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LOK SABHA DEBATES

LOK SABHA

Wednesday, November 16, 1977/Kartika 25,
1899 (Saka).

The Lok Sabha met at Eleven of the Jlock

[MR. SPEAKER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER: I have to inform
the House of the sad demise of Shri
Genda Singh, who was a Member of the
Fifth Lok Sabha during the years 1971—77,
representing Padrauna  constituency
Uttar Pradesh. Earlier, he had been a
Member of the U.P. Legislative Assembly
during the years 1g952—71, and was the
Leader of the Opposition in the State
Assembly from 1954 to 1957, He served
as Minister of Agriculture and Animal
Husbandry in the UP Government from
1965 to 1967, and later as Minister for
Puﬁic Works and Food in 1967 and
Minister for Information in 1970.

A well-known freedom fighter, Shri
Genda Singh suffered imprisonment several
times during the freedom struggle,
Throughout his life he championed the
cause of sugar-cane growers and sought
nationalisation of the sugar industry in
Uttar Pradesh. He was a forceful speaker
and, in spite of his physical incapacity
due to a paralytic stroke, he used to take
active part in the proceedings of the Lok
Sabha and speak with zeal on issues per-
taining to agriculture.

He passed away at Lucknow on Novem-
ber 15, 1977, at the age of jo.

We deeply mourn the loss of this friend
and, I am sure, the House will join me in
conveying our condolences to the bereaved
family.

The House may stand in silence for a
short while as a mark of respect to the
departed soul.

The House then stood in silence for a short
while.

——
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2
ORAL ANSWERS TO QUESTIONS

Setting up of 2 Super Thermal Plant
at Farakka

*41. SHRI SASANKASEKHAR SAN-
YAL: Will the Minister of ENERGY
be pleased to state:

(a) whether the Minister, in his reply
to Budget demand debate during the last
Session, and in his broadcast at the All
India Radio gave assurance that a Super
Thermal Plant would be installed at
Farakka and that it would be given ‘top
priority’; and

(b) if so, how tke matter stands at
present?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) and
(b). A statement is laid on the Table of
the House.

Statement

(a) Statements had been made that
Farakka was one of the five sites identi-
fied by the Government of India for es-
tablishment of Super Thermal Power
Stations and that priority was being given
to the completion of investigations of the
Project so that it could be taken up after
necessary clearances.,

(b) Detailed investgations of the pro-

ject have been taken up by the Natignal

Thermal Power Corporation Ltd. and are
in progress. The site for establishin
the E:a:ion has been selected after dctaﬂcs
techno-economic appraisal of the alter-
native sites and necessary information is
being collected for land acquisition pro-
ceedings. Investigations are in p

to link coal for the project from Rajmahal
collieries and its transportation. As soon
as these investigations are completed and
coal availability is established, the detajled
feasibility report will be prepared and
processed for an investment decision. The
pre-appraisal information for the project
is expected to be submitted to the World
Bank early next year.

SHRI SASANKASEKHAR SANYAL:
The statement appended to the answer of
the hon. Minister is both encouraging and
discouraging. I hope it has not been
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drafted with any mental reservation. My
hon. friend was good enough to write to
me on the 18th July that he will write to
me about the matter of priorities. Later on,
again because of his abundant kindness,
he followed up his own letter, without
any intermediate letter from me, where he
said that Farakka is being given high
priority. My question is very specific
whether in the matier of super-power
thermal stations Farakka is being given top
priority or it is only one of the five.

SHRI P. RAMACHANDRAN: As far
as the Farakka thermal siation is concer-
ned, it is one of the five stations which
we are contemplating and on which work
will be proceeding simultaneously. As far
as Farakka station is concerned as soon as
the feasibility study, about the supply of
coal and the linkage of coal is finished,
we will be taking action for sanctioning
of the scheme. Already we have got plans
to see that this project is also taken to the
World Bank for consideration.

SHRI SASANKASEKHAR SANYAL:
Are you retreating from your commitment
in the letter ?

SHRI P. RAMACHANDRAN: No,

SHRI SASANKASEKHAR. SANYAL:
You know that at the time of the construc-
tion of the Farakka Barrage Complex,
large quantities of land were acquired by
Jessop & Co., the contractors, and those
lands are lying vacant. They have not
even paid the rent to the Government,
but that is another matter. In the matter
of the selection of the site, will Government
consider the feasibility of making use of
those abundant lands on the banks of the
river, so that new virgin green lands may
not have to be acquired ?

SHRI P. RAMACHANDRAN: The
selection of the site has already been
made, and the work has to proceed with
regard to the acquisition of the land and
other things. If these lands are in the
proximity, definitely we will make use of
them, there is no difficulty about that.

SHRI CHITTA BASU: It appears from
the reply of the hon. Minister that the
whole project has to pass through a five-
phased investigation, namely land acqui-
sition proceedings, coal availability and its
transport from Rajmahal collieries, de-
tailed feasibility report, processing for
investment decision and final clearance
from the World Bank. May I know whether
it would be possible to short-circuit these

of the investigation, so that the
whole process can be cleared at the ear-
liest, because the proposed thermal
plant is of key importance as it is contem-
plated that from this plant power will be
supplied to the North Bengal districts as
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also some districts of South Bengal which
are suffering from power fax:minf,al because
of which the State of West Bengal is not
1n a position to achicve a break through
from economic stagnation ?

SHRI P. RAMACHANDRAN: It is
because of the difficult power position in
the castern region that we are taking up
this project as cp,rlrl as possible. In fact,
our programime is that it will be i
by the World Bank in the bcgr:lmngwo‘;
next year and cleared. After all, it is
only two or three months more. Already,
the other preparations have been made.
So, whatever priority has to be given is
alrcady being given to this project.

SHRI K. MALLANNA: The thermal
plants in the country are not working
satisfactorily, they are working incfficiently.
May I know what steps are being taken to
improve the conditions of efficiency, and
if it is due to lack of technical know-how
may I know whether he is seeking technical
know-how from advanced countries ?

SHRI P. RAMACHANDRAN: With
regard to the efficient working of the
stations that are available in the country,
already our Ministry has discussed it with
the various electricity boards, Also, a multi-
disciplinary team has been sent to various
stations to help them to operate better.
In addition, a team of engineers has come
from West Germany, and they are being
deployed to various stations. Also, our
engineers are being sent to West Germany
for training. All these steps are being
taken to see that the availability is increa-
sed in the existing stations.

SHRI TRIDIB CHAUDHURI: I has
been mentioned in the statement that
investigations are in progress to link coal
for the project from Rajmahal collieries
and its transportation. I am afraid Raj-
mahal collieries are not that developed,
though very near Farakla. S‘:ﬁwh—ng this
linkage is not sufficiently developed, will
the arrangement be made to bring coal
from Raniganj and other ficlds ?

SHRI P. RAMACHANDRAN: The
estimated reserves are sufficient to feed
Farakka Project, Simultancously, the coal
production also will be developed in the
Rajmahal coalfields. By the time the pro-
ject in Farakka is completed, adequate
quantities of coal will be available.

ft AT S W e sy
Fgr & feawd ofs guy mie qrEx
Wy AT A W@ | W wRW H
ferdst d gfrmar @7 & a3 #iw
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feqifee  fasr &, ®1ar F7 we
fram & 1\ ¥fEw g ¥ freed
@t 7 faudst & flgenr IR
e ¥ F awx ¥ www I3 g
qFF AT RN FAN F A

T R AAT AT RIA  FAT A
AT Ffeaw g R
AT IX F@ X e w46 7

SHRI P. RAMACHANDRAN: In Sin-
graulli also, there is a super thermal
power station. In fact, it has been sanctio-
ned. The work is proceeding in that area.

grea 0 T A faEq
frm fafwee o ot e oS-
g IR ofEeEr wg @ & W
TG Hqr ¢ fF 9 g=a &
faadt wifa wrsdem g6 @ S
yafs 7t g€ & wix gaifag oo
& g ¥ A7 anafasar  fwita
Aaf ft 39 F 4 fawm @
Wy ?

SHRI P. RAMACHANDRAN: Abso-
lutely, there is no delay. Originally, the
five super thermal power stations were put
in order of priority but as soon as this
Government came to power, we have
decided to establish all the super power
stations simultaneously in various regions,
The Farakka Project is being expedited.

g :  # ow ey
wgar § | §9  of@iser @
afer Feeqr & 7 w=Eww
d T ¥ oS ¥ qE g
qaE 2 | TREAF ¥ owwaAT
F aw@ @ F G E, ary whwEw
HIT @ g1 oA & 917 qos 4% q A
AT T9AT WA fRAAT WA, feaeT
FaT 39 af@ioer ¥ s ?

SHRI P. RAMACHANDRAN: The

estimated expenditure will be about Rs.
700 to Boo crores.

]

Oral Answers

a perio il
for sanction of tlfeﬂéentnl Govtrnmpei‘: an
what progress has been made after taking
over g:ar by the Janata Government at
the tre ?

SHRI P. RAMACHANDRAN: After
this Government took over, we have pro-
ceeded in that direction very far and that is
WBM the end of December, the entire
techno-economic feasibility survey will be
done and it will be sent to the World
Bank by January/February, 1978.

SHRI K. LAKKAPPA: I risc on a
point of order, Sir.

MR. SPEAKER: No point of order
during the Question Hour.

SHRI K. LAKKAPPA: This is about
the admissibility of the question. The
subject matter referred to in this question,
that is, “Production of Film” “Indus to
Indira Gandhi* by a *“Tamil Nadu firm”
is before the Shah Commission for inquiry.
The part (b) of the question Says:

“whether the committee took this
decision at the instance of former
Information and Broadcasting Minister
(Shri Shukla) and the Director General
of Doordarshan took initiative in the
matter,*

The entire subject matter is pending
before the Shah Commission. If this
question is allowed to be answered here,
it will prejudice the inquiry conducted
by the Shah Commission. In view of the
fact that the entire subject matter is
under investigation by the Shah Com-
mission and the fact that the Shah Com-
mission has got a wide range of procedure
laid down, I humbly submit that this
question may be held over and postponed
till the Shah Commission gives its finding
in regard to this matter, This is a very
relevant point.

MR. SPEAKER: There is no point of
order,

afvraTe %t Tw Wi aTa e
g widt’ avre fowr
fomtwr

*43. st fagatgm: &0
O SR WO weT afreerg @
g gEE oz gfew mdY
ams  feew  #7 fwio @ & A
§ 27 @€, 1977 F waid
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T g 5072 F IO HF G A
M T &7 FaT &4 e -

(%) dad oA catfedea
ma gew g s mey A feew
Ty & foq afsa ofafa & gzl 3
aw o

() =7 afafe & s froiw
qFqE gEAT AR wwrr wdr (s
R AL
WA FugREE X wwA §
w/E F

(1) ww wgfReE, R @
T TS ¥ AAw wyar gue
fomr ar ;|

() s &7 g9 art § quv
w ¥F fau e sfrmfal &
faeg 701 FEaE F@ *7 faume
g

I AR TRw AWy (W am
g wEamt) - (F) ¥ (F).
Ay, 1976 ¥ wEW & AF FooT
T wEifages ¥ “dsw <t € sfaa
ardt V' ameE Aot feew & geewA
afgFTT gEaT AT THTOT  WATAA FT
J[Fryeare fear ani @ gEEEY
famame & witw F<Y Fame, YEgE gE
o gETOT WAl ¥ gEeww mfu-
FX T "W fmtar @1 &
a1 ATy gaafn # fawtr w9
F faq frefafes  safegal @
uw afafa afss s afac et
&

(1) = dro Yo &7, TR

dgwy afgg  (s@ETr) |
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(2) =t sto waTww, wuEw

afaa (fa= )
(3) =t dro o Feorafa,
wEfRTw TEUA 1)

(4) =t q&o 7@, qoEER
#qFa afw@ (=)

gfafs ¥ § ok fFefar &
g off fame & faefamd @ &
qrr 5039 Fr g F faw feew
* gvm  wmfgwr F T 11,90
AT TIC FT A HLA B qGIGHH(T
¥ famfar &1 3@ fawfar +1
aepTe faw wedtgra  faamy, 1976
Hegg fearamm ar 0 fmwfar
N gfowr gEwm 14 SwEq,
1977 &t fearmar =m "= #
ofvafam  ofefeafeat  #v 2@d gu,
fmfmr foem &1 W T@w &<

SHRI MOHD. SHAFI QRESHI:
Sir, the entire subject matter is before
the Shah Commission. Is it proper for
this House to discuss the whole matter
and for the Minister to give replies and
his opinion on this matter when the whole
matter is pending before the Shah Com-
mission ? It will prejudice the inquiry
before the Shah Commission. Therefore,
in the interest of the inquiry, we want
no supplémentary on this question. I want *
your ruling on this point.

MR. SPEAKER: There is no point of
order arising out of this question. The
House is not going to have a debate
on this question. All that is sought is to

certain information on this matter.
¢ Minister himself has said that he is
not going to give any conclusive opinion
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as the matter is pending before the Shah
Commission, He is merely placing before
the House certain information which any-
body can place before the Shah Commis-
sion and which anybedy is entitled
to  know

ot 7w fag wge ! @ S
st sarda f& ag o aursfaa afafa
gAY, ag ¥« WA F wHAE
FAAG 4 Nt fF wEE gEAT

-

o gawr AN F AT ? oagd
Wt gz fas wmar 91, ¥ w@
qEIRg A HIET A A AR A
w1 i FT 7 ST THET &
I & o 7 S & oo
wyor § Y quT AT ¢ W aET A1 Lo
o F TAWRET I E @A IR
OF Y A, SENRAETRT OIS
fr feay ¥ @ adrond ?

MR. SPEAKER: Mr. Advani, before
you answer these questions, please do not
give the finding; you can give the informa-
tion; no conclusion, because the matter is
pending before the Shah Commission

SHRI L.K. ADVANI : I am fully con-
scious of the limitations in which I am
when answering such a question and in
Tact the first point related only to whether
a committee was formed, what was the
compnsition of the committee, etc. etc,,
to which a reply was given and the moment
the question was: what action had been
taken, my reply was that there was no
question of any action because the matter
is pending before the Shah Commission.
The question now is asked: what was the
opinion of the Director-General of the
Doordarshan? All that I can say is that
he was a member of the Committee and the
committes’s recommendation is unanimous,
These are the facts that I have mentioned.

st 7y fag atge : A oo
weo § ot g A9 9T oY, 4 g
AglE A s@ At # wrw A fm e
gWT  ® @Yo Yo g I fpew famrg
AT & a8 16 fAeiefieT T &
o g feew 35 fadiiex &Y +aE
i wf oY, o7 f5 dro At qT gy
feewr frarf wmr 3 7
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forg ot ¥ o8 feew  awrd o,
sast  feew Wt a9 fadwm
¥, zeifay zamrdte fo ¥y v fax
™ ¥ fia, o i eawex e Yo
o §, W A 7N B9 T A
WER H, 37 & 9ty ¥ #ifow £ 0f,
T ad # fAeEiR & w@iw #
T & 7 ¥ ag A aea i oo A
T F, afen & ag o e g
fe Frsgamsroaway & ?

FmaaRr s Rt e
AN soHE w1 3w faar waw d
ag W T AT AT TAE T F
far femr ™ @ & swaw 12
wTa &yar faar mr g 7

st T T WA 3y feew
¥ m=w Awary ¥ ot e @i
gs 99 ¥ frwd 9=v 9, gz dux
¥aor &) 3 ark ¥ feely & Wy
fea A fRr o @A AW
S & FT oIEW@ & oar
GRS WIE FHIOT FOE O, IER
folm o@ =, N s sTAEs
SHR, # S

DR. VASANT KUMAR PANDIT :
Will the hon. Minister inform the House
what was the cost of this film and whether
Rs. 12 lakhs given for T.V. were in
consonance with some norms set up for the

urchase of such a film ? Who were the

irectors of such a film and who were
the actors ?

SHRI L.K. ADVANT : I can answer
last part of it because it has nothing to do
with the Shah Commission’s Enquiry,
namely, that this film is not a feature film;
this film is a kind of a documentary film
running into four hours. It is a long docu-
mentary film. So far as the cost is con-
cerned, the costing committee went into
it after being asked by the Government to
purchase the film. The decision to purchase
the film was not taken by the
costing  committec it Wwas taken
by the Government and the costing commi-
tee only went into the question of cost;
it came to the conclusion that Rs. 11 lakhs
and 1gooo is the right cost for it for the
purchase for T.V.
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ot waX W o § geh qPRy
saT Wga § 5 SR mew
A feew @, T @ A -
A F R fraAr  feew qarg
£, fagd s=fa aidt &1 ar ¥
Y ® w0 9T & ST
FOT W7 7 A Q&I FY ) O
qgr Aifa &, T @ AR #Y feew
T F AR ¥ oA ®® wRw
o

Wt W you wEEAn ¢ § oF A
ez FTn oAgm fF et %
et faowg &1 @A §, awE
AR Ay Afs & & gwodAfaE
T deEee & fod ar e F
wr foew adl @wmad @ A W@
R F AW A S e fremr §
EET ¥ aveArfewm A
TET sy A &7 SovE wfaw
2 frme Hemr @ 1 T
ffen @ swE A § 1 WX
fEg-geEq AGH Ay ag  IUNed @,
fegr o1 @t § 0

SHRI SAMAR GUHA :1 want to
know from the hon. Minister, in view of
the fact that certain objection has been
raised about this film and which is in the
mind of the public because of the asso-
ciation of the person concerned who created
a mess in the country, whether any ins-
truction has been issued for withholding
any further show or display of this docu-

mentary.

SHRI L. K. ADVANI: As T have
said, this film has evoked objections ess-
entially because of the name....

st wrTeeR e g A &t
HqHHRL g

‘Indus Valley to Indira Gandhi’. Have
you got anv objection to the alliteration ?

SHRI L. K. ADVANI : After January,
1977, this film has not been shown.

SHRI SAMAR GUHA : My question
was pointed whether any instruction has
been issued for withholding any further
show.

NOVEMBER 186, 1977
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SHRIL.K.ADVANI : Atthe mement
this is not being shown. It was once shown
in TV. Furthermore, in the changed
context, some changes have heen made
by the producer himself.,

sft sigewy ot gl Fedr wg-
T A v Fg1 & 6 SO g ) 59 fnew
¥ sfiwcht gfew okt &1 Q faw &
fawe ¥ faufemmr mr & 0 ga
¥ amm e R avooman
fesamataog & 2 1 T g
FHvm = feew #F g s, ar
T A MERw 3@ feew w1 Aw
“Geg qeY € gfexr A F awny
‘g WY g Wt Y w@ AW ?

MR. SPEAKER : The Minister ricd
not answer this.

AT F WX @aw § wifeew

MR. SPEAKER : This, again, does
not arise out of this question.

N wwE oy : e
Wﬁ,m‘mmaﬁﬁﬁﬁ-
[Wa wE § W OES wERT
Sg ak ¥ *1¢ feew swa@d ?

MR. SPEAKER : Itisonlya comment.
Next question.
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Request by All India Small Medium
Newspapers Association for Increase
in the rate of Government Advertise-
ment.

*44. SHRI AHMED M. PATEL:

SHRI SUKHDEO PRASAD VERMA:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a} whether the Standing Committee
of the All India Small Medium News Papers
Association has requested the Government
in regard to increase in the rate of Govern-
ment advertisements; and

(b) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI L. K.
ADVANI) :

(a) Yes, Sir.

{b) A rational rate stiructure for Govern-
ment advertisernents has been evolved in
accorda. e with the revised advertising
policy, o copv of which is placed on the
Table of the House, The salient features of
the new rate structure are :

(i) Alldiscretionary provisions which
were used to discriminate against
newspapers on political grounds
have been removed.

(ii) dilt-in weightage has been pro-
vided for small and medium
papers.

(iii) A further weightage has been
provided for language papers
upto a circulation of onc lakh,

Statement
Advertising Policy of The Government

The Directorate of Advertismg and
Visual Publicity, which 15 the centra-
lised organisation of the Government of
India, places advertisements in various
newspapers and periodicals on bahlaf of
Ministries and Departments of the Go-
vernment of India and their attached and
subordinate offices and a number of auto-
nomous bodies. The primary objective
of Government advertising is to secure the
widest ible publicity coverage. Pali-
tical liations will not be taken into
account in placing Government advertise-
ments. Advertisements will not be issued,
however, to newspapers and periodicals
which incite communal passions or preach
violance or offend socially accepted con-
ventions of public decency and morals.

Oral Answers 14

2. A balanced and equitable placing of
advertisements is aimed at. Government
i ts are not intended to be a
measure of financial assistance. In pur-
suance of broader social objectives of Go-
vernment, however, weightage of consi-
deration will be given to:

(a) Small and medium newspapers
and periodicals;

(b) mguge newspapers and periodi-

?

(c) Specialised, scientific and techni-

cal journals;

d) Papers and periodicals being pub-
& lishp:'d‘ especially in backward,
remote or border areas.

(c) Any other category which Go-
vernment may_oom:der appro-
priate for special and bonafide
reasons.

3. Small, medium and big newspapers|
periodicals shall be categorised as under:

& all . Upto 15,000 of cir-
(£) Sm culati

” g . Between 18,000 and
(i) Medium Sokios cf! lation.

S B . . Above 50,000 of cir-
(s) Big culation.

selecting newspapers for placing

e :gme following considera-

tions will be taken into account within the
funds available.:

i t cove of readers
@ ?;: dl?ﬂ':rent waﬁ:!eof life, parti=
cularly in the case of nationa
campaigns.
reach ific sections of people
e M&f”ﬁm the message
advertisements.
onl mmpapenfp::rioc_li-
& .Il:':hmv‘:ith I minimum paid cir-
culation of not less than 2,000.
Relaxation will be made in the
case of the following:

(i) Inthe caseof Urdudancl Sindhi
language papers and spe
s:;enﬁﬁc ::d technical journals
the minimum paid circulation
of 1000 will qualify for Go-
vernment advertisements.

+3) In the case of Sanskrit papers
(.n) n the pl.ll lished 1al-
ly in the backward, er
and remote areas or i



Oral Answers

tribal languages or primarily
for tribzl readers the, minimum
paid circulation of 500 will
qualify for Government adwver-
tisements,

(d) The newspapers/periodicals
should have uninterruped and
regular publication for a period

of not less than one year.

(¢) To use only genuine newspapers
which circulate news or writings
on current affairs; likewise to use
only standard journals/periodicals
on science, art, literature, sports,
films, cultural affairs, etc.

(f) House magazines and souveniors
shall be excluded.

(g) ‘Pulling-power’, production stan-
dards and the language and areas
that are intended to be covered.

5. In regard to production standards,
the following specifications shall apply:

. A daily newspa should have a
minimum of four P;:geq daily and
should be having size not less than 45
ems. X 7 standard col. width or
equivalent printed space. Weeklies and
fortnightlies should have the following
size and number of pages:

Print area not less than ~ Minimum number
of pages
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30 cms X 4 cols. . 8 or equivalent prin-
ted space

24 cms x § cols. . 16

15 cms x 2 cols. - 32

Periodicals other than weeklies and fort-
nightlies should have the following size
and number of pages.:

Size Minimum number
of pages
20 cms x § cols. . 32
15 cms x 2 cols. . 40
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6. For bigand medium papers/perio-
dicals, thebéugrculalim will be ﬁpmm
on the basis of a certificate from a pro-
fessional and reputed body or institution,
In the case of small papem/periodicals,
the circulation figure should be certified by
a registered Chartered Accountant. The
circulation figures , if proved incorrect, will
render the papers/periodicals ineligible for
advertisements, besides any other action
which Government may deem appropriate,

7. Advertisement Rates

The rate-structure for Government
advertisements will be based on the prin-
ciples enunicated above.

Mr. SPEAKER : Mr. Ahmed M.

Patel .. .. .. .. ..Nothere. Mr,
Sukhdev Prasad Verma............He
is also not present.

SHR] CHITTA BASU : On a point of
order., The question was not put. How
was it answered ?

SHRID.N. TIWARY : Now that the
answer has been given in the House and
the House is in possession of this, you may
allowed supplementaries.

MR.SPEAKER : _Allright; I will allow /}
a few supplementaries.

stgfmraa fdt: & =Y
wereg & wiar Jgm {5 e o
# 91 8% @R e Twy § oW
T8 waTEs, IO AE-ADIET, TS
aifa® Wt @F § I #Y Ceaeizane
¥ & g Fr ogfaar 2}/ 7w
37 %1 wfaw G913 § o wfew Q-
whowe WE? g0 F FE ax ™
T WY A W wTHfea
a7 AfFT oY 7% IO g T qH |
& st =g fF we g eat & sfa
St v ofears ¥ fraed € W A
FEAT AR

st STt gor wwaei: AN OSY
it I foar @ g9 A Y I ax I w
fen & f gt o7 T g AT W@
g 99 & g fasc-m9ew ¥Wr W
§ B% ua@l &1 6 T=HwW W & wEl
#1 AR § wm: fefigse §od & fraea
1o RN ms w5 &
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Fa waAHe Usdeizawe & AT
o & T ¥ A 9T F avew W AR
[ Fez 7@ FT &1 T @ H
Seafer F@  F7 @AW ghes
Y & o ey §© e TS
it 7§ & fF T Siede a6 F AU
qTEH IF 3 | F7 q FH TaAT FLAAT
T ag TEE gt A ag AR
Geaeigwaz & fog ofafwaw gm

{Interruption)

PROF. P. G. MAVALANKAR : Sir,
1 would suggest that we go to the next
question because supplementaries cannot
be allowed without the main question
being put.

MR. SPEAKER : Bysome mistake the
question has been answered and therefore
supplementaries are allowed.

PROF. P. G. MAVALANKAR : But
why should you allow another round ?

MR. SPEAKER : You cannot raise
every sort of objection. You are a senior
Member,

S A AR A WA AT

F yomfas wER X g 9w awr
fagret 71 foqa w3 fear &, 99 &
fae @t § g9 F 9 § | TF qIq
# ag qo =g g fr o 3w ar
ATCATfg® T AT AGAGT F ATEIC T
FTER A W ST F an &
T HFATE T FAT T THIC

] ST 7 2 99 Fr 28 gHawA
| 27 gWR I 7 I
ofqT §, Faeaifa &, T AR QW
A% 97 ¢ forT 1 v 9y ag
2w ag Freafa® & T F AT FAT
X 1 g foig @ fF 99 w1 fear
A aEr s AT awa g 7 AR
AT AT WA TG H 6 KT AT FCATGA 7

St qE T TR 0 FHAT
Y oo &7 frae & 99 & wiwa &
fag 75 amew fafims frg § 9@
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TO TFETEAS T BN &, S T
giefpde gar & a1 fax 818 &l
& fag sfezt a1 w@2¢ uwreee &
aiefede ot g7 7@ A7 &)1 /e
w0 e S 7 Geaeionie it &
FH | TF 9 qfaa= ot gnq &
2 v %8 9 #1E T g et T
& gt @t 39 & fog 97 #r <feq far
ST "HaT St fF ager Ad 9T

sifem e W : W w
# agd ¥ QX 9UAT 97 B B
fa 1 g zary 7R qwr fFar
T 9T, ;T TER qg faEe 0
fF 378 7M™ 39 wfas fam
faq =g ?

st T E wWTATN TR
F ey § fagma 3] &t w1 Sf
LGES

st feoht wam : & woE o
AT q S ¥ FE W g
AR I &l R ¥ Wy arfe
¥ aga ¥ I ey § Afew foe ot
I agd FAT E | IT AT gEHTQ
qAIA FT AWA AT g1 & T
® ¥ Srar wmgar g Ao
aifgd & faavm #X Iuar wfas
sfawie aae & faae @ 7y & 99
&1 wfas g faamaw 3 &7 fa=re
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Arhwee freFisee T TR o
X A aga ax USRS
fiF X 7ga & s@a oF 9 faawy
g@ER A e fen oar F=iE
IR T FT qHGT A AT 4
wdY ot ¥ i F fFogw A A
F1 QT TR @ @ &, IT9 1S qHAfenT
FHr3wA Ag) fopar s at o e
¥ gAWEr § qE & WEIC G ATAEAA
Ta% ¥ qeadione st g i s
oz AN T WX gL d EA o
HEY WO TE—IF WA T FA
oY fre ST ¥ 3VF Fea e € ?

Y ST 0T WEATAY ¢ FHT WA
age 7 Fg qC A F g, IR UE
a7 ag a1 fr wamw Wl a0
¥ wA% qg-afaesl & 97 TWH § I
#€ a7 g fear war a1 AfeT I
w9 FC 3T W TUNATEA F A A
wrqrfas &7 ¥ fmAr avw ST 9ger
YN A7 A AW A A T
o ¥ I ww & foafa § gwoow
TEAIEE T eI A ®
£

SHRI EDUARDO FALEIRO : I un-
derstand that the reason why the adver-
tisement rates are being revised is to help
the small and medium newspapers and
ultimately to bring about independence of
the press.  Tomymind, one of the greatest
threat to the ind of the press in
this country is from the fact that the press
is being controlled all over the country by
the monopoly houses. I would like to
know why no steps have been taken so far
by the Janata Government after they have
come to r to delink the press from the
monopolgoh‘?ﬁes to diffuse the ownership
of the press,

MR.SPEAKER : Itdocs not arise from
the main question and need pot be ans-
wered 1 have, however, no abjection if
the Minister wants to answer.

SHRI L.K. ADVANI: It does not arise
from the question.

NOVEMBER 16, 1977
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Te TN oW : 7= Wy
It R g AT 2 v 1 weady,

1977 AW zw ¥t fa g ¥, it g

W T oY 9% W T & 0 @ A
I arle ¥ sy ot fredt aoe
TG ¥ T G FH qg
¥ gediyiw fru &, oW &
Fore, =Y st & ey oY g g
BER 7 G A ¥ AET A
Tt Afer e fs 9 faeem wmerc
QEFEARZ 3T FT 4T IN 9T AT
R FE ¢ TOF ¥ qeadfaiee
feq sy ?

ot W o WA ga
AT AT W # fear w &)
v fewee fufogw & s e &=
T IAAT W 1 W wE 4T
et # aga o a1 @A §
FEE Y G R § 0 & ot
7g W T wwar g 5 gw @it v W
R I FHY T 81 wfawa
o AR Hiferw aeied & am

qEA |
Silt Deposit in River Hooghly

45 *SHRI CHITTA BASU :
SHRI SUSHIL KUMAR DHARA :

Will the Minister of SHIPPIN' TRA-
NSPORT be pleased to state: IR

(a) whether the silt deposit’ in the river
Hooghly is on the increase which has re-
sulted in the deterioration of the working
of the Calcutta Port; and

(b) if so, the steps taken or proposed to
be taken for the improvement of the work-
ing of the Calcutta Port?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT
(SHRI CHAND RAM): (a) Before

podiigr of  Frakl
bad ex-

commissioning
Project, river Hooghly

.
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r[ericncad progressive siltation of the bed.
owever, since the commissioning of the
Feeder Cana] of the Barrage Complex in
April, 1975 thereby restoring the i
flow through the river system along with
adoption of various corrective measures,
this phenomenon of siltation in the upper
Reaches of the river, i.e. upto Hooghly
Point (34 nautical miles down stream of
Calcutta) has been more or less arrested.
The changes as a result of reduction in the
flow through Bhagirathi Canal have, how-
ever, to bewamb:ﬁ. However, lately there
~has been heavy siltation at Balari Bar
* located 48 nautical miles below Calcutta
and Jellingham shoal, located 62 nautical
miles below Calcutta.

The adverse trends exhibited by the river
at the Balari Bar and Jellingham shoal
areas arc results mainly of the natural
changes occurring in tbelgduenvironmt
in which they are situated.

(b) Intensive dredging is being continued
both at Balari Bar and Jellingham shoal
together with corrective works to arrest the
adverse trends in the river behaviorin the
vicinity of these bars. Schemes are also
under-way for disposal of dredged spoils

hore instead of dumping them in the river.

SHRI CHITTA BASU: I am sorry
to say that the long statement he now
makes has not been provided to me.

MR. SPEAKER: Is it so ? Have you
not supplied the written reply ?

SHRI CHITTA BASU: Anyway let
me be allowed to put my question.

SHRI CHAND RAM: We have supplied

the answer to the Lok Sabha office.

SHRI CHITTA BASU: In view of the

long reply, my supplementary will alko
be long.

You know the changes in the main course
of the river Ganga have resulted in the
siltation of the river Hooghly which has
become a constant threat to the w
survival of the port of Calcutta whi
would be evident from the facts I have
collected from government publications
also, namely;

(1) That until 1936 the occurrence of

in the Hooghly was restricted to

about 40 days a year. At present they occur
on more than 160 days.

(ﬂ In |g§48;hipsfofai:alughtofnﬁft.
could use the port for nearly days a
year but in 1961 itooddnotsl‘:eoopened
to such vessels even for a single day.
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(3) The port handied only 7- 5 million
tons of traffic in 1974-75 as against 11
million tonnes in 1g64-65.

(4) The volume of traffic in the year
1974-75 was much lower than the total
capacity of 13 million tonnes ...,..

MR. SPEAKER: Kindly formulate your
question.

SHRICHITTA BASU: Having rd
to these various facts, may I know from
the hon, Minister whether it is not a fact
that supply of more head water from the
Farakka point is the only solution for the
clearance of silt in Hooghly and which
can alone ensure the survival of the Cal-
cutta Port ?

In this connection, may I also know
whether the recent agreement made
between the governments of India and
Bangladesh has drastically reduced the
availability of the head water flow from
the Farakka barrage ?

Is not this agreement nothing but a
death warrant for the port of Calcutta ?
Is it not a policy of appeasement of the
dictatorial regime of Banmgladesh ? Is it
not a policy of appeasement of President
Carter who wants to rule the eastern
region of our country ?

May I know all these points from the
hon. Minister and particularly, the Prime
Minister who is in charge of Shipping and
Transport ?

MR. SPEAKER: I have allowed a
separate debate on Farakka agreement.

SHRI CHITTA BASU: That docs
not prevent me from putting my ques-
tion.

MR. SPEAKER: That does not. But
I am only informing you.

SHRI CHITTA BASU: I have put my
question and the Minister has given a
long answer and I am entitled to put
my supplementary and the Minister is
bound to reply.

SHRI CHAND RAM: I think it is not
a supplementary, it is a suggestion or
opinion of the Member.

SHRI CHITTA BASU: No, Sir.

You are the guardian of the House
which is the highest representative bedy of
the people of the country. It is in the
national interest and I am using my right
to ask the supplementary and you have
a right to force the Minister to answer
my question.
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SHRI CHAND RAM: So far as you
are concerned, I quite concede the point
that it is onlv you who can decide about
the question. But, so far as the question is
concerned, I can only say that we are
taking steps and all corrective measures
to arrest the growth of silt

SHRI CHITTA BASU : Is it or is it
not a fact that supply of head water flow
from Farakka is the only solution for the
survival of Calcutta and clearance of siltage ?

MR. SPEAKER : May I know your
question ?

SHRI CHITTA BASU: Is it not a fact
that more head water supply from Farakka
is the only solution for silt clearance of
Calcutta Port ? If so, is it also a fact that
‘bv the aereement between Bangla Desh
and India, the supply of head water flow
has diminished drastically ? If so, what is
the reason for that? Is it not the signing of
death warrant for Calcutta ? Is it not the
policy to appease Bangla Desh and is it
ot the policy to appease Gimmy Carter ?

MR. SPEAKER: No. That does not

-arise,

THE PRIME MINISTER (SHRI
MORARJI DESAI: That is going to be
discussed in the House., As was said the
-other day inthe House, they are demand.
ing discussion. In the discussion it can
be thrashed out.

MR. SPEAKER: So far as the effect of
the Farakka is concerned, there is going to
be a separate discussion. So far as other
matters are concerned—whether silt is
going to be cleared, whether water has
‘been reduced—Ilike has to answer. Now
he will answer. But what effect Farakka
has, will be discussed separately. The
Hon. Minister may answer about reduction
in water and increase in siltage,

SHRI CHAND RAM: If you examine
the main question, he has asked whether
the silt deposit in the River Hooghly has
increased. I have said that this increase
was observed as far back es 308 and the
Farakka Barrage was constructed only to
arrest the siltage. I think [ have already
indicated in the answer that Farakka
Barrage has been successful in arresting
the siltage.

SHRI CHITTA BASU: My previous
question has not been replied. Another
supplementary will arise out of his reply.
You should come to my help to-day.

MR. SPEAKER: I can help only upto
a point.
SHRI CHITTA BASU: I am sorry to

mention that you have not protected my
interests,

NOVEMEER 16, 1977
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MR. SPEAKER: He has not been able
to give full details because he is not
dealing with that, Anyway, we are going
to have full debate and you will have an
opportunit

SHRI CHITTA BASU: I should be
supplied with the relevant information.
The question was very simple—whether
the agreement has reduced the availability
of water ? )

MR. SPEAKER: He is not able to
say that because he is not derling with
that, Tt is not within his Ministrv. You
have to address it to the appropriate Minis-
try.

SHRI CHITTA BASU: Mav I know
from the hon. Minister whether he has
got in his view any short term or long
term programme in the matter of dredeing
or in the matter of clearance of silt in the
Calecutta Port so that it may ensure its
survival. Calcutta Port is dying. If Calcutta
dies, India does not live also.

SHRI CHAND RAM: We have already
three dredgers in the port itself and
dredging is done on a large scale. If it
is desirable, we shall increase dredging
itself, That is one of the methods. To save
Calcutta Port, we have also constructed
the barrage.

Now, about the Barrage, as the hon.
Prime Minister has indicated, there will
be a full-scale discussion in the matter.

SHRISAUGATA ROY:: Is the Minister
aware that the oil tanker Netaji Subhas
Chandra Bose ran aground recently at the
oil jetty at Haldia ? Will the Minister
please state if the reason for the oil tanker
running aground was due to less water
coming to the Ganga after the recent
agreement an Farakka waters, which pro-
mised less than 40,000 cusecs of water to
the Hooghly river ?

MR. SPEAKER: The only question
you can answer is, whether it was due to
silting.

SHRI CHAND RAM: That was not
the reason, Sir.

SHRI SAUGATA ROY: It is a very
important question. The oil tanker could
have broken up into parts. It belongs to
the Shipping Corporation of India, a public
sector undertaking. I want to know the
precise reasons,

SHRI CHAND RAM: He has asked
this question about the Calcutta Port onlv
not about Haldia,
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SHRI SAUGATA ROY: Haldia is a
satellite port of Calcutta. This is also
under the Caleutta Port Trust. The Minis-
ter is not aware of this. You cannot say
that Haldia is a separate port. It isja part
of the Calcutta port.

SHRI CHAND RAM: An enquiry is
being conducted why that ship ran
aground. I cannot say at this moment what
the reason is.

SHRI M. S. SANJEEVI RAO: May I
know from the hon. Minister whether
export of coal is linked up with the deve-
lopment of Calcutta and Haldia ports ?
Is it not correct that the port can be
improved not only by dredging. but by
regular flushing of fresh waters from the
Ganga ? What steps have been taken by
the Government to remove the silting
problem there ? '

SHRI CHAND RAM: I have already
stated about the steps which have been
taken in this regard.

st wwe qg: & Ser oAmer
g o fes oiw o 7 fafes & o
W 9% ¥, wgdz § fadr wwmae o
2 Ak IuF FOU FIwFAT R F &
TRERE-TE gar & Iawr fEar
Hﬁrqga"ré?

stairTm ¢ ga% fog g A
=nfgw |

SHRI SAMAR GUHA: Sir, my
question has not been answered.

MR. SPEAKER: He caid that it did
require rotice.

Assets of Staff attached to former
Ministers

+
#46. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH MA-
LIK:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he is aware that some of
the Special Assistants/Private Secrctaries
attached to the various Ministers/Minister
of States in the previous Congress Govern-
ment, who are still in Government Ser-
vice, are in possession of assets both
movable and immovable disproportionate
to their known sources of income;
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(b) if so, whether” he bad¥ made any
inquiry through CBI against these officers
and if not[ the} reasons therefor;e )

(c) the action which he propose to take
in the matter if not already initiated;
and |

(d) when he will lay on the Table of
the House, a statement showing the parti-
culars of such officers, the assets possessed
by them and the action taken against them,

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
to a?]:z. Wherever specific information was
available about the alleged possession of
disproportionate assets in respect of any
such public servant, necessary inquiries
have Eeen instituted. On conclusion of
the investigations in the cases, appropriate
action will be taken according to relevant
laws.

(d) This information will be available
only after the conclusion of the investi-
gations.

SHRI G. M. BANATWALLA: Mr.
Speaker, Sir, the hon. Home Minister
told us that necessary uiries have
been instituted. We would like to know
in how many cases have these enquiries.
been instituted and which are the minis-
tries involved ?

SHRI CHARAN SINGH : There are
only three cases which came to our
notice or brought to our notice and
enquiries have been instituted into these
three cases. I know the names of officers
and, if the hon. House want to know
them, I can tell them.

MR. SPEAKER: He does not want the
names of the officers but he wants to
know which are the Ministries invelved.

SHRI CHARAN SINGH: Commerce
Ministry, Prime Minister’s cffice and the
Defence Ministry.

SHRI G. M. BANATWALLA: We
would also like to know the nature of
the enquiry that has been conducted—
whether it is a departmental enquiry or
enquiry by the CBI or any other agency.

SHRI CHARAN SINGH : [These en~
quiries are being conducted by the C.B.I.
and as for the third enquiry relating to the
staff of the Defence Minister, that has
been conducted by the Haryana Police.

MR. SPEAKER: Mr. Tyagi.
SHRI OM PRAKASH TYAGI ross

SHRI MUKHTIAR SINGH MALIK:
ir, my mame is there.

MR. SPEAKER: I am sorry. Shri
Malik.
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SHRI MUKHTIAR SINGH MALIK:
Mr. Speaker, Sir, the hon. Home Minister
has informed the House that only three
ministries are involved. 1 would like to
koow from him whether he ordered any
enquiry to be conducted about the other
ministries as well. 1 further want to
know whether a particular P.A. to the
former Railway Minister belonging to
Allahabad has amassed a huge wealth
and whether that has also come to the
notice of the hon. Home Minister, Whether
an enquiry against the P.A. to the former
Railway Minister, Shri K. P. Tripathi
was also made by him or not ?

In all these cases, has the enquiry been
completed by the C.B.I. uptill now ? I
further want to know whether any politiczl
pressures are being brought in to involve

other persons in regard to other minis-
tries.

SHRI CHARAN SINGH: We are
holding enquiries into these cases which
have either been brought to our notice
or which have come to our notice in the
course of other investigations. We are
not holding roving m_?.uiriq against all
these public servants. They will number
more 100-150—and we are not hold-
ing enquiries into the assets of these
persons. But, if my hon. friend has any
information in his possession, I would be
glad to have that,

MR. SPEAKER: One other question
-of the hon. Member is whether any
political pressure is being brought not to
hold an enquiry. You answer that also.

SHR1 CHARAN SINGH: No, If it is
ithere, we will not yield to it.

MR. SPEAKER: Question-hour over.

SHRI SAMAR GUHA: There is still
‘one minute. Question No. 47 may be
taken up.

MR. SPEAKER: There is hardly a
minute left. It will not be possible to
do justice to the guestion.

SHRI SAMAR GUHA: It should not
ha in future. It has never happened
beg::l I o you, but I draw your
attention to the fact that it should not
‘happen in future. .

WRITTEN ANSWERS TO
QUESTIONS

Declaration of Emergency
* 47. SHRI SAMAR GUHA: Will the
‘Minisie: of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that emergency
-was declared in 1975 only on the advice

NOVEMBER 186, 1977
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of the Prime Minister and not in accord-

ance with any decision made by the Counci
of Ministers;

(b) if so, whether this fact was com-
municated to the President before and
to the Parliament after the proclamation
of emergency;

(c) if not, whether the procedute of
proclamation of emergency violated cons-
titutional provisions and Administrative
Rules;

(d) if so, the reaction of the Govern-
ment thereto;

(¢) whether full facts, incleding the
Constitutional provisions and the ad-
ministeative principles involved will be
placed before the Parliament in the form
of a statement; and

(f) whether any step will be taken
against the person who violated Consti-
tutional and Administrative Rules ?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). The relevant facts bave been
placed before the House in ng statement
on gist March, 1977 which clarifed that
the said Proclamation of Energency was
signed by the President on 25th June,
1975 while the Cabinet approved the
same »n_26th June, 1975. The approval
of the Cabinet, therefore, was ex-rost-
facto. The Proclamation of Emergency,
was laid before Parliament on z1st July
1975.

{c) to (f). The validi'y of the proclama-
tion of Emergency has, imrer alia, been
challenged in some Wit Petitions pending
before the Supreme Court and certain
High Courts. The Shah Commissien is
also expected to go into the propriety of
the issue of this Proclamation. Further
action in his regard would be aken on the
decision of the cases pencirg in the
variou -courts and on receipt of the report
of the Shah Commission.

Orissa Regiment in Defence Services

#* 48, SHRI GANANATH PRADHAN
Will th e Minister of DEFENCE be pleased
to state:

(a) whether there is any new proposal
from Government of Orissa for opening an
Orissa Regiment in the Defence Services;
and
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b) if so, what is the present strength
ol'{ (;riyas "in Defence Services and the
date of implementation of Orissa Regi-
nent ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.

{bj The present strength of Oriyas in
the Defence Services is as follows:
Army

Officers, JCOs and ORs . . 11238
Air Foree

Officers and Airmen . 2120

HNagy
Officers and Seamen . 469

giaw afrmal w1 fagdeon

*49. Wt TwE® IE: ¥
Fl HAY ag sy 1 T F7

(F) a1 g GG A qwTr
fagdfrFonr avo & srig g g
gom afwdl ¥ fagdwor &
T oG e St &

(=) afe =, @t =& s9a &
TR @R v Afy §

() feai® 25719, 1977 &
T Teaare et gfeem afenat
& gww F fog Ao faser & wf
g W

(7) 9agd @ T grdhr 5%
T a3t § Fw  feeEr gfom
afeqat q  fawelr s
o @ ogg W gt fe
s fF Sad sww ¥ fa¥ w@
WY fawet Soeew FT wR 7

st wWat (st o TwEeEw):
(F) 1971 # g faomm far mar a7
& fom wEl ® g
fawelt from w37 g SA¥ gt
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T wg foedr wfadl < afcst &
FEFI QX TFW [qEqT &7 famn
fear W@ 1 oz waew & feu
Sy FET H 4.5 FUT TGQ AT
gaafw & wraaw  fear w@mar

qedt  dEEg g § AR
fasie w=m g WY 91

(8) weweg foes daf qur auw
& woerT gt ¥ fag g faee-
FTO &1 Ffaar w_W FA GAE
g difs & agEor W, AW
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Visit of Mibisters abroad

*50. SHRI D. C. GAWAI:
PROF. P. G. MAVALANKAR:

Will the PRIME MINISTER be
pleased to stare:

(a) the names of Ministers of the
Central Government who visited foreign
countries during April— October, 1977
along with the names of the countries
and iod for which each country was
visited by each Minister;

{b) the specific purpose served by such
visits to foreign countries; and
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{c) the total expenditure incurred by
Government on the foreign visits of each
Minister, the foreign exchange sanctioned
to each and the particulars of foreign
goods brought by each of them ?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c)- A state-
‘ment containing the requisite information

placed on the Table of the House.
[Piaced in Library. See No. LT-1061/
7

Expansion Scheme of Calcatta Electric
Supply Corporation

s51. SHRI K. N. DASGUPTA: Will
the Minister of ENERGY be pleased to state
whether sanction has been accorded to the
Rs. 100 crore expansion scheme of the
Calcutta Electric Supply Corporation?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN):

The proposal of the Calcutta Electric
Su%l)r Corporation for establishing a 240
M.W. Thermal Power Station at Titagarh
has been accorded techno-economic appro-
val by the Central Electricity Authority.
Details of the financing plan for the project
are awaited.

Combat Aircraft

*52. SHRI M. RAM GOPAL REDDY:
Will the Minister of DEFENCE be pleased
to state:

(a) whether the combat aircraft with the
Indian Air Force has become obsolete;
and

(b) if so, steps being taken by Govern--
ment to equip the LAF. with the most
modern fighting aircrafi?

THE MINISTER OF DEFENCE
SHRI JAGJIVAN RAM) : (a)fand (b).
he combat aircraft with the IAF
havenot become obsolete. However,
as the aircraft become old they are
replaced by modern ones in keeping with
our equipment needs and the policy of
modernisation of equipment.

Shortage of Energy

®54. SHRI SURENDRA BIKRAM:
SHRI K. A. RAJAN :

Will the Minister of ENERGY be
pleased tostate:

{a) whether Government have worked
out any plan to deal with the shortage of
energy in the country; and

(b) if so, the main features of the plan?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) (a) and
(b) The  Government have taken
several steps to deal with the short-
age of electrical energy in the country. In
the short term, efforts are being concen-
trated on.

—maximising generation from existing
power plants, by improving their
availability and performance

—training of operation and maintenance
staff of power stations to secure
operation and maintenance of power
generation facilities

—reducing transmission and distribution
losses

—transfer of power from surplus to
‘deficit areas

—distribution of power following a sys-
tem of national priorities and discoura-
* ging wasteful and ostentatious consump-
tior:

—expediting gommissi.oning of new genera-
ting wnits

—ecnsuring_carly stabilisation of newly
commissioned generating units,

The main thrust of the long-term mea-
sures is to accelerate powe:l, development,
strengthen inter-system and inter-regional
ties, establishment of load-despatch facilities
and ensure ada;uatc power supply within
atime-frame of five to seven years. Power
generation schemes to derive benefits during
the next 10 years have been identified and
they are gradually being processed for
investment decisions keeping in view the
demand for power and the phasing of
benefits required from them. Establish-
ment of power generation and bulk-trans-
mission facilities has been taken up in the
Central Sector to supplement the efforts
in the State sector and public sector cor-
porations have been set up under the
Central Government to construct and
operate Regional Thermal and Hydro-
Electric Power Stations and bulk trans-
mission facilities.

wex maw & qQat fory & iz o
grafrfras wreem snfea s
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Pension to Heirs of Deceased MISA &
DIR Deteaus

»56. SHRI R. K. MHALGI : Will
the” Minister of HOME AFFAIRS
pleased to state:

tn&.) whether as per directive of the Cen-
Government, all h:he P’:’}f‘ Magis-
trates of the country, have for the purposes
of giving pension to the heirs of the deccased
during MISA and DIR detention com-
pitmf ithe enquiry and submitted their
reports through their State Governments
to the Ceniral Government;

(b) whefher scheme of peasion -bas
m&cq@eﬂﬂdﬂ'w.mmmh
how maxty cases; arnd

how tmany sre the cases
® oy ace dhe pending cascs

Written Answers KARTIKA 25, 1809 (SAKA)

Written Answers 34

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH) :
(a) to(c). So fur ‘recommmendatjons
have been received only in three cases
and pension has been sanctioned in all
thmelc,:sg. The sd;;mc came into effect
from 15t May, 1977, but ion is

with effect fram thcmoupmnmedmjnﬂg' g:
month in which the death of the deteny
occurred. The pension scheme does not

cover the families of thos
DISIR. e arrested  under

Pl of Vessels Between Di
mwt lndm'l'm. along G“-;:d
ver '

*57. SHRIL. L. KAPOOR : Wil the

Minister of |SHIPPING AND
PORT be pleased to state: i

_ (a) whether Government have ever con-
sidered d'lg feasibility of plying vessels
between Diamond Harbour and Kanpur
and towns along Ganga river for carrying
bulk cargo and also for providing regular
ferry services across the river Ganga at
important ghats;

(b) if so, a brief outline thereof: and
(c) steps taken to implement the
me?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI CHAND RAM) : (a) No Sir,

(b) Question does not arise.
(€) Question does not arise,

Concessions to SSCOs and ECOs
appearing in [AS, IPS

+58. DR. RAM]JI SINGH: Will the
Minister of HOME AFFAIRS be pleased
1o state :

(a) whether after 1968 Short Service
Commissioned Officers and
Commissioned Officers where permitied to
appear in IAS, IPS and other competitive
examinations with some relaxations even
after their retirement and the total numbes
of such persons selected in civil services o
the Government of India during the perioc
from 1962 to 1973:

{b) whether Government are awar
that such officers selected from the Arm)
were generally found to be dedicated, activ
and disciplined;

(c) if so, the reasons for which Govert
ment were ¢ to withdraw tk
facilities and protection provided to then
and
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{d) Whether Goyernment would consti-
tute a Commiltee to go into the matter
and restore these facilities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL) (a) Yes, Sir.

The information in respect of the total
number of ECOs/SSCOs selected in  the
civil services of the Government of India
during the period from 1962 to 1973 is not
available,

{b) Nosuch special appraisal has been
made by the Government specifically in
respect of such officers.

i) ECOs/SSCOs who had joined pre-
commission training or were commissioned
prior to 10~1-68 (the date on which the
emergency prevailing till then was revoked)
to whom these rules were applicable, had,
by and large, already utilised the chances
available to them for appearing at the IAS
€tc, examinations during the period the
rules were in force. Assuch, the necessity
for extending the rules which lspsed on
2g-1-1974 was not felt.

(d) No, Sir.y

World Bank credit assistance for
captive power plants

#59. SHRI AMAR ROY PRADHAN :
SHRI C. R. MAHATA:

Will the Minister of ENERGY be plea-
sed to state:

(a) whether Government have taken

any policy decision in regard to captive

- power plants with the aid of the World
Bank eredit; and

(b} if so, nature of the decision and
the reasons thereof ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) (a) and
{b). There is no policy ecision
as such of Government in regard to the
setting up of captive power plants with the
aid of World k credit. As and when
projects which include captive power plants
as a component are posed to the World
Bank a view is taken as to whether such
assistance is to be sought for funding the
plant in question. A of captive
power gencration for any  parti-
cular project is decided on merits taking into
account all relevant factors.
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Sclling of Hindustan Photo Films
prodastion

1. SHRIMATI AHILYA P. RAN-
GN‘[%KAR : Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government are consider-
ing to sell major part of Hindustan Photo
Films production direct and the rest
through distributors; '

{b) if so, the details thereof; and

(c) the percentage of products sold
directly and through distributors during
the last threec years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI) :
(a) to (¢). The Committee on Public
Undertakings (1973-74) in its 55th report
on the working of the Hindustan Photo
Films Manufacturing Company Limited
{(HPF), a public sector undertaking, re-
commended, inferalia, thatthe Company
should consider the feasibility of taking
over direct distribution of its products
after the expirv of the arrangements for
distribution through private agencies then
in force till June 1975. However, as the
Company was not fully geared to under-
take direct distribution of all its products
from June 1975, a beginning was made
with direct supplies of cine films to the
Films Division of the Ministry of Infor-
mation and Broadcasting and of X-ray films
to Government Departments, Defence Ser-
vices and select hospitals from January,
1976. As the second stage in the intro-
duction of direct distribution, the Com-
pany has taken over the responsibility for
distributing all the cine goods directly
from 1st October 1977. However, under
arrangements entered into with the erst-
while private distributors of ORWO cine
colour positive film, B7- 5% would be dis-
tributedbythll_ﬁ) iv:hm Sq:hannc]s and
[iPQ ill go tember 1978
mdsrgendﬁer, the gi!tribulion of tglri:s
item would also be done whelly by the
Company. It has also been decided by
the Company that direct distribution of all
other products manufactured by it, viz.,
X-ray films, amateur roll film, bromide
Sa r etc. would be taken over from ist

y 1978.

Grant-in-nid to Indian Institete of
Mass Communication, New Delhi.

ﬁa. SHRI PRADYUMNA BAL :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stateg .

(a) the grant-in-aid given to the Indian
]nsl:i)t‘utc of Mas Communication, New
Delhi during the last and current financial
years. .
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(b) the money being spent per student
during one academic year, year-wise break-
up for the last three years:

(c) if thereis any increase in grant-in-
aid, to what percentage it has been in-
creased and what are the basis on which
grant has been administered; and

(d) whether few appointments including
the post of a professor were made without
advertisement ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI):

Year Rs. in lakhs

(a) 1976-77. 20°55
1977-78 . 10* 06
{Upto date)

(b) 1974-75 - 4026
1975-76 . . 6892
197677 . . . . 4408

(c) Increase in 1975-76 over

197475 . . . 16°92%
Inm!a;;&i;lﬁ 1?76.73 > 29-89%

The grant-in-aid is given to meet ex-
penditure on all activities of the Institute.

(d) Yes, Sir.

Separate Ministey for anemploy-
ment

. SHRI SASANKASEKHAR

AL : Will the PRIME R
be pleased to state : Whether hehas
considered the desirability of setting up
an independent Ministry for Uncmployment
giving guidelines to the State Governments
md'ge.m.n administered territories in
this behalf’

THE PRIME  MINISTER
(SHRI MORARJI DESAI): The
creation of an independent Ministry for
Unemployment is not comsidered necess
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Filling up posts of news editors-cum-
mlla;t,u.h:..l.n.m Simia

. SHRI DURGA CHAND: Wil
the' Minister of INFORMATION AND
BROADCASTING

be pleased to state :

{a) whether the posts of News Editors-
cum-Translators are lying vacant at AIR
Station, Simla;

{(b) the number of such posts lying

vacant and since when;

(c) the reasons for which the posts are
lying vacant;

(d) whether the sub-Editors (Script)
working in AIR Station Simla are not
Leing considered for these posts; and

(e) if so, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI}) (a) and (b) : There
are no posts in All India Radio designated
as  News-Editor-cum-Translator. The

reference probably is to the post of News
Reader-cum-Translator.

A post of Sub-Editor in Grade IV of the
Central Information Service, which was
lying vacant has been converted into the
staff artist post of News Reader-cum-Trans-
lator. At present, only one post of News
Reader-cum-Translator is lying vacant at
All India Radio, Simla since 17th October,

(c) The decision to convert the civil post
of Sub-Editor into Staff Artists post of

News Reader-cum-Translator has been
taken only recently.

(d) Sub-Editor (Seripts) are eligible for
being considered for appointment to the
post of News Reaéer-cnm-Tranﬂlm
:hmugh limited selection if they satisfy the
qualifications laid down in the Recruit-
ment Rules. The Sub-Ediie. (Scrips) at
AIR, Simla is.eligible to compete for_this
post - alongwith  other dg‘:::mml
candidates as'per rules,

(e) . Does not arise.

405. SHRI MADHAVRAO SCINDIA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

*(a) whether a proposhl to set up 2 Rufal
Rcsid ’Commyssion 'in order : to.'dewclop
roads, is Uhder ‘consideration of the Gov-
ernment;

4o

(b) if so, the salientfeatures thereof ; and

o b which it
oo o e st apt ek i peo-

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND  TRANSPORT
(SHRI CHAND RAM): (a) to (c) .
Rural Roadjare a State responsibility
and as such the question of creation of
Rural Roads Commision falls within
the sphere of State activities. However,
with a view to provding for pro-
per coordination financing and care of
other aspects pertaining to Rural Roads,
the Indian Roads Congress, which is a
body registered under the Societies Act,
recommended in 1972 the setting up of a
Rural Road Commission at the Centre and
similar Commissions in the States. This:
matter was placed before the Transport De-
velopment Council at its meeting in Feb-
rurary 1973 but it did not find favour with
the State representatives at the Council
and the matter wss accordingly treated as

dropped.

Very recently, however, the Indian
Roads Congress have come up with a mo-
dified recommendation indicating that
if the scheme is not acceptable to the
States, they may at least ensure that the
money spent on Rural Roads by various
agencies is handled through one single
techaically competent executing agency.
As regards a Rural roads ‘Commission at
the Centre, they have recommended that
since the main issue is that of funds, special
funds over and above the present grants
should be provided and distributed among:
the States through the suggested Central
Rural Roads Commission which could
also guide States in the pursuit of the
Rural RoadsProgramme. Since, however,
this recommendation has been recei-
ved only very recently, it is.too early to ex-
press any view in the mattes, especially
as Rural Roads arc’a State subject.

Cochin Shipyard

406. SHRI VAYALAR RAVI: Wil
the Miniser pESHIPPING AND TRAN-
SPORT - ha pleasedto . yefer. to the reply
given to Unstarred Question No. 463
on the 15th #June, 1977 and state :

(b) i[.o,(hed:ilillthmof (g
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__THE MINISTER OF STATE IN
GHARGEGOF 'THE MINISTRY OF
SHIPPING AND TRANSPORT - (SHRI

RAM': (a) and (b). "The'Board
of Directors had authorised Chairtnan - &
Managing Director to initiate discussions
with the Union on the demands of the
workers, Negotiatioms with the Union
are now in progress.

Recruitment in the Store - §

407. SHRIS.D. SOMASUNDARAM :
Will " the Minister ‘of DEFENCE be
-pleased to state :

(a) whether there has been no recruit-
ment in the store ‘cadre’ in' LA.F.
when there are mities ‘for recruit-
ments in the equipment branch for service-
men every yearfsix months;

(b) whether Government is considering
fo raise the maximum scale of store
k eepers ; and

(c) whether the civilian store keepers in
the LA.F. will be allowed to apply for jobs
outside when there is stagnation and in-
sufficient promotional  opportunities ?

THE MINISTER OF DEFENCE
{SHRI JAGJIVAN RAM) : (a) Yes, Sir.
There is a ban on filling up of the
vacancies of civilian personnel (except
Typists and Stenographers) arising in the
normal course, which can be relaxed
in deserving cases. Recruitment to the
cadre of airmen is made periodically to
fill the established vacancies of airmen in
the various trades including the trade of
Equipment Assistant in the various units
of the Air Force.

(b) The matter has, inter-alia, been
referred to a Committee and will be pro-
cessed on receipt of the Committee’s re-
commendations.

(c) There is at present no ban on for-
warding of applications of civilian store-
keepers for jobs outside the Air Force.

Assistance to States to have separate
Police Force to check offences of
untouchaili

bty

o8. SHRI PARMANAND GOBIND-
ALA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Central Government have,
in order to prevent the offences with re-

ard to untouchability, given help to
gtates to organise a separate police force;
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(b) whether such Police Forces have
e orgaied in a1l States;

(c) if so, whether the desired results
have been achieved; and

(d) if not, what further stcps?arc being

taken to prevént such offences

THIE IS.TI!?;R OF STATE IN THE
MINJS OF HOME AIRS
(SHRT DHANIK LAL Mgsﬁl.):
() to (d). The State Governments
of Karnataka and Gujarat, who sought

financial assistance, were sanctioned
Ras. 2,02, 100f--and Rs. 88,825/~ respectively

for augmeénting the machinery for the
enforcement the Protection of Civil
Rights Act, 1955.

The setting up of a separate police
force to deal only with offences pertaining
to untouchability is not contemplated.

The State Governments have been re-
x.mmd to implement the %mmom ions of

e Protection of Civil ights Act,
1955 vigorously on a priority basis. The
State Governments have also been advised
to consider the setting up of a cell or any
suitable machinery to look into the grie-
vances of Harijans. Special police cells
have been set up by the State Govern-
ments wﬂl“radah, Bihar, ]?;_Lu?,
Karnataka, Kecrala, Madhya Prades
Maharashtra, Orissa, Tamil Nadu an
Uttar Pradesh at different levels according
to the local conditions, to deal with cases
of violence against or harassment of Sche-
duled Castes and for the enforcement of
the Protection of Civil Rights Act, 1955.

Commendation Certificates to the
Army Personnel

409- SHR1 U.S. PATIL : Will the
Minister of DEFENCE be pleased to state:

a) the number of army personnel
g;i\seg comimendation certificates for their
outstanding heroic service during natural
calamities like floods, in ::ﬂu'bu’.ml'hl’
Punjab, Haryana, Bibar and Assam during
the last three years (1975-57) ycars wise
and unit wise ; an

(b) whether these army personnel are
given some financial or other advance
increment or advance promotion benefits in
view of their outstanding heroic ser-
vices ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) A
statement is attached.

(b) Recipients of Commendation Cards
are not entitled to any monetary benefit.
However, this award adds a favourable
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factor to the record of the awarded and is
taken inlo conmsideration at the time of
promotion.

Statement

Number of Army Personnel whe have been
awarded the Chief of Army Staf"’s commanda-
tion Cards for service in  commection with na-
tural calamities like floods in the States of
Rajasthan, Delhi, Punjab, Haryana, Bihar
and Assam during the years 1975, 1976 and
and 1977 (until October), =~

Name cf Unit Number of Commenda-
(Arm or Service) tion Cards given

1 1976 1977 (until
975 (Dcl)

L fb] (c) (d)
Armoured Crops — — 2
Engincers 2 a1 9
Signals —_— - 1
Iofantry - 9 =
ASC —_ 2 2
AMC - - X
— 3

CMP —

2 32 18 = 52

Naval Tralning School at Chilka
Lake

10. SHRI PADMACHARAN SA-
MANTASINHERA : Will the Minister
of DEFENCE be pleased to state :

(a) whether the Nuval Training School
at Chilka lake is bLeing completed in
1977-78; and

(b) if not, what is the cause of delay and
when it is going to be completed ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : .

(a) and (b): The Boy's Trainin
Establishment was originally sagcuoneg‘
on the basis of its being commissioned in
February 1980, As a result of certain
steps taken, it is now expected to be
functional by early, 1979. The progrss of
the project is satisfactory.
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Persons in Defence Services from
Ramagiri and Kolaba

412. SHRI BAPUSAHEB PARULE-
1 Will the Minister of DEFENCE
be pleased to state :

(a) whether Ratnagiri and Kolaba
Districts in Maharashtra have provided
a good number of persons in the Defence
services and many of them have laid their
lives for the nation in the last threc wars :

(b) what is the total number of persons

in the Defence services from Ratragiri
and Kolaba districts in Maharashtra;

(c) whether there has been a congista-t
and continuous demand for a Naval or
Sainik School for Ratnagiri and Kalaba
District; and

(d) whether the Government Pmﬁ)@td
to take immediate decision to start a Naval

or Sainik School in either of the Districts,

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (d).
uite a number of persons from the
%istricrs of Kolaba and Ratnagri are
employed in the Defence Services. It
is not in the public interest to disclose the
exact number.

2. The number of Defence personnel
killed during the last three wars is as
follows :—

Kolaba Ratanagiri

Chinm Aggression

(1962) . . 1 9
Indo-Pak Conflict

(1968) - - 1 '
Indo-Pak Conflict

(g7y) . . 9 T4
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3. There has not been any demand for a
Naval or Sainik School for Ratnagiri and
Kolaba districes. There is  also no such
proposal under the comsideration of Go-
vernment.
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Expenditare incurred om Weifare
Work in Coal Industry

14. SHRI AK. ROY : Wil the
Minister of ENERGY be pleased to state :

(a) whether huge amount has been
spent in the name of welfare work and
staf  welfare in Coal Indusry since
Nationalisation ; and ~

(b) 1fso, the details of such expenditure ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
and (b) . The amount spent by Coal
India and is subsidiaries ¢ welfare
measures during the last fouf years is as
follows :—

1973-74 Rs. 8g8-52 lakhs
1974-75 Rs. 1202-38 lakhs
1975-76 . Rs. 177396 lakhs

Rs. 1951°00 lakhs

1976-77 . " Brovisional)
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Exploitation of CSIR Process
rights by Central Electroche-
mical Research Institute
415. SHRI K. RAMAMURTHY :

Will the Minister of PLANNI b
pleased to state : NG b

_ (a) whether in spite of the recommenda-
tion of the Sarkar Committee on CSIR
that exclusive rights of exploiting CSIR
process should not be given directly by
the laboratory to a commercial firm on
the grounds that such practicc may Jead
to corruption and under hand dealings,
the Director, Central Electrochemical
Research Institute is continuing to give
such exclusive rights directly; and

(b) if so, the action Government pro-
pose to take in the matter ?

THE PRIME MINISTER (SHRr
MORARJIDESAI) : (a) and (b).
Information is being coleelected and will
be laid on the Table of the House.

416. SHRI AHMED HUSSAIN : Will
the Minister of ENERGY be pleased to
state :

(a) whetber itis a fact that Thermal
Power Stations in the country are not
functioning efficiently ;

(b) if so, the reasons therefor ;

(c) whether Government have sought
the help of other advanced countries for
assisting in improving the efficiency of
thermal power stations ;

(d) whether Governmnt have deputed
or propose to depute personnel of
thermal power stations to other coun-
tries to get proper technical know-how;
and

(e) ifso, the number of personnel already
sent abroad plant wise and number
likely to be deputed in the current financial
year ?

THE MINISTER OF ENERGY

SHRI P. RAMACHANDRAN) :
Ea) A number of stations commissioned
prior to 1974 are functioning efficiently
while others are not functioning equally
efficiently. Some of the power stations
commissioned with indigenous equipment
after 1974 are yet to achieve stablc gene-
ration of power.
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(b) Mok causts fok poor perdor
of these power stations include :

{1} Ddfects in equipment;
(i) Poor quality of coal;
(iid) 1;:5” d;‘adequneapm when
(iv) Lack of trained stafF;
(¥} Deficient mensgement.
(c) Yes, Sir.
(d) Yes, Sir.

In addition to the above, engineers had
[ been sent from State Electricity Boards
in the past for traiaing in operation and
‘naintenance in thermal power stations in
Russia, Poland, Yagoslaviz, United States
of America, France, in respect of plants
imported from those countfies.

Prosecutors in Delhi

417. SHRI T. S. NBGI: Will the
Minister of HOME AFFAIRS be pleased
to refer to the article captioned ‘Who
Owns Delhi Prosecutors’ published in the
1gth issue of “Needle’s Eye’, a fortnightly
issued from New Delhi and state:

{a) the service conditions of Delhi
Prosecutors vig-g-vig the service conditions
of such prosecutors in the adjoining States;
and

(b} the steps being taken to improve
their service conditions, salary structure,
avenues of their promotion and regulari-
sation of their service conditions ?

THE MINISTER OF 8TATE IN. THE
‘MINISTRY OF HOME AFFAIRS
SHRI DHANIK LAL MANDAL): (a)
In Delhi, before corm.:f into force of the
New Code of Criminal -Procedure, 1973
w.e.f. 15t April, 1974, the Prosecution Age-
ncy worked under the Inspector General
of Police, Delhi. After the new Cr.P.C.
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came:inw fores, i was deckied o transier
thePromcuﬁunAgency the Law

{;ﬁg:l Department of:?tilhihﬁdmi?}:
. In accordance ; i
mekeintlonk of dic ThIrd Foy Eoriraim ”;;n
P ST T KT

1. Mirector of Prosecu-
ton . .. « Ra 1100—1600

2, Chicf Prsanutoss . Ba  J00—1300

3. Benfor Prosccutors  Ra.  840—r1250
4. Prosecutors . + Rs. 650—g6o

In Uttar Pradesh the scales of officers
in the Prosecution Agency are as under:

1. Special  Prosecut-

ing Officers) Rs. 550—1200

2. Prosecuting Officers Rs. 450—850

8. Assistent Prosecut-

ing Officers Rs. gs50—700

']_:‘he pay scales of different posts in the

Hnjasthan Prosecuting Agency are as
follows :

1. Assistant Director of
‘Prosecution Rs. 1500
(including D.A.)

2. Assistant Public ,

Prosecutors, Grad 1~ Rs. 65¢—1270
(including D. A.)
3. Assistant Public
Prosecutors Grade II  Rs. 550—1010

(including D. A.)

In Haryana, the following are the
pay scales for different posts of the
Prosecution Agency:—

1. District Attorney. Rs. joo0—1250

plus Special pay.

2. ‘Deputy District Attorneys/
Aggi) tional Public Prosecutors Rs. 350—goo
(iMnimum’ Rs. 450)

3. Assistant District Attorneys Rs. 350—650
plus special pay.
-
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The recryitmeny ryles for d-lﬂ'e.w.nt
wh‘) in the Prosecution Agency in Delhi
are being im,hied in consultation with the
Uruon Publi¢. Service Commission. Only
after these rules are finalised and notified
.the incumbents of these posts can be regu-
Barised. As mated in (a) above, the salary
structure of the post have already been
revised in .wudmoe with the reqomsncnd-
ations of Third Pay Commis-

Missing of Defence Official

8. SHRI D. AMAT:
= SHRT YADVENDRA DUTT:

“Will the Minister of DEFENCE be pleased
o state:

(a) whether attention of Government
+has been drawa to the news appea.:u:i
-in the Hindustan Times dated
August, 1977 that a senior L.A.S, otn‘eer
of the Ministry of Defence was missing
for over five weeks;

(b)lfso,whatnthermhonofthe
-Government when Defence official is mis-
sing ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) and (b).
Yes, Sir. Shril. C. al, an officer of
the Central Secr:w-ut Service and De-
-puty Secretary in the Defence Ministry has
Enm missing since g0-7-1977. A Letter
has been received from him saying that
he has joined the order of Sanyasis. The
imatter was reported to Intelligence Bureau
.and the local police. Efforts to trace him
bhave not been successful, so far.

Ad-hoc Import Licence to Coca Cola
Export Corporation

419. FROF. R. K. AMIN: Will the
Minister of INDUSTRY be pleased to
state:

(a) under what policy Coca Cola Ex-
t Corporation was recommended ad-
oc import licence; and

(b) value of export by Coca Cola Export
Corporation during the preceeding 12
months ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) The replenuhmcnt
entitlement of Coca Cola Export Cor-
poration was reduced from 20% to 4- 55,

of the F.O.B. value of exports in April,
1g71. Following this, the Company re-
presented to Government that it should
bc given Actual Users’ Licence for import

ts for the manufacture of
mcentra.teu for domestic sales. There-
after an inter-Ministerial Committee was
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set up in July 1972 to determine the quan-
tum of imported material 40 bo allowed

mthccv ﬁ formdxgmomproduc-

Ulul umtlﬂnm.t at Rs. 16 per
annum. It was subsequentl d ided to
reduce the value of Actual ? Liccoces
by 5°5% per annum commencing from
1974-75. However, no ad hoc i nnport licen-

<6 hive been isued to the Company
al'ber December 1976.

(b) The value of a Cola
mﬂ};&aﬂ?mm? 19 was
wftm amree o soraeer o
FTEET | SAETA B W7 AT

420. st fraT Swd :
it e F ATOTaY aree
&t ®o TTAWT ¢
st Qo THo SN ¢
=t FaTee oy
T Y WAT ag FATT F¥ FT A
fe:

(%) #a1 awTC o1 wiqey ¥ firew-
arer & a3 ¥ fog SR 1 & s qren
wfim ST & dafaa gt 7 g
W T T s ok

(a) afz g, at s y=ma w7 &ar
g ?

g el (R wwfey) : (5) Wk
(7). = fa=rodt

1971 aowr & frfey
w Wity won

421 st vEw ;oW oW A
wzm&ﬁwﬂwﬁs

(%) =1 1971 B ar@dm 59-
T & fafaw wiwgl & dwer aur it
FXO WY 14 H G F Forar way @

(&) afe =, @ ovft faefy s =7
mw&mmﬂgﬁt;&ﬁp
g sy & dwrar
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(n) 6 aw & Wt wfas www @
I F arg Y AT F FTE w I
w0t & faora @17 ¥ 71 IO §, W
FH F YA T FW F fog axwrgma
AT FEATE FT AT GV E ;W

(v) Fogr wmm wre sfean
& srafag § feay F9=rd 719 FCR
& o s ¥ T g feeelt 8, @Y
Tiw a9 ¥ oY ufus gux ¥ &0 FTRE
¥ o wEt A R mr g ?

ng Hare § wow Wt (s o
aeAwew) : (F) S, =

(@) w (7). vww (%) &
IUT FY IGA Y TW Al IaaT |

(%) * (I) <o 7= =%
sfear & srataa § 14 FT @ Tt
wTHEET 5528

(¥ 64 ¥ sufw wifir 7@ §
o gt Y W wat § g v g,
T i ot AT e
mfe 8)

(I1) s 5= weifaai

= af awt & wfgs awg ¥ w10 F @R E
QL ST O et Agl T 311§

et wal § arfe ()
ayw qfcgem

422. T FwW I ATCUW A

1 dfagn Wk ofeagw wa@r ag
AT FT FIT HE o

(%) =1 ge w1 fare g
# 3fr & o of@gr gfaar sa=
T & fog drwrasdy Sl § avE W
fatrs@ s §;
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(=) ¥ € awi ¥ oifeaw (F2=)
s ofceen dfas § aix afe &,
ar w1 g wr faa 3@ afweE
o AN FA T ; AR

() =1 oifta® @es  afciemn
& gra fagre & wgaeht fad & W
Aurer @ & 85 fEenie g9 ¥ oF
HIF JAE AT 4y ?

dgn ok ofage seTm |
SR Tew Wet (W wiw W) o
(7)) & (w). wfaum & wwoi,
WG @ T 9Nt &
T ¥ wiftw @ F fag
Heqa: IO@HET § | U § a9
ot ¥ faw g gz & fao
dafaq Tog g} € 7% w9 § foea-
TR E | T I G GIET q9r
o GHY FTAvEATHl &1 9O FE@ &
faw =t g€ wsw @awl & faq aw
facira sgroaT o N § o= A GF
wafuq g wifasgww et faow
R FT gEATF F@T & |

qread! agw w1 faafo €
g9 T TR | 4 IWL I F AT
& & g § o fagre A afmw dme
q 2 gu w9 ¥ wHwwE qF STy § |
QT TFE qredadt gew e
s g g 9§, I www q 3
B 81 A1 91X 39 ZIAmI F1 61
¢, fama fag wen g § &8 0y
QU @ & fou gmg fFavmar R

Aeqq § Ig @o¥ H WY ATH, WEATGY
gzl & wf<g glatata & g g

(w) dvamar @@ WERET W
AT TTHAT-HIRATGAS JIAA] §TF ¥
frafor & @ | 73 T ToT gER § WX Af
HEAWEE THAT 4T a7 §W 99w #
fmtw asw g B § o )
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FfAR IR §@F AN
#1¢ qraTaTd €% T & I T aw-
st ®o 28 WX 31 F Wil § AT
@R

TOWTT JTCT ST & e Jenr
w

423, SRTEANSI RN : T
ITM 4t ag FaT & FO G
f& : '

(%) a1 & #1 faaw sorw
¥ a1 IAFT w1 wiwdaw g 3
Fe; A

() wavaesTF faaregm ggam
F1 et 27 F fow 51 & 5w =™
9T F 9 freams # gaear FA FTE 7

INT AaAeg § TR (AT
Wl HaEEt) (¥) =
¥ 97T F7 JaAT I AL q9T FET
g3 ¥ & ) 9T A fagaw @ifa &
TANT 54 I F Ew A da ¥
fag & srefaa & 1 1 o gafeg aa ®
Fargamm ¢ w7t a7 faware $74 qu1 AQ
THF ST F34 F qraed 9al 9 Faw
frafa g 3g @ sma 9T fa=x
far st & e & wa wfowa s &7
fRats &8 o\t w fear gom 59, &
nfas 7@ ar 1 37 gEwl F A
49 ¥ gfgs FTAAT TG § TWT ST 2
w7 wife & wiys fas=y sT999 #43,
AT AT T TIA 54 J G WY
faf g

(@) smra feaa T F 43 T
AT ITENT B AT B AT T AT
d%1 & ag gt faxia gy faedt §
Y T ®T ¥ 9 IAWT B ITHSH
| gHT ¥ FHAC T F FTERT
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W Iudw dHT ¥ saver €Y frw 2 9%
(48,7 ) faefro agraa faet & 4

Cases Withdrawn From Shah Commi-
ssion

4. SHRI MOHD. SHAFI QURESHI :

Willthe Minister of HOME AFFAIRS
be pleased to state :

(a) whethér in a number of cases or
applications, allegations have been with-
drawn from the Shah Commission and
;aﬁdtﬂ over to GBI for investigations ;

(b) if so, the number and details of
cases, applications or allegations ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :

“(SHRI DHANIK LAL MANDAL) :

(a) No cases or applicationsfallegations
have been Withdrawn from the Shah
Commission and handed over to the CBI.

{b) Daoes not arise.

Import of Transformers by States

425. DR. BAPU KALDATY : Will
the Minister of ENERGY be pleased to state :

{a) Whether a number of States have
sought permission to import transformers
to augment their power supply :

(b} if so, their names and their re-
quirements ; and

(c) the names of the States whose re-
quests have been accepted by Government ¢

THE MINISTER OF ENERGY (SHRT
P. RAMACHANDRAN) : (a) Presently
no proposal of any State Electricity Board/
Project for import of transformers is pend-
ing with the Government.

(b) and (c) question does not arise

Murder of Women by In-laws for.
Dowry

426, SHRI ANANT DAVE :
SHRI SHANKER SINHJI VAGHELA :

Will the Minister of HOME AFFAIRS
bepleased to state :

{a) whether the number of incidents
of murder of young women by their in-
laws for not bringing sufficient dowry has
been increasing ;
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{b) the number of such inciffents re-
ports or that have come to. the notige of
the Government during 1977 so far ;

(c) the fgunes of such incidents during
1974, 1975 and 1936 ;

(d) the nwmber of :persoms so  far

arrested and prosecuted in this conhoctiqn_

and

(¢) the other measure bping proposed
by Government to save the lives of young
women who are killed in this way ?

THE MINISTER OF STATE IN:-THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL ) :
(a) to (e). reguisite mformauon
is being colected and will be laid on the
Table of the House as soon as possible.

Utilisation of For
Salar Energy Agri-

28. DR. VASANT KUMAR PAN-
DIT : Will the Minister of ENERGY
be pleased to state

{a) whether Government have decided
to conduct research to utilise solar energy

for agricultural purposes in the rural
areas ;

(b) whether Government have drawn
up research programme for the utilisation
of solar energy ; and

{c) what are the findings and outcome
of the research carried out by the ins-
titutions and laboratories in India, in this
regard ?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) : (a)
and (b) : Yes, Sir.

(¢) An integrated programme of re-
search and product development has been
undertaken to utilise solar energy for
various appllcatmm Research and
development activities are in progress in
the following areas for use of solar enrgy
for agricultural purposes :

—Solar pumps

—Solar dryers for drying agricul-
tural produce

—Solar refrigeration
—Solar electricity generation
Salar pumps

A research me has been un-
dertaken to J” m solar pumps \Iﬂnﬁ
different technolugles Lakoaatorv mode
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of some bave dewelaperd
W m& work .:'::

e & Seviiop Dby o car

L 1L iy Rt A i

models of other types are being
sotai-Drym

tions for drymg

like dry fruits es. has undertaken
and successfully completed a project
on use of solar as a su lememary
source fdr Sptdy ¥ H]E)

-Industrial Developmen Gorpora lon
‘have’ installel and fested a 10 torne/day
paddy dryer. The Forest Research Ins-
titute have developed solar kilns to dry

timber.
Solar refrigeration

Some institutions are working on
use of solar enrgy for refrigeration. ‘IEE:
Indian Institute of Technology, Bombay

bhave taken up a project to bufld
a cold storage using solar energy.

Solar electricity generation

A prQ]u:t to establish a 10 KW power
plant using a solar en perated prime-
mover has been taken e(gy %: collaboration
with West Germany is in progress in
Madras. An integrated project to
develop solar cells for direct conversion
of solar energy into electricity is also in
progress. These developaients will  have
application in rural areas also.

wfasr a1 3= Tt g W
Fawit ¥ samg

429, st Tmaw wwi :  F;W
Sum  Heft ag TO™ AT FAT HGT
fw :

(%) #m1 fgmew w3w, o,
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F farodT &

(@) uﬁgi,é’tam‘a‘irwWWt
L

() afx =&, & e o= 7
TR F FAr wrag ?
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Setting mp of Hydro-electric Plants
in Arwaachal Pradesh.

430. SHRI O. P. TYAGI: Will the
Minister of ENERGY be pleased to
state:

(a) whether Arunachal Government
have submitted schemes for setting up
hydro-electric plants in the State for
generation of electricity;

(b) whether Gentral Government have
1;3]: yet accordéd their approval to these
emes ;

(c) if so, the reasons therefor; and

{d) whether Government propose to
give their a .at.an early date ?

THE MEYISTER OF ENRRGY (SHRI
-P. RAMACHANDRAN): (a) Yes, Sir.

(b) to (d). The micro-hydel scheme
proposals sent to the Central Electricity

Yuthority ~Azunachal Pj‘adqh
A&m:mtﬁaﬁ have: ‘been u:mjned and

- clprificptions sgpnsidared nccomary -haye
been&ut&l for by the Central Electri-
'I'lws "Bomit{e Adifinivtrafidn.

€ ArG _Aw e -pmpmak d
be ‘procesi¢d farther tn receipt of
required danﬁ-tm

Grant of pension to freedom fj 5

431. SHRI JENA BATRAGH : ‘Will the
Minister of HOME AFFAIRS be pleased
to state:

a) how many persans in the district
of(Ba]asom, Orissa are getting freedom
fighters pension from' the Centre;

(b) the number of persons whose pen-
sion has been suspended and on what
gmunds and -

(c) the number of applications still®
to be disposed of by the Centre and since -
how long th}" have been pending with
the Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL): (a)
356.

(b) Pension in ten cases of Balasore
District, Orissa, has been suspended on
the basis of reports that it had been
obtained by furnishing false documentary
evidence, and in two cases on the basis
of reports that the annual income of the
beneficiaries exceeded the prescribed
limit.

(c) No application is pending initial
scrutiny with the Central Government.

wEq WANM FIT WEARW ARy
o

432. =i gOW 9T WOAW :
oY ¥Yo wto warvitey -
= ¥o ®o W
o o MR -

w7 g A qg T A} FA TR
f&:

(%) s g g i 91
SR AIT FERTT T OF WAy I
frar & fow® s=iq fodt =femr +1
ot sl o gud fawy € wrRaT
=% 8 R ¥ s o g
e fory Bt P& A ST
STt g ;
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(1) "ra@E A TS EHR Y
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(1) s =i Szar

Expansion and Diversification of
activity by M/s. Hindustan Lever
Limited

%vhn SHRI JYOTIRMOY BOSU: Will
the ister of INDUSTRY be pleased to
state:

(a) whether M/s. Hindustan Lever Ltd.,
a subsidiary of the London-based foreign
Multi-Natjonal Corporation, Uni Lever,
has been recently granted licences to ex-
pand and diversify its activity in India;

(b) if so, the details thereof; and

{c) the reasons why a foreign mult-
National Corporation has been allowed
to expand and diversify at a time when our
country has the necessary resources and
technical knw-how to produce synthetic
detergents etc.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA mm) (a) No industrial licence
has been issued to M/s Hindustan Lever
Limited during January—September, 1977,

(b) and (c}. Do not arise.
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Partial attitade of Doordarshan and
A.LR.

434. SHRID. B. CHANDRE GOWDA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state; )

(a} whether it is a fact that a number

workers particularly workers

d‘ Congress Youth Forum werc arrested

when they were raising their voice against
Doordarshan

rn:al' attitude of
I.R.; and

(by if so, the number of workers
arrested and whether Government have
considered their demand and if so, with
what result ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI) : (n! There have been
reports of demonstrations at Akashvani
Kendras at Lucknow, Delhi, Allahabad
Gorakhpur and Varanasi to protest against
the alleged ial cov of arrest of
Slarimatt Indi bC:and.hi. was also
a demonstration by some reportedly
belonging to *“Youth Revolutionary Group®
at Bikaner.

(b) Ninety four demonstrators were ar-
rested in New Delhi for unlawful assembly
and other offences. Information regarding
arrests, if any, at other places is
collected and will be placed on the Table
of the House.

The protests were against alleged black-
ing out and P:rmnt;nlalg to cover a:::n;n]:m
of £ss ty following arrest ri-
ma‘t:lo?grd.lra Gandhi. News broadcasts by
Akashvani and are objective
and balanced. There is no substance in
the demand of demonstrators.

Toam srdfaade Jrew v
afeateaT

435, st faarre wow g v
g wite afcag St ag aa A
gar s fe :

(%) *v fagre & ZXW™, AT

MR srdfamis ® THY T F

wrq sy & fa@ aoim wrfaw
Rzt re ot w1 arifas adww
%€ af qf feqr mav av ;
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Rolling Plan Concept

436. SHRI G. 8. REDDI:
SHRI MANORANJAN BHA.
KTA:
SHRI K. MALLANNA:
PROF. P. G. MAVALANKAR:
SHRI C. K. JAFFER SHARIEF:
SHRI PRASANNBHAI MEHTA ;
DR. HENRY AUSTIN:
SHRI O. V. ALAGESAN:
SHRI SANTOSHRAO GODE:
SHRIS. D. SOMASUNDARAM:
SHRI ISHWAR CHAUDHRY:
SHRI UGRASEN:
SHRI S. S. SOMANI:

Will the Minister of PLANNING bke
. pleased to state :

(a) whether Government have decid=d
to introduce the rolling plan concept;

(b) if so, main features thereof; and

(c} whether the National Development
~-4ouncil has accepted this concept?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). The rol-
ling plan concept is intended to make the
medium-term investment plan more  flexi-
‘ble and realistic. Initially, the projections

- ‘of aggregate savings and investment, secto-
ral outlays and outpnt for major
sectors will be determined for the period

- 1978—83. The planning  horizon -will

- ‘thereafter be extended by one year at a
time, working out the targets and
Jjections for one additional year at the end
of each year.

The Rolling Plan system has certain
advantages in that projections are made
from a base level which is adjusted annual-
ly, it allows for continuous corrections of
errors and provides a constant time horizon
for investment decisions.

The modifications proposed in the Plan-
ning system will not mean ecither the
abandonment of perspective planning or
the replacement of the discipline of a five
year framework by ad hoc annual deci-
sion making. A new 15 year perspective
will be prepared for cgarh'ng the longer
term course of development of the eco-
nomy, taking demographic factors into ac-
count. This will also provide the frame-
work for investment decisions on long
gestation projects, for which a five year
time horizon is inadequate and for plan-
ning of land use, water resources, oil and
mineral development and manpower.

c) Proposed changes in the planning
sys{te)m including the introduction of the
Rolling Plan will be submitted to the
National Development Council for consi-
deration early next year, together with the
Draft Plan for 1978~—383.
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" Firms Manufacturing Industrial Ex-

plosives

. SHRI MANORANJAN BHA-
KTA : Will the Miaister of INDUSTRY
be pleased to state:

(a) the number and names of firms
manufacturing _industrial explosives in
the country, their production capacities
and how far they are able to meet the
country's demand ;-

{b) whether these firms are also export.
ing_explosives if so, what percentage of
their production and to which countries;
and

(c) whether it is proposed to curtail the:
exports of explosives to meet the country’s

Tt 11887 demands ?
-

st 16 THE MINISTER OF STATE IN THE

ar MINISTRY OF INDUSTRY (KUMARI

112 ABHA MAITI): (a) There are at present

two companies manufacturing Industrial

g4T FT IqE 139 Explosives, as per the details ggiw.-n below:

(In tonnes)

SI. Name of the Company and description of products Installed Production

No. P i Capacity in 1976
1. Indian Explosives Lll‘l‘l.ltl-‘d Gomia, Bihar (Nitro-glycerine based 36,000 87,074

explosives)

2. IDL Chemicals Limited, Hyderabad & Rourkela. (Slurry explosives) 22,500 10,544

‘While the current production is, by and
1arge, sufficient to meet-the ¢ountry’s needs,
additional capacity of 67,5000 tonnes has
been approved to meet the anticipited
imarease -in' demand

(b) and (2). Bxplosives and accemaries
viz., Detonators detonating fuse and safel
fuse worth Rs. 145 09 lakhswere c:rporlz

in 1 77 to Ba.hmn, Bangladesh, Iram,

Jord976. g!a]ma and Sri Lanka. The

value of industrial explosives exported is:

very nominal and most of the exports con-

sisted of explesives accessorits, In the

of i mdunn:lnd ﬁo::; o g: ambi-

x| in >

'52 question of .curtailing export of *x-
plesives does not arise.
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R ofthe Study Team of atrocities
i on Ha,ﬁiu“

443. SHRI P. K. KODIYAN: Wil the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether a study tcam was set up
together details about violent incidents
in which Harijans have been involved
during the months after the present Gover-
nm=nt came to power; if so, the details
thereof’;

(b) whether this panel has submitted
jts report;

(¢) if so, the salient points thereof ?

THE MINISTER OF HOME AF-

68

No such study team has been set up by the
Central Government. § P

(b) and (c). does not arise,

Estal HMT Unit in Marath-
Maharashtra,

SHRI GANGADHAR APPA
BURANDE: Will the Minister of IN-
DUSTRY be pleased to state:

(a}whet.berthmisaprvm.l to es-
tablish an HMT Unit in athwada
district of Maharashtra; and

(b) if so, when ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a) A watch
assembly unit is proposed to be set up at
Kolhapur in Maharashtra, by the State
Government with the assistance of Hindus-
tan Machine Tools, a public sector
undertaking of the Government of India.

(b) The site location and building plans
have been finalised and the unit is expected
to go into operation in the next year.

Person detained without trial

5. SHRI HARI VISHNU KA-
MATH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of persons under
detention without trial in different prisons
throughout the country;

(b) the break-up of the figures, State-
wise; and

(¢) the grounds on which or the laws
under which they are being detained ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-

DAL): (a) to (c). A statement giving the
FAIRS (SHRI CHARAN SINGH): (a) requisite information is attached.
Statement
S. No. Name of the State Number of Grounds on which and the laws
persons under under which detained
detention
without
trial
1 2 3 4
1. Andhra Pradcsh . 1 Under COFEPOSA, under orders from the

Gowt. of India.
2. Gujarat . . . " 83 Under COFEPOSA
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1 2 3 4

. Madhya Pradesh . . 2 1 under MISA and 1 under Foreigners
3 tog6. Both are Pakistant patials,
4~ Manipur . . . e 172 Under IPC. Customs, Act, Arms Act, etc,
5. Uttar Pradesh . . . 3 Under COFEPOSA.
6. West Bengal . e . 24 (i) 2 under MISA (1 of these is a Pakistani

national who is detained for unautho-
rised stay. The other, who is =
Bangla Desh national, has been
arrested for espionage)

(ii) 22 under COFEPOSA.

. Delbi . . . e . 12 2 under COFEPOSA; 5 under MISA,
5 are Pakistani internees awaiting repa=
triation (2 are Tripura cases )

8. Bibhar N .

Haryana . .
10. Himachal Pradesh . .
11. Jammu & Kashmir .

s o owor

12. Sikkim . . -
13. Arunachal Pradesh . . % NIL  Question does not arise.
14. Andaman & Nicobar Islands

15. Chandigarh. . . .
16. Dadra & Nagar Haveli . .
17. Lakshadweep , . . .
18. Pondicherry . . . . )
19. Assam a . - )
20. Karnataka .
21, Kerala . . . B
22. Maharashtra . .

23. Meghalaya . Information is still awaited.
24. Nagaland .

2 Orissa "
26. Punjab . -
27. Rajasthan

28. Tamil Nadu
29. Goa, Daman & Diu

e 8 os 8w

P T

30. Mizoram. . . . 7
Subsidy to Tripura for export Transport Subsidy Scheme-1971, presently
finished Products to other states -3 in force, 509, of the cost of traul:sport of
Importing of Raw Materdal, both raw materials and finished goods in
selected areas including Tripura between
6. SHRI SAMAR MUKH EE: the locations of the indumial units and
the Minister of INDUSTRY be specificd points of outlet is reimbursible.
pleased to state: No proposal is under consideration for

increasing this limit for reimbursement.
(a) whether Government contemplate

to give cent per cent subsidy on transport

of finished products for marketing to other Reorganisation of Administrative
States for |£«:rung raw materials structure in tribal areas.

in Tripura considering it economically

backward State in the country; and 447- SHRI K. PRADHANTI:

SHRI PRASANNBHAI MEHTA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI (a) whether the Administrative Struc-
ABHA MAITI); (a) and {bj. Under the ture in the Tribal areas is proposed to be
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reorganised to ensure speedier develop-
ment of the Adivasis and a working group
has been set up for the prurpose;

(b) if so, its composition and terms of
rder}encc; and

(c) when the group is likely to submit
its report ?

Statement
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THE MINISTFR CF STATE IN 1HE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK ILAL MANDAL): (a)
Yes, Sir.

(b} The composition and the terms of
reference of the Working Group may be
seen in the Statement attached.

(¢)" The " working Group is expected
to submit its report by the end of Decem-
ber, 1977

The composition of the Working Group will be as follows:—

(1) Shri J. P. Naik,
Mmber-Seu-etz;y,'
Indian Council of Social
Science Research,
New Delhi.

(2) 'Irmnl Commissioners of Madhya Pradesh, Bibar, Orissaand Mahara- Members.

(3) Representative of the Department of Agrienlture, Cooperation, Edu- Members.
cation and Health, Planning Commission and National Cooperative
Development Corporation (Not below the rank of Joint Secretary).

{4) Joint Secretary (Tribal Development)

(5) Shri S. C. Behar,
Director of Tribal Develcpment.

2. The Working Group may, however,
€o-opt other suitable persons which it may

comsider necessary for completing this
work.

3. The terms of Reference of the Work-
ing Group will be :

(1) Review the administrative structure
at the prass root level in the tribal
areas partic y of agriculture
and allied sectors including coopera-
tion, health and education;

(2) Suggest methods to overcome the
existing communication barrier bet-
ween the adminjstration and the
people; and

(3) Sugeest re-organisation the ad-
ministrative structurie keeping in
view the special problems of the
tribal arcas and the need for organic
integration of extension services with
the local community.

: . .Convener Member.
"Secretary.
wE-EqTat W

44g. sigE=fag: T wdfr
Tg AW T FA F4O

(%) T AR G & el
= fawmt & o wHerar € o dm
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are W we-eqrr Wfye A9 AT war
g

(@) Tor T @ F ¥ IO §
TAT I T4 aF A9-wAvr At G
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of an Airman of IAF
Bhuj/Jamnagar

449. SHRI K. LAKKAPPA: Will the
Minister of DEFENCE be pleased to
state:

(a) whether an Airman of IAF Bhujf
Jamnagar was killed in the recent past by
some outsiders;

(b) if so, the facis thereof;

(c) whether any enquiry was ordered
.and if so, with what results; and

(d) t_hg amount of compensation or
éx-gratia payment made and action taken
to rehabilitate the Airman’s dependents 7

THE MINISTER OF DEFENCE
(SHRI' JAGJIVAN RAM): (a) and (b)
Yes, Sir. The facts of the case are that
at about 2roo hours on 7th June 1977,
an Airman Corporal S. Mukhopadhyay,
Motor Transport Mechanic of Armament
Training Wing, Jamnagar, went out of
Air Force Camp with two of his Air
Force friends. It is reported that in the
town some civilians started an argumentf
altercation with the airman. This was
followed by a scuffie in which Corporal
Mukhopadhyay received injuries. He was
removed to civil hospital where he suc-
cumbed to his injuries at about 2240 hours
on the same day. A report was lodged
with the Civil police. The civil police ar-
rested 4 civilians and the case against them
has since been committed by the Judicial
Magistrate, Ist Class, Bhuj, to the Sessions

Court, Bhuj.

(c) The Air Force also ordered a Court
of Inguiry on 8th June Ii;"}' and the
'pmeedingswercﬁnalisedby e Command
on 1Ist éﬂu.ly 1977. As per the report
of the urt of Enquiry the death of
Airman is not attributable to the Service.

(d) The following ex-gratia payments
‘were made to the father of the airman:—

has been paid as Death

Rs. 1200/-
® Gra::t éﬂm the IAF Benevolent

Fund Association.
ii father is also eligible to be
(@ nconcn‘dcrcd for a rehabilitation grant
of Rs. 100/- p.m. under the Family
Assistance Scheme {Airmen) for a
maximum period of 10 years, In
case his financial circumstances so
warrant. A questionnaire was sent
to him on 4th July 1977 to ascertain
his financial position. The reply
to this questionnaire has not so far
been received and a reminder has

been sent.

A from these, the following pay-
mmE:smMR been made:—

(a) Rs. 10,044/~ have been paid to the
father of the Airman under Group
Insurance Scheme.

Rs. 1,3¢45/- have been paid to the

® fatheraﬂithe Airman’s balance of
pay and GDS and another Ra,
1,328/~ also have been paid to him
on account of the balance in the
Airman’s Armed Forces Personnel
Provident Fund.
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Orders for the payment of death-

(c) cum-retirement l;‘,rrat:u.;ity' amounting
to Rs. 3,564/~ have also been issued.
This amount is to be divided amon-
gst the father, mother and sister of
the Airman as per his will.

The Airman was not married and was
not entitled to any family pension. In his
service documents, he has mentioned his
father, mother and sister (aged 26) as
dependents. His father has reqq&sted the
TAF Benevolent Association for a job for his
elder son who is at present ;mrkxlx_.lg
temporarily in a private organisation.
l:aspl;m :sked hl;ndle I.AF. Bencvoler!t
Association to furnish the bio-data of his
som.

Representation from the forward
Seamens Union, Calcutta.

450. SHRI SIVAJI PATNAIK: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have received
a representation from the Forward Sea-
mens Unijon, Calcutta regarding the trade
union representations on various tripartitc
bodies and recognition of Union of Sea-
men,

(b) if so, the dctails of the representa-
tion; and

{c) the steps taken on the represen-
tation ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) Yes, sir.

(b) and (c) In the Memorandum sub-
mitted by the Union, it had demanded,
inler-glia. the recognition of the Union
through, secret vote by ballot and also
sought tation on tripartite bodies
and wi wal of the facilities for
muecﬁoéal of Union du:l inside the Marine
House, cutta granted to the recoginsed
union. A ure for verification of the
membership of Seamen’s Union is being
evolved and the feasibility of conducting the
wverification is under consideration. The
grant of recognition or representation on
tripartite bodies will depend on the assess-
ment of the relative strength of member-
ship of the Union and, therefore, will have
to await the verification result when ¢ n-
ducted. Meanwhile, it would not be appro-
priate to withdraw the facilities granted to
the recognised unions.

NOVEMBER 16, 1977
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Construction of Routes in Borghat
section of Bombay-Poona lfoad
National Highway No. 4

52. SHRI ANNASAHEB GOTK HIN-
DE : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the latest postion regarding the
construction of alternate routes in Borghat
section of Bombay-Poona Road, National
Highway No. 4 ;

(b) whether the scheme is being sub-
r:i:lled for assistance from the Word Bank;

(c) if so, the facts regarding the same ?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) to (c). The align-
ment of the alternate route between
Khapoh (Mile 64) and Mile 68/1 near
Khandala known as the lower Borghat
Reach of the Bombay-Pune Section of
National Highway No, 4 has been finalised
and most of the land acquired, Sixth Plan

itting and keeping in view
the alII ia picture, cfforts would be
made to include the work in that Plan.
If included as a high priority road,
endeavour would be made to approach the
World Bank for (IDA) loan.

Raising of Funds through Souvenirs
by Government Departments

453 SHRI K. MALLANNA: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to states

(a) wbcdlerGawmmentmmmng
cpupmty Gwa-nmcntl}epamnenu
thcguueofadmummﬁxmm.

(b) whether Government are aware
that the souvenirs are issued with official

gy Mmﬁm

(c) whether Government also realise
that this type of collection of funds is
liable to lead to corru because the
officials who canvass advertisements
are prone to show favours to the firms
who have obliged them; and

(d) if so, whether Government intends
to utasboptothem:smgoffundaby

L means ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (d). Ministry of
Information and Broadcasti releases
Government advertisements only and have
recently decided not to release Govern-
ment advertisements to souvenirs, so as
to guard against Government patronage,
if any, to such publications.

Hajira Port

. PROF. P. G. MAVALANKAR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether he visited Gujarat in
October, 1977 with a\new to secing among
thmgs the port of Hajira in South
Gnmt.
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(b) whether Government have decided
to set up a shipyard -at the said site of
Hajira soon;

(c) if so, facts thereof;

(d) whether Government also
tosetup onc or more suchshipyards on
other coastal sites; and

(e} if so, broad details thereof ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF

CHAND RAM): (a) Yes, Sir.

(b) to(e) It has been decided to
ailed Project Reports prepared
hra;n consultants for two sites, oiz.
ﬁ’l{iminGuJasrgltandP‘gr:dlmerm;,f
construction
sc‘thngupmpy”d ooo DWT and
n?%‘ The Gwemmm
comderlhemanera.ndtakeaﬂnalde-
cision therein only after receipt of the

Fe9

E

be pleued to state:

a) whether there is a fear that the Coal
I Limited might be forced to lay off’
about g lakh unployocs due to strike in
the Indian Explosives Ltd., Gomia;

(b) the extent to which the uction
of Coal India Ltd. has been ed due
to this strike; and

(c) the other measures adopted by
ent to procure explosive to run
the coalfields ?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) No, Sir,
The strike has since been ed off from
the 26th Oct., 1977.

{b) The extent of loss of production of
Coal India Ltd. due to this strike has been
estimated to be about 1 million tonnes,

(c) Procurement of explosives from
other suppllcrs wa.ss ped up to the ment
possible. A a new
plant at Korba is llkel}' to go into produc-
tion in December, 1977. Steps have also
been“rukeu to set up additional explosives
manufac ca to meet the needs
of the ootﬁ-mg indusg:;“y
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of new Cement and
Setting up Paper

456. SHRI NIHAR LASKAR: Wil
the Minister of INDUSTRY be pleased
to state:

{a) the number of new cement and
paper industries to be set up in the current
financial year; and

(b) the places where these industries
are being set up ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and,(b). Two state-
ments are laid on the Table of the House.
{Placed in Library. See No. LT-1054/77].

Measures to check untouchability

7. SHRT KANWAR LAL GUPTA:
Wﬁ the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have written
to all the Chief Ministers to take long term
measures to climinate untouchability; if
so, the details therzof;

(b) the reaction of each State Govern-
ment thereto and the steps taken by each
State Government in this regard; and

(¢) whether Prime Minister has also
sent some communication to the State
‘Governments to take action against the

ons for excesses on the Scheduled
aste and Scheduled Tribe people, if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): (a)
to (c)» The Prime Minister in his letter
dated the g1st August, 1977, had written
to Chief Ministers of various States that in
«cases where Harijans have been subjected
to violence and intimidation over land dis-
putes or where there is any attempt to
disposszss by force Harijan tenants or
occupants of land severe action may be
taken against perpetrators of these crimes.
For this purpose, it may be necessary to
make such offences cognizable so that the
police can directly intervene. Where there
is an indication of a possibility of breach of
peace, the police may be asked to take
preventive action under the law.

The State ‘Governments have also been
addressed separately to dedicate them-
selves to the task of eradication of un-
touchability and the soctial inequalities
prevalent in the society. They have also
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been requested to implement th provi-
sions of the Prowcu'gn of Gi\:l Rights
Act, 1955 on a priority basis,

State Governments have accordingl
taken several measures which includ;
inler-alig, setting up of Committees at
various levels to review the working of the
Protection of Civil Rights Act, 1955 and
setting up of special cells to deal with the
offences under the Act.

Central Government E ployees
sumer Goopmﬁve?odety Con-

458. SHRI SHIV SAMPATI RAM:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether itis a fact that the General
Body meeting of the C.G.E.C.C. Society
Ltd., New Delhi was held on the 27th
June, 1977;

pl(b) v!rhiglacr the accounts were not
aced in that meeting; if so, the particula
reasons therefor; ’ P '

(c) whether in the said meeting it was
unanimously decided that the Accounts
for the year 1974-75 shall be presented
before the Gen y within a period
of three months;

(d) whether the accounts for the year
1974-75 have since been placed before
thelémemlnody;ifao,whcnandifnu
the reasgns for the same; and

bs:) when the acoou;:s referred to
above are proposed to aced before
the General Body for appw\]r:gl ?

THE MINISTER OF HOME AF-
FAIRSS (SHRI CHARAN SINGH): (a)
Yes, Sir.

(b) Yes, Sir. According to the bye-laws
of the Society the accounts r.o%ethcr with
the audit report should in the first instance
be considered by the Board of Directors
and the Board of Administration, before
being placed before the general body.
The auditors had submitted their report
on the accounts of the Society for the year
1974-75 in March, 1977. Due to the im-
pending election of delegates, no meeting
of the Boards could be held for nearly three
months prior to 27th June, 1g77. There-
fore, the accounts for 1974-75 could not
be placed in the mecting of the Gener
Body on 27th June, rg77.

() Yes, Sir.
(d) and (¢). No, Sir. The accounts for

the year 1974-75 are ready for being laid
down before the General Body as the same
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were considered by the Board of Adminis-
tration aJ:nl:l1 tll:ie Board of Directo;s at their
meeti eld on -77 and 3g-10-77
mp:cngsveiy. Howcwi?_agn injunction order
restraining the Society to implement the
decisions taken by the Board of Directors
at its meeting held on 3-10-77 has been
received from a Civil rt of Delhi.

A meeting of the General Body will
be held as soon as the injunction orders
are vacated.

AAC-FAEE-ZTE U8 &
T TERTRT e w5
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feeet e fom & fog faelw
agma ¥ famrfon s & frg
frge g #r fawfc

461. st fawy gwr wefar: w1
wg Wt ag AATA A FA w4 fE

(%) feest e frm 4 facha
qgraT A Igerewar X faA FW@ F
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Severance of India’s link with the
non-aligned news pool

62. SHRI M. N. GOVINDAN NAIR:
W?Il the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether India’s link with the non-
aligned news pool has been severed follow-
ing the Posts and Telegraphs Department’s
discontinuance of international telex
services to Samachar;

(b) if so, what are the details thereof
and the reasons for the discontinuance;

(¢) whether Government propose to

restart the news pool service solving the
problem; and

(d) if not, the reasons therefor ?
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) No, Sir.

(b) to {d). Do not arise.
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Abolition of Commission for 5.C.
and S.T.

t!]ig SHRI KUSUMA KRISHNA
MURTHY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether almost all the Members
of Parliament from Scheduled Castes and
Tribes irrespective of their party affiliations
have voiced in the Parliament and also
given a signed representation to him against
the abolition of the existing Commission
for Scheduled Castes and Scheduled Tribes
and the amalgamation of this Commission
with the proposed Civil Rights Commis-
sion which would undoubtedly degtroy
the basic structure and the fundamental
objective of the Commission for Scheduled
Castes and Scheduled Tribes ;

(b) whether he has taken this into consi-
deration; and

(c) if so, whether the Commission for
Scheduled Castes and Scheduled tribes
is being retained without cffecting any
change whatsoever ?

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH) : (a)
to (c). A decision, in principal, to set up a
Civil Rights Commission has been taken by
the Government to ensure that the mino-
ritics, scheduled castes, scheduled tribes
and other backward classess do not suffer
from discrimination or in-equality. Some
suggestions and entations have been
received from Hon'ble Members of Parlia-
ment and other representatives of SC &
ST's, All these would be duly considered
by the Government before arriving at a
final decision.

feit @ ofe 7 oo at
feeeit afcag s it stedie
|l * qear

464 St QO :
it WW SR i

1 Atagw A} ofcagw Wadr ag
AT FY FITHA (5 :
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# fag wfafer a8 wamy o @ § Wi
afz gi, @1 faset afcags fomw w1
it ot #1 gear Fuw: fradt §;
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aETe a4 far @6 g wiafe
AT 3 ATE ATAET F gET FIX
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Adverse effect of Import of Power:
Generation Equipment on BHEL

465. SHRI D. D. DESAI: Will the
Minister of INDUSTRY be pleased to
state :

(a) whether Government are aware of
the criticism that import of power genera-
tion equipment will adversely affect the
BHEL ;

{b) if so, Government’sreaction thereto;

() the comparative order book posi-
tion of BHEL, as against its annual capacity
for the next five years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI) : (a) Yes, Sir.

(b) There is 2 ban on the import of

wer generation equipment. Relaxation

it is granted only in those 1;chw cat.fs

here the equipment is not within the

;mufacmringrangt of BHEL or where
the deliveries are unduly long.
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C) ComparativeStaiement of order book positionindicating the scheduled supply of borwer genesating equipmen;

JSor 5 years
THERMAL SETS HYDRO SETS
Existing Annual installed capacity Existing Annual installed capacity
Sets of 210 MW 7 sets, BHEL has a total installed capacity to manu-
Sets of 120 MW 3 sets. facture around 1000 MW of| h)‘drosﬂ);Of\'aﬁgEl
Sets of 110 MW 7 sets. ratings. They constitute around 15 to 20

numbers on an average,

ORDER BOOK POSITION

ORDER BOOK POSITION

Rating (MW) 1977- 1978~ 1979~ 1980~

1978 1979 1980 4981

210 7 5 5 5

120 1 1 . e

110 i 2 o8
"Rating (MW, ’:%?alz' 1.9;?5
210 .

120 el

110 .. we

1977- 1978~ 1979~ 1980~ 1981- 1982-1983
1978 1979 1980 1981 1982

19 11 8 6 1 Nil

T T T ARUE g
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Appointment of the Chairman of
The Shipping Corporation of India

463.‘ SHRI VASANT SATHE : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to State :

(a) Whether Government have appointed
the Chairman of the Shiﬂ)ms' Cor-
ration of India without following the -

aid-down procedure and norms ;

. (b) if 5o, the facts thercofand the reasons.

or;

(c) whether candidate selected by the-
Public Sector Enterprises Board for the
post was not approved by the Ministry for-
:E‘?Ointmentandif 50, the reasons therefor; -

(d) what effective steps have been taken
or proposed to be taken to restructure the-
Shipping Corporation of India ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF*
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b)s The
circumstances in  which the appoint-
ment was made are as follows :—

The previous Chairman-cum-Managing-
Director of Shipping Corporation of India.
was originally due to retire on g-10-1975..
on completing the age of 6o years. But
actually he retired on 30-9-1977 after
being given 4 extensions as the Government
could not decide on his successor. Earlier,
on 8-4-1976, Public Enterprises Selection
Board had rccommended 2 candidates for
the post, but this recommendation was not
implemented by the previous Government.
In view of this inordinate delay and on an
assessment of the need of the Corporation,
the Government decided to appoint a
mature and experienced publicman as part
time Chairman of the Corporation and ask
the PESB torecommend a suitable name
for a whole time Vice Chairman-cum-
Managing Director. Moreover the Mana-
ging Director has frequently to go out on
Corporation’s business and this arrange-
ment would enable him to do so without
detriment to the normal work atjheadquar=-
ters.

(c) Public Sector Enterprises Board had
not recommended any candidate for this

post.

(d) Tt is proposed to appoint full-time
functional Directors to look after the various
sectors of the Corporation’s work so as to
make available the services of high-level
area specialists to the Chief Executive of”
the Company.
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Reprocessing Plant at Tarapur

4 SHRI S. R. DAMANI : will
the Minister of ATOMIC ENERGY be
pleased to State

. (a) whether the newly built reprocess-
ing plant at Tarapur has started process-
‘ing of spent fuels ;

(b) if so, how much of the t fuels
which the U. S. Government m right
‘to claim back, have been processed;

(€} how much of the spent fuels have been
~80 far claimed by the U. 8. Government
-and sent back ; and

" (d), the method of disposal of the remain-
-der !

.. THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) spent fuel of US origin has not been
‘Teprocessed,

(c} and (d). No quantity has been
claimed. The full quantity is being stored.

Setting up of a Working Group for
Converting Akashvani and Doordar-
shan into Autonomous Institutions.

a

470. SHRI S. G. MURUGAIYAN :
‘Will the Minister of INFORMATION

AND BROADCASTING be pleased to
-state :

(a) whether a working group has been
-set up to study the question of converting
Akashvani and Doordarshan into auto-
nomous institutions;

(b) ifso, whether this group has comp-
‘Teted its study and submitted its report;

(c) if so, the details ; and

{d) if not, when the report is expected?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
“L.. K. ADVANI) (a) Yes, Sir.

(b) Nao, Sir.

{c) and (d) The Group may submit its
report by February, 1078,
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Export of More Indian Films to
Pakistan

. SHRI EBRAHIM SULAIMAN

. SAIT : Will the Minister of INFORMA-

TION AND BROADCASTING be pleased
‘to state @

(a) whether Government have recen-
tly received a request from the Govern-
-ment of Pakistan for the export of more
Indian films to that country ; and

(b) if so, the action taken thereon ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI) : (a) No, Sir.

(b) Does not arise.
‘Defective Manufacturing of Ferguson
Tractors

473. SHRI DARUR PULLAIAH :
’ the Minister of INDUSTRY be
pleased to State :

(a) whether Government are aware of
.defective manufacturing of Ferguson Tra-
<tors particularly ITMT 533 regarding
the Crown Wheel and Pinions; and

(b) if so, what steps Government pro-
pose to take to rectify the defects ?

. THE MINISTER OF STATE INTHE
'MINISTRY OF INDUSTRY {(KUMART
ABHA MAITI) : (a) and (b) : Massey
Ferguson-(MF-1035) tractors are being
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manufactured in the country whereas
IMT-533 tractors were imported in the
o iy e

i tractors
were received. The dcﬁ:ct.-f were rectified
by replacing those components with indi-
genous gears.

Strike by Rajasthan Atomic Power
Project Workers

qus' SHRI DINEN BHATTACHAR-
:Will the Minister of ATOMIC
ENERGY be pleased to State :

(a) whether the Rajasthan Atomic
Power project workers went on strike from

8th September, 1977 ;
(b) the demends of the workers;

(c) whether Government refused to
negotiate with the representatives of work-
ers during the strike ; and

(d) the reasons thereof ?

THE PRIME MINISTER (SHRI MO-
RAR]JI DESAI) : (a) Yes, Sir.

(b) The charter of demands submitted
by a Sangharsh Samiti (Action
Committee) consisting of represen-
tatives of the Rajasthan Anushakti Pari-

yjana Karmchari- Sangh, the recognised
{Jvnion and the Rajasthan Anushakti Karm-
chari Union,- an unrecognised body, are
listed in the Statement attached. [Placed
in the library-See No. LT- 1056/77]

(¢) and (d). The Sangharsh Samiti
is not a recognised body. Discussions had
been held emlier with the recognised
Union, the Rajasthan Anushakti Pari-
yojana Karmchari Sangh—on the Charter
of Demands submitted by it, which in-
cluded the nine demands later put uw
the Sangharsh Samiti, The Assistant Labour
Commissioner (Central) Kota held con-
ciliation proceedings on the demands of
Sangharsh Samiti which, however, resul-
ted in failure as most of the demands put
forth by the strikers are unreasonable and
beyond what is permissible under the
Government orders. Moreover, as the
Strike is illegal, the stand of Department is
that this illegal strike should be called off
unconditionally before further discussions
can be held with the recognised Union.

Monthly Income of D.T.C.

476. DR. MURLI MANOHAR
JOSHI : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) the monthly income of DTC du-
ring April, 1977 to August, 1977 ;
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) 1 (a) Monthwise income

95

(b) the average number of buses on roads
in Delhi and the number of buses plying on
inter-State routes each month during the

El

of the DTC from April to August, 1977 #

(¢) average earnings from each bus given below:—
- and)the loans/! grants given by Government
to the D. T. C. duning 1977-78; =
Month - Income
{d) the number of private buses and'mini {Rs.-in lakhs.)
under DTC operation- during each .
n;?nth from April, 1977 to August, 1977 ; April, 1977 . = . 18388
" (¢) theearningstothe DTC on anaverage May, 1977 . . 19185
each private bus and mini bus Juine, 1977 . - B3 4r
each month ; and July, 1977 . . . 196-69
_ {f) the operational cost of the DTC on August, 1977 - + 199°89
average on each private bus under DTC
operation ; and whether Government pro- and . Information regarding
pose to take over more private buses avg:le ntfgher&f DTC buses on road

under D. T. C. ation to ease traffic
difficulties in Delolrier?

inclusive of private buses running under
scheme and daily income

per bus is as under :--

Buses on Road Income (Rs.)
Inter-
Month City state City
DTC P.Q. Total DTC Total DTC PO AVG. Inter=

state
April, 1977 « + « . 1460 39 1499 130 1629 334 308 333 869
May, 1977 . . . « 1490 36 1526 131 1657 327 208 326 g3
June, 1977 .« « . 1473 38 1511 125 1636 325 303 323 99t
July, 1977 . . . . 1478 8o 1558 126 1684 335 325 335 Bg6
Aug., 1977 . . . . 1455 120 1875 122 1697 330 358 341 8B8s

In’a'ddi:ipn to the above city buses, the DTC operated Private buses engaged under
Administrative and Operational Control Charges Scheme. The number of these buses at
the end of each month during the rclevant period is given below :—

1977
April May June July  August
Standard Size . . . 175 181 171 162 1a4
Mini Buses . . . . . 249 246 253 252 253
424 427 424 414 397

ToTaL . N

The details of loans granted by the Central Government during 1977-78

upto the end of October, 1977 are as under:-

Rs. 150-00 lakhs.
Rs. 1 o' 00 lakhs.
Rs. 290 00 lakhs,

1. Capital loan . - . M . . . . . .

2. Ways & means loan . : . . . . .




97 Written Answers KARTIKA 25, 1899 (SAKA) Written Answers 98

(d) The information is given Lelow:—

No. of private buses under DTC operation at
ety the end of the month.

Standard Size Mini
Month Total
Under Under Under
Kilo- AOCC AOCC
metrage Scheme  Scheme

Scheme
April, 977 T 175 249 47t
May, 1977 . . . . . . 44 181 246 471
June, 1977 . . . - . . 54 171 253 478
July, 1977 . . . . . . 109 162 252 523
Aug., 1977 . . . . . . 189 144 53 586

{e) Average ing per bus in respect of private buses engaged under kilometrage scheme
month-wise from April to iug'ust, 1977 is indicated below:—

Month Average Per Bus Income
April, 1977 . . . : . . . = Rs. g,240'00
May, 1977 . . . ) . . . . Rs. g,248:00
June, 1977 . . . . . . . . Rs. 9,900 00
July, 1977 Rs. 10,075 00
August, ‘1977 Rs. 11,098-00

The eai of private buses engaged under Administrative and Operational Control
Scheéme is retained Erythebusownm However the number of private buses under this scheme at the
end of éach month is given below:—

RatcofAOCC Clargeper buspermonth  Aprd,  May,  June,  Juy.  Aug )
recovered from P 1977 1977 1977 1977 1977
Standard Size
AQCC Charge @ Rs. 1000/- . 14 14 4 . .
AOCC @ Rs. 750~ . 97 102 97 -1 13
AOCC @ Rs. 500/~ . 24 24 24 34 28
AOCC @ Rs. 300/- 37 38 33 29 22
AOCC @ Rs. 250(- . 3 3 3 3 3
MINI BUSES
AOCC @ Rs. 1000/- . 101 99 101 64 65.
AOCC @ Rs. 750/~ . 7 5 7 6 7
AOCC @ Rs. 500/~ . 91 91 92 130 131
AOCC @ Rs. 300/~ . 46 48 49 48 46
AOCC @ Rs. 250/~ . . - 4 3 4 4 4

(f) Aspuﬁgmforthemdlof&pﬁcmber, :977 (Prowml),a xen cost per
private bus per month operating under Kilometrage Scheme m

In order to ease traffic problem in Delhi, D.T.C. bas decided to hire additional buses,
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Machinery L idle at Salal Hydro
Ele’;:cl'ﬂlea

77. SHRI BALDEV _ SINGH JAS-
i{O’I‘]A: Will the Minister of ENERGY
be pleased to state:

a) whet! er machinery worth crores of
ru() hs remained ﬁacﬁcnlly idle at
Samuﬂ)'dn Electric Project for the last
1 or 2 years:if so, the rearen: therefor;

wr inspite of great increase in
thgb;t:bhl::‘hmm&m&:thm 1?.: two years the
project has not made by substantial pro-
gress thus resulting in delay in the commis-
sioning of the project of a national impor-
tance;

(c) whether first phase of the project
making the diversion of the river was sche-
duled to be completed in October 1976 and
has not been completed so far; and

(b) whether the quantum of work re-
quired to be completed on rock filling dam
before effecting their diversion of the river
is far short of the target?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) :
{a) The Salal Project which is major
hydro-electric scheme requires the Er‘o-
vision of considerable infrastructural faci-
lities which is now in an advanced stage of
<completion. The equipment which is
presently available on the Salal Projectis
befng utilised on excavation ofcore foun-
dations and abutments, development of
barrow area, ment of advancement
fill etc. Overhauling of most of the old
<quipment is also in

{b) to (d). During the last two years,
there has been an increase in the regular
staff for the Project and steps are being
taken to further strengthen the organisa-
tional set-up at the Project site so as to
accelerate the pi of works, Prepara-
wyworkonawigfmntmchutheuu-
blishment of workshop and store facilities,
procurement of equipment and spares and
award of contracts For major works have
since made considerable progress. The
work charged staff presently engaged on the
Project is not enough to take up the
operation and repair of the available
<equipment and cfforts are, therefore, being
made to augment the strength of the work-
«harged staff.

g

The progress made in regard w di
wversion of the river hud:e!n
amo~g other fietors, increase
wo:k-‘d the fowo:yumc
‘Concee.e Dam and increase inguln
concrete in pre-diversion works of the
“The comstruction organisation is

Al

I
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geared to expedite the completion of the
diversion tunnel and other works ffor the
diversion of the river to take place.

Investigation into the Funds of Con.

gress Party

478. SHRI C.K. JAFFER SHARIEF:
SHRI G. Y. KRISHNAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

() whether it is a fact that Government
have launched investigation into the funds
of Congress Party; and

(b) whether it is also a fact that during
last 3o years there has been no investigation
into the funds of any political party?

THE MINISTER OF HOME

gress Party as such has been instituted by
the Central Government. Case RC. 8/77/
FS. I registered by the CBI against Sarva-
shri R. K. Dbawan, K. L. Dhawan, P. C.
Sethi etc. relates to alleged abuse of office
by certain public servants in securing con-
tributions to the funds of the

Party from companies, firms and business-
men and subsequent misconduct of some
of these public servants in utilising the funds
so callected for the purpose of their own
benami firms, Case R.C. 5/77/F.8.1
registered by the CBI against Sarvashri
P. C. Sethi, D. P. Chattopadhyaya, K. D.
Malaviya etc. relates to alleged abuse
of office by certain public servants in collect-
ing contributions from companies in the
guise of taking sdvertisements in souvenirs.

(b) Yes, Sir.
Anand Marg Threat of Political
Assassinations

479. SHRI PRASANBHAI MEHTA :
SHRI M. KALYANASUNDARAM:
SHRI MADHAVRAO SCINDIA:

‘Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether he has ordered tightening up
of security measures in view of the threat
of political assassination held out by the
British branch of the Anand Marg;

(b) the incidents that have taken place
as a result of the Anand Marg threat in
India and abroad;
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(d) whether C.B.1. or police authoritics
have been given full powers to deal with

such situation; and

(€) whether the leaders have been given
any protection; and if so, the details there-

of ?

THE MINISTER OF STATE IN THE
QF HOME  AFFAIRS

MINISTRY
(SHRI DHANIK LAL MANDAL) :
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a), (c), (d) and (¢). Instructions
b bees issued 1o all $hics ot “Union
Territories to tighten security mecasures
and afford necessary protection against
any attempts at political assassination.
The local police have the necessary powers
to enforce the security measures, details,
of which, it would not be in the public
interest to disclose.

(b) A
incidents
notice till 31-10-77

statement giving the details of the
that have come o Go;rernmem‘s
e

Statement

Date of Brief account

incident

1. Air India Office, Sydney.
2. Consul General of India, Sytney. .
3. Air India Office, Sydney.

Indian High Commission Chancery
bl.li]d.i.ng’ Canberra,

5. Indian High Commission, Canberra

High Commissioner in Canberra. .

7. Indian Tourist Oﬁcc. London.
Indian Embassy (Chancery), Paris.
9. Air India Office, Paris. '

Air India, Melbourne.

24. Air India Office, New York.

22, Indian High Commission, London

24:8-77 An Anand Margi deposited a pig head spilled

blood all over.

! 26-8-77 The head of a pig was left at the reception
desk of the Consulate.

. 26./27-8-77 The window panes of the Air India office were
broken.

29-8-77 The Chancery building was set on fire.

15-9-77 Indian Military attache was attacked and
stabbed.

22-g-77 A threatening note demanding £1,00,000 was
reccived.

g-10-77 A brick wrapped in newspaper was hurled
ing the sheet glass window and a note

for the PM was left behind.

16-10-77 “ProutJai" waswritten near theside entrance

of the Indian Embassy and two photostat
copics of a note addressed to the Prime
Minister were left behind.

18-10-77 Two glass pancs were found smashed.
19-10-77 Am Australian Emiployee was stabbed.

20-10-77 A brisk was thrown through the Ticket Office
and a “molotov Cocktail' was also thrown
rhich did not explod

in

31-10-77 An Official (Asstt.) was stabbed.
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Setting up of Thermal Plant at
Titagarh by Calcutia
Corporation.

480. SHRI SAUGATA ROY : Will

the Minister of ENERGY be pleased to state:

(a) whether Government have received
gproposal from‘CES:_: (Calcutta Electric

upply Corporation orsemngupam‘g
MW thermal p]ant)at Titagarh; and

(b) if so, Government’s reaction thereto?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN) :

(a) Yes, Sir.
(b) The p has been examined by
the Central Electricity Authority and

accorded techno-economic approval. The
financing plan for the project js still awaited
from the project authorities and the State
Government. After receipt of the financi

plan, the project will be consid
further.

Parchase of wood by the Western
Coalfields of Coal Indian Limited

481. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of ENERGY
be pleased to state:

(a) whether the Western Coalfields of
the Coal India Limited used to purchase
wood carlier from the local suppliers and
now they purchase it direct from the forest
department;

(b) the rate at which the wood used to
be supplied to the Western Coalficlds by
the local suppliers; and

(c) the a}st at whichf the wood is now
purchased from the forest Department
including the purchase price cartage and

?

THE MINISTER OF ENERGY (SHRI
. RAMACHANDRAN (a) to (c) .Detailed
information is being collected.

Complaints Regarding Calcutta Port

Trast

482. SHRI  SHYAM SUNDER
GUPTA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government have received
complaints in to the working and

mi:'managcmem of Calcutta Port Trust;
an

{b) if so, whether employees of the Cal-
cutta Port Trust have represented to the
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Government of India to conduct an inquiry
into the affairs of Calcutta Port Tnmt
and if so, Government's reaction thereto?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) :

(a) In any big organisation like the
Calcutta Port Trust, there are always
some complaints which are examined from
time to time,

(b) An annonymous complaint or-
ting to be from officers of Haldia k
has been reccived. According to the
extent policy of the Government, no action
is to be taken on any anonymous or pseu-
donymous complaint.

[

Lock out in Enfield India Ltd. in Tamil
Nada

3. SHRI M. KALYANASUN-
D. : Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government are aware that
the Enfield India Ltd. in Tamil Nadu, has
been locked out since Augast 21, 1977
rendering about 3000 employees unem-
ployed:

(b) whether the employees’ union of the
said factory has demanded the take over
of the management of this Company by
the State Government;

(c) if so, the details thereof; and

(d) the action taken by the Union
Government to see that the Company is.
reopened ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI):

(a) As reported by the Government of
Tamil Nadu, a lockout was declared with
effect from 2ist August, 1377 by the
Management of Enfield India Limited
employing about 1,600 workmen inits.
Tiruvottiyur factory ;

(b) and (c). The Labour Union have
requested the State Government to take
over the t of the Company
under the Industries (Development & Re-
gulation) Act. The Management have no
objection to the establishment being takem
over b? the workmen themselves on a co-
operative basis.

(d) The State Government have
recently approached the Government for-

assistance in securing financial help to the
Company.



105

fafw it & werger snfed
% wiwdt @t i won

484. s TH YA IWWE@: FT
g Wl g TR T FAT FA

(F) @ #FR grr fagw
fafew smawi ¥ wgfva wife &
affaal #1 WHT T F F T FO
§; i

(&) ®1 ¥ W owEEn
gl sifoai & S #t wifae 53
# gireg 9 F y@w w e
W@

TE HaTe | T wat (st afve
amAes) : (F) 9% (7). 7@ 99
& & Fr g wWarew grr wfsw fafaw
s s § owagfew onfaat &
afvaal #1 s 7 fear smar &
AT IJywemar F AR sfafafa
F AR W T AR 5w TS
3 A waT wigwi@l Ft JFT B I
2, o &1 frgfrmat & Qar 1€ s
wagfaa anfrai & fag s @i &

Measares taken to promote rapid
development of Small Scale and Cottage
Industries.

485. SHRI C. N. VISVANATHAN:
Will the Minister of INDUSTRY be
pleased to state :

(a) the concrete and specific measures
taken during the last seven months to
promote rapid development of small scale
and cottage industries;

(b) the expansion of facilities for tech-
mical help in marketing, entreprencurial
advice, ial assistance, etc. achieved
as a result of specific steps taken during the
last seven months;

{c) the estimated growth in volume and
value of production and in employment
generation in these industries as a conseguent
of steps taken ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUM.
ABHA MAITI). (REaRS

() and (b) . The measures under-
taken during the last seven months to
promote development of small scale and
village industries are— (i) raising the out-
lay on the sector including handloom by
40%, over that in 1976-77.

(ii) initiating selection of products for
reservation in the small and cottage indus-
tries, (iii) initiating proposals for changes
in policy and strategy, (iv) holding dis-
cussions with Chief executives of nationali-
sed banks for larger and casier assistance
to this sector (v) introduction of simplifica-
tion of procedure for marketing small and
cottage industries products under Central
Govt. Stores Purchase Programme, (vi)
considerable liberalisation of the import
policy for import of capital goods and raw
materials in favour of small scale units,
{vii) State Governments have been advised
and instructions issued to the Bureau of
Public En ises, Defence Departments,
etc. to provide preference to small indus-
tries products in their Store Purchases;
NSIC has initiated steps to sell hosiery
products and matches under one brand
name on pilot basis, and (viii) Trade
Centres have started functioning at
Bangalore and Jaipur.

{c) It is too early to evaluate the impact
of the above measurs on production and

employment.

Conversion of Andhra VFradesh State
Highways into National Righways

486. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have received
from the State Government of Andhra
Pradesh a list of State highways to be con-
verted into National Highways;

(b) if so, the list of the roads ; and

(c) whether they were taken up as Na-
tional Highways?

THE MINISTER OF STATE IN=
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM):

(a) to (c): The Govt. of Andhra Pradesh
proposed the following roads to be
converted into National Highways in the
Fifth Plan:—

{1) Nellore-Bellary-Bombay road.

{2) Visakhapatnam-Jagadalpur- Bbo-
palapatnam-] halna-Nasik-] y road.
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{3) Vijayawada-Masulipatam road.
@ Nagpnr-(llnn_da-&i:mehlplchlm-
i 1Lottipi i-V A

en,
drachalam-Nellipa¥a-Chintoor-Maredumi-
1li-Rampachodavaram-Ra’amundry road.

Similar reqrests were made by other
States also regarding certain roads in the

ive States Hovever, Govt. of India
has not beer ahle to meet thse requests due
to present financial limitations.

Criticism on rolling plan comeep’

487. SHRI G. Y. KRISHNAN : wilt”
the Minister of PLANNING be pleased
to state :

(a) whether the rolling plan concept
has been criticised by wide spectrum of
intsllectuals who are mostly worried
about the targets without realising its
consequences; and

(b) if so, whether Government have
clarified its position regarding the achieve-
ment of its targets?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a) and (b). The
rolling plan concept has been co mmen ted
:Fon by a number of observers.

these comments have been critical
others favourable. Planning Commission
3| en have tried to clarify that
¢ introduction of this system will not
have the adverse consequences implied
some critics, The rolling plan system
has clear advantages in that projecti
arc made from a base level, which is
adjusted annually; it allows for continuous
correction of errors and ides for a
constant time horizon for investment
decisions.

The modifications proposed in the
planning system will not mean ecither the
abandonment of perspective planning or
the replacement of the discipline of a
five year framework by ad hoc annual
decisions making. The concept of rolling
plan is basically designed to narrow the
gap between targets and achievements.

Loss due to imported ammunition

488. SHRI M. A. HANNAN ALHA]J :
Will the Minister of DEFENCE be pleased
to stawe ;

(a) whether a large stock of imported
ammunition from a foreign
supplier has me unfit for use; and
if s0o, whether Government bave suffered
a bewrylom;
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(b} whether the responsibility has been
inned on the dd‘mﬂm—fomgn suppliers
supply of defective raunds or the
Ordnance Department for not adhering
to condition of -its storage and whether

the foryig'n supplier agreed to replace-

(c) whether necessary conditions for-
storage of those rounds were not ensured

(d) whether work of air-conditioning
of godowns was delayed, and the contractor-
penalised; and

(e) whether the ammunition was tested'
at the time of its delivery; and what
steps are being taken to prevent such
losses in future ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) Some o
the components of stock of ammunition
Eurchasrd from the foreign supplier

as been found to have developed defects
after storage for some time. The Govern-
ment has suffered a loss on this account
but necessary action has been taken to-

ace the defective components indigeno-

v s0 as to make the ammunition ser-
viceable.

(b) The responsibility has been pinned’
on the supplier and the question of
replacing the ammunition or reimbursing
the cost of repair has been taken up with
the supplier at the highest level. Their
response is awaited.

(c) As soon as the storage condition-
for the ammunition were known, action:
was taken o maintain the neecessary
storage conditi’ ns.

(d) No. Sir. Question does not arise.

(e) Yes, Sir. No further contracts have-
been entered into with the foreign supplier-
for the same ammunition.

Production of Salt during the last
four Plan Periods

489. SHRI K. T. KOSALRAM : Will
the Minister of INDUSTRY be pleased’

to state :

(a) the figures of production of salt
during the last four Plan Periods as
compared to the targeted production;

(b) the shortfall in production, if any,
during this period ;

(c) whether the shortfall in production
was made up in the Fifth Plan Periods ;.
and

108
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rd) the: fizure of production of salt
for the yess 1976 and 1977 ?
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THE MINISTER OF STATE IN
THE MINISTRY OF . INDUSTRY
(KUMARI ABHA MAITI) :

(Quantity in lakh tonnes)

Actual production
Period T:
(in the last year of Plan
periods)
First Plan (1951-56) 3o- 76 30° 76
Second Plan (1956-61) 3673 36+ 73
Third Plan (1961-66) . 5400 4500~
Fourth Plan (196g-74) . 75° 00 50 12
L ——
(b} The Plan targets were not reached mm‘. '&.Fm % T

in the Third and Fourth Plan periods,
as will be seen from the statement at (a)
above.

(c) No, Sir.

(d) Salt production during 1976 was
4076 lakh tonnes. The estimated pro-

duction during 1977 is about 50 lakh
tonnes,

a1 W o wfafas
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Shipyard in Gujarat

492. SHRI F. P. GAEKWAD : will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether there is any proposal to
se¢t up a shipyard in the coming plan
period in Gujarat; and

{b) if so, which is the site selected
for the shipyard and the approximate
time rtcguircd for the completion of the
project I

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b). It has
been decided to get Detailed Project Reports
prepared by foreign consultants for two
sites, viz., Hazira in Gujarat and Paradip
in Orissa for setting up a Shipyard for
construction of ships ing between

6,000 DWT and 6o,000 DWT. The

overnment could consider the matter
and take a final decision thereon only
after receipt of the report. An indication
regarding the time for completion etc.
could only be given after a firm decision
is taken in the matter,
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Mini power plant for West Bengal

495. SHRI K. B. CHETTRI : Will
the Minister of ENERGY be pleased
to state :

(a) whether the quota of Mini Power
Plant was denied to West Bengal ; and

(b) if so, the reasons thereof ?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN) : (a) and (b).
There is no quota system being followed
for distribution of power plants to the
States. The approval for power plants is
given on the basis of specific proposals
received from the State authorities and
on their techno-economic justification.

Shortage of Raw Films

496. SHRIMATI AHILAYA

GNEKAR : Will the Minister of

INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether Government are aware that
release of 27 feature films had been
blocked due to shortage of raw films;

(b) whether it is a fact that 2,000
and odd rolls of raw films are lying in
the Bombay godowns ; and

(c) ifso, the reaction of the Government
thereto 7

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRIL.K.ADVANI) : (a)to(c) Some
representations were received in the Minis-
try from the film industry and reports
had also appeared in the Press, that release
of some films had been held up due to
shortage of ORWO positive raw stock.
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The Ministry of I & B is constani in
touch with Hindustan Photo Films,
which receives, processes and dutrzbum
the imported raw film. According
them the ghortage of raw film dunngthc
month of October was mainly because of
late arrival of two Steamers carrying
jumbeo rolls from abroad. This shipment
which was d?“tganjvcinof ]:re.r
actually e middle 3
Since then HPF have taken steps to main-
tain asmdysupply of raw s to the film
industry and it is understood that the pre-
sent stock position has improved.

Harbour of Farakka

497. SHRI SASANKASEKHAR
SAN{'AL : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

{a) whether steps have been taken to-

wards the implementation of the proposed
Inland Harbour at Farakka ; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) and (b) : Thematter
is receiving attention of Government,

Transport service between Calcutta
and Farakka

. SHRI SASANKASEKHAR SAN-
: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) when regular transport
commence ON COMMErce and trade basis
between Calcutta and Farakka in the
first lap and thercafter in the second lap
between Haldia and Patna comsequent

ina tion of the proposed and
o uﬁnd Harbour at Farakka

ﬁan‘agc Complex Site ; and

(b) whether nothing has been done so
far in spite of the vast improvement of
the navigability of river Bhagirathi down
Farakka and the Feeder Canal ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM). (a) No scheme for
regular river transport service between
Calcutta and Farakka or between Haldia
and Patna or for construction of inland
harbour at Farakka has been sanctioned
so far.

(b) The traffic study of river Ganga
between Allahabad and Calcutta was
entrusted to National Council of Applied
Economic Rescarch in August, 1974.
Their report has been received in Oct.
1977 and is under consideration.
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FProductien of tractors by Hindmstey
Tractors

ﬁg SHRI MADHAVRAQ SCINDIA:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Gow.-rnmmt are aware
that the _feasibility of ucmg 13,500
tractors in a penod
ex-management Hmdustan Tnem
was confirmed by the Technical Consul-
tant appointed by the S5.B.I.

(b) whether the present Management
is much behind in producing tractors
in 50 months of its existence ; and

(c) if so, the reasons thereof and the
reaction of the Government in the matter >

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI) : (a) to (c)

management of M/s. Hindustan
Tractors Ltd. was taken over by Govern-
ment on 12th March, 1973 under the
IDR Act and M/s. Gujarat Agro Industries
Corporation Lid. were appointed as its
Authorised Controllers for a period of
5 years. During the period prior to the
take-over, a firm of consultants had
indicated to the State Bank of India,
the capability of the unit to manufacture
200 nos. of 50 HP tractors per month
by increasing production efficiency, coor-
dination etc. After the take-over another
feasibility report was prepared by a firm
of ctﬁnsultan‘? In the report submitted
em in June, 5 the existing pro-
grtcuon facilities oft.ﬁc plant were asscl:sod
and a suggested plan of action was sub-
mitted for raising the plant capacity for
uction of 50 HP tractors to 1,130
nos. in 1975-76, 1,500 nos. in 1976-77,
2,000 nos. n 1977-78 and 2,400 nos.
in 1978-79. The actual production of

HP tractors at the plant was g40 nos.

in 1975-76, 1,615 nos. in 1976-77 and
1,114 nos. in 1977-78 (Apﬁz-%)cwbcr,
1977).

2. The production was below the
target in 1975-76 because of financial
constraints. The target was surpassed
in 1976-77, and the present management
expects to surpass the production target
of 2,000 tractors during the year 1977-78.

Paradip Port

500. SHRI GANANATH PRADHAN :
SHRI PADMACHARAN SAM-
ANTASINHERA :

SHRI BAIRAGI JENA :
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have received

any proposal for setting up a ship building
yaxd at Paradip Port, Orissa State ;
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(b) if so, the funds allotted for the
pu and the date when its construction
is likely to start ;

(c) the details o. the project re
i bK Government about the techni-
cal feasibility of such a yard ; and

(d) whether the State Government
have represented about the urgency for
the construction of the project ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) Yes, Sir.

(b) and (c). It has been decided to get
Detailed Project Reports prepared
foreign consultants for two sites including
Paradip in Orissa for the establishment
of a ship building yard. The Government
would consider the matter and take a
final decision only after the receipt of
the mnf ﬂcnf is no question of allot-
ment of funds for any specific proj
at this stage. Similarl};, p:ff; qﬁum
of commencement of construction etc.
does not arise for the time being.

(d) Yes, Sir.

Appeal from the Ordnance
employees union Ambernath

thjt:l;;'_SHRI ];DIEEF MHALGI : Will
e Minist pleased
e Min er of ENCE be

(a) whether Government have received
an appeal from the Ordnance Employees
Union, Ambernath, aharashtra) about
excesses committed Ly the management
during the cmergency;

(b) whether along with the said
the Union have given details alagg:al;
number of cases of victimisation ; and

() what action Government is taking
or is likely to take in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHER SINGH): (a) and (b). A represen-
tation dated 8th August, 1977 has been
received from the Ordnance Factory
Employees’ Union, Ambernath referring
to three specific cases of removal from
service besides certain other complaints
regarding arrest of Office Bearers and
Executive Members under MISA/DIR,
CI;_&L'II‘IS for payofa.nd allowances for iod
of suspension of employess rel from
MISA,{.D]R custody subsequently reins-
tated in gervice, withdrawal of action
under Departmental Inquiries and re-

Written Answers KARTIKA 25, 1899 (SAKA) Written Answers 118

vocation of penalties imposed on workers
in both Machine Tool Prototype Factory
and Ordnance Factory, Ambernath, etc.

(c) The three cases of removal from
service where ties were imposed
under the pormal rules 5.¢. Central Civil
Services (Classification, Control & Appeal)
Rules after observing due procedures
are under conmsideration. In other cases
of Ordnance Factory, Ambernath and
Machine Tools and Proto-type Factory,
Ambernath where major penalties were
im during the Emergency, reviews
ha\?:s%deen undertaken aﬁg inwas cases,
it has been decided to issue orders for
reinstatement. In two cases, orders have
also been issued to modify the penalty of
reduction in rank to stoppage of incre-
ments without cumulative effect. In three
cases of detention under MISA and 12
cases of detention under DIR, the indivi-:
duals have been reinstated in service.
As regards payment of pay and allowances
to all persons reinstated in service, this
will be regulated under Government
orders in force.

Resolutions p d by the A 1
General body meeting of Ordnance
Employees Union, Ambernath

s02. SHRI R. K. MHALGI : Will
the Minister of DEFENCE be pleased
to refer to the reply given to USQ No.
5935 on grd August, 1977 and state :

(a) whether Government have since
completed examination of demands made
in the resolution of the Ordnance Employees
Union, passed on 5th June, 1g77 ; and

(b) if s, the nature of action taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHER SINGH) : (a) The resolutions

at the General Body Mecting of
Ordnance Employees Union, Ambernath
held on 5th June, 1977 related to a large
number of demands ;’as“mocanon‘of'
the penalties imposed during the period
of internal emergency, reinstatement of
workers removed from service in Vehicle
Factory, Jabalpur, settlement of pay
scales of Supervisors, refund of Com-
it Scheme deposits, cons-

truction of additional residential buildings,
grant of City Compensatory and House
Rent Allowances to the employees of
Defence installations ar..Amhemath at
Bombay rates, increasc In peﬁ strength
of Factory Hospital admission of larger
number of children of weaker sections
in Central Schools extension of primary
school at Ordnance Factory and promo-
tional avenues for lower categoncs of
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(b) The position in respect of various de-
mands is as under :

() the cases of penalties imposed dur-
ing the period of Internal Emergency
have been reviewed and in respect of
Machine Tool Prototype Factory and
Ordnance Factory, Ambernath, it has
been decided to reinstate 28 individuals
in service and also to modify the penalties
in some other cases. In three cases of
detention under MISA and 12 cases of
detention under DIR, the individuals
have been reinstated in service.

(i) In respect of workers of Vehicle
Factory, Jabalpur, it has not been found
Eglasible to reinstate the individuals in-

in cases of arson and lawlessness
etc.

(iif) Orders regarding revised scales
of Supervisors have since bcenpi.asyue:d.

(iv) The demands relating to extension
of primary school, promotional avenues of
lower categories of staff, increase in bed

strength of Factory’s Hospital are under
consideration. =

(v) Admission to Central Schools is
regulated under the policy adopted by the
Kendriya Vidyalaya Sangathan. The

for opening of Central Schools to
meet the growing needs of the Ordnance
Factories are under consideration.

Remaining demands relating to refund
of Comy its, construction of
additional  residential accommodation,
grant of City Compensatory and House
Rent Allowances with Bombay  rates,
which are questions affecting all Central
Government  Departments. They can-
not be examined only by this Department.

Representation from Ordnance
anployee:Union Ambernath

503. SHRI R.K. MHALGI : Will the
M

of DEEENCE be pleased to
state :

(a) whether Government have received
1 written rei[_)rucnéagon da]‘?.edplo Bth

ust, 1977, Irom Ordnance Emy
Nt Aebemath,  Djmcler Thars
{Maharashtra) regarding the vacation of
victimization ; an

(b) if so, what action has been taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHER SINGH) : (a) and (b). Kind
attention is invited to answer given to
Unstarred question No. 501 also answered
on 16-11-1977.
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SHRI VAYALAR RAVI : Will
the nister of SPACE be pleased
to refer to the reply given to Unstarred
question No. 2077 dated 2gth June, 1977
and state :

(a) whether Government have since

en a decision regarding the sctting
up of the Liquid Pro t Plant and
about its location ; an

(b) if so, the details thereof ?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) No, Sir.
(b) Does not arise.

Central Financial aid for the
truction of Natd 1 Highways
in Kerala

505. SHRI VAYALAR RAVI : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government of Kerala
have requested the Central Government
to increase financial assistance to them
for the conmstruction and maintenance
of National Highways for the year 1977-78
and taki up some more importamt
schemes which have not been included
in the original plan for this year ; amd

(b) if so, the details of the request
and the reaction of Government thereto ?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) :

(a) Yes, Sir.

(b) The requisite information is as
under :—

(i) The State Govt. of Kerala has
demanded Rs. 300 lakhs for the coms-
truction aﬁd dcvclopmﬁrau .2;: Nat.u?;m.l

ighways during 1977-78- inst this,
?fmfns.mmmmmm,
considering the overall budget allotment
available for the purpose.

(ii) The State Govt. has projected a
demand of Rs. 115-8g lakhs for the
maintenance and “PaliluAOf N:}iorﬁ:.l
Highways during 1977-78. A sum
56.g55 ly:khsml?.fs 80 f’a.r been released
on the basis of availability of funds.
Some further allotment will be made if
additional funds under this head are
allocated in the Revised Budget Esti
mates, 1977-78.
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(iii) The State Govt. has requested
for taking up new works relating to certain
byepasses and missing links on NH 17
amd 47 during the Fifth Five Year Plan.
Owing to the existing financial stringency,
however, it is not possible for the Govern-
ment of India to sanction these works
during the current year.

Examination for Post-Matric
for Backward
ts

506. SHRI PARMANAND GOVIND-
JIWALA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether students of Backward classes
arc required to appear in an examination
for getting Post matriculation scholarships :
an

(b) if so, whether Government are
considering to abolish such examinations ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Government of India sponsors Post-matric
scholarships scheme for Scheduled Castes,
Schedul Tribes and Neo-Buddhists
only. "There is no provision of holding
any examination for the purpose of
granting post-matric scholarships.

{b) Does not arise.
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Expenditure on Machines to
increase production of Coal

508. SHRI A. K. ROY: Wil
Minister of ENERGY be pleased t-:rt atattr c

. (a) the details of the expenditure
incurred for purchasing and installing
machines to increase production of coal
since nationalisation ;

(b) the numbers of officers and class
III technical and non-technical stafi
appointed after nationalisation ; and

(c) the statement of profit and Joss
year-wise in coal industry since nationali-
satiop ?

TBE MINISTER OF ENERGY
(SHRI P. . RAMACHANDRAN) : (a)
to (c). The information is being collected
:lnd will be laid on the Table of the

louse.

Firing in Gaslitan Colliery, Si;ua

509. SHRI A. K. ROY : Will the
Minister of ENERGY be pleased to
state :

(a) whether he is aware of the firing
by the security guards in Gaslitan Colliery,
Sijua, now in area No. 4 of Bharat Coking
Coal Ltd., causing death of 4 workmen;

(b) the action taken against the persons
at fault ;

(c) the compensation paid to each
affected family and employment given
to the sons of the workmen killed ;

(d) whether a charter of demands
from the General Secretary, Bharat
Coking Coal Staff Co-ordinating
aGrll:::lml'nittm:, Dhanbad has been received ;

(e) if so, the action taken to redress
these demands ?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN) : (a) In a firing
by the Central Industrial Security Force
ul]esciljua on 15-11-73, five workers were
killed.
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(b) and (c). A Commission of Inquiry
was appointed to probe into the matter
and it held the firing to be unjustified.
By the time the report of the Commission
became available, the then Comdt.
CISF, BCCL, whose term of re-employ-
ment had expired on 24-9-1974 was no
lon in service and, therefore no action
co be taken against him. The then
Asstt. Commandant, CISF was reverted
to his substantive rank of Inspector.
Dzpartmental proceedings were also
initiated against him but these have
been kept in abeyance pending finalisation
of the case registered by the local police
against him for resorting to indiscriminate
and excessive firing. No compensation
was paid to the families of the victims.

(d) Yes, Sir.

(e) The demands have been discussed
with the Committee and after consideration
some of them have been accepted.

Closing of publication of Assamese
and other R editions of
Rozgar Samachar

510, SHRI AHMED HUSSAIN : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government have closed
.down the publication of Assamese and
other regional editions of Rozgar Sama-
char ; and )

(b) if so, the reasons therefor ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
{SHRI L. K. ADVANI) : (a) and (b).
The publication of ‘Rozgar Samachar’
in Assamese, Telugu, Tamil and Bcnﬁi
languages has been suspended as their
continuation in the present form was
uneconomical and also did not serve the
purpose for which they were meant. The
matter was discussed in the Conference
of State Minister of Information held in
New Delhi on 4-11-77. The State Govern-
ments of Assam, West Bengal, Tamil
Nadu, Andhra Pradesh, Karnataka and
Kerala had shown their interest in the
danguage editions being brought out from
mm e oasibility agmdinm
consideri the possibility of starting
these issues as regional cditions with
the assistance of the respective State
“Governments.

Setting ap of a Watch Factory in
Assam

s11. SHRI AHMED HUSSAIN : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether Government have any
plan to set up a Watch Factory Unit

NOVEMBER 18, 1977  Written Answers

124

in Assam in the near future i ;
F pikiid uture in the Public

(b) the details of other Units proposed
to be set up by the HM.T. in l:t’he near
future?

THE MINISTER OF STATE
THE MINISTRY OF INDUSTI{-\N!
(KUMARI ABHA MAITI) : (a) and
(b) . Fourteen H.M.T. assisted watch
wqmbhv units are being sct up in the
various States including Meghalaya and
Sikkim in the North-Eastern region. The

-establishment of a Hindustan Machine

Tools assisted watch assembly unit in
Assam wn]} be considered when further
augmentation of watch production in
H.M.T. is sanctioned.

Power crisis causing less
production of paper

512. SHRI AHMED HUSSAIN : Will
thetaL‘{eumswr of INDUSTRY be pleased
tos :

(a) whether frequent power crisis has
resulted in less production of paper through-
:.::i the country and particularly in Assam ;

{b) action proposed to be taken in
the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITI): (a)
Although . production of all types of
paper and paper board is expected to
be slightly higher in the current year
as compared to the previous year, there
has been loss in production due to power
shortage in some of the States. However,
there is no report of power shortage in
Assam where there is only one unit pro-
ducing paper.

(b) It has been impressed on the State
Electricity Boards that paper being a
continuous process industry, power cuts
and interruptions should be avoided.
The import of dicsel generating sets for
captive use has also been liberalised.

Recognition of Panjabi and Urdu as
Second Language

513. SHRI DURGA CHAND : Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 218 on the 20th
June, 1977 regarding recognition of Urdu
as second langoage and state the names
of States where Punjabi and Urdu have
been recogaised #5 the secord language ?
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THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH) : Urdu
is the official language of the State of
Jammu & Kashmir and Punjabi is the
official language of the State of Punjab.

Un‘:liu ]&iasatfs:n accord::)l’ t!;]e status of
second official language the Govern-
ment of Andhra Pradesh in the Telengana
region of that State, in pursuance of Section
7 of the Andhra Pradesh Official Language
Act, 1966, which provides that—

“The State Government may,
from time to time, by notification
in the Andhra Pradesh Gazette,
direct the use of Urdu or any
other language or languages, in
addition to the Telugu language,
in t]]:c i:lmrest of persons speaking
suc! anguage or languages,
in such areas and for such official
purposes of the State and for
such periods, as may be specified
in the notification.”

Review of Science and Technology
Policy

514. SHRI AMAR ROY PRADHAN :
Will the Minister of PLANNING be
pleased be state :

(a) whether Government consider it
necessary to make an over all review of
the science and technology policy in the
m‘text of the changed policy directions ;

(b) if so, the steps being taken in this
direction ? -

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) and (b). Yes
Sir. The question of the review of Science
and Technology Policy was considered at
the meeting of the National Committee
on Science and Technology held on 2gth
& goth September, 1977. The Committee
recognised that there is a need to review
the scientific policy resolution and also
to prepare a technology policy statement.
The recommendation is under considera-
tion.

Commiitee on Turkman Gate
Incidents

515. SHRI G.M. BANATWALLA :
SHRI RAJ KESHAR SINGH :
Will the Minister of HOME AFFAIRS
be pleased to refer to the y given to
Starred Question No. 650 on the 27th July,
1977 and state :

(a) whether Government have rdceived

" the report of the Fact Finding Committee

which inquired into the demolition of
Houses in the Turkman Gate area of
Delhi ; and

(b) whether Government have since
examined that report and the nature of
action taken by Government in that
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
ESH‘RI DHANIK LAL MANDAL) :
a) Yes, Sir.

b) A of the re in guestion
hag gommarded to ﬂnpeogha.h i
sion of Inquiry for their consideration and,
therefore, the nature of action be taken
by Government would depend finally on
the report of the Commission.

Decision on Repeal of Misa

516. SHRI CHITTA BASU :

SHRI C. R. MAHATA :
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government have
since decided to repeal the MISA ; and

(b) if not, the reasons therefor ?

THE MINISTER OF HOME ARF-
AIRS (SHRI CHARAN SINGH) : (a)
and (b). The matter is under active consi-
deration of the Government.
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Nawab Estate of Mumshidabad

518, SHRI SASANKASEKHAR SAN.
YAL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the question of succession
in respect of the Nawab Estate of Murshida-
bad in West Bengal is still undecided ever
since the death of the last recognised
proprietor Syed Waris Ali Mirza;

b) when the matter is going to be deci-
ded and how among the ri claimants ;

(c) how much money has been accu-
mulated in the hands of Government of
India in the wake of annuity which is held
up for well over several years; and

(d) what is the Centre-State relation
in respect of assets and liabilities of the
Nawab Estate of Murshidabad and how
do the Government propose to resolve the
anomalies consequent upon dual responsi-
bility ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): (a)to
(c). Nawab Bahadur of Murshidabad was
in receipt of an annuity of Rs. 2,30,000 by
virture of the Indenture dated 12-3-189:1
entered into between the then Secretary
of State for India in Council and the then
Nawab Bahadur of Murshidabad. The
Indenture which was incorporated as a
Schedule to the Murshidabad Act, 1891,

rovides for the payment to the Nawab
Eabadurandhis ineal heirs maleinPer-
petuity of the sum of Rs. 2,30,000 ““for
the due maintenance and sup, of the
said titles of Nawab Bahadur of Murshida-
bad and Amir-ul-Omrah and the position
and dignity thereof.

The last Nawab Bahadur, Syed Waris
Ali Meerza, died on 2oth November, 1g6g,
leaving behind two sons. After his dear.g,
the two sons of the late Nawab and his two
younger brothers put forth their repective
claims to the succession to the title and
annuity of the ‘Nawab Bahadur of Mur-
shidabad’. The question was examined by
Government and it was decided to dis-
continue the payment of annuity after
the death of Syed Waris Ali Meerza on 20th
November, 196g. The effect of this decision
is that the Government ;{ Indl‘..L_a have not
named any person to whom this payment
could be Lﬁ& The brothers of the late
Nawab Bahadur were accordingly informed
on 22-2-1973:

On receipt of further representations
from the h\rl:(':l brothers of the late Nawab
Bahadur, the matter has again been taken
up for consideration.



129 Written Answers KARTIKA 25, 1899 (SAKA) Written Answers 130

(d) The property left by the late Nawab
of Murshidabad vests in the official trustee
by virtue of section (4) of Murshidabad

Estate (Trust ) Act, 1963.
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¥ favg wqwreTens wiar g @
T § A St agr 7w foar s g
{1 @9 8 wlawifei & feg fawrfia
Friafear s @ ¥

(&) wufx Sfeafam 9 wfawa

o A de—18)

LAW AND ORDER IN DELHI
523. SHRI AHMED M. PATEL :

SHRI SUKHDEO PRASAD
VERMA :

SHRI BRIJ RAJ SINGH :
SHRI  SIVAJI PATNAIK :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government are aware
that law and order situation in the Union
Territory of Delhi has further deteriorated
during the period from August to October,
1977 3

(b) if so, the number of bad elements
arrested during the above period ; and

(c) the measure taken by the Govern-
ment to normalise the law and order
situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) : (a)
‘While the number of crimes under certain
heads has shown an increase, under certain
other heads it has shown decrease.

(b) 8o48.

{c) With a view to contral the erimes
and improve the law and order situation,
the following steps have been taken by the
Delhi Administration :—

(1) Patrolling has been intensified
particularly inthecrime-affected
areas.

(2) General Gasht is being done im
the districts with an element of
surprise for criminals by chang-
ing its timings and dates,
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(3) Pickets are being detailed at
vulnerable points as preventive
measures.

(4) Externment proceedings are be-
ing stepped up against habital
offenders and District Ss. P.
are paying personal attention
to this.

(5) Frequent drives against anti-
social elements are being carried.

{6) Mohalla Committees at Thana
level are being constituted to
improve law and order situation.

(7) 5.D.Ms. are patrolling the area
frequently.

Hijacking of DTC Bases by
Students

524. SHRI AHMED M. PATEL :
SHRI SUKHDEO PRASAD
VERMA :

SHRI D.B. CHANDRE GOWDA:
SHRI ISWAR CHAUDHRY :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a} the total number of D.T.C. buses
hij by the students in Dethi during the
period from August to October, 1977 ;

(b) what were the demands of the stud-
nts ;

(c) the totalloss incurred as a result there-
of ; and

(d) the action taken by Government to
mect their demands?

THE MINISTER OF STATE IN CH-
ARGE OF THE MINISTRY OF SHIP-
PING AND TRANSPORT (SHRI
CHAND RAM ) : (a) Thirty-five.

(b) The demands mainly related to in-
troduction of additional services, augmen-
tation of existing services, provision of
new stops and queue shelters, posting of
of traffic supervisory staff at bus stops,
and opcning of pass issue counters in
colleges.

(c) About Rs. 5,635,

(d) For dealing with the demands of
the students, the Delhi Administration
have set up an Apex Committee consist-
ing of representatives of the University
of Delhi, Delhi  University Student’s
‘Union, Delhi Administration, Police 3
and Delhi Transport ion.
Committee has already held a series of
mpetings. It received 275 demands from
whrious colleges concerning the services of
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the Carporation. Action on 176 demands
has already been taken by the Corporation
by providing additional trips, diversion of

certain routes and extension of a few ser-
vices, The other demands have not been
implemented as they were not in the inter-
est of the general public and were likely
to have an adverse effect on the operational
efficiency of the Corporation.

The Corporation has also set up a “Gri-
cvances Cell” to deal with the demands of
students. A number of officers have also
been deputed by it to establish rapport
with students.

Memorandum from All India Power
Engincers 'MGM on Power

525. SHRI AHMED M. PATEL :
SHRI SUKHDEO PRASAD
VYERMA :

Will the Minister of ENERGY be
pleased to state :

(a) whether the All India Power En.
gineers Federation has submitted any
memorandum to Government in regard to
the severe power crisis in the country in
the near future ; and

mo(ebt) g‘cw taken by Government to

THE MINISTER OF ENERGY
(SHRI P.RAMACHANDRAN) :(a) Yes,
Sir.

(b) A number of steps are being taken to
improve power availability in the country,
In the short term, efforis are being con-
centrated on maximising generation from
available capacity, transfer of power from
surplus to deficit areas wherever possible,
ensuring  distribution of available energy
according to national priorities and ex-
pediting commissioning of projects in ad-
vanced stages of construction. Multi
disciplinary ~_ teams comprising cXperts
from Central Electricity Authority, equip-
ment manufacturers and State Electricity
Boards have been inspecting power plants
which are performing below normal, to
identify problems and recommend time-
bound rectification measures. Informa-
tion systems for monitoring of projects
under  construction, and stations in
operation have been set-up to provide feed-
back to all the decision making levels to
enable corrective measures to be taken

y. The Electricity (Supply) Act has

amended to strength=n the structure of

the Electricity supply industry at the
Central , Regional and State levels.

In the long-term tive, projects
which will yield benefi ts within the next
five to scven years have been identified and
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many have been cleared for implementa-
tion. The thrust of the measures
adopted is to accclerate the pace of power
development towards ensuring adequacy
of power supply.

Termination of Fifth Plan
526. SHRI CHITTA BASU :

SHRI S.8. GUPTA :
SHRI S. D. SOMASUNDARAM:

Will the Minister of PLANNING be
pleased tostate :

(a) whether the Planning Commission
lti:ﬂ last meeting has daudud to cut short-

on-going Fifth Plan and terminate it
in March, 1978 ;

(b) if so, the reasons therefor 3
(c) whether the Planning Commission
decided

Aot 976 a3 e Fast Voo Fime palive
1978 as t
2nd irst Year of the Rolling

(d) if so, the details of the follow-up
action in relation thereto?

THE PRIME MINISTER (SHRI

MORARJI DESAI) : (a) to (d). The
new p strategy by the
Planning ( ission imply substan-

toprcpmanew development pl.anto
achieve the objective of greater employ-
ment, based on revised investment priori-
ties.  Since it is desirable to initiate such a
Plan with the lcast possible delay, the Com-
mission has that_ the Fifth Five

estimating the s

jecung the output of major sectors for
addional year at the end of ecach

mrd'thel’hn. This is the concept of the

Rolling Plan.

'I'heﬂommualonlsatpxuentcnmm
F the quanututwe
or the 1978-83 Plan

tate Government and Genu-al Ministries

E

(2) Whether power deficit in the Eastern
Tegion i estimated to be to the tune of6.14
milliog K, We. per day ;
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(b) if so, what specific steps have beem
taken or are proposed to be taken to improve
the situation ;

(c) whether any techno-economic sur-
vey has been conducted for hydro-power
generation in this area ; and

(d) if so, the result of such survey?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN ) : (a) ing
the current month, the anticipated power
deficit in the Eastern Region is estimated
to be about 4 million units per day .

(b) the assessment for the Eastern Region
for 1977-78 is as follows 3

Installed capacity 4916 MW
Peak Availability 2800 MW
Peak Load 2067 MW
Deficit 167 MW

‘Mdeﬁutusoughtwbcmct by better

maintenance and management of the
units with a view to obtaining im-
output from them. In addition,
close mnmtonng of new projects under
emutlon is done, with a view to commiss-
them at the carliest and thus relicv-

ing the situation.

c) A survey of hydro-electric potential
oofre)nngmnastmonwmderm
in 1953- R.eoemly, additional staff had
for conducting a re-survey.

d Aooord t.otheongmalmmythe

¢ ) m; rivers of the Eastern

was aumaned to be 3.63 million

KW at 602, load factor. The re-survey

is expected to make a fresh assessment of
the potential available.

Induastrial Licensing Policy

528. SHRI G. M. BANATWALLA :
SHRI MUKHTIAR SINGH

MALIK

SHRI SBBRAHIM SULAIMAN
ALT

SHRI S. THIAGARAJAN :

SHRI S.D. SOMASUNDARAM 1
SHRI MANI RAM BAGRI :

Will the Minister of INDUSTRY be
pleased to state 3

d;g-?ge the Industrial hceumgpm

(b) isso, the main features thereof; and
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(c) the time by which it will be laid on the
Table of the House?

‘THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI) : (a) and (b) : Within
the broad framework of the Industrial
Policy Resolution of 1956, Government
‘have liberalised the Industrial Licensing
Policy with a view to stimulating growth,
particularly in industries of importance to
the national economy. Such liberalisa-
tions include among other things facilities
for diversification in the allied sectors of
industries, maximum utilisaﬁ:? of install-
ed capacity, automatic growth of capacity in
oernl.ia:m selected industries, recognition of
enhanced capacities as a result of replace-
ment and modernisation of equipment
and de-licensing of industries based on
technologies developed by  natonal
laboratories.

{¢) Does not arise,
Ship Bailding Yard at Haldia Port

529. SHRI SAMAR GUHA : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

{a) whether Government hve taken any
final decision i for sett-
ing up a ship building yard at Haldia
Port ;

(b) if not, the reasons therefor

(c) whetheran carlicr expert committes
1uunglgcr‘:ummmdadtheweﬁorﬂlldm,
if so, thereabout ;

d) whether any other expert committee
-wa{s )set. tor:?.zlider :heremmmmdap

(¢) whether Government have decided,
iuwad..wmup:fgip Repairing Yard

at Haldia Ports;

the expected ity of the
mentation?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
«CHAND ‘lrlafju )t (a) Ye:,ot,go Ship
"buildi is up at
o o]

(b) the decision is based on techno-
«economic consideration.

(¢} The earlier Working Groy
stud:}ed . only the suitability of Hajlziahi?:-
the sctting up of a Shipyard and given a
posiive  recommendation, It had not

made any comparative stud in respe
other sites. ¥ ct to

(d) A Techno-economic Gro
sct up by the Government in |q7;l pfo‘:a:
comparative evaluation of siteg suggested
by various maritime State Governments,
This Group had at_its dispasal the carlier
report on Haldia. The composition of the
Working Group was as under :

Brig. O. P. Narula, Develo,
Adﬁsu,bﬁniluyd‘Shjpgi;-;né
. . . . Chairmas
Shri S. Kasthuri, General Mana-
ger, Cochin Shipyard Ltd, « Mcmber
Shri R. L. Jain, Deputy Finance

Officer, Ministry of Finance Member

Shri M. G. Ku » Chief Designer
(Conatn.) }E:ydu:un Shipyard
Ld. . . N . Member

Shri R. P. Chitra, Manager, De-
vdqpnentcdlﬂindmmsmp.

Mm - - . . Mew
Secretary

From the designations of th i
willbe seen thatall o them were big s
technical in various fi :

building m“m W Bctde of ship-

() A proposal to this effect is under
active consideration of the Government,

_(f) Information on these points coyl
given only after aﬁnaldeciaionhasg

Expaasion of Production of
nhqﬁ.(h-ull.k-(s.k
G-Ilihl\'ullw]

530. SHRI SAMAR GUHA : Will the

h‘(:::nm of INDUSTRY be pleased to
3 H

(a) Wht:_thﬁ‘ Govqnmer;_t have made a
or expansion of producti
salt along the coastal belt ofcmg
West Bengal and whether Government of
West Bengal have also agreed to work out
the proposal ;

(b) if so, facts about the ity of

; prod uqtioot;’sa]tan?m:ryvcof

scope for utilisation products of salt
manufacture there; 4 v

() whetheritispo tobe
under Gommen?m mmagm:nmd::
private management;
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{d) thestepssofartaken for implemen-
tation ‘of the proposal and whether any
expert cell hasll):reen set up for planning of
the salt manufacturing project there ; and

(e) if so, facts thereabout including
other details?

THE MINISTER OF STATEIN
THE MINISTRY OF INDUSTRY
KUMARI ABHA MAITI) : (a) to (e) :
The State Government of West Bengal have
recently consrtuted a Study Teamn consist-
ing of representatives of different Depart-
ments including a representative of the
Salt Commissioner for exploring the possi-
bility of salt extraction in Contai Area of
West Bengal. The report ofthe Study
Team is awaited.

International Gangs Operniing under
the Name of Aoand Maig and
Proutist Universal

531. SHRI SAMAR GUHA : Will the
Minister of HOME AFFAIRS be pleased to
state :

{a) whether Shri P.R. Sarkar the Chief
of the Anand Marg and the Secretary of
this organisation condemned the violent
activities of some secret international gangs
operating under the name of this organisa-
tiom ; if so, facts thereabout ;

(b) whether Government have succeed-
ed to unearth the conspiracies and identify
the gangs involved with them in different

of the World who are working under
the name of Anand Marg or tist
Universal ; and

(c) if so, facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRT
DHANIK LAL MANDAL) : (a) Govern-
ment has seen some press reports in which
Shri P.R. Sarkar and the Acting General
Secretary of the Anand Marg Pracharak
Sangh haye disclaimed any connection with
the Universal Proutist Revolutionary
Federation and disowned responsibility
for the acts of violence being
indulged in the name of that
organisation. The Acting General
Secretary has also  written a letter to the
Home Minister in this behalf. No report
of Shri P.R. Sarkar or the Acting General
Secretary of the Anand Marg Pracharak
Sangh having condemmed these acts of
violence has come to the Government's
notice. However, information available
with the Government does notsubstanti-
ate the claim of the leaders of the Anand
Marg that they have no association with
the  Universal Proutist Revolutionary
Federation.

(b) and (c): The Universal Proutist
Revolutionary Federation has claimed
responsihility for the violent incidents in
different  countries. These incidents
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are under investigation by local authoriti
and atlhri result of these investigations w?lz
reveal the organisations responsible
for perpetration of these crimes,

Naxalite Prisoners

532. SHRI SAMAR GUHA : Will th
:\;linister of HOME AFFAIRS be p;easeg’
state :

_(a) the State-wise break-up of the Naxa--
litles (i) convicts and (ii) under-trials re-
leased after Lok Sabha and Assembly
elections, and (iii} the Naxalite prisoners
still in prison ;

(b) how manv of the life-term Naxalite-
prisoners have been released ;

(c) whether many cases instituted on'
charge of violent activities like political
killing against Naxalites and other political’
elements have been withdrawn by various:
State Governments ;

(d) ifso, facts thereabout ; and

(e) whether release of such political’
prisoners and undertrials has created any
aggravation in thelaw and order situation:
in the ountry?

THE MINISTER OF STATE IN THE:
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL ) -
(a) to (e): Theinformation is being collect—
¢d and will be laid on the table of the House
as soon as possible.

el T e & Ty

533. It W W T :
ot o o wareger ;-
ygr e v :
To FFA Wk
=t qWo WG -
oft weverre ofiy :
it Faet oy :
Y ST o e
off 2w srar v
w1 qE WA qG TR FT AT
e :
(7) =1 mavtfFegmdr &
Al & IR R dw F gfcet aT
s FAwel A qfe gl ?
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(&) afe g, @t o ¥ & D=
A IF WIAYAR, AEHAIL, TSI
¥ Arel ¥ FeuT W@ § AR e
qfomersy fraet 219 gf;

(7) ®=1 @ waErd F fag
grarfas w2 wsifas sron & ae ¥
wrt e fpr g ;. WAk,
't qeEAHT T |7 ; WIR

() ™ JFX & w@ETAd
A W g & ‘FEC a9 H)
g gwA w3 & fag @ g
w1 3t FrAgr Ay R ?

g wavea ¥ T WAt (st ot
A wew) @ () 5 (w): Wy
g snfeat & sl ¥ fasg woaEl
N faraal w1 frgem w1 & qafaa
IaEl & wer fFar omar § ol o
arAe # IuqET  wLaATs v G fad
TN O ¥ ST Wi T
HauT CAHT FT FTHW & | WW g
¥ arr gty w51 o
a7 e §¢ o fear war & 1 [omnerm
# ot mat | 3fed d@T LT 1059177]

() W () : gwife @
art & 1€ sty=for seqgr mlf fisar
mr &, o WY g # W W w5
aerd @ fF = R ¥ wyE &
forg fasdrare FTold o, o,
wael B F2T€ F W2, arfas arew
aae wifz wfew 31 s=fe w7 &
QT JTYFT FTLATE FTAT T T
FOFW Y AW T TR W
A ¥ geg g ¥ fee o
I T 1 e AT R St
srfadt & szt ¥ fgfl Y @ ¥ g
o IOT Wed ¥ @, AT A

gifins st & faw 5 ST ot
o go & 9, ywafw qead
T A9ET F & A F T G
F1 geg-a9g 9% fafaw gwE 99 ¢
&1 @ A § wuvT wal, g Har WK
Wawg § Uex war A W Uy &
aey dfedt 1 sdwwdw @ fq@
g1

g\mﬁﬁﬁﬁwﬂlﬂl

534. ot T A g

T Y HAY TZ AR FY IO FA
(%) %ot T ot =T 9w sfwwfay
% faeg faad qaf & ewren faerd
W FF Q@ awd o W
AT FAE FH O § ; WX
(w) wfx &, & e S A wraang
& FEr

g shaverr A oo et (st wfre
awwaw) : (F) 91X (W): 1976
¥ =mw & § gqentfaw Ao
sfirwre soaer wfefraw, 1955 eur-
g ¥t fafaw sriaridt & fau =
fraifea &0 arar 3= wfafar &)
o whafray & fafaw Syaat w1 w4f-
faer 3@ A Fordard qeaar oow
FERA Tl TT q@A I
wfafray & Ivedl 9 TwA Qf g0y
sTafaRaT & AT 9T 0AA 3 ¥
fog sdw frar @ 31 T T
FEETU § N0 GIAT & H(GIE, T
wisrc g Afafmy =1 se &
a &@ & fag e sfusrfat #r
sffgmm =7 & e e mr )
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ghow wawan afafoat

535, S T AR WEL:
=t ato arfe gowr )

W MY FE' Ag TN BT OFA
war fr e

(%) wr @R w faa a7
wiftr  gfcam sl & wfy gereRe
F AFY F fa¥ d ¥ o Al F
wadar afafoat wear ¥ oo
FTAFY;

(=) afz g, @ ¥ w¢ corfe 7
STy ; SR

(%) IET Gre 7T g ?

8 dorem ¥ v st (ot whre
W™ W) (%) & (@) :
¥ ¥ O wowar efefeat gear ¥
T X &1 Hf T W F
fraradi ¥ & 1w oA F G

536. SHRI K. N. DASGUPTA: Will
the Minister of ENERGY be pleased to
state whether definite proposals have
been received from the Gwe{:rm:;:tczf
Woest Bengal to imy a numl
Turbines and diue‘lmsr:ts to set up small
power units in West Bengal ?

“THEMINISTER OF ENERGY(SHRI
P. RAMACHANDRAN): While there
have been references to import of
turbines in communications from West

Government and in discussions

of gas turbines and diesel sets have so far
been received from that Government.

Proposal to calculate Industrial
Growth]

537. SHRI M. RAM GOPAL REDDY:
Will the Minister of PLANNING be
pleased to state:

(a) whether there is any proposal to
:‘{whte industrial growth PState-wile;

(b) if so, the broad outlines of the
scheme ?

THE PRIME MINISTER (SHRTY
MORARJI DESAI): (a) Yes for mining,
manufacturing and electricity sectors,

(b) Industrial growth is measured us-
ually by the rate of chm%in the Index
of Industrial Production. The scheme for
compilation of State-wise indices of in-
dustrial production has been taken up as
a core scheme under the Fifth Pplan‘
These indices are to be compiled on the
same lines as the All-India Index o
Industrial Production according to guide
lines jssued by the Central Statistical
Organisation for the purpose. The Index
covers mining, manufacturing and elec-

icity sectors with the base year 19%0.
The scheme is being implemented in
m by the States and Union Terri-

waainet aoll bt to Bon baskers”

8. SHRI M.RAM GOPALREDDY:
SHRI SAUGATA ROY : Will the
Minister of INDUSTRY be pleased to
state:

(a) whether attention of Government
has been drawn to news item published
in the Indian Express of 29th § ber,
1977 ““Garg cautions against sell out to
Bonn bankers'; and

(b) if so, the reaction of Government
thereon ?

THE MINISTER OF INDUSTRY
{'SHR; GEORGE FERNANDES): (a)
es, Sir.

(b) ing discussions with the West
German Fbcr ion o‘l";ndmtries at Bonn
in Septcm 1977, where prominent in-
dustrialists ln:i ers were also elm,
the strategy of industrial dcvdmem
being followed by the Government of

oreign investment
in areas of priority production and high

on terms mcceptable to the
Government of India. Responding to this
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indication, the German Bankers stated
that they would be willinf to provide
finance for investment in India to the
extent of one billion Dollars within the
next two years. This assistance could be
considered only for specific projects to be
prepared and negotiated. It was further
indicated that foreign investment would
be welcome only on terms compatible with
India’s intercsts and also with reference
to critical areas of production where
identifiable technology gaps would need
to be filled up and also in fields where
there is scope for substantial export pro-
duction. Such investment will no doubt
be selective and be considered on merits
on individual cases.

Equipping the Indian Navy with
Submarines

5?9. SHRIM. RAM GOPAL REDDY:
Will the Minister of DEFENCE be pleased
1o state the steps being taken by ern-
ment to equip the Indian Navy with
sufficient number of submarines ?

THE MINISTER OF DEFENFE
{SHRI JAGJIVAN RAM): The Indian
Navy has a number of submarines on its
strength. With a view to augment this

discussions have been initiated
with several foreign shipyards in regard
‘to collaboration arrangements for designing
and building of suitable submarines in
India.
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Release of staudents arrested during
emergency

SHRI SURENDRA BIKRAM:
Wil the Minister of HOME AFFAIRS

be, ‘plfach to state:
() whether some of the students ar-

rested under DIR d emergency have
not becn released so far; and

(b) if so, the number of students still
under arrest and reasons for their centi-
nued detention ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). While information from the States
of (r) Bihar, (2) Kerala, (4} Madhya
Pradesh, (4) Maharashtra, (5) Orissa,
(6) Ra as’fhan, (7) Tamil I\adu (B) Uttar

d (g) West Bengal is still
awalted lhe remaining States and all the
Union Temtcnr Administrations have

rted that no student arrested under:
DISIR is still in custody.
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Industrially backward districts

545- SHRI Y. P. SHASTRI: Will the
Minister of PLANNING be pleased to
state:

(a) the number wnd names of districts
in the country which have been declared
as industrially backward districts; and

(b) the names of districts in Madhya
Pradesh declared as backward districts ?

THE PRIME MINISTER (SHRI
MO I, DESAI): (a) and FI:%;A state-
ment is placed on the Table o House.
] in Library. See No. LT-1058]
77)

Setting up of a BHEL Factory ia Rews
.PM-dhnm

546. SHRI Y. P. SHASTRI: Will the
Ainister of INDUSTRY be pleased to
state:

a) whether there is not even a single
industry or factory cither in public or
ivate sector in Rewa district in Madhya
esh which employ more than 500
persons and if so, whether the Central
Government propose to sct up any industry
in public sector in Rewa district in wear
future;

(b) whether the Central Government
have announced that four units of Bharat
Heavy Electricals Ltd. (BHEL) are pro-
posed to be set up in the country and ome
of them will be sct up in Madhya Pradesh;
and

(c) if so, whether the Central Govern-
ment to st up one unit of Bharat
Heavy Electricals Ltd. in Rewa district ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (RUMARI
ABHA MAITI): (a) There is no industry
or factory cither in public or private sector
inR.emdistrictinMadhyaMdﬁhwhich

more than 500 persons. However,
m Electric Corporation Led.,
Rewa, a unit in the Private Sector, has
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been set up for the manufacture of electri-
cal steel stampings and laminations for
an annual capacity of 2500 tons. This
firm is in production and it employs about
100 persons. M/s. Vee Electrical Stampings
(India), Rewa Road, Satna, Madhya
Pradesh, were issued an industrial licence
in October 1975 for manufacture of electri-
cal stampings and laminations. This unit
has not yet gone into production. M/s.
Rewa Asbestos wercissued a letter of intent
in April, 1976 for manufacturing pressure
pipes. The estimated employment potential
on implementation of the scheme is about
200. Government do not have, presently,
any proposal to set up any project in
Public Sector in Rewa District.

(b) No, Sir.

(c) Does not arise,

Advertisements released by DAVP to
jNewspapers and Souvenirs.

547. SHRI L. L. KAPOOR: Will the
Minister of INFORMATION AND BRO-
ADCASTING be pleased to state:

(a) the details of advertisements released
by D.A.V.P. during 1972 to 1977 (March)

to individual Newspa and souvenirs
and the amount paid to ecach together
with the names and addresses of manager/
editor/organisation to whom such amount
was B

(b) details of expenditure on advertis-
ingol‘yiy Public Undertakings during the:
period from 1971 to March 1977;

(c) names and addresses of advertising
ﬂszlm of all public sector undertakings;
an

(d) therates paid by public sector under-

i and ent ies for
ncwspaper advertisements through advertis- -
ing agencies during the period from
January, 1971 to March 1977 ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) It is not Govern-
ment’s policy to disclose the quantum of
advertisements released to individual
""'3,1“&?‘ and souvenirs. This is treated
as ential between the DAVP and
the newspapers. The total amount spent
on advertisements released by DAVP to
gﬂ-:spap&nfpmodiﬂls and  souvenirs

uring the year 1972-73 to 1 i
however, as I‘c:»llow?.jvj?3 976-77 is

. ey S,

newspapers/ souvenirs,

T R e

1992-93 . . B . . - . 1,92,52,831 [2.83,411
197374+« o« e« . 1,52,73,942 3,09,690
197475 - - - - . . 1,42,30,238 1,93,580-
99596 - . . . . . 2,20,68,897 4.65,919
197677 . . . . . - . 2,79,45,942 4.75,801

(b) to (d). It is felt that effort involved
in the collection of the information required
will not be commensurate with the reslt
to be achieved.

Cases under arbitration

48. SHRI L. L. KAPOOR: Will the
Mnister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the number of cases involving Rs.
10,000 or more which were referred to
arbitration during the period from January
1971 to March 1977 either by the i

proper or by mbqrdimtc{auached offices
ﬁrontjompama falling within its jurisdic-

. (b} the names and addresscs of parties
involved and the value of each case and
the nature of transaction out of which
such a case arose;

(c) if settled, in whose favour the
m:rd:tor’s award was made and finally-

(d) the pending cases; and
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{e} how many of such cases arosc out of
escalation clauses in contracts ?

THE MINISTER OF STATE IN
CJARGE OF THE MINISTRY OF
SHIPPING AND(TRA!}IS)POTRT‘ {I_Sl-ml

HAND RAM): (a) to (c). The informa-
?on is b-.ing&ectcd and will be laid on
-the Table of the House.

“Vacant Posts in S.LS.L in Backward
States

. SHRI L. L. KAPOOR: Will the
Mmmr of INDUSTRY be pleased to
state:

fa) whether many of the Small Indu.-
rics Service Tnatitutes located in back-
ward States are without requisite develop-
mental staff and more than 250 posts arc
lying vacant; and

(b) if so, reasons therefor and acuon
taken or proposed to be taken to recruit
amdpo.trequ.iredslaﬂ'?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) No, Sir. It is not
correct to say that many of the Small
Industries Service Institutes located in
‘backward States arc without requisite
developmental stafl. Oanly a few Small
Industries Service Institutes are having
some posts vacant to fil which n=cessary
action is being taken.

(b) The question does not arise.

.Columns indicating caste in applica-
tion Forms

s50. DR. RAMJI SINGH: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is no longer proper to
have columns indicating caste in the
application forms for Government, non-
-Government and educational institutions;

{b) if so, whether Government propose
to issue instructions to the State Govern-
ments and educational and other insti-
tutions to discontinge it;

(c) if so, the time by which it could
be done; and

(d) whether Government oconsider pro-

to delete the caste and community

indicating names of cducational institu-

tions and if so, the steps to be taken
“therefor ?

I56

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (c). Instruc-
tions alreidy exist for the discontinuance
of reference to caste and sub-caste in forms
handled by Government and semi-Govern-
ment organisations. However information
whether a person to the Scheduled
Caste or Scheduled Tribe is required to be
furnished with a view to ensure that the
vacancies for appointment/seats in educa-
tional institutions reserved for such com-
munities are actually given to the eligible
candidates. The State Governments have
also been advised to adopt the above pro-
cedure. Even mon government institutions
receiving Government assistance or finan-
cial support are rcquired to follow the
above procedure.

(d) Names which tend to indicate caste
and community are not given by the
Government to government and semi-
government institutions. By and large,
the educational institutions bearing such
names are private institutions. Wherever
they are given grant or subsidy by Govern-
ment, it is ensured that there is no dis-
crimination on the basis of caste or sub-
caste.

All India Radio Station, Bhagalpur

551. DR, RAMJI SINGH : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) how is that the Bhagalpur Station of
.I.R. which was set up earlier than the
Darbhanga Station has been deprived of the
facilities which are available at Darbhanga
Station; and

(b) whether the Government propose to
make the Bhagalpur Station an indepen-

- dent station like the Darbhanga station,

fix special time for broadcasting and con-
struct residential units for its employees
without any delay?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L.K. ADVANI) : (a) Bhagalpur
Centre was set up as an a unit
of the Patna Station of All India
Radio. On the other hand, Dar-
bhanga Station was conceived as a full
fledged propgramme ting station
andmtasanauxiliaryﬁanyothet‘AIR
Station.

(b) There is no provision in the Fifth
Five Year Plan for upgrading the auxiliary
centre at Bhagalpur to an independent

mm&qmawﬁ&.

view to upgrading the centre irito an in-
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dependent station is, however, being in-
cluded in ti“:an ;‘:rmd:en next dz}
velopment e im tation

this scheme will depend on the allocation
of funds for the purpose under the new
Plan. There are no immediate pro-
posals for the construction of residential

accommodation for the employces of

Bhagalpur Station.

Placing of contract order with Tata-
Robins-Fraser

552. DR, RAMé! SINGH : Will the
Minister of ENERGY be pleased to state:

() whether an order for Rs. 1400 crores
.is going to be with Tata-Robins-
Fraser (India- UK), a private
firm with colhbnmuon with themulu-
lt:knhonah IIE: 7 ce )toml&lnd

c MAMC (Durgapur, EPI Ltd.
{Delhi), who are running short of work
.and paying to the idle workers.

(b) whether Tata-Robins-Fraser have

Tmeeatd!mthe washeries, nor

ve any foreign collaboration in

work except that the profits go to the Robins
and Fraser; and

(c) whether du final negotiai
only Tata-Robms-mrfser l:wcrencallad 03
not other parties MAMC, EPI Limited ?

THE MINISTER OF ENERGY
/(SHRI P. RAMACHANDRAN): (a)
No final decision has so far been
taken in this regard and the matter is under
consideration of coal India Ltd.'s Board
of Directors.

(b) MJs, Tata-Robins-Frascr bave made
this offer in collaboration with M/s Braith-
- waith Ltd., (India) and M/s. Wedag Ltd.
(Gcrmany)

(¢) Yes, Sir.

Classiffed A i issued to
Newspapers “d peﬁodimll relatin
to Himachal Pradesh s

553. SHRI DURGA CHAND : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state.

(a) the number of classified advertise-
ments issued by DAVP for publication to

Newspnpmandpe.nodxca.kbang ubli-
shed from Himachal l‘radeshdum;d;e
‘last three years ;

(b) the names of and periodi-
cals to whom these aﬂveruummu wmI;
sgiven;

{c) whether DAVP is contemplating to
refix_the rate of classified advertiscments
for Himachal Pradesh, if 80, what are the
:ne:lvntuand when they will be released;

(d) whether it is proposed to have a
polgcyunderwh.lchthenewpmand
periodicals being  published hilly

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L.K.
ADVANI): (a) 279 insertions of classified

pﬂmﬂm&l‘:e " }ﬁmagnlthel’raduh
! of
durmgthc last three years, j.e.

1974-75 . . go
1975-76 . . 166
197677 - - 83

(b) Vir Himachal, Hindi daily, Sl.nll
Himachal Janta, Hindi weekly,
Him Keseri Hindi weekly,
Himachal Darpan, Hindi weekly,
Amar Himachal, Hindi weekly, Su:nla,
Janvani, Hindi weekly, Simla.

EEE

or t advertisements—both
classified and display—for all newspapers/
ut the country.

(d) The Government’s policy is that
weightage or consideration will be given to
papers/periodicals being published speci-
ally in backward, remote or border arcas.

Construction of housing colonies
X-gervicemen

for e

SHRI DURGA CHAND : Will
thcl\-ﬁmsterof DEFENCE be pleascd to
state:

(a) whethrr Government have any
scheme for constructing housing colonies,
proviing medical and education facilities
to the ex-servicemen and their families;

(b) if so, the details thereof and what
amount of money has been spent on this
account during the last three years; and

(c whether nny such housing colwny
constructed in Himachal Pradesh
and if so, where
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) t (a) to (c).

(i) Housing facilities

M'I'hem is no Ge:lll{tral Government scheme
mm::g‘ ouseing colonies for ex-

servicemen their families. However,

most of the State Governments have made

reservations, for ex-servicemen, of houses/
plotsjflats in their houing schemes.

(i) Educational facilities

The Central Government provides about
30 seats in Medical and Dental colleges
every year to the children of ex-servicemen.
Most of the State] Governments provide
concessions to ren of ex-sérvicemen

way of exemption from tuition fees,
grant of sholarships, mecting the cost of
books and uniforms, etc.

(iii) Medicat facilities

Ex-service pensioners, their familics,
and families of deceased service personnel
drawing a pension, are entitled to free out-
l;:‘-ﬂ'fm patient treatment in the nearest

itary hospital, including the supply of

medicines necessary for their treatment.

are also entitled to in-patient
treatment, where ever necessary.

(iv) Cost

No separate information in regard to the
expenditure on these is available.

(v) Housing colony in Himachal Pradesh

No housing colony has been established
so far in Himachal Pradesh.

Scheme for Military personnel in
peace time

555. SHRI DURGA CHAND : Will jhe

Minister of DEFENCE be pleased to
state;

(a) whether Government have formu-
lated any scheme for military personnel
during peace time; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVANRAM) : (a) and
(b) Armed ‘oree undth‘ﬂake acigmes
duri peace time to ieve ence
iy and meet all eventuali-
ties and as such, Government have
numerous schemes for this purpose.
There is, however, no scheme for employ-
ment of troops on civil projects.

from rendering assistance to civil
authorities, when called upon to do so,

NOVEMBER 16, 1977

Armed Forces also undertake developmental

welfare  activity on a limited
and restricted scale, mainlyin border areas,
to bring the local population closer to them.
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(ii) wet sfawifai 1 sq2w fea
T g i wel-qd s=re dFT W
Fae W WX A aF diwa
7 @ WY wiYg T
TR ToTHi 1 WY A7 forgT SO

Wl &7 ®q § srpafaa snfaat
H Agfag sAafaE & &
aw gu &)

(i) oo &1 7 amf & Wy
F Wit @m & fou @
awa qv Wiz I & wdll
g Wt w7 9 ¥

IAT 9w # dto go ®lo T
feie

558, =t AW W gRA : F4T
qe W T 3AT A g w4 o
vz geare 1 faure we w=w ¥
FHT T F T 'ﬁoQo!ﬁo fﬂ'ﬂg
¥ gag ¥ qfera el o 99 )@ qERN
I AT FG TST ATEIT FT ATAVAR
oW I} FT 7

g e # Tew Wt (o wfre
aRww) :  wfF a7 ATeT qEa
g g & fquw 3, wwfee 3=0w
FTET W G99 § T97 T 5T %
R TR T IR T
g

wawn afaal o« @ o
Yy

559. &Y TRAY WTW GHA: T
TE WAl qg q@ I PO w6 (%
T FarfEt w1 & o9 @ e
¥ uw war & ¥ fag wr sare e Y
arRE?
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ag s 3 T et (st wfre
AT AR+ TOAET dArAEl @t
¥ AL T & W § gHe faan
HqIATg AR

Steamer service between Bombay
anb Mandvi-Kutch

560. SHRI ANANT DAVE: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether any proposal has been re-
ceived [rom any private company or shipp-
ing corporation of Indiafor starting steamer
service betwecn Bombay and Mandvi-
Kutch; and

(b) if so, when the srvices  likely to
start?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTERY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM ):

fa) No, Sir.

{b) The question does not arise.

Schemes from Madhya Pradesh
pending with rural electrification
corporation

561. DR. VASANT KUMAR PANDIT:
Will the Minister of ENERGY be pleased
to stated

(a) whether several schemes forwarded
from Madhya Pradesh to the Rural Elec-
trification Corporation are still pending
with Government; and

(b) if so, how many such schemes have
been sanctioned or are proposed to be san-
ctioned for the current financial year in the
Distriet of Rajgrarh, Guna and Videsha
(M.P.)?

THE MINISTERY QOF ENERGY
(SHRI P. RAMACHANDRAN) :
(a) 23 Rural electrification  schemes of
Madhya Pradesh State Electricity Board
are pending with the Rural Electrification
Corporation as on gist October, 1977.

(b} The Corporation has, during the
Current financial year, already sanctioned
one scheme each for electrification in Guna
and Rajgarh districts.

No other scheme in any of these District
is pending with the Corporation as on 31st
October, 1977.

Report on Sarkaria Commission

562. DR. VASANT KUMAR PANDIT:
Will the Minister of HOME AFFAIR
be pleased to state:

(a) Whether Justice Sarkaria Com-
mission {Tamil Nadu} has submitted its
re~anrt t7 Governmeni ;

(by if so, whether Government have
scruutiniscd the findings of the Commi-
ssion; and

(c) the acition Government ¢ to
take on the recommendations of the said
Commission ?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH, ;
(&) 10 (c). The Sarkaria Commision ol
Inquiry submitted itsfirst Reporton rg-1-77
which relates to g items covered by seven
allegations into which inquiry had been

ed. A copy of the Report, along

with a Memorandum of the action taken

thercon, was laid on the Table of the

House on the 1st April, 1977. No further

rt has been submitted by the Com-
mission therealter,

() =&t #1w T v e wisy
# wnfe fodr o ?

JerT e § e Wt (g
wat v ) ¢ (F) 9 AW fawe
dwew A warew X fafem § A
T T fawra $I7 #Y gEwTSHAr F7
frafor FA AT I, 1976 ¥ &
g fmar ar 1
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(%) W (7). 7Y s frerw
gwsT < &g fre U wdww sfa-
aza ¥ fafirra g § oy A ¥ eqrfea
fog amr & fog 35 Il W gemT
fear 7T 971 IAF 10 FTEAT 9T HHT-
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fer suvr 21 w1 = wmefer s
TqT 4 T AT wifier ¥ ) fafern
¥ enfer $T7 w1 gEw ¥ gu g
Frra afg a9 IO T oF fraor
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1 2 3
201 ¥ e FrAryE! | . 4.24
21.  w%er %) fagqm fefeve aar agras
T . . . 0.90
22. WY F qew . 0.97
23.  afgw A e 1.29
24. FFETFT FAET . hd
25.  HHET I ARG F g AU 0.33
26.  ®HEr FY W frafor aTnfy *
27. ZAreM qar faset ¥ fmz arg-
o @va 6.00
28. Yo dto #Yo qrEy dUT AT 5.00
29.  fadi feed . > 2.00 (Fa wwirai &t amw)] |
30. TSI AEA 0.47
31. & AAET B IR 1.12 (owf &, feamal 9
foree wg™ Tt wNEA
¢ At I &
qay #)

7. wTHrE A

32. W IAA

33. AT ETIEm )
34.  TLATET I

35. @ IINR] .

-

®

*

-

wRwTfT A & qfr g feain & aiet qor st = afsfr g
*HoE F 5w AW & R A Av § avafaa wins adf Ry #

feedlt afcrga frwe W gwr
&y S ofa

564 SHETH W TEAW: W
wregr st afgy  wdr ag A A
T F0 ¥

(7) #v facha ad 1975-76
M 1976-77 & am faeelt ofcagw

fre ® gu oW W gty w7
e

(@) == v faslt afcaes femr
w feaft g s A @Y wr 2
L 14

(7)) v feeehy ofiaga e &
FANFTT F FE T FER ®
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Arag w1 afcaga s #§ swrdt f‘mﬁ ¥ 7w gdeg
wa AR (@ ql oTwm) o e T

(%) fassit ofcaes fromr &Y ad
1975-76 WX 1976-77 & I
st gitr g 7g fremee

T TIC
1975-76 1242, 99
1976-77 1040.04

(=) wafwr =miwsl & wgE
fom # ster & faasae 1977 #Y
safy & T 669.09 @ TWT
%t fraa ofa g6

() frorer sy aficarert & aore

wragasar agrx ¥ fog w§ wew T
% sl 39w FT @ @)

g ¥ feeelt afcrgy Fom
Laf

565. Wl JwH WA CEA@ : W
Mwgr e afoegn welr ag T
FqT w5 :

(¥) =@ wa feesit afcrg frm
% froeft @ gare awr Frafee =
¥ 9w & § WX dw ¥ fealt aF
wowa & fag ot §; W

(@) ad 1977-78 ¥ feeelt e
g fom #t frodft 4 3§ oo
v et ?

g Wi afcage W 3 s
g W (st wir W)
(%) 1 7Tw=g, 1977 W feesy
qfcag fore & 3 & 2181 TF 9T
= ¥ 411 T/ T O ¥ AU
@ @i @y 1770 61 ¥ §, s
et % wYgaw 1617 99 wfafeT w=rE
i 4|

(w) 162

566. u‘imwm T
Aegadreafegn &t ag Ty &
ERIEZURE

(%) =<, 1977 ¥ w« aw fosit
qfcags from &t aar w=r fafaw
w9 qow aret e a9 W Tt
¥ faolt Tor W & wea feadY
gaemg 8§ ; AR

(w) =% ofcoreass wt g
9T wEw ge wfwEl w1 oW @
& W wiasy ¥ Qe geeamsl ) qwer
% fag g &Y =1 QoAT 27

Arerga witT afcaga s 3 st
N (st wir W)
() ™= ==, ¥ 31 "REY
1977 % ¥ wafg ) gafga gaer
frese g —

arfeay #1 St g
# geT
(i) faeeft aficage forr 258
(ii) ol =& 129
(iii) o= freltad . 275

(&) SaT & wrr (%) & Sfefaa
el & wiaw W @ st
# Forr A fear wf §—

feat #Y St sfierat &Y
FeaT
LICE S G
(1) feesit afcagw
frafrad . 270 52
(2) feita® . 130 135

(3) wafeltad 285 62
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I gHTATHI FY FH FI F fow
feeeit sy & frfafes suwr fag
§—

(1) weafas afq & o
A T T AT F oI F faw
STHTEE A AT 1T § 5wty
W firemme far amar @9

(2) =ory feed mamareray #Y swan
TF w7 o

(3) s fawrer wew g forer
s @ @ @ W wieam
F 9w & wv ¥, e, gravim, fer
qATEE, ST Wit WX el
¥ faaror & wifeg @2t &1 S¢S
W fFar wrEr 3 ™ wfeae
saewy, faedlt #7 omar ¥ Ay
¥ 3% gER g 1

(4) geamsi & = sov &
Taq g8 gewi o3 mfeadt & S =
sfode swmar ST @ & W s

¥ 7w @ R W e ¥ ww,
1977 a% ¥ wafy & gdzamy
der ¥ it g€ @ dar fr Frefafea
wiFe ¥ "G FoImgAr —

qarE : 62
e 54
faamat . 50
< ] 46

Naxalites’ Demand for release of
Naga and Mizo Rebels

wssy.S}mIHllKAM CHAND KACH-
Al + Will the Minister of HOME
AFFAJRS be pleased to state :

(a) whether Naxalites have recently
demanded from the Government the
release of Naga and Mizo rebel detenus ;

whether Government consider that
dle(li;)i‘la secret agreement between the
Maxalites and  rebel and Mizoj
<80, the particulars ; and

174

m&c{bctbergcﬁondGovm:g:nuhemo
action proposed taken i
this regard ? * .

THE MINISTER OF STATE Iy
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) :
(2) Such demands have been made in
dae_opnmt_d'the demand for release of all
political prisoners,

. (b) ’I:l::n Government have no such

(c) Doesnot arise.

Excess Production by Britannia
Biscuit Company

568. SHRI JYOTIRMOY BOSU :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Britannia Biscuit Com-
pany, a ign controlled Company,
h’_ hl'gnﬁu and other flour
products, producing at their
three factories in Bombay, ras and
(;lleuut,lisa.}iu&rinmnftheir
licensed capacity;

(b) if so, what are the factory-wise
details thereof ;

(c) whether it has been alleged that the
Com, has ht sophisticated
pany broug agm v
the garb of sparc parts and components;
-and

(d) if so, the details thereof and actlon
taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI  ABHA  MAITI):
(a) Mjs. Britannia Biscuit ~Company
operate three units manufacturing biscuits,
one each in Calcutta, Bombay and
Madras. The units in Calcutta and
Bombay are operated under Registration
C‘.’crﬁ.ﬁglm which d%hmt %
production capacity. e unit at

is run under&lkn;xmal Ln?moe mnec}
under the I Act, 1951 for an annual
Md'(?mmu%rthemu&c-
ture of biscuits. The company has been
producing biscuits in this unit in excess of
“ the licensed capacity.

e
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Factory-wise details of uction
m‘bi)ndiuwd below :— prod

Production (in metric tonnes)

f
(;‘:)beThe ﬁ.nan;:smg Ean or the project,

Rupess in
Source crores

Unit 1974 1975 1976

Bombay 7357 6650 8986
Calcutta . 12140 14811 16653
Madras i 6694 6979 7486

(c) and {d). A complaint has been
received by the Chief Controller of Im-
and Expom alleging  that M/s.
itannia Biscuit Co. had imported ma-
cthhm% in knot;kr-down condition under
e ription of spares or m::sonems
The allegation is being investiga 'by the
Chief Controller of Imports and Ex-
ports.

Setting of a Thermal .
ﬁzﬂnby'r&’fﬂ
. SHRI JYOTIRMOY BOSU:

Will the Minister of ENERGY be pleased
to state ¢

(a) whether the Tatas have been given
a licence for sctting up of & 500 M.W.
thermal power station;

(b) whether the investment invdlved in
this project is of the order of Rs. 175

(e) if s0, the reasons why a baminess
house have been a.llowadywa.hgnnd ina

sphere whose development i
pomburty of the State ?
THE MINISTER OF ENERGY
{SHRJ RAMACHANDRAN)
a) Yes, Sl.r.
(b) Yes, Sir.

Equity contribution of M/s. Tatas 1750

Loans from IDBI . . . 55°08
Contributions by Govt. od'M&Im
rashtra . 25°00

Direct loan from the World Bank  97-50

(d) The primary responsibility for
geacration and distribution of electricity
vesis in State Agencies.  However, ex-
pansion of existing power generation
stations in the Private sector could also be
considered on merits.

(¢) Having regard to the growing
gawer requirements in  Maharashtra
particularly in and around Bom-
bay, after examining various alternative
means of meetmg such requirements, it
was considered e:pedxcnt to  allow ex-
pansion of the existing Trombay Thermal
Power Station of Tatas.

Raids- condacted by C.B.I

0. SHRI JYOTIRMOY BOSU :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the details of raids conducted hy
CBI from zsth March, 1977 to gt
October, 1977, with names, addresses
and value muresmcachcasc,md

(I;) the follow-up action taken there--
o ?

THE MINISTER OF HOME
AFF&R&(SHRI w SINGH) :
8 Dlﬂns Pm from:
. mrrghtosutOcmbcr 1977, the
GS.BI conduct scarches in 130 cases.
The follow-up acuontakenm the 130 cases
is given below :
) Cases_undrr investigation . 115
ii) Cases ending in conviction
@ after trial , . £ 3
(iii) Cases sent up for trial . L 3
(iv) (hau recommended. for

ﬁepnmnemal Ac-
uon -3
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(v) Cases awaiting sanction for
launching

prosecution
(vi) Cases closed after investi-
gation . ) . . I

Particulars of names and addresses of
the parties and details of seizures made in
the two cases ending in conviction and in
the one case closed after investigation
are given in the enclosed statement. It
will not be appropriate to disclose the
names and addresses of the parties and
details of seiures in the remaining cases
at this stage.

Statement

(i) Shri Lakshmi Kant Pandey rfo 6/1,
Alopi Bagh, Allahabad is concerned as
accused in one case in which search was
made at his residence on 19-4-1977 and
incriminating documents were recovered
in respect of the allegation that he used
a recommendatory letter with the forged
signature of the Railway Minister to
secure employment in Railways. Shri
Lakshmi Kant Pandey was convicted in
this case on 26-7-1977.

(ii) Amin Khan s/o Rashid Khan rfesi-
dent of House No. 400/38, Mohalla
Jhawai Tola Talaiya Biyawani, Lucknow
‘was i.::dolvecl in a case of opium sggmhg'

tected ON 17-5-1977. 4°750 i
de ium was ?rg‘oo?r::t:dm him. He
has since been convicted in court.

(iii) Shri Mahabir  Prasad_Gupta,
Lower Division Clerk, Electrical Division
No. I, C.P.W.D,, Dclhi was involved in a
case registered on the allegation that he
had demanded and accepted a bribe of
Rs. 1o/- from a lift operator for expediting
payment of his pending children allowance
bill. Shri Mahabir Prawad Gupta’s
house searched on 27-5-1977 but nothing
incriminating was recovered. The case
was ultimately closed for want of evidence
to establish any charge against Mahabir

- Prasad G

upta.

qulmszdspﬂ"hﬂ"

Britaonia Co. and Assemb-
lh‘tbo-euul’m

SHRI JYOTIRMOY BOSU: Will
en2 Weinister of INDUSTRY be pleascd
to state :

whether the Britannia Biscuits Co.
me(;luy imported in knock-down condi-
tions as § andfor components and
then assemble those as plants ;

i whether they are pmdm.n‘
fatlo eavess of the licensing capacity
whilst the wholly ‘Indian owned
have a large idle capacity ;

Written Answers  go8-
(c) if s0, details thereof ; and

(d) whether they arc using brand
like Glaxo and Horﬁch% mmn;ms
contravene Section 28 of FERA ?

. ports  and
E}Eporlx alleil:ﬁ t.hat M/s, Britannia Bis.
cuits  Co. imported machinery in
knock-down condition under the desers
tion of spares or components. The alle-
%ao?;m is being investigated by the Chief
troller of Imports and Exports.

{b) M/s. Britannia Biscuit Company
operate three units manufaturing  biscuits
one cach in Calcutta, Bombay and Madras,
The units in Calcutta and Bombay are
operated under R;%isu-a:ion Certificates
which do not specify the production ca-
pacity. The unit at Madras s run
under Industrial Licence issued under the
I{D&R) Aet, 1951 for an annual capacity
of 1200 tonnes for the manufacture of
biscuits, The company has been produc-
ing biscuits in this unit in excess of the Jj- .
censed capacity.

c) Factory-wise details of preduction -
arg indicated below : on

Preduction (in metrict onnes)
Unit 1974 1975 1976

Bombay 7357 66350 8986
Caleutta 12140 14311 16655 .

Madras 6694 6979 7486

(d) M/s. Britannia Biscuit Company
Ltd. are using the brand names ‘Glaxo’
and ‘Horlicks” for the biscuits many-
factured by them. The application of the
Company under Section 28 of  the
Foreign Exchange Regulation Act in
respect of brand name ‘Horlicks’ is pre-
sently under consideration of the Reserve
Bank of India. As regards the use of the
brand name of ‘Glaxo’” b!{ the Company,
it has been held by the Reserve Bank of
India that this does not attract the pro--
visions of Section 28 of the Foreign Ex--
change Regulation. Act..
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.Number of Industrial Licences
for Estab Industries in
Andhra

572. SHRI G. S. REDDI: Will the
"Minister of INDUSTRY be pleased to
-gtate :

(a) the number of industrial licences

iven for establishing industries in Andhra
g;;,ﬂe;h between April and September,
1977 5

(b) whether this number is less than the
figure for asimilar period in 1976 ; and

(c) if so, reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{KUMARI ABHA MAITI) : (a) 16
Industrial licemces  and 14 letters
of intent were issued during April-Septem-
ber, 1977 for establishing industries in
_Andhra Pradesh.

(b) Yes, Sir.

(c) Industrial licences are issued on the
“basis of merits of the application after
taking into consideration the techno-
economic features of the proposal, capa-
city approvedfinstalled, demand, appli-
cant’s experience and suitability, foreign
scollaboration, if any involved, saving:/
.outgo of foreign exchange, etc.

nister of TION AND
be pleased to state ;

a) number of persons specialising in
oofn:)nunication working in the Indian
Institue of Mass Communication. New
Delhi.

57&51—1111 PRADYUMNA BAL :Will
o

(b) thereason why the recommendation
of the Sinha Committee have not been
‘followed although it strongly pleaded for
a change in thc Indian Institute of Mass
Communication ;

(c) whetherstudentsas well as teachers
are still harrassed for the genuine de-
mands for the betterment of the educa-
‘tion and the academic change ; and

(dge:hed:crmcmal labourers have
-not regularised

even after nine long
- years of vervice in the Institute ?
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THE MINISTER OF INFORMA-
TION AND  BROADCASTING
(SHRI LK. ADVANT) : (a) Eleven,

.(b) The recommendations of the
Sinha Committee are under considera-
ton of Government.

() No, Sir.
(d) No, Sir
Police Comxmissioner for Delhi.

574- SHRI MANORANJAN
BHAKTA :
SHRI ARJAN SINGH
BHADORIA :

Will the Minister of HOME AFFAIRS
be pleased to state : ATR

(a) whether Government have since
ided to set up a police Commissioner-
ate in Delhi to combat law and order situa-
tlon in the capital effectively ; and

b) if so, the details of the
set up and what action has so Fm
taken in that direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
SHRI DHANIK LAL MANDAL) :
a) Yes, Sir.

(b) Itis proposed to bring forward a
comprechensive legislation for this pur-
pose as early as possible. Details of the
same are being worked out.

Reportof Kuldip Nayar Committee
on set up of Samachar

5. SHRI MANORANJAN
375~ BHAKTA 1

SHRI M. RAMGOPAL REDDY:
DR. VASANT KUMAR PANDIT:
SHRI O.P. TYAGI:
SHRI UGRASEN :
SHRI M. KALYANASUNDA-

RAM :
SHRI YUV RAF:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state :

(a) whether the Kuldi&mNa Com-
mittee on the set-up of achar has
since submitted its rt and if so, what
its main recomm tions ; and

(b) whether Government have taken
any decision about the reorganisation of
the present seteup of the Samachar News
Agency and if so0, the details thercof ?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L.K. ADVANI) : (a) Yes, Sir. Astatement

containing the major recommendations of

the Committee is laid on the Table of the
House.

(b) Governmenthavedecided to inform
.Samachar that they are in favour of re-
storing the status quo ante and therefore
the revival of the four news agencis which
existed prior to their merger on 24th

anuary, 1976, namely, Press Trust of
ndia, United News of India, Hindustan
Samachar and Samachar Bharti.

Statement

The major recommendations of the
Experts Committee on News Agencies are
as follows :—

(a) Samachar should be split into
two agencies, namely VARTA and
SANDESH. While VARTA should
-provide and develop news supply in

indi and at least 6 or 7 other Indian
hngua%u, with an lish service,
‘BANDESH should be exclusively an
English service. They should set up,
in E. an international desk
‘kmown as NEWS-INDIA for incoming
and outgoing news which is visualised as
full-fledged and growing international
news cast. Correspondents and stri
should be established in About 25 places
in the world over two years, as against 5
at present. Ministry of External Affairs
.should subscribe to its services to feed the
Missions abroad.

{(b) Out of 13 Members of the Govern-
.ing Board of VARTA gshould be drawn
from subscribers of different languages
.and 1 from employces. there should be
2 co-opted Members chosen from the ficlds
of education, culture ctc. The Chief
Editor would be an ex-officic Member.
All of them would elect a Chairman. The
Governing Body of Sandesh would be
constituted on similar principles. while
the Chairman would be part-time and
honorary, the highest executive would be
the Chief Editor. The Managing Com-
mittee of NEWS-INDIA would be con-
stituted out of the Members of the two
Boards. Every Member would have
two yar tenure.

{c) The structure would be provided
aunder an Act of Parliament,

(d) The task of reorganisation should
be given to an interim  body to be appoint-
edE[Gowrnmem. Legal steps should be
taken to vest this body with authority.

(¢) It is estimated that the whole struc-
ture would require an additional pro-
visions of Rs. 170 lakhs per year.

(f) Asfor subscription rates, it is noted
that the Samachar has already raised the
subscription rates in many cases. How-
ever, the interim body has to review these
rates' It has been recommended that
Akashvani/Dodrdarshan should pay
their subscription at the rate of Re. 1/- per
radio licence and Rs. 5/- per TV licence,
On the above formula, the existing AIR
subscription of about Rs. 28 lakhs would
be raisc to nearly Re. 198 lakhs. The
subscription should be paid to VARTA
and SANDESH in the ratic of 60 : 40.

fagre ¥ o= afcag

576. St WFATAC TETE TTAN ¢ F7
Mg afegr Gt @ T e @
g owa e

(%) o fagre Tow & 3 gwC
71 fagre & o= afees & frvme &
dag ¥ ®E qr9AT TEgT &7 8

(@) afz &, @ @ W &
fa a0 g @1 fagre &1 frady
grafa 34 1 fAm & ; 9%

(r) 7@ ¥w g T oaw
1976—77 %X 1977-78 ¥ &= qf-

agt ¥ frera & forg 1 o ofwr &
o ?

Arerger witre afewgr swmer & s
e W (st wir W)
(v) fag @@ ¥ 10-10-77 B
1-4-78 q M€ A ATAT AT G-
affs dw ¥ w5 & fag
qiw Qi &1 gata faar &0 e
T A ot 7% F1% faeqa afE=n
feard s adi gf @ )

(@) st deEdfw dreET
(1978-83) = fmim swfd <
4
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(W) S &\ 1976-77 qar
1977-78 # v ofgw ¥ faem &
foe ¥ TR ¥ fage TR A
wi¢ ofw sfer T &)

fargre # A IET WTR €@
! dr

577. WY WTATAT TEQ A4 AT

(%) = = g 1 fAg
TR X AT Al ¥ B9 U
i ae & g w1 9% avee ST
AR L

(=) afz & @ FTT T
FT 1977-78 T 1978-79 & AT
= s & fag ot safo 39
w1 faare 7

FER HATEA ¥ TET 7N (FET
wrarw) @ (%) o @

(w) o & 7 9=

e gt gt fearm *®
re AT et & wawe & fag w0

513-:&@:«:«1:«11
i ﬁfﬂﬁﬂﬁﬁwmﬁ::

(*) w7 wred FerE A far
I ardy anty ST §@ F foe crfes
.qaﬁﬁqﬁﬂﬂ,ﬁmmiimﬁm
fmr &5 W

(=) afz &, @ o Tox A
v &7

g A (st Ao dd)
(%) e (@), wrQ aFft F s
% forg AT FTHTL A HRAUGT T
sot stwew, fmEm & @@ &%
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ard qer B grd ¥ w®w qra few
T & A ¥ sweaddT qon st
AT F q9 GIAT-gTEqT §at
T FO F & fqQ Farg £ a@
@

qeamy faerlae, wer w
o Wt "ond

579. STATAAT I : FAT TCAV,
sl Y 7g T A W @ fr
faaeie, Frer, AW, F}FEA
gorg F3 ¥ e iy g
St sma, faaen F @ig s
fear @ Al w7 TR A & W
F1 Ggal w1 fAOeTor fFar o waam,
e FT A M ;AWK

(@) afz g, @ =0 FA F
o sfx, foredt &=w 31 7 wwt
w1 afea feren &, & qw ¥
qee a¥ T e ?

s et (s e de)
(%) TroreaT AT AT ¥ forg
Fam ) god & gy § W ¥ s
aEm ] Fo e F ae
T # fdly WO 93 grerT @ feg
g

(@) wex & =& &A1 Ty,
e T faasaT ¥ TR
% arer ey ol A g T I
F A ¥ qUg ¥ HAEE T
gl oF FOC AR F Fae wrand
TR\
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ity dfe i o™ Iunaw
o g o

580. =1 WEATW TA: FAT T
&Y 9 TR ¥ g 6 fr

(%) ¥ v w1 fa=e wfin
gfea £ o IareTr #r worifas
AT Ao A ¥ fag oF wrEw
frger 34 #7185 AR

(@) afx g, @ 5= o< afz =&,
A FTFNE ?

T daATe W T war (st afre
) (%) (). @
g | o | =rEafa s arfo dre
FETIT FT WEAAGT F QF AT WENT
g & @o = I TN ST
1 7 ¥ gifga o 7=t 9% af-
Teafel & e w7 9 &1 wEw
F guAr g 20 wE@ET, 1970 WY
FTHTT 41 76qa F1 Y, o 27 awae,
1970 & T TWT & T2 T 6T @7
T ar 1 g I freed o gqgEr
t 5 o ¥ 1% w1 weEias
IIW TEN AT AT qIHL T 5/ Frewd
1 A faar g 1

Supply of Heavy Water by Russia to
India

581. SHRI O.V. ALAGESAN : will
the Mhisl:erfd' AE'OMII:‘C ENERG{(]" be
pleased to refer to the reply given to \
No. 6067 on the grd l:\ugust, 1977 f:?a
state terms on which the Sowviet Russia
have agreed tosupply 200 tonnes of heavy
waterto India ?

THE PRIME  MINISTER (SHRI
MORAR]I DESAI ) : The contract pro-
-vides for the supply of about 55 net metric
tonnes of heavy water during 1976 and
about 145 net metric tonnes approximately
during 1977 and 1978 by equal annual lots,
The price for 1976 is Rs.1450/- per net

i of heavy water including pack-
ing and marking. The price for 1977
and 1978 is to be agreed upon between
the sclle:;m;nd the buyers dﬁg the
corresponding  delivery year. pay-
ment under the contract is to be effected
in Indian rupees.

Cocg=Cola bottling ts and Fate
:fdﬁrﬂmﬁ.l;‘ﬁ

582. SHRI PK. KODIYAN : Will
the Minister of INDUSTRY be pleased
to state .

(a) the number of Coca-Cola bottling
plants in the country when Government
stopped giving licence to import its con-
centrate from parent company ;

(b) the number of workers working
in these plants at that time ;

(c) whether any of these plants were
closed wholly or partially after this in-
cident ;

(d) if so, the details and the number
of workers thrown out of cmployment ;
and

(c) what steps arc proposed to be taken
to sce that these employees are not ren-
dered unemployed ?

THE MINISTER OF STATE IN

MINISTRY OF INDUSTRY
'(I‘I?I}EMARI ABHA MAITD : @)

Tweity-one bottling plants.

b) to (d). The requisite information
is E)c}mg c{ol)lccted and will be laid on the
Table of the House .

(e) It has been decided that the
beverage formulated by the Central Food
Technological Rescarch Institute would
be taken over by the Modern Bakeries
(India) Limited, for marketing and that
the erstwhile bottling plants of Coca Cola
would be given preference in the allot-
ment of franchise for the new beverage.

Issue of Licences to Industrialists for
gsetting up Power Generation Plants

. SHRI K. RAMAMURTHY : Wwill
thsgshr[iniswr of ENERGY be pleased to
state @

(a) whether new licences have been
granted to industrialists for setting up
power generation plants after 1st April,
1977 §

(b) if so, the details of such licences
together Mﬁet}::udbmﬁon,_&c cost_of
i tment, geaeration capacity,
Eeve::m of firms to whom such Iloennu;
have been issued,
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN ) : (a)
and (b). Itis presumed that the reference
is to the setting up of captive power
plants,

In April, 1977, the Gujarat Electricity
Board werc advised that there was ‘No
objection’ to the r'ciénawllat-iu:m Ioé‘ “a;n :1;11];
geoously 2000

ure tumneratingsﬂbyMis. Atul

ucts Ltd., District Bulsar for an
estimated expenditure of Rs. 50 lakhs.
Proposals for sctiing up captive power
generation plants for certain public sector
units are still under consideration.

Import of Power Generation Eguipment

. SHRT K. RAMAMURTHY :
Will the Minister of ENERGY be
pleased to state :

{a) whether the World Bank has
suggested the import of power gencration
equipment on a turn-key basis by India ;

{b) Whether Government have placed

d‘f-l“den for the import of the same ;
an

(c) if so, the details of the same ?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN) : (a) No, Sir.

(b) and (c) . Do not arise.

National Permits For Lorries

585. SHRI K. RAMAMURTHY: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of permits issued for
the lorries 30 far under the National Permit
Scheme, State-wise and how many requests
for permits were turned down ;

(b) whether Government propose to
copsider to lower down the taxes levied
on the National Permits and issue of more
Ppermits in order to have speedy movement
of essential commodities ; and

(c) whether Government proposed to
issue National Permits to umem

graduates and rural unemployed ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

RAM) : (a) The information
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required is being collected from State
Governments and Union Territory Ad-
ministrations and will be laid on the table
of the Sabha, when received.

(b) The National Permit Scheme for
Road Transport already provides for
recovery of tax (composite fee) from
the vchicles a covered by such permits
at lower rates in all these States and Union
Territories other than the “Home" State,
There is no pronosal under consideration
to further reduce the amount of tax in
respect of such vehicles.

At the last meeting of the Transport
Developmet Council, representatives of
some States wanted the quota of National
Permits for their territories to be increased.
The Council recommended that the
request may be considered further.
Action on this recommendation is being
intiated.

(¢) The guidelines drawn up by the
Central Government for grant of National
Permits already include provision for-
reservation of upto 25%, of the permits.
to new entrepreneires incluiding ex-Army
R:onnl:l‘ and enemployed drivers.

e question of modification in the guide--
lines was discussed at the meeting of TDC, .
mentined above. The Council reco-
mmended that, subject to reservatiors for
Scheduled Castes/Scheduled Tribes and.
ex-servicemen to be provided by amend-
ment of the Motor Vehicles Act and
preference being given to owner drivers
the relevant item in the existing guide-
lines may be deleted and the matter left:
to be a determined by the States themselves-
This recommendation has been brought
to the notice of the State Governments
for necessary action.

Setting up of Watch Factory im.
Dharmapuri Tamil Nada

586. SHRI K. RAMAMURTHY :
Will the Minister of INDUSTRY be-
pleased to state :

(a) whether the Dharmapuri District.
jn Tamil Nadu has been declared as a-
backward district ; and

{b) if so, whether Government propose
to set up a public sector Watch Factory-
there ?

40 YALSINIWN dFHIL.

AMLISNANI
ﬁ{m A*?I&ugfl,ﬁsﬂ‘l} : (aslﬂ%u,.

Sir.

(b) A Hindustan Machine Tools-
assisted watch assembly unit is being set.
up at Ooty in Tamil Nadu. The esta
lishment of more such units in Tamil Nadu,.
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including Dharmapuri, will depend on the
further augmentation of watch production
by H.N.T., and the needs of other States
and backward districts in the country,

Activitdes of C.LA.

587. SHRI EBRAHIM SULAIMAN
SAIT: Will the Minister of HOME AFF-
AIRS be pleased to state :

(a) whether it is a fact that CIA has
increased its activities particularly in the
border areas, public sector unde:
ang educational institutions in the country;
an

(b) if so, what s Government
have taken to check such activities ¢

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) :
(a) and (b). Necessary vigilance is
being maintained in regard to the acti-
vities of foreign intelligence organisations
keeping in view the interest of national
security. It will not be in the public
interest to disclose the details.

Shifting of the Office of Hindustan

Paper Corporation from New Delhi
to tta

88. SHRI PARMANAND  GO-
VINDJIWALA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the office of Hindustan
Paper Corporation was shifted from New
Delhi to Calcutta ;

if so, when and what was the ex-
penditure incurred ;

(c) what is the rent of the lace where
the office of Hindustan ration
is located at Calcutta an what was the
rent, if any, paid at New Delhi ;

{d) was the Calcutta office furnished
afresh ; and

(e) if so, the expenditure thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
UMARI ABHA MAITI): (a) The
ollowing divisions of the Hindustan Paper
Corporation Limited were ghifted from
New Delhi to Calcutta ;

(i) Chairman’s Office

(ii) Engineering and Technical Divi-
sions

(iii) Finance and Accounts Division
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—(iv)§, Purchase Department
-‘L."Z-("')" -_h,i" % s r - ent.
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(b) These divisions were shifted in

June, 1976 and the total amount of ex-
diture incurred in  shifting  was
- 3:04,081.

(¢) At the hme ofshl.ftmg, Hindustan
was paying a rent of
1)e If.m. for the premises occupied
i, which covered an area of
sa,SBo slc’la ft Subocqucm to slnfung, Hin-
Corporation is paying a rent
ort'Rs. 53,200,'- p.m. for a space of 29100
sq-ft. in Calcutta and a rent of Rs. 49,022/~
% for a tpacc of 17618 sq.ft. in New
g of some of the divisions
took plaoe a.t time when the man-
power of those dwi,smm was being built
up to cope with the increased work on
account of the various projects in hand.
The premises at Calcutta were acquired
baving regard to the additional require-
ments,

{d) The Calcutta office space was
hired like Delhi, without any furnishing.
Such furniture as became surplus at Delhi
was brought to Calcutta and furniture
and furnishings needed additionally were
purchased locally.

(¢) The total expenditure incurred
on furnishing the Calcutta office was
Rs. 17,51.#-%

Permission to Indian Film Producers-
For Shooting Abroad

MHRI PARMANAND GOVIND-
JI Will the Minister of INFOR-
MATION AND BRODCASTING be
pleased to state :

(a) how many Indian fFﬂm Produaen-
gwen permission for Y
abroad since October 1975 to October
1977 ; and

(b) the foreign exchange given to
them ?

THE MINISTER OF INF! ORMA’I'ICN
& BROADCASTING (SHRIL.K. AD-
VANTI) : (a) and{ta requisite infor-
mation is given in the statement annexed.
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Statement.
SLY Name of the Producer/Com-  Title of the film Amountof Date on Remarks
No. pany Foreign which
Exchange released

released

1. Mjs. Associated Films & Fi- “THE GREAT CAM-  § 1,000

nance Corporation, Anand ~ BLER”
Villa, 15th Road, Santa
Cruz, Bombay-54

2. M/s. Filmart International, “KASHISH*

No. 22, Sujata, G. B. Road,
Bandra, Bombay-400* 050.

3. M/s. Shiv Kala Mandir, Flat “ASHIQ HOON § 8,351 6-1-77
ON KA

No. 1, Moonstone Appart-
ments,’ Linking Rd., San-
tacruz, Bombay-400- 054

4 M/s. Navketan International *“DES PARDES”

Swami Vivekanand Road,
Santacruz (West), Bombay-
400°054.

9-3-77 Second instal-
ments of foreign
exchange re-
leased in relaxa-
: tion of the ban
3,500 10-1-77 to complete
unfinsihed

shooting
abroad.

$ 14,800 25577

. 5. M/s. Udhayam Productions, “Production No. 6" Rs. 2,38,952 13-6-77

1%, Hanumantha RaoRoad,
Balajinagar, Roya;
Madras-1 4.’ petaby

* Stndy Undertaken to Assess the Impact
of Telecast on Rural Communities

330. SHRI PARMANAND GOVIND-
JIWALA : Will the Minister of PLANN-
ING be pleased to state :

(a) whether Planning Commission
" has undertaken a study in six districts
during 1?76-77, aiming at assessing the
- impact of the telecast on the rural
communities ; and

{b) if so, whether the study has been
- completed and examined by the Planning
Commission ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI) : (a) Yes.

(b) It is being discussed with the
Minis! ies concerned.

. Investigation into the Alleged Assault
On Shri Sanjay Gandhi

5g91. SHRI HARI VISHNU KAMATH:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Starred Question No. 769 on the grd
fugen tor1, rpliog mvetiged
in on a
«Gandhi and state : e

(a) whether the investigation into the
alleged assault on Shri Sanjay Gandhi
on the 14th March, 1977 has been com-
pleted ; and

{b) if so, the upshot thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL) :

(a) : Yes Sir,
vusb} The allegation has not been pro-

Blank MISA warrants

5s92. SHRI HARI VISHNU KA-
MATH: Will the Minister of HOME
AFFAIRS be pleased to refer to the
statement laid by him on the Table on
the 8th August, 1977 regarding the Eubl.ica-
tion of a photostat copy of a blank MISA
warrant dated the 26th June, 1975 signed
by the Deputy Commissioner of Delhi
and state:

(a) whether the Delhi Administration
has submitted a detailed report on the
subject
m&h)ifso,wbetherﬂ:creponwﬂlbe

on the Table; and
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(c) the nature of follow-up action pro-
posed to be taken by Government ?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH) (a)
No, Sir.

(b) and (¢) The Shah Commission
of Inquiry is seized of the matter. Further
action would be taken by the Govern-
ment on receipt of the Report of the
Commission.

Central Assistance asked for by
Tripura Government

593. SHRI SAMAR MUKHER]JEE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether with a view to developing
the industrial sector in the State, the
Tripura Government has asked for Central
assistance of Rs. 125 crores during the
coming five years; and

{b) if so, Government's reaction thereto
and details of industries to be develop-
ed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b) The Ministry
of Industry have recei a communica-
tion dated the 1gth October, 1977 from
the Government of Tripura, in which
requirements of funds to the extent of
Rs. 125°70 crores for the industrial deve-
lopment of Tripura State in the next five
years, has been indicated. The detail
of the industries for which funds are

to be required are indicated in
the attached statemert The Ministry of
Industry are considering possible action
in the matter.

KARTIKA 25, 1899 (SAKA)

Statement
(Rs. in crores)
1 2 3
1. Paper mill . . " 70
2. Jute twine . 5
3. Plywood . . . o 50
4. Spinning mijl 35,000 spind-
les . o . . 1200
5. Semi mechanised brick kila . o020

6. Tea Indunies R,

Written Answers 194

I 2 3
7. Small scale industries . 1000
8. Handloom . 700
9. Handicraft . 3-00
10. Sericulture . . . 500
11. Khadi & village industries . 7-00

12, Development of fruit canning

industry 1

8

125° 70
——

Employees of Defence Establishments
an Ordinance factories

594. SHRI SAMAR MUKHERJEE:
Wil? the Minister of DEFENCE be plgased
to state; :

(a) whether attention ‘of Government
has been drawn to the fact that during 30
years the canteen workers and employees
numbering about 60,000 working in De-
fence establishments and Ordinance fac-
tories oll over India have neither been
g;eadcﬁ permanent nor given any permane nt

neht;

(b) if so, whether Government is consi-
dering to take them as permanent em-
ployees and when ?

THE MINISTER OF DEFENCE
SHRI JAGJIVAN RAM): (a) and (b)
Representations have been received from
time to time from employees in canteens
in Defence Establishments, including Ord-
nance Factories, for treating them on par

with the Central Government employees.
The matter is under examination of the
Government.

New formula regarding allocation of
' funds to states

595. SHRI SAMAR MUKHER]JEE:

SHRIMADHAVRAO SCINDIA :

Wil the Minister of PLANNING be
plemed to staté: i

(a) whether Planning Commission is

uqnsgdg:ing a ne'h_rl Mc”m replace
:’gfupds to different States; and °

(b) if 0, Dotails thereof ?



195 Written Answers

THE PRIME MINISTER (SHRI
MORARJI DESAID) : (a) and (b). The
Commission does not p e to make any
change in the principles of allocation
of Central Assistance to the States for
1978-79. These principles may be reviewed
jn the course of preparation of the next
five-ycar plan; if any changes are found
to be necessary, these would be ﬂ-:vposed
for consideration by the National elop-
ment Council at the appropriate time.

Gopalpur Port in Orissa

596. SHRI K. PRADHANI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Union Government
have given any priofity to the completion
of Gopalpur Port in Orissa while taking a
decision for construction of minor ports
in the country ;

(b) whether the Govt. of Orissa has
also opproached the Central Government
in this regard; and

(c) ifso, the reaction of Central Govern-
ment?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : (a) to (c) The Govern-
ment of Orissa bave requested for the in-
clusion of the scheme for development of

ur in the next Plan. This request

has been noted. The Centrol Government
is, however, yet to formulate a policy
rding the manner of financing of
minor port development projects in the
new plan and whether these should be

exclusively in the State Plan or should .

also be covered by some Centrally Spon-
sored Schemes. ey Spen

ardter qav Agd At B sy
W ® g

597. s« geil fqe:' a7 m

HeT 4E q@TR @ I w47 e o

(%) =1 Infw qor W aa

W THT W F qIA wrw
o &;
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(=) afz g, av wex Y wfa aafes
g M q #1 gfg srfer om

gaarews feafa 7 3

() FdaTT T A 1960-61
¥ Al F AW 9T 1975-76 A
1976-77 # fog Tal o &9 U
qat &1 gfq arfeq 7w 77 ¢ ; AR

(7) afx ag #wiwe Sowew
& I IF AT FOT F A9 IW AW
# Fa7 rdardt F or g ?

saW Hat (st St Aad) ¢
() mdor 7R wgd &t & are o
T AT § & JT0T q0 J
o G 2

(@) w7 &r 78 Iaar

(7) var doe faaoor 2§, formit
gafaa 8RR fear wEl & @A) )
ag 1975-76 # fafaw =i #x
g wifes &ai 1 gfq =f@m
W w1 1976-77 F A H
£ 7T F wwTT R woT qERA
ar da fFg W R &

(%) wmiw R wEd gat ¥
M ¥ wwT & T A F oA
mmﬁfrﬁﬁaﬁﬁtﬁqﬁw'
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e
Ty e afa da safea W fex W feaz At
F1 |TaTT T
(z) (ze)

1. IR WeW 919 330 1960-61

2. w\y . . 850 298 1948-49

3. fag : 596 388 1970-71

4. T . . Fodo 499 1960-61

5. gfamo . . Fodo 473 1960-61

6. fguramrsdmw . . 1050 371 1960-61

7. T WX FWIR 883 329 196061

8. FAlEF 785 339 1956-57

9. ¥ . Fodo FoTo

10. WEq SAW 793 281 1960-61
11. WEIAET 1330 478 1960-61
12. wforge | : 740 201 1960-61
13. 9T . 785 523 1970~71
14, Gomai . 1580 524 1960~61
15. TroeaT 894 311 1960-61
16. aframre . . 911 351 1960-61
17. AW . - 781 268 196061
18. qffmwams | . 1046 ;;; 1960~61
19. fesaT . " 2130 773 1960-61
. 20. THET, T AR AT . 1689 1268 1970-71

femit: 1. R et Saer aY a7 €T STHTC a6 ¥ e 09 @
T Tl & wifersm s@ieal era @A ey o wfy afe o
S, I (TS A1) F wpEAt I @) F o @@ gaar @ w5
T aw @
2. G’o#o-’%"ﬁfiﬂ':{if
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wfrare fawre gt & s
farm wwww Wt T g

508. s guw fag : w1 M
H 9g TTH &1 FUT FA 6

(=) =T 1g Hare Zra wrfear
favm @€t & F@rr w@r sfear
fawr 10 3@ € % fam o &

(&) afz &, @t sa% sror |
L

() T w1 FEfeaw wEw
T AT @ § HIAT A H A
¢ ooy fasmm @oe & @ 9T wfe-
Fifgat & fggamw @ ; 9K

(%) wer Rw & sfqast awn
& fara 3 forg foFmy el ) Faifeae

fFaT o @ & W1 a¥ 1976-77 &
ey a1 Iuwfenyi g€ ?
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g Hateg | TR At (o afw
seAww) @ (F) & (1) g
qeEr ¥ 2, wfeasd faww @
TN F ad Al ST
FowH W@ T g 50 sfawa ar
w wfys wiar e e
gal #1 77 famy w7 § W @ fag
sfearel S9-dieATg ST FT A T
21 e § afeamey So-AeT Sa
FI 178 THiFa wrfqarar fasm afe-
Al § T far mr g s@w
wga wifeay fawm o %
FAHA Fekw qFATST S AF auearsi
qramEfaE |

() =ex w3w #, Arfeaw I9-
AET Sd BT 42 THred HrfEEEr
fawra afcaiamT § ate faar mar &1
1976-77 ¥ A T qfcdAm
# fafws ¥ & o AswTal d=ET
oftegg @& o fear wmm )

feraroor
(9w vl &)
W Ho fawma F1 W ST FAT oy 7Eg
werar
1 Fyagmg s 1225.00 661.00
2 wged@r . 180.00 200. 00/
3 oo faegy frere 943. 00 -_—
4 v urReEtTw 115. 00 50.00
5 qfogaEE 413.00 30. 00
6 wemife wix anperins dmg 1124.00 50. 00
7 ey A=y . — 20, 00
1 S 4000. 00 1011.00
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Releasing of a licence to [Jayashree
Shipping Company

599. SHRI K. L. LAKKAPPA:
DR. HENRY AUSTIN :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether in the 1st week of July,
1977 a Birla concern in the name of
Jayashree Shipping Company which is a
subsidiary company of Jayashree Tea and
Industry Limited was granted a licence ;

(b) if so, the details of the same;

(c) whether the same company was
granted a loan from State Bank of India
of nearly Rs. 8 crores for purchasing
two old ships from Japan against that

(d) if so, how far this is true;

(e) whether earlier licence was refused
to this company; and

(f) the reasons for granting licences to
the same company now ?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No licence was gran-
ted. Only on approval for ac;,uir::lg two
second-hand  vessels from abroad was
accorded to Tayashree Tea and Industries
Limited.

(b) to (d}). The approval was for pur-
chase of two bulk carriers of about 16,000
DWT each built in 1970 and 1972 for a
total price of about Rs. 7:38 crores by
raising a foreign exchange loan to the
extent of go%, of the price through the
State Bank of India, the remaining 109%
being met by the Company itself.

(e) No, Sir.
(f) Does not arise.

Construction of Garhwal Rishikesh
Hydel Scheme Hardwar

6oo. SHRI K. LAKKAPPA: Wil the
Minister of ENERGY be pleased to state:
(a) the total amount of assistance gi
by the Central Government for the gx
\u.l) Rishikesh Hydel Scheme (Hard-
war) ;

(b) the target date farmplmon of
thgb)schemc; and

(c) whether the construction work is
according to the plan; if not,
the reasons for the delay ?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) The Pro-
ject is being executed as part of the State
Plan of Uttar Pradesh in which the
approved outlay for the Project for the
current year is Rs. 30 crores.

(b) the target date of completion of the
Project is March, 1g80.

{c) the erection of electrical equipment
of the Project which envisages the instal-
lation of 4 Units of 36 MW each is pro-
ceeding as per schedule. During excavation
of intake and forebay, however, plastic
seams have been found for which special
treatment is under consideration. The
problem, which may affect the commis-
sioning targets, is being examined by
experts.

12 hrs.

RE: QUESTIONS OF PRIVILEGE

SHRI M. KALYANASUNDARAM
(Tiruchirapalli} : Mr. Speaker, Sir, I
have sent a notice for a motion of prm]gc
regardmé the insinuation made ol:‘vy c
police official of Delhi at the time of arrest
of Shri C. K. Chandrappan to the effect
that the created rowdysim. It is contained
in the bulletin.

MR. SPEAKER: I have called for a
report from the Home Ministry. It is
expected today. Please, sit down.

SHRI M. KALYANASUNDARAM :
You are the Speaker of the House. You
have to uphold the rights of the Members.
As you have been for a long time a judge
of the Supreme Court, so you think that
you can order the members. Speaker is
servant of the House and not a master of
the House. He has neither eyes to see nor
m:ohearuc?tas directet by the
House. You should respect -the dignity of
the members and do not ask them to sit
by show of hands. -

SHRI KANWAR LAL GUPTA (Dclhi
Sadar): Before you ask the Minister, the
mege motion should be discussed
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12,0z hrs.

ATEMENT RE. REDUCTION IN
STBASIC. EXCISE DUTY ON SUGAR

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Sir, the question of evolv-
ing a suitable sugar policy has been
under consideration of the Government
of India for some time. The cane growers
have to be given a reasonable price and
hence it is proposed to retain the minimum
cane price paid to the growers at the
existing level. It is also 1 to retain
the detail price in the public distribution
system at the present level of Rs. 2-15
per Kg. However, it is necessary to ensure
a fair price to the producers as well in the
interests of the industry as a whole. This
makes it necessary, therefore, to reduce
the duty leviable on sugar suitably. Gover-
nment have accordingly decided to re-
duce the basic excise duty on free sale sugar
from 37-1/2%, to 207, ad valorem, and on
levy sugar from 10% ad valorem to0 7-1/2%
ad valorem. There is no change in the addi-
tional excise duty ecither on free sale
sugar or on levy sugar of 7-1/2% and 5%
ad valorem. respectively.

I am also laving copies of Notifications
Nos. 317/C.E. and 318/C.E. both dated
15th Rlovember, 1977 giving effect to the
agove changes on the Table of the House.

MR. SPEAKER: No question is allow-
ed to be put on the statement made by the
Minister.

12+ 05 hrs.

STATEMENT RE: GRANT OF AN
ADDITIONAL INSTALMENT OF
DEARNESS ALLOWANCE TO
CENTRAL GOVERNMENT EM-
PLOYEES

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): I beg to make the

following statement:

The Government has decided to samc-
tion an additional instalment of Dearness
Allowance to Central Government em-
ployees with effect from 1st of September,
1977, Government has taken this decision
in tge light of the fact that the 12-monthly
index average at the end of August 1977
has crossed 312 points. The existing rates
of dearness allowance are based on an
index average of 304, Hence Government
has ised the need for the payment
of an gpdditional instalment in view of
“the rise in the 12-monthly index average.

NOVEMBER 18, 1977

to Government 204
Employees (St.)

It will be recollected that the Third
Pay Commission had recommended to
Government a formula of D.A. according
to which increases at specific percentage
rates would be given for every 8 point
inerease beyond 200 points in the 12-mon=
thly average of the All India Consumer
Price Index for industrial workers (1960~
100). Nine instalments of Dearness Allowa-
nce were sanctioned according to this
formula from time to time till the average
index had reached 292 points. The Third
Pay Commission had further recommended
that when the average index crossed
272 points, Government should review
the position and decide whether the D.A.
scheme should be extended further or
whether the pay-scales themselves should
be revised. AE::r the average index figure
crossed 272 points, Government allowed
on an ad her basis suitable increases in
dearness allowance to mitigate the hard-
ships caused to the employees. The total
number of instalments of dearness allo-
wance allowed by Government after the
average level crossed 272 points was 5
(five). At the end of April, 1976, when the
average index dropped below 312 points
Government withdrew this 5th instalment,
and the current D.A. is being paid on the
basis of an average index figure of 3o4
points. In view of the fact that the average
index figure has now clearly crossed 312
points Government feels that it is necessary
to mitigate the hardships caused to the
employees and has, therefore, agreed to
concede an instalment of additional dear-
ness allowance. This will impose an
additional burden of Rs. 50 crores
in a full year. The incidence during
the current financial year will be Rs. 25
Crorcs.

DR. SUBRAMANIAM SWAMY
{Bombay North-East): Sir, the House
should congratulate the Government.
(nterruptions).

MR. SPEAKER: Before you make a
statement on a particular issue you should
supply me a copy of the same in advance.
Just now you have given a copy of this
statement to me. As for the previous
statement you made, a copy of it has been
given to me earlier, But a copy of this
statemment had not been given to me
carlier.

SHRI H. M. PATEL: I.am sorry. I
will take note of it.

SHRI DINEN BHATTACHARXA
(Sﬂ'x?'pore}: Sir, I want a clarification
on 3

MR. SPEAKER: No question is to be
putmﬁcm:mggcbythem
ter, :
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SHRI DINEN BHATTACHARYA!:
5}r, you are not allowing even a clarifica-
tion which is a very vital one on the
statement made by the Minister. The
Minister has made a statement. . .. .. We
want to know whether the D.A. is with
retrospective effect or not. This is a
1&?‘}' simple clarification. He can answer

15.

SHRI H. M. PATEL: The very first
sentence of my statement says that it is
with effect from 1st September, 1977.”
“‘With effect from 1st September......
That was the very first sentence.”

SHRI M. KALYANASUNDARAM
(Tiruchirapalli}: I have given notice, not
on this statement but about the earlier
statement. I want to submit that the
Finance Minister has given relief only to
the mill-owners; that was wrong; his
action was not going to benefit the cane
growers or the consumers. The mill-
owners are already fleecing the consumers
and the cane growers and now his state-
ment also gives relief only to them. I
wanted to raise a discussion that; I have

iven notice. Please allot some time for

iscussing that matter.

MR. SPEAKER: It will be considered;
all notices will be considered.

12 11 hrs.
RE: MOTION FOR ADJOURNMENT

—Contd.

ReporTED AssAULT BY R.S.S. WonrKers
on SHrl DAMODARAN NAlg,A GUIDE AND
GANDHI  SMRITI—condd.

MR. SPEAKER: Shri K. Lakkappa,
Shri Vasant Sathe and Shri C. M Stephen
Members of Lok Sabha, had cach of them
given notice for adjournment motion on
the same subject.

The Adjournment motion of Shri K,
Lakkappa reads as under:

“The recent attack and assault by
RSS hooligans on Shri Damodar Nair
a guide at Mabatma Gandhi Smriti
N' hi.l.
The j t motion of Shri

Vasant Sa reads as under;

“Recent Asmssult by RSS Workers on
Shri Damodaran Nair—s guide at
Gnndlﬁ&mﬁﬁl’or quoting Shri Morarji
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The Adjournment motion of Shri C. M
Stephen reads as follows:

The calculated persistent assaults
on Shri Damodaran Nair a guide, em-
loyed at the site of Gandhi Samarak
gamiti by persons alleged as RSS ele-
ments for the reason that he cxplains
to the visitors. The fact of shooting
down Mahatma Gandhi by Nathu Ram
Godsey and non-availability of police
protection for his security resulting in
serious inconvenience and sense of in-
security for visitors to the premises of
Gandhi Samarak Samiti.”

On an examination of these motions I came
to the conclusion that there was no justi-
fication to adjourn the business of the
House on the basis of the above motions.
Adjourning the listed business of the House
is a serious matter. Every adjournment
motion has an element of censure of the
government for either doing something
wrong or for any serious neglect of duty.
The motions made did not indicate any
such act or omission on the part of the
government. Hence I have withheld my
consent to the motions in question. Even
Shri Stephen's motion did not indicate
how the government was required to
give police protection to the guard. I bave
heard the movers of the motion, the
Leader of the House, the Leader of the
Opposition and some other Members.
I have come to the conclusion that there
is no ground to revise my dcc;su;:a.joitmu
well accepted proposition ;l:ﬂ; :vnhen et

j ent motion i
::Jt‘t):rr?m it has serious comequel::iu.
The Government had o responsis ty
in the matter referred to 10 the moma:'.
It is not proper for me& t0 cxprc:guﬁcz
opinion oo the merits_ of the fim: e
it to say that allegations mace :;Jo ese
motions do not afford a basis for o
ment of the business ot‘c;rhleic{_'lm on?ng

eclin revise m
{hg un:etotimc 1 h‘;vc a!lowed a call
attention motion given notice
Hitendra DesaiJ}

-

=t i@t wex T (TEAYR) ¢ W
q@zq,ﬁﬂwmﬂmt'
9T i FH-ON Y G § T
Jufeqe g &, @ W ¥ Tg W
# areht § fF wre W 9T T W
et 2 7 | afx 3y sre g ofedE
¥ fag ot W@, @ @ W qwal
ma.ﬁnth‘i“.m%'ﬁw
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Adjounrmeni
[ o wwT )

F fags F 71 97w §, CaEie
T & faofer & & gfr &
qifsarizd dfee ag & fs sfor 1
N 2 7z & Feargs < forar srar
& 1 war WY w7 wrr @ e oo
#z AT qT @ fov are wfew fan
w17 fad A a9 7 oF Y geE
qE FAW ¥ IT gAT, 94 N9E
# At wrgfadees @ Y 19 4, 7R
A AR, AT TG AW BT AL
A ¥ F1E AT AAAY A W qGH
qA ¥ wgr ot v g¥ aww faar oA

¥ gafawa 9z § 5 mac Tw
w37 ¥ ag Toqq Jafaq gy af fF
QAR AT 9¢ @ far ar sfaw
fear s, &Y fRT gurdite S B
€ W T | T | A
YA FT A9 &Y 98 & 9w ¥ 9w
faam 9 36 77 7@w & 9@ 1 W
®fer F1 farss w37 #Y arq w6 o
2, @ ag At daraar &) awdt § R
QAT WA FY q3 F B T
23 1 oI T AT T 2§, A fe”
ffeq F aw god &1 qaver & d=v
7 e & 1 g W § e
dfeca ag ¢ fo sremm Gt ofade &
are ¥ fefama Y zrem A or awar &,
w7 7% fF g fade sv & 75 frdew
7 7 fir i faaiy ofcfeafaay & s
qEAWF FEE A1 QR T @wa
7@ & 1 % wgar § o @ g
¥ ez wfe 2 €, arfe 3w & faam-
wedi 91T it & g 2w #) afer-
W W TR N T e o e
iz Wem ) A far am sl
.

7 aTa ¥ fad TRaT s ShrtREy
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¥ fagw & fdgw @t @ £ 1 gafag
T 99 ¥ o1 uF fafrag s § )
g SHr¥z T qar =T

x2°15 hrs.

UESTION OF PRIVILEGE AGAI-
ST SHRIMATI INDIRA GANDHT
AND OTHERS.

it g foad (ais1) @ worw
wEA, TAT W9 FT HA & A A wIg
#t fazaa ¥ §9 IF Fgar =g, |

MR. SPEAKER: I am not going to
allow any discussion.

SHRI VASANT SATHE (Akola): I
want to make a submission. As one of the
persons who had given notice, my mueﬂ.
to you is, if you are aﬂmﬁni& ling
attention, our names may kindly be added
to the calling attention. There will be no
harm in it.

MR. SPEAKER: Upto five Members,
you can add.

SHRI K. LAKKAPPA (Tumkur): My
name was the first,

MR. SPEAKER: You are inevitabie,
Mr. Lakkappa.

SHRI JYOTIRMOY BOSU {Diamond
garbou.r): Sir, I talked to you yester-
Feoewenn

MR. SPEAKER: I sce no point of order
in that. There is no substance. I need not
say anything at all.

SHRI C. M. STEPHEN: rose.

MR. SPEAKER: I have not given any
decision. I have allowed him to mention.
It is for the House to decide.

sitag fed :  weae wERR, W
¥2q §1 gug guw & fag sl 5w
F s & fag & Faew s,
TS THG TG AR WIAHT, | (TTHH)

sKRI . M. STEPHEN (Tdukki): I
am on a point of order.
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stag o : wegw  wEew, W
TF TZFA TG 41 o ov T HwT |

MR. SPEAKER: He has raised a point
of order.

SHRI C. M. STEPHEN: I am on a
point of order. I cannot understand what
y u have said.

MR. SPEAKER: I have permitted
him to move in the House. There are two
things. One thing, is the Speaker can
straightway accept and refer it to the
Privileges Committee, or, the
may permit him to move in the House.
And once it is moved in the House, it is
for the House to decide one way or the
othe .

SHRI C. M. STEPHEN: I would like
© make a submission. Rule 222 reads:

“A member may, with the consent of
the Speaker, raise a question involving
a breach of privilege either of a member
or of the House or of a Committee
thereof.”

The permission has got to be given,
which you have given. My point is, the
permission can be given only on the
ground that you are satisfied that there is
a question of breach of pnvi'lﬁ Whether
you decide or the House decides, thatis a
different matter, I would like to know
whether it is your ruling that you are
satisfied that there is a question of breach
of privilege.

MR. SPEAKER: It comes within
Rule 222. It is my ruling that it Comes
within Rules 222 and 225.

SHRI JYOTIRMOY BOSU: Have
you given consent or not ?

MR. SPEAKER: I have given Consent
under Rules 222 and 22s5.

st vy fom? : worw WY, W
e w1 G097 a4 ¥ fou 917 9§
gfar & fag ovft oo %Y Y o fear
g o ¥ ¥ 30 fed ¥ 99 FL AW WA
FY GATST | ¥@ & wiew @ w T
§Y TG G FTE !

éMy prestnt notiee of bréach of privilege

and com of Parliameat. is not com--_.
plicated at all. That is also & very serious
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' In fact, this is even more serious th N
" Mudgal case, becapsc no less a ;2,.;2;
‘ :I;n the former prime Minister is invol.
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matter—-none can  dispute.
Mudga. 1 affair, no ca;l?u this i:mun‘i':
I think, has ever been raised in Parliamep,

The facts are very simple, Mrs, o
son was issued a letter zﬁ' intent gﬂiﬁ' ‘
the period was extended severa) b ich
and finally an industrial licence to mar")
facture a cheap and hundred pe, cm'l'
indigenous car on the condition thay c:n
import licence will be asked for o P &
and that no machinery of foreign orjoi
will be allowed to be used ;

facture of this car. From u;: vtr:y ?:;:.

ning, I was critical of the Proj
don%ted the ability of Mr. Sanjf:tcmanddh!
to m.anufactgrc any car or the genujnems;
of hls_ promise of not using any imported
machinery for producing it

“In 1974 I began to recej

about the circumvention bytil{m:?ff?
of the conditions laid down by the Govern.
ment and willingly accepted by Mr
Sanjay Gandhi. When I got hold of 11~
Annual Report and Accounts of Marygg
Lud. for the year 1973-74 Ifound a mengigy
at pages 16-17 of the machinery instajleq
or in the process of installation in th

factory. The Maruti report made ng
mention of the fact that part of 1?.:
mac_:hmer;: was imported machinery of
foreign origin. Naturally they wanted 1
conceal from the general public the fact
that conditions of licence had been blatan-
tly violated by them, When T learnt that the
imported machinery had been obtained
by Maruti Ltd, through Batliboi & Sons,
I tabled a question in the House jn the
1974 winter session of the Lok Sabha. The
question made a reference to pages 16
ulladdi? meﬁfl\!&mﬁ ﬁoﬂ and stated
whether ¢ machinery i

was of foreign origin. ealled

After creating a Iot of difficulties ak.
the admission of the question, ﬁnaﬂyb::;
Lok Sabha Secretariat admitted it in a
mutilated form (U.S.Q. 4195 on i1-19.
1974), of course, without reference to me,
and with the inevitable result that o
negative answer was conveniently given,
The mutilation consisted in the fact that
the reframed question asked whether
Maruti report mentioned that forei
machinery had been installed. It was
ridiculous to have framed such a question,
The distortion was introduced at the
instance of the Prime Minister’s Secreta-
rist, When I strongly protested and
kicked up a row in the House itself the
question was admitted in the original form
and wut;tﬁg;wm for :hnsw;l on 12-3-1975
1.5.Q. 2960). Again the reply was evasive
ISIr.'m %hal went on behmg the scent
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[‘Jﬁ L ﬁl"l’l}] their duty.”

during these days has been exposed before

the Shah Commission. ETE ﬂiﬂ'ﬂ‘, oy faoa (41) A
When I persisted in my effort to elicit Rule 41 says;
the embarrassing information about the .
imported machinery, and when the Spea- ““A question may be asked for the
ker finally admitted it in the original purpose of obtaining information on a
form, the Industries Minister had no choice matter of public importance within the
but to start enquiries. When his officers special cognizance of the Minister to
approached Maruti, the then prime whom it is addressed.”
lginisler’s son m;ls::-aée stcll'gng!y pri?lested
to his mother. andhi was furious,
as Shri T. A. Pai, the then Industries 7 frgw 7 g feemr FRaT 0
Minister, testified before the Shah Com- o
mission. She took unusual steps to protect “Right to ask a question "
her son and wreak vengeance on the
officers who had shown the temerity to "
start enquirics about imporltdpmachinery aY ag F1E TqT AEY § | W wEA F @
in obedience to the order of Parliament, = F1T fear c
'lrhe officers must be degmcd to have been . iﬁ q‘ﬁ[ . T % ﬁq‘ﬁ
in the service of Parliament”— R dfqaw & g, dfaew & qAsgT
1 emphasise this fact— 105 % ¥ :
“The officers must be deemed to have “Powers, Privileges and Immunities
been in the service of Parliament since of Parliament and its Members.”
they were collecting information l'm’-
answering 23 parliamentary question.’ i
Ig 919 99% FEt 1% 81 gEfee ag A

I will give four quotations from May's .

P:Iiar;‘:mwjr Practice to substantiate this. m qft L) Wlf‘( igs a' W
“Obstruction of or interference—with M = 5“ ¥ fsrq. ﬁ"l‘q € fere

such persons in the tlz.xcrciscgftheir FEAT I WA FT F9T 97 [IX FONT
: - hei .

rights or discharge of their ﬁ:uty or st o ¥ for ﬁﬁ}qﬁmﬁ

conduct calculated to deter em or

other persons”— ' gr, & 98w qiwgTiE B W@ 9,

Faat TTHEE g, R aEE W%mdi‘,ﬁmwwwﬂ‘zﬁ:
from prelbest — ¥ @ @iy & W ¥ 3 9 FRU
w o ) )

oms or om Sielarging thair dutin W ¥ awar g, Afew, wow wgEa,

may be treated as a breach of privi- #mmﬂ@‘%ﬂf g.l

leF-”
“A contempt committed against one -
., Partizment M;; be punished by ?0*;: o1, WA WG, TG §—
Fgal AT I -
ﬁt liz ® . ! “The officers must be deemed to have
mqg‘ﬁ,gﬂm ¥ 3§ ATHAT bl:.-enin chese}-ﬁoe ofPﬁliamemrince
- . they were collecting information for
%&mﬂ‘fﬂm‘mt answering a parliament question, The
. s C.B.I. Director was summoned and
“It is clear that bicach of privilege without probing the truth or otherwise
in one Parliament may be punished in of fabricated ch made
another succeeding...... ﬂnimt the officers by the Prime
inister and others, the C.B.I, carried
“It is contempt to obstruct officers out raids and searches. Officers were
of either House or other cm- barrassed. One of the officers, Shri
ployed by or entrusted with the execu- Kavale, was not only suspended but his
tion of the orders by cither House, wife was also barassed by the CB..L"
while in the execution of their duty.”
“Nejther will suffer any person
whether an_officer of the House or not v "y, fafay s 40
ested. ...on account of any- : . :
% be mol qfw & o o o, W aw @ arf

thing dome by them in the course of
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€ A O @ 9 1 I FE—AT
|7 qIqd 91 !

“‘Apart from the inhumanity of the
whole affair and apart from the blatant
abuse of power the pertinent question in
this connection is the gross contempt
committed by the former Prime Minister
of the rights, privileges and immunities
of the Member of Parliament and of the
whole House.”

W 999, 9y qg1ed, € 62X §%
TE FEA FEATE | AT T AT [T
d7, @ "W §gaw F gAwfy wifed,
I & A { g g W weAr
e ag AraaT fraery FRE & qTad oTaT
atfeg |

SHRI VASANT SATHE (Akola) :
Sir, under Rule 224, when vou have given
your consent and if the matter is to be
considered by the House, then I wish to
invite the attention of the House through
you to this Rule regarding conditions
of admissibility of questions of privilege.
The Rule says :

““The right to raise a question of
anllegc shall be governed by the
ollowing conditions, namely :—

M . . .

(ii) the question shall be restricted
to a specific matter of recent
occurrence ;"

Now, Sir, all that we have heard from
Mr. Limaye refers to an event under the
previous regime. Therefore, I would like
to know whether we can dig up from the
events of the previous Parliament or even
previous regime an incident.

MR.SPEAKER : Whatis the difference
between regime and Parliament ?

SHRI VASANT SATHE : I mean,
the previous Government. When the matter
is as old as more than a year or two, can
we consider whatever action was taken
against that officer to be of recent occur-
rence ? The matter must be of recent
occurrence. It has come to light today. If
it is a matter of old occurrence, then can
this House dig up a matter which is alread

i Another thing
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in this matter before the Shah Commi-
ssion . This House could to-day itsell
discuss the matter and take a decision.
This House decide to take a decision and
take some action, say against the ex-
Prime Minister while the Shah Commiss-
ijon’s report is vet to come—we don't
know whether he will substantate or
uphold the allegations, or not; all that is
yet to be seen. [ would like to know. there-
fore: will this be the occasion or the time
to have this matter decided as a privilege
matter here—because this is what vou are
launching on. This is the point I wanted
to make. (Interruptions}

MR. SPEAKER : Please let me give
a ruling. It is a point of order; it is not a
debate. I have considered both the points
raised by Mr. Sathe before according my
consent. So far as the point that it must
be a matter of recent occurrence is
concerned, the question is that it has net
been definitely decided. Authorities have
taken the view that when a matter comes
to light at a later stage, Parliament has
a right to take it into consideration. As
far as the Shah Commission aspect is
concerned, these also I have gone through
the entire matter. I have gone through tﬁc
terms of reference of the Shah Commission.
They are confined to Emergency excesses
and matters connected with them. This
event has taken place much earlier than
the declaration of the Emergency. There-
fore I thought it was not necessary to go
by that consideration.

st v we e (feeeh @R -
g wEew, AT o1 ffads ama
FT §4W §, 97 0 fafwes gaowe <
2 fr To @37 B TN BT I
&T Hfas1C & 1| AT HawT ATF AT
TR¥ITE 1 T aTA ST TR
BN FT @F, 7@ 934 F GEE| B
I ¥ g &1 waw A ag & fow,
I F wnT 5 Ty areit §, @Y g
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[t T w ea]’

TEOW WEIRT, T TF Hell, gL UF
g ®1 Atas wfaw § fqam &
feara @ AT & & fgame &, # AW
F1 SATE* ANG FEF AAT Wgar, AW
33 71 M fafezT ame A Freme
FFT

PROF. P. G. MAVALANKAR
{Gandhinagar) : On a point of order,
Sir, I seek your guidance. (Interrupfions).
It will lapse after he has finished.

MR. SPEAKER : I will hear your
point of order. Mr, Gupta, he has raised

a point of order. He wants to say it before
you finish,

PROF. P. G. MAVALANKAR :
If I have to raise the point of order after
my esteemed friend, Shri Gupta, has
finished his speach, there will be no point
of order. Therefore, 1 have to interfere.
1 am very sorry. I am not coming in_his
way of raising matter which, in his opinion,
is very serious. But my point is that it will
lead to rule 224 being violated. Sub-rule
(i) of rule 224 says :

“not more than owe question shall
be raised at the same sitting;"

Shri Limaye has raised a question of
privileage with regard to the Maruti
affair. Mr. Speaker, Sir, I am entirely in
your hands. (;aterruption) My point is that
even within the same subject, this is a
second Motion. There cannot be two
motions by two different Members on the
same subject. What Shri Gupta brings out
can come in tomorrow or the day after.
But if the matter is identical, the motion
should be moved by two Members jointly.
If the matter is not identical, even if it
is raised by one person, rule 224 would
operate, viz. that not more than one ques-
tion shall be raised in one sitting. Mr.
Gupta can, with your permission, speak
in favour of Mr. Limaye’s point of view;
but he cannot in my submission, move
another motion, even on an identical
subject. It will be a violation of rule 224.

MR. SPEAKER : There is no point
of order. Rule 224 must be read along with
rules 222 and 223. The rules say that

““a Member” cannot_ raise -two questions -

in the same sitting. Rule 224 is a cont-
nuation of rules 222 and 223. There is no
point of order. Shri Gupta may continue.

ot AT WY W W ARy,
q gygd g g AT S @ A1
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fr azeg w1 a9 F@ F1 whaw ?
1T Al ARET ¥ qg HTAT #7 JET L
f& & ga9 & IATH O wamw )
o7 ¥4t AgeT fFE g ) sae
! oW wigiz®  Swwew §,
ofefew §, 3% WK @ "W
sfawfal 1 520 fF gaar A &
s afsd |\ wwe wh a@wg &F
AT ALY A & TN TG A=A Y qg AEHL
& o mow Y ag sfawre § fs =@
REEE F &g I {5 F Hw ¥ waa
F | AT F A F TG FaE A §
a1 o faare @9 o% faes o
gFar g | WAL AqvE wgy g WA g,
IOF AN U aEr wve & o A A
foradrs 7T & | WoUE WNew, q% qE
T AE Y, Ew FR @ g ?
ag & WO WIHA TGAT AGAT § | AN
# aifeaeed Sfew & 9% 136 &
forar —

“It may be said generally that any
act or ommission which obstructs or
impedes either House of Parliament
in the formance of its functions,
or whi obstrycts or impedes any
Member or officer of such House in the
discharge of his duties. or which has
a tendency directly or indirectly to
produce such results may be treated as

a contempt, even though there is no
precedent of the offecne.”

oF @ 93 & | A T9H Ug FET §—

“t is a contempt to obstruct officers of
either House or other persons em-
pl or entrusted with execution
of the order of either House while in the
execution of their duty.”

wq faet a9 Wi faeT et
¥ o oY frar o o 83—

MR. SPEAKER : Use your own words;
do not rely on ‘that.

SHRI KANWAR LAL GUPTA : Let
me read it ‘

“A éontempt of the House may be
defined ;a8 any act or omision which
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obstructs or impedes either House of
Parliament in the performance of ity
functions, or which obstructs or impedes
any member or officer of such House
in the discharge of his duty, or which
has a tendency directly or indirectly
to produce such results, even though

there is no precedent of the offence.

Hence, if any act, though not tending

dircctly to obstruct or impede the House

in the ormance of its function, has

a tendancy to produce this result

indirectly by bringing the House into

odium, contempt or redicule or by

lowering its authority do constitute a
contempt.”

FarIfa S wIT @R AR A
ferar qMC—uT &7 T A fEamEn
1 q9-8 : fad @M FT T i—at a7
e o frdas 1 Jiee o1 aFar g |
¥ g # wfeiie ¥ @ A,
afer gfaar & et sy orferamiie &
HET ATH T TFF T FAY Tg FHfEwW
@ w1 & gEw @ wEw
e8! @ ¥ 7 fear s 1 mg
FAraeee @, 0§ a s
f& g Y FEY 9 A A [T AN
IH FATA FT FAE FHG T FLAT IqHY
HIT HI, IEHT AICHATC FE A,
" @ F, 9z T N, @H q@q_
7g & & Wagd AW 4, I TR
Fwlr fao gaq A o AW iR
%1 afegar fear, I ol wTE-
arf gafed 4 fF N gaw fawa ot
Fqurar wrefa F AR # qg Ao g7
¥ TN A A, AW F AR 7 WY W
qg qriede IO a%€ ¥ ST A WY,
TE A S § g A g, e
Y A @, W e w
W R Y TF A ¥ 7Y Wi )
T i K A w R s e A
It GTHA ATKAT BETE @ T § 0
Nt & W fgarw ¥ 7 A
wrr avlr § | il wig wRm e fas
fext vt § | va%  afewe &Y § A
g | Tawr afewe wff wra @ 1 e

218

T Wy wfw & afew # s
w@ftlmﬁmumf‘miem
X1 § ag @ wF fe seam Sk
9 & A f5T 9% A frader w9t
w7l & HR 97 AR AT sy e
m‘a’rnﬂgmq,mmﬁm

> 1

@1 A F e @ qA Ak
IEE AT qyAT i # iy ow oy e
% ¢ a1 7 | 98 @ F & fivo qrE
TR A M@

“Former Heavy Industry Minister
T.A. Pai deposed that Mrs. Gandhi
was ‘upset and furious’ over the action
of the officials who, he thought, were
doing their legitimate duty in collecting
material in response to a Parliament
auesuon. In Mr. Pai’s presence, Mrs.

andhi had called her additional Pri-
vate Secretary, Mr. R.K. Dhawan, and
told him to ask the CBI Director to start
inquiries against the officials and raid
their houses.

“According to him, the action against
the officials was ‘vindictive’ and hga!inad
done his best to protect them to the ex-
tent he could. Mr. Pai alleged that it
looked that his Ministry was under a
seige for some time. What was being done
to the officials was an effort to blackmail
and demoralise everybody to prevent
them from carrying ‘on their normal
functions.”

7@ Y 5 ¢ fomd @z omar & s
@ fF 75 ga9 71 Iaw dw 2, =@
TR T s N is
WEET qd &7 wa" A0 41 ag
oW & faq w, safeg sae! @ faar
T, @t & a€ ¥ aw fenr,  Swwy
Pz frar o s3d S mr
aras gt 7, s ey Y vf o ww
fF ITHY awgr oT | @ Y o S
AT § 1 ST e W, www A AR
od w1 | T gy Ty w7 T
T ReaT § | W A e Qg

“In his loconclusive testimony, Mr..
S, S % e, sl e
is of the information. prowided. by

154
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[Shri Kanwar Lal Gupta]
hawan, the Additional
ll:g\'rateR‘K' f— tun’thc than Prime
Minister, who had stated that fl_\fpl‘;:-;.ﬁ:l
Gandhi had received tl'nf complaints
some MPs and others.

Mr. Pai again said :
Gandhi) was
. kmwuw”:)' i: (Ml?'ious day Mr.
%! Dhawan (J“Eie‘i“Ilal Rt
R ary to the then Prime Minister)
hiad told me about it. She said my officers
re talking of political corruption
:ien they themsclves were corrupt.
Before I could say anything in reply 10
Mr. Dhawan and ordered

called Mr. ;
itll:;;. ﬁeeir houses should be raided, Mi.

Pai ,nbmitted-"

wors v A, T A

fis it 75 e ot A faae
e g &% T F GE & Q@
q.’wfaagﬁ.gusﬁﬁ,mariﬂt
sifgT § ¥ W A I FATE T
F g7 st # e A

In conclusion Mr. Pai said :

«QOp the face of it, I felt thc‘ chafgu
(against these officers ) were ridiculous
and that there were ol:hcr reasons.
Officers were doing their legitimate
duty and I had asked them to collect
as much information (about Maruti)
as possible, because I wanted to go by
facts. I think they were perfectly right
in doing their legitimate duty. I even
wrote to her (Mrs. Gaadhi) that my
officers were being harassed.

W Wged, ¥ WX SArRr  wd

w@ A AEAT | WREE FT A
# forry & foran T g W 16 W
Az 2, §9%) @1 I T T FES

2

.
.

Mr. Krishnaswamy said he discussed the

220
He said he had simultaneous)
ted officials in an, with the
hope of l;isningptis rcq:iggji-:)fo‘;::ﬁ;?.
qum,hﬂﬁrﬁm
g & 1% o 0% ¥ o 018, sy
R R Wagze =3 F
=.ﬁ i‘=§€fr & S 5 A ofamier
afﬁq#wwi'*"(mn)

T 18 7 S A @aw war gy
WA | W FT A O A0 o <k
A w1y faear @ § 1"+ (waaET)

AT w7 § iy At i
afee § w71 m & T W g
sTwe W ¢ Wamgw o,
TR TEN A A § A s o
9 59§29 A A ff 9@ 77 qiforw
¥ wifar off 5 & avg ¥ 7@ T
TFAT T FL |

& gagrar Z 5 srgweenn 3w
Y WOF §HA w@r g, W zger
ffedsr #08 & o 7 1 a7 e
ot FY, g9 F TEEA 9 g A
auw % 9% 9 & aw & gy g9y
2, oaar BYw

SHRI YESWANTRAO CHAVAN

(Satara): As far as the privileges of this
House are concerned, I would like to

. assure this House, the Mover of the

Motion, and everybody that we are as
serious about the privileges of Parliament
as they are, But in this particular case,
I have got my own reservations because
we are not, really speaking, following the
tactics. ... (Interruptions)

In the present case, the privilege is based
on certain revelations of  statements
made before the Commission which is still

in the continuing process. They have yet

. to make their own report. Without giving

an opportunity to the Commission to

matter with the Joint' Secretary and the
two decided to send a team of technica
officers to the Maruti plant. The two
officers, who visited Maruti were denied
any information. The answer to the Par-
liamentary question was prepared without
any information from Maruti Ltd.

-form its own opinion on this matter if in

between you take an extract from the
evidence that is available in pewspapers
and on-that basis you ask the parliament

take a view in the matter, it looks to
to be a non-judicial or an un-judicial
y. s
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SHRI MADHU LIMAYE: Are you
objecting ? (Interruptions).
MR. SPEAKER: Nobody need usurp

powers. It is for me to put it to the
House. Is anybody objecting to the grant
of leave ?

SHRI C. M. STEPHEN: I object.

MR. SPEAKER: In which case, I
now go to the Rule 225(2).

Those who are in support of the motion
miy please rise in their seats, ....I find
more than twenty-five members rising
in their seats. So, the leave is granted.

The next question is: Is it the pleasure
of the House to refer it to the Privileges
Committee or is the House going to
consider it ?

st wg fed: wemsr  wirew, &
yEITT FEaT § F w959 5w gearw
9% fa=ame &3 1 A FEAA W IHC

g —

“That the question of breach of
privilege and contempt of the House
against Shrimati Indira Gandhi and
-i),t]:}c;ls be refc_:rt}rled to the Committee of

rivileges with instructions to report
within a period of six months.”

A AT, G4 TgA §F T4 FY

WY & 37 §2A 1 qavog framar argar
g & fae¥ qaw ¥, food aF—aar §,
T ¥ sy g Ty |1 2R g%
Tw #t A-fagrd F1 agwa s g,
MR. SPEAKER: Is it necessary to make
another speech ?

SHRI MADHU LIMAYE : I have a
right to speak on the motion.

MR. SPEAKER: You have a right to
speak. But the facts are already stated.

‘ &t wa faad : & ga¥ Ster W
T, afe G $w gaT ¥ A
@ T AT

fg o et -faaré wiw
fe, s9% ax & a5 %9 A
Fr oy whFard §, T Tww ¥ o wigwc
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£, 37 wfasrd F1 TR T 79
&7 F17 Aot gl et w1 @ 9
TArEY A, 9qF FECAw I Ag 9@
f§ war 7@ w gfaawa gamfk
ZY v W Fvw-aaT & ) afeaee g,
Aw-gar FREfe, I9F FIC A g
g & | feg g ®1 5=t F fag,
@ & faf wrerw s, T Wl
# g F< femr 9@, fEw qw@E w
Toa Sqre fear o, ag &ro faoig
watA 74 & gfwaem § v ar )
fw D-fagrd #1 agua a1, eNFT A
g ag TT 97 5 39 geray S
o FEA FY arex W afon & fed
g FAAE! FG1 | qT 78 & @
& T w7 ofgaar. | | (swaE™)

SHRI C. M. STEPHEN : With
reference to the statement of  Shri
Madhu Limaye about the conduct of
the former Spcaker, I do hereby give
notice of a motion of breach of privilege
against him. (Interruptions) 1 will give in
writing a motion of breach of privilege
against Shri Madhu Limaye.

st 7y fam® : & fag &T1 TaT g,

¥ qTg T 9 & 4 g H A
TR ATAT ATZHY AL E )

SHRI C. M. STEPHEN : I rise on

a point of order. We are on rule 226.

Rule 225 is over. “If leave under rule

225 is granted, the House may consider

the question.......... * (Interruptions).

st i wgraw (dRwge) ¢
Tg I3
. SHRI K. LAKKAPPA : I rise on a

point of order. (Interruption) I want your
ruling on this.
'MR. SPEAKER : I do not know who
said it. (Interruptions)

SHRI KANWAR LAL GUPTA : Sir,
®&means he is a follower. ([aterruption) It
is not unparliamentary.

#*Expunged as ordered by the Chair.
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PROF. DILIP CHAKRAVARTY
(Calcutta South): If somebody makes a
statement of facts...... ( Interruptions) My
friend says that **means that he is
a follower. If somebody makes a stateraent
by describing somebody as*®it is not
unparliamentary. (Interrvptions)

MR. SPEAKER : Please sit down. The
word ‘chamcha’-in the context is highly
unparliamentary.

I am directing its expunction from
the record.

SHRI C. M. STEPHEN: I am on
a point of order. My point of order is
this. Under rule 226 read with rule 225,
the hon. mover has no right of soeech.
That is the point I am raising. Under
rule 225, the hon. mover has the right
to make a statement which he has already
done. Rule 226 says as follows :

“If leave under rule 225 is granted,
the House may consider the question
and come to a decision or refer it to
a Committee of Privilezes on a motion
made either by the member who has
raised the question of privilege or by
any other member.””

There are two questions before us. (1)
whether the House is proceeding to take
a decision on that. Obviously not, because
the motion is now before the House that
the matter may be referred to the Com-
mittee of Privileges. Unless vou decide
that a discussion on that must be a.l!ou:ed
under rule 226, a second speech moving
that motion is not contemplated under
the rules. If a decision of the House is
contemplated, then a discussion can take
place and speeches can be made. If it
is treated as a lar motion on which
the House may hold a discussion, then
of course, speeches can be allowed the
others also must be allowed to speak.
Otherwise, if the proposal is that the
matter may be referred to the Committee
of Privileges, the Committee should not
be burdened with previous discussion®
in the House, the material before th®
House and all that. The simple matter I8
whether it must go before the Committee
of privileges. If that js the matter being
considered by the House, then a speech
by any other Member is not contemplated
by the procedure. If, on the other hand,
your decision is that, on that motion, a
discussion can take place, the House must
come to a decition. In that case, I submit,
this should not be the ; the
others also should be allo to make
their speeches. There have been precedenty
in the Home. On a motion for reference
to the Committee of Privileges, no speeches

NOVEMBER 16, 1877 Smt. Indira Gandhi
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by any Member has ever taken place,
and, therefore, the hon. Member may
not be allowed to make a second speech
on the same motion. He made a statement
on the basis of the motion alreadv before
the House which you allowed. In the same
proceeding, a Member is not allowed to
make two speeches at all, That is another
rule. The matter you allowed was the
motion of the hon. Member. It had two
aspects, one, the allegation that there is
2 question of privilege, and the other,
It must be referred to the Committee
of Privileges. You allowed that motion,
On that, a speech was alreadv made.
Now, after that, a second speech is not
contemplated. It is prohibited by the
Rules of Procedure. Therefore, the hon.
Member is not within his rights to make:
a speech now.

13 hrs.

MR. SPEAKER : under rule 226,
the House has to decide whether you
are going to refer it to the Committee or
whether you are going to decide yourselves.
The Member alone is not the person

; the other Members are also
concerned. He has a rigt to give his
reasons why it should be sent to the
Committee of privileges. Of course. he
cannot repeat what he has already said,
The other Members also have a right
to say that it may not be referred to the
Committee and that the House itself
may discuss, It is entirely the right of
the House. If leave under rule 225 is
granted, the House may consider the
question and come to a decision or refer
it to the Committee of Privileges on a
motion made either by the Member who:
has raised the question of privilege or by
any other Member. It is for the House
to decide. It is not for the Member to
decide whether it should be sent to the
Committee, it is for the House to decide
that.

SHdl}dl C. M. &?‘!‘EQHEN : ; am afraid,
u did not ca int I was trying-
}': make, {Wﬁte point that
T was making was this. The hon. Member-
had given nz;ice ql;ﬂa mot{'un in’\;lolovi :
a tion ou
th?u;oﬁm to E brelg):“ght before the:
House, At that time he made a statement
after you itted him under rule

. Now, m it on the basis:
'?’thal motion. The question is whether
on the same motion he has the right to:
make another speech.

MR. SPEAKER : It is a different
mothn,w'lmhuitdiouidh'e'rel&red
gmmmjwwdi;wmdh!he

"#+Expunged o4 ordcsed by the Chais.
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Now, we shall continue after lunch.
The House stands adjourned for lunch.

13- 06 hrs.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after lunch
at Fourteen of the Clock.

[MR. SPEAKER in the Chair)

QUJESTION OF PRIVILEGE AGAIN-
ST SHRIMATI INDIRA GANDHI
AND OTHERS—Contd.

ot 7y fored : weme wEEw, §
WY SerT @ Y, IaF FIL IgA T
WYV I AT wETT G E 1 AT g
T § VAW IR A & AW F ave
TEAT AEAT § | Wig FHA F ;oA
Staer or §, G T A 9T aew
T e g w ffedy s
FT 48 ¥ g1 % 57 a=i #Y 35 @
2| F1T F awT A 77 F—F F@Y
# & o qIHA @A AT

weTd WEIRT, qg A ATl & an
¥ FT N AT, THE A1 H agq T3 II4T
o fasew 97 foAl & gur @ 6%
g 11-12-74 F1 57 AT g
1 AET-HAL AT W ATIX F7 9T
&1 ot I fagr mam, o 9fF | w99
g, @@t i fm T wana &
semq F1 9 forar | W, worw wEET,
TRATER IR AT @A, A
T Z70 X T ¥ ¥ o sarrwrd
¥ faq & 7g fgar Tt g ) wdt W
|/ RAl 7 qEE! qann fFoar §
Fq H a1, aF IT G99 F Feqe oA
nrea fag et v msmmar s
“I was the first victim of emergency”
aifr IR fraet gE@esl 1 e
FAT TITAT 9T, TAFT HE qQT I«
sTgaT | 12 ardrE #t ot ¥ ¥ a7 faar
9T, % T AT AT

2377 L.S.—8
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“I wish to draw your attention to
the very sordid trick which your Sec-
retariat and  the Indusiry Ministry
have played on me in respect of my
Unstarred Question No. 4175 answered
on the 11th December, 1g974. My
original question made a reference to
the Maruti Ltd.’s Annual Report for
1973-74 and asked whether part of
the plant and machinery and equip-
ment referred to at pages 16-17 of
the report had been imported from
abroad.

Without reference 1o me and without
my consent, the Secretariat and the
Industry Ministry have completely
changed my question. The question as
modified by them makes me appear
to be a big fool. I am su to
have asked whether the Maruti Ltd.
annual report has stated that a part
of their machinery has been imported
from abroad.

I am in possession of the Maruti
Ltd.’s annual report, why should I
ask this stupid question ? Of course,
the M}"iﬁ Ltd. has not stated that

ol ¢ machinery is imported.
ﬂu;: on the basis of the reportmt I
received that despite the declarations
about the Swadeshi Car, machinery
including the proto-type engine had
been imported from abroad that I
tabled the question. In order to avoid
answering this embarassing question,
the [Industry Ministry, in eollusion
with vour Secretariat, have changed
my question. This is nothing but a
fraud.”

Heast #geA, 7 # 7 ag Fav
qr s

I refuse to believe that your junior
officers have done this on their own. Shri
Dandavate had already charged that
the Prime Minister's office has directed
that all questions should go to her. Her
Secretariat not only edits the answers
but also the questions themselves as has
been done in this particular case.”

ar wegew wErRg, g 9 fEAr
# 7 gr w1 F o v w7 ST ¥ T AT
ag fadw feaam ar f fafaeed & oY
g §, IT AW FT 9T A F AU
T ¥AG IART & ITE AW FAT AQ
afes agt a% It fRw ard o ¥
fir forg s %1 fv oy W agm & fag



227 QOP against

MR. SPEAKER : If I may say so
just for your information, I am already
bolding an inquiry into it. About alteratmn
of questions in my office, some complaints
have come from Shri Kanwar Lal Gupta
and others. So I am already holding
an.inquiry.

sitwy fomd : @7 daamady ww
FLQ &, ag g § e ¥w w2
wg ¢ 5 o et Sfeer Y gam
WA 6 A w9 v F |taaww &7
sfasa == @1 41, a9 9 A
IR 99ET 99 @7 96, 3% &1 ffaerw
ALY FT @A Wz | wE FHOA J
ag F1 74F fFar &, 7 wrg w1
F FTFFAT & | HIAT Heqer 7817,
" S 1T F @  Ag g qRAT
T@ 2 ifs W5 aw wtwara wy
w@aaar A qfqeT T wewr @AY
=T | " T & qad F9F Sreay
¥ ot & g FFEW W TAT A gAn AW
AW T 7@ q 9% Sqar 9rEf 3/
FEHTT Y 9% gardd aver # o dar
AT A T Ig 3 g 7 AT FuH
AT AT AEY FEA 396 AL F AT WM
Y% wdg 747 & 1| 7% 9 v aw
sfe & af@ o< fadr | T ad
A FFAT, HNH-TA7 AT B faegw
T Ida gAr =fgy, ﬁmﬁ%ma
WFL FTA A FAT AMCEC

& feT 16 ari %1 oF 7 foraar
g vun fagw & g fomar gom @ —

Another Maruti question disappears
from the Secretariat files.

Heaw wgred, 6T dea @ 29
sl w fomar § 1 w18 samw A8
HTAT § | SEF AT 6 FEQ F FaATT
AT 2 1 I9E ¥R AET FgA §—

“While processing the question for
admission there was a somewhat mix-
up in our Secretariat arising out of
certain misunderstanding inaccu-
rate appreciation of lhe implications
of the questions. .
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neay wgied, wfafew afvs =29
g 5 e s & w8 Meawedt
g T A /T qar g 9w F oy
ST FTHE FATL | TTHT a7 7% =T
W NG HelT wfaarea &1 76t a3
{ IO W AT | g FF A F fFAT
TET | WIS WY qEA §, A & wE
¥ 3w ¥ afcad v § afag & s
fr diwda N oF-gF dea #1 qfgwor
g1 =fge AR @i | afwares v
Wt wfgwor v aifgy, =maremt
wferor g wifen, fafaw afifes
&7 wfgwor AT Ffga 3 o faar
ot ArwAifas deary § IAET 0 whe-
FLOT AT AMMFY 1 W 7AW AT Y
F A1 TF S § A% dd AT T )
gg & ImraHAT AT Aqvgan §

weae wgiam & ardy FEardr Wy

AT Y TG 9, @ oA ger A
g o g m—

“The former Minister for Industry

Mr. T. A. Pm told the Shah Commission
today.......

MR. SPEAKER : Shri Kanwar Lal
Gupta has read that.

stom w forart (weme) @ B
frazw  f5 Fawr Swaifas deqmat 7
& wfgsor & grn wfgn afes
ertfant 1 ot igwo g Ty

sitwg ferd: A sET g f
a8 Tt ST gfewor S iy )
IHH T /G A1G WIET g 0

“The former Minister for Industry
Shri T. A. Pai told the Shah Commission
today that it was at the instance of
a furious Mrs. Indira Gandhi that the
Central Bureau of Investigation had
stated proceedings against four officials
enquiring the affairs of Maruti Limited.”

TEqH HGIEA, Mg FHINA F AN
W ¥ T A § § A TS We
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gfear & g FT HUF FWA HHT F
weqd {53 § | <Y 9@ ot F3 a1
J T ot vaer &3 95 foar @, T A
Fa qgT q19 T ¢ fawT =
oot & &)

Aemw A, gz frar @R
F FgA 9 AGY gW0 | Ig A1 9L AGA
I #gr § fF wad 9@ ¥99 B 7G4 qE@T
A &ro ato Wrfo & TTALFRT F TATHL
I wew faar ar fF o7 A &
S 9T BT AqTA, IT FT AT FA

wafa wgEa, wq 7RI T A
aAFT &Y § a8 § AGF FEA @AT
AT § |

AZIITETTT AET F 7 T8 FH 97
¥ 78 gor 5w Jar #41 fear @
IR FE—

Shri Chattopadhya said :
*“He was coavinced about the serious-
ness of the matter as the then P-ime
Minister had personally told him about

it as she must have asplizd her mind
toit.”

Ig ATHAT TR 8, a3 fae sy
9T FLITETY TR Fg3 § 7 #A(E
TNA HA ¥ wgr g@wiAr R A
& Tfed ar 1 FomieArdt T F2A E
TEE! ST AT I

Mr. Krishnaswamy, one of the vic-
tims denied that he had caused harass-
ment to any party. He had not visited
the Maru'i premises nor had he held
discussions with any member of the
affected party. He had started the
enquiry and knowing that it was a
sensitive matter he had kept his Joint
Secretary informed. He had written
to the DGTD (Director General,
Technical Development} to colleet  the
information and also the Project Engin-
eers to let him have any information
with them.

ATt I FT § Fiao qEq A TS

FgA ¥ T qO1 AT AGATE FANT TR
F wdaw FEET TR g &

He had gone on long leave and his
premises were searched, He had sought
the intervention of senior ministry
officials. After Mr. Parikh had advised
him to seck his fortune elsewhere as
he was a highly qualified person he
resigned on June 15. He secured a
job as Marketing Manager of a private
company but it was refused to him
as he was a Sanjay victim.

At wwg AT FY IT F FIT AFAT
8 gfae st sy faer a1 9a@ o sTwr
s w3 faar | w7 ag wEa §

His wife had lost her job in an adver-

tising firm after the CBI had made
some enquiry.

& A &t ' Iy o= ¥
FRITAHTE a1 =TT F AL IEHT WY
faera faam

His life insurance which had lapsed
was not renewed bv the LIC following
a call from the CBI.

g ow aré @t &Y feve AE &
T TEY T qred f AYdy Tt af ot )

SHRI JANARDHANA POOJARY
(Mangalore) : Is it not a comment on
the deposition before the Shah Commiss-
ion?

SHRI MADHU LIMAYE: I am not
commenting ; I am only pointing out the
facts.

stavm T : WA T @R A%
wET |

ot wg fendy: TR agT W W
@ &1 gamd ofEr w aer 7 far
M TR IO WA TG § AR
TET TG ¥ ATEH WG WET W
g & | & IEan 9 fF =g Sy
R w3 A A §1 W FE
for st s 2y wfedr | &fe
fewe wff & 1 7g amph T T o
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SHRI SAUGATA ROY : On a point
of order, Sir, Under Rule 225 there is
no scope for making a spccc}), I the
matter is to be taken up for consideration
of the House under rule 225 then you take
up the matter but he has no right to make a
poli i-al speech.

MR, SPEAKER: It is for the House to
decide about it. The Motion is for refer-
ence to the Privileges Committee, There-
fore, I thought that Mr. Madhu Limave
will make a brief speech. He promised to
make a brief speech but it has come to be
long speech! I request him to be brief.

ot wy fed: 1w @ owR
R § T FEX , TA A7 INE T
g1 7 e Y a9 fen wawa ®
TAFEE | TR T W A | Jgrd
o T AT 2

¥ wrgar g f ag s frafos
FHET & ATAA AT | I AT 9T A,
T a2 ¥ We | ug qWi F7 dreq
wAEA FT FH Y gAT | AT Helt
gaefoue & 37 feal F off faww A
FTA TEA WEE FQ I ¥ &

qIiEATHED AT #1 g FXT A 1.

AaemgfF o m A mr e @
e fraafaw +34d &1 &9 FEr
arfed | w9 S awr g §
AT FTE QA S & ST 99 T0T & qaH
el A ITH Gfaarew F IJ]|qE A
oT FT FIET F AfgFTA F I whA-
A0 FIT & q Iwwr W fagatae
FHE FT AT FAT ATMET )

A A # e fafadfaw w3
sfrafy s ardr w1 A ot & F
forera 3 ama 7 fraa v agi 7B
YT A W § oa SRR w13
& forir Srperew S%a €, SR AT g AR
T, gra fe Y g AT 1§ s
g o @ qwn § w7 98 A

£ 5 I 7T & AT il S S

FT, IF IO dRLfwT AT FT WY
2y & AT ofETd ® IR S
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fom = & frar 2 =) a9 99,
FTITH! AT TAT T TOHT T TIF a9
FEar gt ? ot 9F fRagw s

Mr, Speaker : Mr. Gupta, You will
Please be very brief.

it wac ww wa (fess @y
A% TEIT, St AT wg fawy s
Fag & & oo Qo wEAAE 1 o
fagdt #% st 10 o o fort o
& o & fei § o awr ¥
gz wrgw fafeer ¥Refge w1 ow
fewat a= gt av ot owd $ 10 E®Y
e f&y § fe sarer aweter F &)
T/ FA TE ST e, & sy A
g Sear TR
gafad ag W =19 g9& 9rq ALY Ay
=1fgd |

gl 9% ¥ ATfeal &1 wqw g,
WA FeETor St ¥ w7 i ag wAfe-
W &, ¥t fra@Ewew &1 3 s=iw
#eeH F1 dqw qg! fFar, 9 g &%
WaEifFamad s & ag
ST 9T WY FE G A werd @
% & AT ®&wT 1 aqET "wgar
g % grow wg s § oWy ot &
sfrex &z fafaeT & fawrs e
IO <@ 4T, SIEGRT 39 ATTRT AT
g | Tafad waTe ag § f& srar ot
HOAT S A Y FEAT &, HOAG qIET
AT g BiF &1 dFdl &, AfHT qay
¥4 99 U ¥ fe @ aeg A mater
wA ey ok AW ¥ woda @A
Tifer | TAfey @ wrEAT 1 @ I
¥ w7 Fea &, W & wwan § o ot
WTEAT & ZATL ATGY THHT AT | TG IS
g sfra A § faas Wi w4 &
fordr 7 foFom &, &= o = § 5 s
rQ ol @ # & gofad gwt welr
o ST F1E 9 FIH T F | I TAF
far amfaw g =gy | & ae
&% ¥ Qo Wewr § 5 v oA
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31ed & 5 9t 99 Twg gt dur & W
ST qTEf X ? AT FAT AG ARH |
R AEY g § A g T w g
frar 2, fras fa 47 11 wreat 39
g fear &, a1 g sEW oA fFar & Ay
FAF) Ot gex qor faaAr fzh qrfs
orit et 1 T T5 a9T F19 FE F
foma & 7 &1 | zafad & wgw fF
TEH IE WTEH )X T 7 1 oRE
aifFariz N w1 AEETE
Trar, zaar &feedt w1 sww fFar, 7
g WY dre ArE & gr99 ¥, g W
N g s W F7 e 5 g
#t arferamitz & 8, g ¥ foad
Y SMAfes Aw & agr W o AE
Gearer Trarer 7€t fadmiy o

graife gfeer s & orfearye
AT HIAT HT FATAT &Y, HTH I gAIT
& SBF way faars P e
¥ f7 wan syaeqr @ o 5 wmaTor
FAT IT AR AN a1 T I
feart Y 2 5 frg awg @ 78 v
FTEY A | qrfagrie 1 A ar faa,
o[ faars #1E FT AL A AX
FAT A0 W o, T g qmr & A
IAFT AEAfas adsr =9 T 97 948
HEa A@AT § 0

a7 ATET T NAE T U FAT R

“‘He had discussed the point of recciving
instructions from Mr. Dhawan with
Mr. Bishan Tandon, Joint Secretary in the
Piim = Minister’s Secretariat from whom he
got this i1structions earlier.  Hehad been
told by Mr. Tandon that it was ‘“‘all right”
1o treat information given by Mr., Dhawan
as that emanating from the P.im= Minister
hersel{*",

a Tad qrgw fafres age @ AR
7ia § | oF A fad qoag mdr F
| A qATHT gk 8, W ¥ W Ag
ard N gf § wifs At Fra ¥
1T & S " ¥ a7 fpar, @ T &

WO FA0@T § | A9 AT GF AHAT
a1, IET FAR AR FAT WO -

““He stated he was advised by his well-
wishers that since the whole episode had
happened vis-a-vis the Maruti affair, it
would be appropriate if he could put the
matter in the proper perspective o
the Managing Director of Maruti Lad,

He stated, he met Mr. Sanjay Gandi
through Mr. B.N. Lal of Batliboi after
three months or so after the raid at his house
to explain the fositicm. “After listening
to me and Mr. Lal. who also spcke nn my
behalf, Mr. Gandhi mercly stated in Hindi
that ‘why I was collecting the information
about Maruti’. He did not say anvthing
else. In spite of this visit, no reliel was
given to me”,

HexE WEIed, §wF Ay o qqE
w=T § WAy g mid, dag aidy
HR AT AW T OF degwee, feeiiz
I g W6, W9 A HI o
Freor F wg fw-

She converted the Session of

Parliament into a Session of All India
Congress Committee,

o e wrew fafrer 333fme
FT @7 FATX K W ¥ ofr 1 w9y
& TIT ¥ AT FEA, AHOU ART
¥ gqr FET 5 omweet I,
s, T & fq¥, afe 7
ft frager 7 #% ag W T &F,
g feqidic 99, W a<§ T
wAaT AT ATfed < ag Hrfaas 3
#* s =rfgyr 1 fafass F3Er @
St FHY, ST Y TN, T FY
A WY THE 12 A Fvr g g
Fq & AT gL

SHRI C. M. STEPHEN (Idukki) :
Sir, I want to make a submission. Normally,
once the privilege motion is admitred
it appears in the Order Paper. The exact
matter of the privilege motion is not with
us. We do not know what the subject
is. unless we know the subject we will
not be able to make our contribution.
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Either you give us a copy of the letter
of Mr. Madhu Limaye seeking your leave
to raise this matter in the House or
kindly adjourn it to tomorrow and in
the mean-time circulate the copy of the
motion so that we can look mnto the
matter and make our contribution to
the debate, Kindly adjourn the discussion
till tomorrow under Rule 340. unless
we know the text of the letter of Shri
Madhu Limaye we will not be able to
make a fruitful comment about it. In
fairness we must be told about the exact
matter.

ot g foreed : e & gam g w?

MR. SPEAKER : Rule 340 is the
power of the House and not my power.
So, I putit.....

SHRI C. M. STEPHEN : Sir, you
may not put it to the House. I appeal
to the Minister for Parliamentary Affairs.
Kindly give us a of the p:’:lgc
motion. We do not what y
is the question of privilege.

THE MINISTER OF STEEL AND
MINES (SHRIBIJU PATNAIK) : Sir,
on hisrequestitcan be taken up tomorrow

SHRI KANWAR LAL GUPTA : We.
have no objection to have a discussion
on this tomorrow.

MR. SPEAKER : It is not even for
the Minister to agree but it is for the
House to agree or not. Now, it is the
pleasurc of the House to have this debate
adjourned till tomorrow?

SEVERAL HON. MEMBERS : Yes,

MR. SPEAKER : The debate on this
motion is adjourned tll tomorrow.

SHRI C. M. STEPHEN: In the
meantime, kindly make a Copy of the
privilege motion tabled by Mr. Madhu
Limaye and Mr. Kanwar Lal Gupta
available to us. We do not know what
exactly is the text of the privilege motion.

MR. SPEAKER : We will give you
a copy of the motion.

SHRI C. M. STEPHEN : I want to
know what is the text of the privilege
motion.

.SPEAKER : In tomor_row’s bulle-
tinM;l}c will publish the motions moved
Mr. hu Limaye and Mr. Kan-
war Lal Gupta. But any communication
sent to me cannot be shown to other
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Members because it is a letter written
to me and tPathis not circulated. Tt s
not a part of the parliamentary paper.
If you want to Iookp:t it, I am })rfpfred
to show it to you. (interruption) May
I tell Shri Saugata Roy that the accepted
rule is when a motion of privilege is moved
against another Member of the House,
his comments are called for. I have called

for his comment. Probably it is expected
today.

SHRI NIRMAL CHANDRA JAIN
(Seoni) : Sir, I want to make a submission.
The House has agreed that the discussion
on the motion may be postpened till
tomorrow. My submission is that in the
motion, after the name ‘Shrimati Indira
Gandhi’ and before the word ‘others”
names of Shri Dhawan and Sh, D.
Sen be added.

MR. SPEAKER : I have no power
to do it. The House has alrady adjourned
the debate on this motion till tomorrow.

SHRI NIRMAL CHANDRA JAIN:
That is true. But I want to make an
amendment in that motion.

1430 hrs.
PAPERS LAID ON THE TABLE

REVIEWS AND ANNUAL REPORTS oOF
Jessop anp Company Lrp. CaLcurta
POR  1976-77 AND DeLst  StaTe
InpusTRIAL CoORPORATICN Ln. NEW
DeLul. FOR 1975-76 AND CORRIGENCUM
To NoTiricaTion No. S.0. 406, Datep
21-6-77 UNDER ESSENTIAL CONMCDITIES
ACT, 1955-

AW AT HE HT @D A T
wot (st s Eg) ;A AT FAeEr?
ok ¥ ¥ fre-fafas @ aar o=
Lo G S

A copy cach of the following papers
(Hindi and Eng]ish versions) under
sub-section (1) of section 61gA of the
Companics Act, 1956 :—

(1) (i) Review by the Government on

the working of the Jessop and
Company Limited, Calcutta, for
the year 1976-77.
(ii) Annual Report of the Jessop
and Company Limited, Calcutta,
for the year 1g976-77 along with
the Audited Accounts and the
comment of the Comptroller and
Auditor General thereon,

[Placed in Library See No.LT-
1044/771-
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(2) (i) Review by the Government

on the working of the Delhi State
Industrial Development Corporation
Limited, New Delhi, for the year
1975-76 " -
(iiy Annual Report of the Delhi
State Industrial Development Cor-
poration Limited, New Delhi, for
the year 1975-76 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Placed in Library See No. LT-
1045/77]-

(3) A copy of Notification No. 5.0,
643(E) (Hindi and English versions)
published in Gazette of India dated
the 2g9th August, 1977 containing
corrigendum to Notification No.
8.0. 406{E) dated the 21st June.
1977, under sub-section (6) of
section 3 of the Essential Commo-
dities Act, 1955.

[Placed in Library See No. LT-
1046/77). ’

CerTiED ACCOUNTS OF DELEX TRANS-
PORT CORPORATION FOR THE Periop
ENDING 31-3-74 AND A STATEMENT

FoR DELAY

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) :

Ibeg to lay on the Table—

(1) A copy of the Certified Accounts
(Hindi and English versions) of
the Delhi Transport Corporation
for the year ending 31st March,
1974 together with the Audit
Report thereon, under sub-section
gl,l.) of section 33 of the Road

ransport Corporatiors Act, 1950.

(2

A statement showing reasons for
delay in laying the above documents.

[Placed in Library See No. LT-
1047/77]-

ProTecTiON oF CiviL RroHTs RULES,
1977, Arss (Aupit) Rurres, 1977
AND CENTRAL INDUSTRIAL SECURITY
ForcE (2Np ApuIT) RULES, 1977

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFIARS
SHRI S. D. PATIL) : On behalf of
hri Dhanik Lal Mandal, I beg to lay
on the Table—

(1) A copy of the Protection of Civil
Rights Rules, 1977 (Hindi and
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English versions) published in Noti-
fication No. S.0. 3006 in Gazette
of India dated the 1st October,
1977, under sub-section (2) of
section 16B of the Protection of
Civil Rights Act, 1955.

[Placed in Library See No. LT-
1048/77])-

(2) A copy of the Arms (Amendment}
Rules, 1977 (Hindi and English
versions) published in Notification
No. G.5.R. 1198 in Gazette of
India dated the 17th September,
1977 under sub-section (3) of
section 44 of the Arms Act, 1959.

[Placed in Library See No. LT-
1049/77}.

(3) The Central Industrial Security
Force  (Second Amendment)
Rules, 1977 (Hindi and English
versions) published in Notification
No. G.SR. 1325 in Gazette of India
dated the 8th October, 1977,
under sub-section (3) of section
22 of the Central Industrial Security
Force Act, 1968.

[Placed in Library See No. LT-
1050(77}-

NOTIFICATIONS UNDER ALL INDIA SEr-
vices AcT, 1951

SHRI S. D. PATIL : I beg to lay
on the Table a copy each of the following
Notifications (Hindi and English versions)
under sub-section (2) of section 3 of the
All India Services Act, 1951 :—

(i) The Indian Administrative Service

SFi.tation of Cadre Strength) Amen-

ment Regulations, 1977, published

in Notification No. S,GR. 544

(E) in Gazette of India dated the
2gth July, 1977.

(ii) The Indian Administrative Service
(Pay) Eighth Amendment Rules,
1977, blished in Notification
No. G.S.R, 5:3 (E) in Gazette
of India dated the 29th July,
1977-

(iii) The All India Services (Discipline
and ) Second Amendment
Rules, 1977, published in Noti-
fication No. G.S.R. 983 in Gazette
of India dated the goth July,
1977-

(iv) The Indian Administrative Service
(Pay) Ninth Amendment Rules,
1977, lished in Notification
b?o. G.S.R. 549(E) in Gazette of
India dated the 3rd August, 1977.
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(v) The Indian Administrative Service
(Fixation of Cadre Strength) Twelfth

Arpendment l\.ﬁulaﬁons, 1977,
published in Notification %Io.
G.S.R. 586(E) in Gazette of India
dated the 22nd August, 1977,

(vi) The Indian Administrative Service
(Fixation of Cadre Strength) Four-
teenth Amendment Regulations,
1977, blished in Notification
No. G.S.R. 58B(E) in Gazette of
India dated the 23rd August,
1977-

{vii) The Indian Administrative Service
(Pay) Tenth Amendment Rules,
1977, published in  Notification
No. G.S.R. 585(E) in Gazette of
India dated the 23rd August,
1977.

{viii) The Indian Police Service (Fixation
of Cadre Strength) Second Amend-
ment Regulations, 1977, published
in Notification No. G.5.R. 591(E)
in Gazette of India dated the 25th
August, 1977.

(ix) The Iandian Police Service (Pay)
Four!h Amendment Rules, 1977,
published inNotification No. G.S.i‘
592(E) in Gazette of India dated
the 25th August, 1977

{x) The Indian Police Service (Fixation
of Gadre Strength) Third Amendment
ulations, 1977, published in
Notification No. G.S.R. 607(E)
in Gazette of India dated the
12th September, 1977.

{xi) The All India Services (Commu-
tation of Pension) Amendment
Regulations, 1977, published in
Notification No. G-S.R. 1197 in
Gazette of India dated the 17th

- September, 1977.

(xii) The Indian Forest Service (Pay).
Third Amendment Rules, 1977,
published in Notification No. G.5.R.
1285 in Gazewe of India dated
the 1st October, 1977.

* (xiii) The Indian Administrative Services
(Pay) Eleventh Amendment Rules,
1977, published in Notification
No. G.S.R. 1286 in Gazette of
India dated the 1st October,
1977.

{xiv) The Indjan Forest Service (Fixation
of Cadre Strength) Third Amend-
ment Regulations, 1977, published
in Notification No. G.S.R. 631(E)
in Gazette of India dated the sth

> 1977
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(xv) The Indian Forest Service (Pay)
Fourth Amendment Rules, 1977,
ished in Notification No. G.S.R.

32(E) in Gazette of India
dated the 5th October, 1977.

(xvi) The Indian Administrative Service
(Fixation of Cadre Strength) Fif-
teenth Amendment Regulations,
1977, published in Notification
No. G.S.R. 1323 in Gazette of
of India dated the 8th October,
1977

(xvii) The Indian Police Service (Special
Allowance) Rules, 1977, published
in Notification No. G.S.R. 649(E)
in Gazetie of India dated the
18th October, 1977.

(xviii) The All India Scrvices (Study
Leave) Amendment Regulations,
1977, published in Notification
No. G.S.R. 1393 in Gazette of
India dated the 22nd October,
1977.

(xix) The Indian Administrative Service
gi‘:aﬁon of Cadre Strength)
ateenth  Ameadment Regu-

lations, 1977, published in Notifi-
cation No. G.S.R. 654(E) in
India dated the 28th

(xx) The Indian Administrative Service
(Pay) Twelfth Amendment Rules,
1977, i in Notification
b?o. GS.R. 65553) in Gazetie
of India dated the 28th October,
1977.

(xxi) The Indian Police Service (Uni-
form)} Third Amendmtnt Rules,
1977, published in Notification
D?o. G.5.R. rail in Gazette of
India dated 2g9th October,
1977

[Placedinl Library See No. LT-1051/77]

12°33 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have wlzl ort
the following message recei rom
the Secretary-General of Rajya Sabha : —

“In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to enclose a copy
of the Betwa River Board (Amendment)
Bill, 1977, which has deen passed by
the Rajya Sabha at its sitting held
on the 14th November, 1977.”
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BETWA RIVER BOARD (AMEND-
MENT) BILL

As passep BY RAva Sasma

SECRETARY : Sir, I lay on the
Table of the House the Betwa River Board

Amendment) Bill, 1977, as passed bv
gajya Sabha.

12 34 hre.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Damage to crops and property caused
by recent cyclone in Tamil Nada
and Pondicherry

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : I call the attention of the
Minister of Agriculture and Irrigation
to the following matter of urgent public
i and request that he may
make a statement tnereon—

“The damage to crops and property
caused by recent cyclone in coastal
districts of Tamil Nadu and Pondicherry
and help rendered to vicums and the
remedial measures taken by tne Govern-
ment.”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION : ( Sd&I BHANU
PRATAP SINGH) : Sir, in accordance
with the information obtained from the
State Government of Tamil Nadu and the
Administration of the Union Cerritory of
Pondicherry, the pasition is as follows :

There have been heavy rains all over the
Statc of Iamil Nadu froan tac 1otk of
November, 1977 culminating in a cylonic
storm  which raged from z.30 AM. to
7- AM. on the rzth Noveamoer, 1977.
power supply and commuacation facili-
ties were disrupted in the Nagapattinam
and several other parts of [naajavur,
Tiruchirapalli, Madurai, rattukeottai
and South Arcot districts. La: Amara-
vathi railway bridge of [irucnirappalli-
Erode broad gauge section was wsahed
away. The radio net work of Police De-
partment in N inam aad adjoi
taluks was also completcly t.a.nobilised.
Breaches in the embankmencs of several
tanks, Kaveri and Coleroon rivers and
other miner streams have causcd damages
1o roads etc. Therc have w:en several
bouse collapses. Damages to auman and
cattle life, to cropped areas and vtner public
ptﬁpertymydwbcdetel‘m.-nai.

An aerial survey was made oy the Chief
ister accompanied by the state Minister

cyclone in Tamil Nadu, etc. (CA)

for Food and the officials concerned. The
first impression of the survey is that the
damages are extensive and the State Gov-
ernment is suspecting  heavy loss of life and
property. The Army, the Air Force and
the Fire Service and the Police personnel
are assisting in all relief and rescue

tions. Members of Board of Reveaue and
senior officers arc coordinating  relief
operations in the afected areas. About
30,000 loaves of bread have been sent from
Madras for distribution in Nagapattinam
and Tiruchirapalli by air till 14.11.77, and
by road thereafter. Arrangements are
being made for providing drinking water
supply, inoculation against Cholera a nd
for early restoration of power and CoOMmMunic-
ation for want of which relief operations are
suffering. Boats from the Army, the Navy
and private aﬁmia have been used as
also motor vehicles of all Goveramnnt
agencies and of the Armnfor relief opara-
tions. Marooned people are bring maved
to safety and provided with food and drink-
ing water. Helicopters of the Air Forge
and the Navy have been made use of to
reach inaccessible parts with supplies and
for relief work. The State Government
is keeping a closc watch on the situation
and proposing to seek Central assistance to
meet the situation caused by long spells of
rains from the 12th to 27th of October, 1977
which caused Hoods in Madras City and
districts like Ramanathapuram followed
by the cyclone in question. The Mzteo-
rological Department has forecast another
cyclone of greater intensity to strike Tamil
Nadu coast on 17-18th November, 197
affecting weather conditions from the 16:3
evening and bringing in heavy rains,

in the Pondicherry and Karikal areas,
dwelling houses and fishing villages have
been damaged and about 7,000 acres
of paddy crop are under water. Thirty-two
mechanised fishing boats in these areas
have been completely lost. The pondicherry
administration has not yet received any
report about loss of human life. About
six to seven thousand persons affected
by the cyclone have been accommeodated
in shelters and. are being fed through
community kitchens.

The Central Government is  keeping a
watch on the situation and will offer

all gauhl ¢ assistance at the request of
the State Government.

A Central Team would be visiting the
Smamnmthcm% Go‘m?mem
is prepared to  ceive ‘eam put
up specific proposals &or such assistance,
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-Three Union Ministers, the Minister
of Energy, the Minister of Railways and
the Minister of Petroleum and Chemicals
will within the next 24 hours be proceeding
to Madras to help in the reliel operations.

This statement covers information recei-
ved till 11 p.m. last night. This morning
we  were in contacting the State
Governmeat of Tamil Nadu and on the
basis of additional information received
this morning I am pow making a supple-
mentary statement with your permission.

In accordance with the reports received

thus far, about two hundred human lives
have been lost, but the .umber may be
more, as the r:ports are still coming in.
No :stimate ol number of heads of cattle
Just or dead can be given, On being questio-
ned  whether the State Government are
in « state of preparedness to meet any fur-
tuer < -lonic sturin as forecast by the met-
eorological department, the State officials
indicated that the cyclonic storm is now
some where south of Ramanathapuram coast
and that the State Government is having a
meeting of all concerned at 11 A. M. today
in order to meet the situation, On being
asked whether any wheat is required for
free distribution, it was indicated that it
was not required for the time being. It was
also indicatea that the details about the
damages are still being compiled and that
the Central tea n should visit as soon as the
State Governmentisready with such details.
The State Officialsexpected that they would
be ready to recewve the Central team
within a week or so. Action has been taken
to constitute a Central team. Througn the
Health Ministry, we are in touch with the
State Government in the matter of supply
of essential medicines and the need for
mass inoculation against Cholera and other
relief operations. The Indian Red Cross
Headquarters in Delhiare also being alerted
{or arrdnging necessary assistance to
the State Government.

I have also to give this information
that Rs. 1 Lakh has been sanctioned from
the Prime Minister's National Relief Fund.
Just now, within half-an-hour, I have aiso
received a telex message which gives only
one additivnal information and that is
about the Kodagavar dam in Madurai
District having been breahed. That is all
the information I have upto now,

SHRI P. RAJAGOPAL NAIDU :
This unfortunate State was affected by
cyclone in 1952, 1955, 1961 and now.
Further there is a threat of cyclone by 17th
or18th. In the previous occasions, the effect.
wasless. Now, even tothe reports
of the Minister, the effoct is more severe
and the cyclone has affected Thanjavur,
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Tiruchirapalli, Madurai, Pudukottai,
South Arcot districts and in addition to
them, Pondicherry also.

MR. SPEAKER : Ramanathapuram
also,

SHRI P. RAJAGOPAL : NAIDU: Tad
Ramanathapuram also as per your advice-
We have information that Mayuram recor*
ded 14 cms. in 24 hours, Cuddalore— 0
cms. Kancheepuram—g cms, Pondicherry™
12 cms., According to the report of the
Minister itself, 70,000 acres of crop is under
water and two hundred human beings have
lost their lives and additional information
is coming in and thousands of poor peaple
have lost their houses. In the report on
remedial measures, nothing is mentioned
about any com tion being given to
those who lost their lives and also to those
wholost their houses. Whenever the cyclones
come, the sufferers are the kisans. Always,
they lose the crops and no compensation
is given to them either by the Central
Government or by the State Government,
This brings in the urgency to introdoce
crop insurance. The Government is not
giving compensation and it is not introdu-
cing crop insurance also. Therefore, the

culturists are left in the lurch. Shri

nu Pratap Singh is considered to be
a kisan leader and [ want him to give
compensation  to  the agriculturists
at least now and introduce crop insurance
immediately. The other thing is, .
are saying thatthey are going tosend a team
from here. The Times of India states that
there is a loss of Rs. 225 crores in Tamjl
Nadu, and Pondicherry. What I say js
interim reliefshould be given by the Centre.
before sending the team.

The practice of theCentral Government
is to send the team first, assess the Joss and
then give something. That is too bad. They
require immediate help. Therefore, pro-
visionally the Centre should sanction some
crores of rupees on an ad hoc basis for
relief, then send a tcam for amessing the
loss and then give additional funds. Some of
the loss could have been averted if the
intensity of the cyclone could have been
known earlier, A meteorological institute
has been established there, but it does not
have per equipment. Therefore, it is
not able to know the intensity of the storm.
So, that equipment should be supplied to
them, Other measures also should be taken
to protect the people,

SHRI BHANU PRATAP SINGH :
In my statement I have said that the Air
Force, Navy and others are helping the
Tamilnadu Government in relief opera-
tions. In the financial allocations, a sum of
Rs. 152 lakhs has been provided to the
Tamilnadu government as margin money.
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The purpose of allocating this margin
money it to meet such calamities like cy-
rly1ns, fivods, droughts, etc., so that the
imm-~diate may be met. The Tamil-
nadu Government in theit telex message
have said :

“The Central team may be sent in a week
from now”’ Thev do nnt want a tram imme-
diatelv. In spite of  that, three Union
Ministers will go.

SHRI C. N. VISVANATHAN
{Tiruppattur) : When did the telex come?

SHRI BHANU PRATAP SINGCH : It
was recrived by me just now when I was
in the House.

MR. SPEAKER : He asked about crop
insurance, giving damges to the farmers
and improvemcnt cf the meteorological
system.

SHRI BHANU PRATAP SINGH: All
these will be looked into, but as far as I
know there’s no human ingenuity yet which
can prevent cyclones.

MR. SPEAKER : He did not say that.
He asked about crop insurance,

SHRI BHANU PRATAP SINGH: Crop
insurance is not under the consideration
of the government at present, We will try
to improve the meteorclogical services.
All the time we are trying to do that.

MR. SPEAKER : What about pa}rmg
damages to the farmers for the loss of crop ?
That will be under your consideration?

S'SHRI BHANU PRATAP SINGH: Yes,
ir.

SHRI K. LAKKAPPA (Tumkur) :
I am very sorry I am not satiified with the
statement and replies of the Minister, I
hope hie Speaker is also not satisfied.

MR. SPEAKFER : Don’t drag me in.
I am perpetually satisfied !

SHRI K. LAKKAPPA : Some justice
shouldbedone to the people. The
moth-eaten Jarata Government cannot
run the ad-instration in  this shabby
manner. When a colossal and devastating
cyclone resulting in loss of life and property
hits Tamilnadu and other neighbouring
States jike Pencichery and Karnataka
also.

Sir, this cyclone resulted in damages in
the area consistine of 8 districts and nei-
ghbouring Pondicherry. But from the reply
through the Statement made by the Minis-
ter I must say that it is not a Statement that
any responsible Government should make
and it was made without locking into the
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gravity of the situation in Tamil Nadu,

That is why I charge this Government that

they have not shown any responsibility and
they have shown discriminatory attitude

towards South Indian State even when the

State is facing a threat from cyclone.

MR.SPEAKER : Mr. Lakkappa, you:
are indirectly attacking the Tamil Nadu-
Government.

SHRI K. LAKKAPPA: I tell you, Sir,
that this is nothing but callousness of the-
Government and inefficiency of the Go-.
vernment in running the administration,
That is why I charge this Government for-
the discriminatory attitude that they have
shown. This rupees one lakh grant, do
you think that this is & ‘prasadam’
from Tirupathi ? The result of the damage
is assﬂsec, as Rs. 2-25 crores.  You are
unable to give correctly the estimate of the
loss of cattle, More than one thousand
cattle have perished and the people affected
are more than a lakh. e People are
undergoing a lot of suffering. And now you
wanted to say at the end of your statement
that “‘we arc watching the situation.”"
That means, there will be more loss of life
and property and now the effect of cyclone -
is going to be for another two days and it
will devastate the entire State of Tamil
Nadu, and you want to run the Government
like this ? The Tamil Nadu Govern-
ment ninl.lstBl:lot have ::Isclgacd the situation

y. But we stand for the e of
li":n;’f]rNadu. But ’i«m should notp?lpcid a
fatalistic attitude. I would like to quote
the following for the benefit of the hon.
new Minister : This is from the editorial of
the “Times of India” dated 15th Novem- .
ber, 1977 :

“Cyclones arc fairly frequent in the -
Bay of Bengal. During the seventy yecars
ending 1960, wrrrnneeﬁoo of them are known
to have beenfo in the areaand many
of them have hit the coastal regions with
devastating ferocity. There is, however,
less justification than in the past, for
adopting a fatalistic attitude towards
them.  Meteorological science and
modern communications....”

You are going to destroy science and tech-
nology al y. T know the attitude of
your Government tow science and
technology in this country that was built
for more than 30 years. You are adopting
a fatalistic attitude towards them.

““Metearological science and modern
communications can now i
warning enough in advance for precau-.
tious to be taken in good time.”

Did they do that? Has this responsible -
Government made any assessment and fixed .
the responsiblity on those people who are
handling science and technology ?



247 Damage 1o crops NOVEMBER 16, 1977

and Property by 248

cyclone in Tamil Nadu, etc. (CA)

{Shri K. Lakkappa)

“At the beginning of this year the
-government had begun to establish a big
research Centre at Madras to process the
information received from an American
weather satellite as well as a weather radar
in the city itself. But the authorities seem
to have been rather slow in acquiring a
reconnaissance aircraft that the men in
charge of the centre badly need to fly into
the eye of a devellaging storm and collect
data on high wi and low pressures.
“This alone can enable them to rred.ict
precisely the path the cvclone is likely to
1ake. Inanycase, the machinery for relay-
ing the information to the officials in fishing
ts and other vulnerable areas need to

‘be vastly improved. How ineffective it is
at present is shown up by the fact that nine
mechanised fishing boats and twenty
country craft, with eighty men abroad,
‘were allowed to set sail from Vellavil near
«Calicut right into the storm on Saturday
evening even as All India Radio was broad
-casting ‘‘news”’ of the impending calamity.”

This is a simple thing. The Govern-
ment of India could have obtained advance
information and the afficers who were work-
ing there could have informed and alarmed
the people and by that the people could
have been saved from this disaster.
And remedial measures could have been
taken. Why have they not been taken?
Why has not even one Minister visited
the places so far? Why did they not even
reach the Meenambakkam airport? I do
not know whether Mr. Ramachandran has
gone to Madras. 1 know he would not
have, He knows the fury of the Eple. The
loss to property is more than 2 Crores,
The entire train services in the South have
been disrupted. (dnterruptions) The hon.
Minister has made a statement. It is a false
statement to say that 200 persons have died.

MR. SPEAKER : You cannot accuse
the government which is not here. The
information which the Minister will give
here will be what the Tamil Nadu Go-
vernment gave to them. You are indi-
-rectly accusing the Government of Tamil
Nadu—which I will not allow.

SHRI K. LAKKAPPA: I am not
accusing any government in the States. I
know that the Central Covernment has
neglected the States and has shown neglect
in taking relicf measures. The Government
here wants to have integration by showing
discriminatory attitude even in providing

.relief during times of peril and when peo-
ple are suffeing. Do you agree with this,
Sig?

‘MR. SPEAKER.: Idonk.

SHRI K, LAKKAPPA : Please warn
the Government. The communication
links have been disrupted. Medicines
should be ied; and they are not rea-
ching the suffering people, Even drink-
ing water is not available. Diseases like
cholera are already there. No food is
available to the suffering people.

MR. SPEAKER: You can only ask
for information now. We are going 10
have a debate on floods. You are making
a speech.

SHRI K. LAKKAPPA : 1 am not
making a speech. I am drawing the atten-
tion of the Minister and asking what they
are going to do. That is why I brought
in the operation of the meteorological
system.  (Interruptions).

MR. SPEAKER: Please pass on your
papers to the Minister.

SHRI K. LAKKAPPA : No infor-
mation has been given by the Minister
in his statement. Properties of Railways,
and Postal d tment, as also roads, brid-
il:, paddy fields houses and machinery

ve been damaged. The problem is of
such a big dimension. The hon. Minis:er
has given a bold statement; and our Prime
Minister is giving ‘prasadam’ of Rs. 1 lakh
to the needy people at this hour, How far
is this justified 7 Will the Minister make a
categorical statement just now and assure
us that adequate su ppfic: of all the necessi-
ties of life will be provided to the starvirg
people of Tamil Nadu and of other areas
affected? Will he give an assurance that
he will not show any discriminatory atti-
tude towards the Southern States? This
discrimination will lead to disintegration.
They are already supporting regional
tendencies. We do not agree with the
statement of the hon. Minister. So, we
want a categorical assurance on all the
PQl.nll.

15 hrs.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I suggest you kir.dly send
a parliamentary delegation there, sce the
position and come back and report to you.

MR. SPEAKER : The hon, Minister.
Whatever information the hon. Memker
has given, he can take; whatever questions
he has asked can be answered.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA;) : In facl, there
is no question. He has made only some wild
allegatior s.



249 Damage to crops KARTIKA 25, 1899 (SAKA) and Property by 250

SHRT BHANU PRATAP SINGH: 1
totally deny the charge of any diserimina-
tion by the Union Government towards
the Tamilnadu Government. Our sym=
pathywith the people of Tamilnadu is more
than what we have shown to others. We
are ready to extend any kind of help to
them. As regards the other parts of his
speech, I canonlysaythatI admire thehon,
Member’s infinite capacity to find fault
where there is none.

‘SHRI K.LAKKAPPA : Sir, he hasnot
answered my question.

MR. SPEAKER, : He has answered.

SHRI O.V. ALAGESAN (Arkonam) *
For instance. he has asked about the me-
teorological department.

MR.SPEAKER : The Minister re-
plied to it in answer to an earlier question.

SHRT K.T. KOSALRAM (Tiruchen-
duri: Sir, thoush we would like to helieve
the statement nf the hon. Minicter, we
cannot. Sir, onlv vesterdav I had heen
to. vour chamber tn reauest vou to include
this in the agenda. I come from Tiru-
chendur constituency, especially  from
Tiruchendur proper. Evervdav  the
peonle there used to catch lakhs of rupees
worth of prawn and export it to foreign
countties. When I7asked a guestion—
U.5.Q. No. 199 for 14-11-77— nf mv hon,
friend on this subject, the replv was that
he was nnt aware of these fishing opera-
tions and therefore the export of prawns
Tircuhendur through Cochin did not arise.
This is an =xample of his ignorance of the
problems of affected people and lack of

sympathy.

‘We all know the rerutation of The Hindy,
a local paner, throuchout India.  For the
last three davs this newspaper has given
detailed statements of the things that have
happened there.  In one particular village,
Vedesandur, about 2.000 people are missing.
Nebedy can sav where they have gone,
Cag’ the Minister say where those people
are?

Even according to the statement of the
hon. Minister, this havoc continued from
the 1oth. What have you done for the
State? If you have done nothing, what
are you here for? Have you got any sym-
pathy for Tamilnadu? Do vou mean to
say that Tamilnadu is not a part of India?
It is a part of India. We are Indians.
But you are forgetting and ignoring Tamil-
nadu. Todayis 16th, six days have al-
ready passedy You have not done any-
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thing during these six days. Of course,
the State Government is doing something.
That is a different matter. I want a cate-
gorical answer from the hon. Minister as
to what the Government of India have done
to mitigate the sufferings of the people of
Tamilnadu. Railwav bridges have heen
washed away., There areno trains. Tam

not able to go to mv place and see my

people there. And vou are sleeping here,

Our respected Prime Minister is saying thar
*he hasgiven Re. 1 lakh, Tt is said that my

hon. friends Shri Bahuguna and Shri Rama-

chandran are going. but I want to know
categorically when they are going.

If yowvallow me, I can read all the details
given in The Hindu of the havoc caused
there, how many lives have been lost etc -
You have no respect for Tamil Nadu..
Because nobody voted for vour Janata
Party, vou are treating us like this. Tt is
not fair. Government is onlv for the
people, not for the party. So, I am
charging you, this is not fair on your part,
30 far you have not taken anv action, vou
have not thought of any action. A Calling:
Attention has come, and so you have come
forward to reply to it.

In 1960, when Rameswaram was cut off,
the entire machinery of the Government
ofIndia was there, and I was present.
And in the 1979 famine Rs. 22 crores were
given to Tamil Nadu by the Government
of India. So, what are you doing now?
‘We want a categorical replv,

Merely the hon. Minister going there is
not enough. The officials should also go
and assess the damage and give reliefimme-
diately on a war footing. This is my re-
quest to the hon. Minister.

SHRI BHANU PRATAP SINGH:
It has been stated that the Government
of India is doing nothing, but that is not
true. The Army, the Navy and the Air
Force are rendering all possible help to
the State Government. We have offered
them food.

SHRI K. T. KOSALRAM: How-
much?

SHRIBHANU PRATAP SINGH :
Any amount.

MR. SPEAKER : And money also
any amount, when they ask,

SHRIBHANU PRATAPSINGH : We-
are in touch with the State Govern-
ment. Assessment of the damage can he-
done only after some time. In consulta-
#ion with them it will be decided how much
relief is required in terms of cash and
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that will also br advanced. It cannot be
done in 24 or 48 hours. There is a pro-
cedure for it.

Regarding the number of deaths. if I
have a choice between press reporting
and the reporting by the Tamil Nadu Go-
vernment, I would certainlv place my re-
liance more on the Tamil Nadu Govern-
ment’s reporting. I had mentioned 200,
butin this telex it is said that Joss of lifefirm-
lvreported so far is-of the order of 180 only,
Se, you are just trving to make out a case
where there isno case. 'We are in constant
touch with the Government of Tamil Nadu.
‘Whatever be  their requirement, it will
be considered.

MR. SPEAKER : Thev have told the
State Gevernment thet whatever money
thev need; would be given. Now it is the
State Government which has to ask for
the money.

SHRI C. M. STEPHFN (Tdukki) :
Ts he going to give advance monev against
certain allotments s per the Commission's
report or is it gning to be an outright
grant for the purpnse of meeting the re-
quirements?

MR. SPEAKER : That is a matter
brtween the Stzte Goverrment ¢nd the
‘Central Government,

SHRI M, KALYANASUNDARAM
{Tirucherapalli) : 1 am gratefful to you
and the House for giving us an opportunity
to raise this matter which is of great concern
not only for Tamil Nadu but for the entire
country. This natural calamity is unprece-
dented in living memory. But the facts

i here are very modest. The Tamil
g;adu Government perhaps. thought in
their wisdom that it should not be exaggera-
ted. They themselves said in their state-
ment that whatever information they have
sccured, is partial only. They have said
in the Statement that in Tanjavur more than
2000 persons are missing. They cannot
say for definite whether they are dead or
whether they are recoverable. That is
their difficulty. But this matter should he
treated above party politics. This should
not be wreated as a matter of controversy,
This House must jointly send its svmpathic s.
Let us express our concern for the people
of Tamil Nadu in their hour of distress.
‘On bahalf of this House, I convey to Tamil
Nadu people the sympathies of this House,

.

Tigh

R. SPEAKER : You are perfectly
t.

NOVEMBER 16, 1977
cyclone in Tamil Nadu, etc. (CA)

and Property by 252

SHRI M. KALYANASUNDARAM :
The damage dome is something colossaj,
I have been getting information daily and
I have been trying to raise this matter jn
thisHousesince then.  But I am very mych
disheartened that it takes such a long time,
That shows that the Central Government
here wasnotalert. Ifsuch a thing is ha
ening in the State where 600 miles of,
arca has been affected, what was the Go-
vernment doing? Is it the responsihility
of the State Government alone? Sheylq
it be left to the Chief Minister of Tamil
Nadu, Food Minister and Revenge
Member? What are they doing? | g,
agree that they have at last sent some hej;.
copters from Bangalore and IAF planes
for doing aerial survey. I really thank
them for that. But you are the Govern-
ment of India. You must have rushed
there immediately. This has happened
on 10th and today it is 16th, Some Minis-
ters were desighated to leave for Madras
but they are still here. Tt s easy for them
to go to Washington and Tokyo and come
back. But to go to Madras is so
difficult. They are still sitting here,

1 am not interested in makin e
cism. I am wanting the Govgrznn:e:?t;f
India to rush all possible he]p to Tamil
Nadu. The most important thing s
monetary help. It should not be allntted
against the Plan allocation. For foyur
years comsecutively we  suffiered from
drought conditions. This year, we are
suffering from another calamity. The
finances of Tamil Nadu are in a very bag

. However cfficient a Government
may be, it will be very difficult to manage
the things without finances because of the

t mismanagement. We have suffered
% natural calamities consecutively for
the last four years and, this year, it has
been the worst calamity. I am 68 years
old but I have not seen such a thin&i_nm
life. My constituency of ijchlrapalli
is affected; Mr. Somasundaram’s consti
tuency is affected; Mr. C. Subramaniam’s
constituency is affected where about 2000
people are missing; Mr. K. Gopal’s consti-
tuency is affected where a y bridge
has been washed away. I am leaving for
my constituency tonight but I am not sure
whether I will be able to reach my place
and see my people. Half of the Tamil
Nadu State is cut off  There is no commu-
nication either by rail or road. It is too
carly even to assess the damage caused.
Electricity has failed; drinking water has
failed; wireless communication has failed,

15 17 hrs.
[Mr. DEPUTY SPEAKER in the Chair)
‘Whatever might have been the aggressive
manner in w:ing has

. Lakkappa has spoken,
1 hope, what he hassaid will he taken note
of by the Janata Government. That is
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about the functioning of the Meteorological
t. This time it may be Naga-
pattinam; last time, itwas Dhanushkodi
which was washed away some 20 years
ago. Itmay be Cuddalore or Pondicherry
or Madras or Kakinada or Orissa, I want
to know what steps have been taken by the
Government of India to strengthen the
Meteorological Department. The Meteo-
rological Department can send a warning
to the State concermed. Isscience and
s0 bad that we cannot antici-
pate or t such a calamity?
must learn to control nature. Nature
must serve the interests of the people,
That is the purpose of scicnce and techno-
logy. Cannot the Meteorological -
ment give a warning? What were they
doing? They had not given sufficient
warning to the fisherman. Many of the
- fishermen have lost their lives, If a warn-
-ing had been given, the fishermen would
not have gone to the coasts. The fact
that so many coasts were washed away and
so many fishermen did not return, what
does it show? It shows that they were
not warned in time. I suggest that a high-
powered technical committee also must be
constituted to study the situation in the
area and to lake preventive and protective
;peasurm against calamities of this kind in
uture.

Mere money alone is not ensugh.  Lakhs
and lakhs of people have been rendered
homeless. ir homes must be re-cons-
‘tructed. The Government must give
them a grant for constructing their homes.
Most of them are Harijans and the people
behm.: the fishermeén community.

" 'The n who have lost their country
boats for fishing must be com ated.
They must be given all help to rehabilitate
themnselves to start their work.

Medicines and clothes must also be supp-
i.liegd:;l them ﬁee.M:ddo not think even a
medical depot in ras can cope up with
- the situation. Medicines and doﬂ:‘; are
i in large quantity. The army
personnel and doctors must be sent there
to help the people. If possibly, the army
gmonnd should be asked to put up tents
the people. The Government can
+'build pucea houses. But the number of pucca
houses may not be uate. Lakhs and
lakhs of people are involved. They must
be helped to rehabilitate themselves at
least temporarily to begin with,

Immediate relief is necessary, A
Jong-range plan is also necessary. Let us
uke:ndlcmnh fmn;d:cctpﬂmoc;hn of the
! ave a long-range to pro-

’I‘haiu\::h
-1 suggest that the Government sh
allot sufficient funds but not against the
yplan  allocation.

cyclone in Tamil Nadu, ete. (CA)

In this connection, what a parliamentary
Committee will do or not is not the poiat.
But the people will be happy that this
House thoughr it fit to send a delegation
there to see the whole situation and
express their sympathy when thev are
suffering, Even a sense of expressing
sympathy will be a great consolation for
them. I appreciate the suggestion made
by the hon, Member Shri Jyotirmoy Bosu
that a parliamentary delegation consisting
of Members from all sections of the House
should be sent there to see the p=ople
affected over there and assure them
that the Central Government and this Par-
%a;:l:cm will stand by the people of Tamil

u.

SHRI BHANU PRATAP SINGH:
I have not made any claim that th: in-
formation that I have given it the final
one. All my information is based on
telephonic  communication with  the
officials of the Tamil Nadu Government.
Whatever they have informed us,
we have placed before you.
Another pnint that T want to make 15
that relicf in such situations is entirely
a State subject. As far as relief is con-
cerned, it is a State suhject and whatever
relief is to be provided has to be.. ...

(Interruptions)

SHRI K. LAKKAPPA : He i not
expected to take that plea.

SHRI RHANU PRATAP SINGH:
Relief is a state subject and wheatever re-
lief bas to begiven........ (Interruptions)
If they are not interested, then there is no
point in replying. 1 am only stating that
relief is a State subject and whatever re-
lief has to be given has to be channelised
through the State Government only, and
we have asked the State Government
to place their request or proposals or
whatever it is before us. As soon as
we receive them, we will go all out to
help them. But it cannot be done in
a manner that is being suggested by some of
the hon. Members hete. It has to be
channelised through tiw~ State Govern-
ment. We have oferc!l every kin:l_of
relief and help to them and when w - reczive
those requests, they will b attendsd to
very promptly.

SHRI G. M. BANATWALLA (Panna-
ni) : Mr. Deputy-Speaker, Sir, the hon.
Minister has refu the charge of any
discriminatory  attitude towards Taml
Nadu and Pondicherry; he has refuted that
particular , but the Government
cannot cscape the fact thar i+ had adop-
ted a cold attitude towards this ereat
human calamity faced by Tamil Nadu.
It is very deplorable that so many days
have passed and nonc from the Treasury



255 Damage to crops

[ Skri G. M. Banatwalla ]

Benches ever thought it fit to visit Tamil
Nadu, Even up-tillnow, the Thon.
Minister has not tried to explain to this
House as to what was the reason for this
serious lapse, I say that Tamil Nadu
has suffered a double infury at the hands
of this Government. The first one is
the cold attitude of this Government
and the second one is the unrepentant
attitude of trying to justify their
callousness in  this House.  This
unrepentant  attitude of the Govern-
ment, i to justify its callous-
ness, is most Eeplorable. Let the Govern-
ment come forward with an unequivocal
statement that a total and complete re-
habilitation of all the uprooted people,
all the unfortunate victims of this
calamity, will be undertaken by the
Government, We here should be able,
at least, to hold out that promise to our
people in distress, I, therefore, ask the
Government to make an announcement
in this House that a total and complete
rehabilitation of all the unfortunate vic-
tims of this calamity will be done by the
Government. Then only, perhaps, the
callousness of the Government can be
wiped out.

Now, within 24 hours, three Ministers
are proceeding to Tamil Nadu. A sugges-
tion has been put forward about sending
a Parliamentary Delegation, Tet the
Government tell this House in unequi-
vocal terms that this delegation of Minis-
ters will be turned into a Parliamentary
Delegation. What hcsitarion can there
be on the part of the Government to
accede to this most rcasonable demand
of this House? I hope that the hon.
Minister will not be evasive in replying
to the various questions conecerning thi
great human tragedy, that have been
raised in this House,

SHRI BHANU PRATAP SINGH:
Sir, it has been asked a pointedly....

o wwdw (Zafor) : ag W @@ d
fr aifrre @R * A aF WO
fear 87 w0 SESY off It ) T |

AN HON. MEMBER: The names of
Tamil Nadu MPs unfortunately, did not
come in the ballot (Interruptions)

SHR] JYOTIRMOY BOSU : It is
not a question of north-south. I protest
against this attitude. We are one; we are
Jodians,
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. MR. DEPUTY-SPEAKER: There
is no question of north-south. It is a
question of human tragedy.

SHRI RAGAVALU MOHANAR-
ANGAM (Chengalpattu): What is the
reason for this inordinate delay, if it is
not )aqueclion of north-south? (Interrup-
tions,

MR. DEPUTY-SPEAKER: Nothing
will go on record. If three Members are
simultaneously on their feet, nothing will
go on record.

I have called the Minister,

SHRI BHANU PRATAP SINGH:
A very pointed question has been asked
will be completely and totally  rehabi-
lLitated. My reply to this pointed question
is ‘No’. It is just not possible. It has
never been done before. It cannot be
done. It has not been done even in a
rich country like the United States
whenever there were such calamities. . ..

SHRI K. LAKKAPPA : Then why
are running this  Government?
If you are helpless, you better resign and
go. We will administer better. ~ Why
are vou talking like this?(Interruptions)

MR. DEPUTY-SPEAKER : Mr.
Lakkappa will please resume his seat.
Now whatever he says will not go on re-
cord. Four Members are on their feet.
Nochingl_}.:ﬂl on record. I am very
SOICY. e Minister may continue.

SHRI BHANU PRATAP SINGH:
I have already promised maximum re-
lief. But if a question is raised of total
rehabilitation, then I would like to know
from the hon. Members whether any
Government  anywhere in the world
has ever rehabilitated fully in the case of
natural calamities. It is just not po-
ssible.

i iss
calamities: it s some of the hon.
mben sitting on that side who are
trying to take advantage of a natural cala-
mity, which is very deplorable.

SHRI M. RAM GOPAL REDDY
(Nizamabad) : You tell us what is
possible.
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SHRI BHANU PRATAP SINGH:
I have already said that all relief will be
channelised through the State Govern-
ment. As and when they ask for help we
are ready to extend it to the maximum

extent possible,

15.32 hra.
BUSINESS ADVISORY COMMITTEE

SixtH  REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
I beg to present the Sixth Report of the
Business Advisory Committee.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

Srxti ReporT

SHRI NIRMAL CHANDRA
JAIN (Sconi) : Sir, I beg to present the
Sixth Report of the Committce on pri-
vate Members’ Bills and Resolutions.

PUBLIC ACCOUNTS COMMITTEE

ELevenTH REPORT

SHRI C. M. STEPHEN (ldukki):
I beg to present the Eleventh Report of
the Public Acccunts Committee on para-
€121 iy o Railway Operations
and Eamings included in the Report
of the Comptroller and Auditor General
of India for the year 1974-75, Union
Government  (Railways),

COMMITTEE

CeapiiTTEE

ELECTION TO
PusLic ACCOUNTS

SHRI C. M. STEPHEN (Idukki) :
I beg to move:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule
254 read with sub-rule (1} of Rule
g0y of the Rules of Procedure and
Uoaduct of Business in Lok Sabha,
two mezmbers from among themselves
to serve as members of the Com-
mittce on Public Accoupts for the
unexpired portion of the term of

25377 L.S—8
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the Committee vice Sarvashri Sheo
Narain and  Jagdambi Prasad
Yadav ceased to be members of the
Committee on their appointment as
Ministers of State™.

MR. DEPUTY-SPEAKER : The
question is :

““That the members of this House to
proceed to elect in the manmer re-
quired by sub-rule (3) of Rule
254 rcad with sub-rule (1) of Rule
309 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
two members from among themselves
to serve as members of the Com-
mittee on Public Accounts for the
unexpi portion of the term of
the Committee vice Sarvashri Sheo
Narain and Jagdambi Prasad Ya-
dav ceased to be members of the
Committee on their appointment as
Ministers of State”.

The motion was adopted
MR. DEPUTY-SPEAKER: The pro-

cess of election will be notified in the
Bulletin.

15.35 hrs.
MATTERS UNDER RULE 377

(i) mecent CBI raps on Orrices op
PoLITICAL PARTES IN Punja®

SHRI K. LAKKAPPA (Tumkur} :
I raise an important matter under Rule
377 regarding the Vigilance and CBL
raids on our Pary Office. During the
last two or three months the treatment
meted out by the so-called Janta Party
to political institutions is such that the
people of this country hang down their
heads in shame. The deplorable func-
tioning of the janta Party and its poli-
tical witch-hunting cannot be exonera-
ted. By according such treatment 10
political institutions, they are making
a mockery of democracy. The like  of the
recent raids on our political Party office is
not known in the annals of history....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : My Party Offices have
been raided no less than five hundred

times.

st IagT: 27far A=y WA, 97
gW W My F W F, gy O #r
ewa) qfew 7 frzr fean, st wtwr aF
SCAR Gl



259 Matters under

MR. DEPUTY-SPEAEKR: Please
don’t interrupt: he has been allowed to
make a submission under Rule 377.
Don't turn it into a discussion.

SHRI K. LAKKAPPA : It is un-
constitutional and agains} the interests of
the people and subservient to wamng
elements. Only when a Party is banned
can the Government make a raid and,
of course, some Parties which were detri-
mental to the country were banned
and their offices were raided by the
Congress Government.  Ever since the
Janata Government has come to power,
it hag been bosting about the restoration
of democratic rights, has been worship-
ping all along the civil liberties and
constitutional guarantees and has been
propagating respect for political  insti-
tutions and democratic  institutions.
They have been saying that they are
very much intersted in the development
and protection of these institutions.
But is it the way of protecting paljtical
institutions? Recently,  the  Punjab
Vigilance Department have raided the
PCC offices. It appeared in the Hindus-
tan Times on 28th August, 1977:

“The Punjab Vigilance Department
today raided the Punjab Congress
Bhavan herein search of documents
relating to the alleged collection of
funds for various purposes including
the construction of the Congress
Bhawan'".

today the Janata Party decide to cons-
:_:w:t a):[ana:i Bhawan, would anybody
that their office should be raided

for collection of funds? There is no
itics involved :.?l mg- raisi'ng ;?e ques-

i . Let the political parties
:i?nnghcer:;m and dist:msp this matter
and agree on some _hc_alr,hy
orms in this respect. But this is not
?hc way to do things. This only shows
which-hunting by the Janata Party,

MR, DEPUTY-SPEAKER : Please wind
“p TOW.

suR1 K. LAKKAPPA : Then, in
he Tribune on 28th August, 1077, it
;18: been stated: .

«pr. Mohinder Singh Gill, President
of the Punjab Congress has pro-
N { to the Prts_adem and the
Prime MinisteT against the police
raid on the l’ra::}csh Congress Offjce
in Chandigarh.

Conducting a raid on a political party
office without declaring the party un-
lawful was unheared ofin any demo-
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cracy. The Congress Government in
the past three decades had never ordered
a raid on a politcal party’s cffice, much
less the seizure of party records.

The party records were taken away.
Not only that, torture chambers were
opened verv near to the Congress Party
office, This was dore tn  laress
the Congressmen and denigrate the
Partv. Shri Morarji Desai has assured,
not once but several times, that there
would be mno rolitical witch-hunting.
The Home Minister, however. has been
operating in such a clandestine manner
and creating an atmosphere where the
functioning of a democratic party like
the Congress Party is not possible. This
is most unfortunate. I want that cer-
tain norms should befixed in this country
in regard to this matter. I would re-
quest the Government of India and the
Prime Minister and I hope they would
see that an all-party convention is held
for drawing up suitable norms for this
purpose and political witch-hunting is
avoided for all times to come.

%i) DReDING sUB CONTRACT IN Bommay

IGH TC AN INDIAN FIRM BY Amprican
CONTRACTORS,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Mr. Deputy-Speaker, Sir, the
whole day we have been discussing
things other than econcmics; I am now
bringing out an issue which, I apprelend
would be a big drain on our foreign -
change resources. One American Com-
pany, Brown and Root, have been given
a contract in Bombay High. I feal—
I do not know anything beyond what has

" reported—that the contract was
Biven by the ecarlier regime and the
value of the contract was 73 million
dollars, which amounts to Rs. 55 crores
In terms of Indian rupees. These cop-
tractors have given a major portion of
the work in the form of a sub-contract
10 an Indian firm, namely ESSER re.
registered in Madras. My question is;
if an Indian firm could have done a
Major part of the contract, then why
15 it that the business was routed through
an American firm? Because on the
value of the sub contract that has been
given to the Indian firm, the main
Ameérican contractor will keep a subs-
tantial cushion for himself. That
we could have ecasily prevented from
going out of the country in the shape of
fou-ign exchange, I would like the hon.
Minister to tell us as to what is the reason,
Was a job analysis done properly? Was
the project report thoroughly analysed
and who are the persons who aie in



261 Matters under KARTIKA 25, 1899 (SAKA)

favour if giving this business to this Ameri-
can firm of Brown & Root. Itis a very
serious matter. It is a matter involving
the economics of the country. So, will
the hon. Minister kindly enlighten us
as to why a job that could have been
done by an Indian firm was given to an
American firm on which they made a

profit?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
SERS (SHRI H. N. BAHUGUNA):
Normally I am not called upon to
answer but since the question has been
raised which isof vital im2ortance.. ..

SHRI DINEN BHATTACHARYA
{Serampore) : And fortunately you are
present  here,

SHRI H. N. BAHUGUNA: No.
T have calculatedly taken decision to
be present at the suggsstion of the hon,
Member. He informed me and I have
not only ba=n h=re but I have waited
here for hours for this particular item to
come up.

At the outset I must say that I have
got a great regard for the capability
of Mr. Jyotirmoy Bosu. As an hon.
Member of this House, I have known
‘him for a long time, but this is the first
time, I think, he has slipped on facts.

SHRI JYOTIRMOY EOSU : [
wish to be corrected if I am wrong.

SHRI H. N. BAHUGUNA : T must,
therefore, in all humility suggest to him
“through you that the hard fact is that the
Brown & Root have not been given a
contract of § 73 million. chwmng

on that. It is § million less. It is
only for § 68 million.....

SHRI DINEN BHATTACHARYA:
Still it is $§ 68 million.

SHRI H. N. BAHUGUNA : It is for
‘$ 68 million. You are cha,pcr if you
compare this to a similar job elsewhere.
lntthonhScatheBriljshpmdata
‘particular point of time almost twice
this amount. Suddenly in a particular
‘situation the market has been different
and, therefore, we have been able o
‘do it better and at a lesser cost.

SHRI JYOTIRMOY BOSU : Has
this firm been allowed to quote for mis-
sing items ? Kindly enlighten us on
that also.

SHRI H. N. BAHUGUNA : I will
try to enlighten the hon, Member as
m as I can.

Rule 377 262

The question is that this is one partie
cularfacthhmhhehulllpped

The second thing on which he has
shppedutlemwu&RootbaVc given
a major portion of their contract to an
Indian firm. This is another wrong fact. ..

SHRI JYO‘I‘IRMOY BOSU : 1
not say ‘a major portion’.

SHRI H. N. BAHUGUNA : I bhave
written ‘a major ion".  You might
have forgotten what you have spoken
This is not a major, 1l: is not even a minor
portion, Itisa negligible poruon. I will
tell you what it is like... .

SHRI DINEN BHATTACHARYA:
A substantial portion.

SHRI H. N. B HUGANA : Not
even a substantial portion. The total
Brown & Root contract is for $ 68 mil-
lion. That has to be paid in dollars.
Let us try to understand, Out of the
$ 68 million, Brown & Root have
sub-contracted with one Indian firm
which has a Norwegian collaboration,
for an amount of about $ 4 million.
So from § 68 million to $§ 4 million, it is
not even substantial ared to the
total volume which is § million.

The third thing on which he has
slipped is that he thinks that it has been
a drain on our foreign exchange.....

SHRI JYOTIRMOY BOSU : No.
You are catching the wrong end of the
stick. The t that the main con-
tractor will make on the value of the
sub-contract will be in foreion exchange.
You cannot dispute that.

SHRI H. N. BAHUGUNA : May I
again enlighten on this through you that
the request of Brown & Root is again
with the Reserve Bank and with which
I have nothing to do nor my Minisiry
has anything to do, that they should be
allowed to make part of their payment

sub-contractor
and out of uapomonugomgtobem
ruposs, That means that out of § 68
million, supposing 2 millon—I do not
how much—or even 1 million
to be paid in rupses, our outgo will
67 million and not § 68 million
therefore, it is not a drain higher
that was calculated, that is § 68
milljon.
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SHRI JYOTIRMOY BOSU : I am
sorry the hon. Minister or his Ministry
does not know. But I am itive be-
guge I have a commercial »

ving worked with foreign companies
which Mr. Bahuguna has not. He has
not scen the costing chart. For this
picce  of work the money they
have given to the Indin contractor, in
their costing chart, I can assure you, there
15 a 1009 addition on the same,

SHRI H. N. BAHUGUNA : May I
also male one more reguest to him?
Certainly I have not had the training
that my If:amed friend and hon. Member,
Shri Jyotirmoy Bosu had. I have tried
to imbibw: some of his home work
that he does. I have wied to follow
that. I have tried to follow him.

Fach «f these items have been i=
fically mentioned in the Contract. sl?le"l:ct:a
particular portion of work which is
now being given to ESS.AR. covers
2.25 million dollars. Actually Brown

Root are paving more to this firm
than they had stipulated in their tender
to be charged against us. Therefore
tlﬁ; O.N.G.C. c::lcn l'-fu}:llcy had given
this work separately would not be payi
more to Brown & Root than wm:patyﬁ:ﬁ
are paying. Brown & Root are losing
money on that according to  the
working sheet because they are gaining
money on other counts. The whole con-
tract is for § 68 million. Somebody
loses on iterns worth 2 crores but on other
counts he gains Rs, 10 crores.  The con-
tract is a whole piece. It is not that
Brown & Root are going to lose money.
They are going to make profit. The point
is, it is not correct to say what they had
entered into was something less or more,
it was less than they are paying to the
oqam-tor. The figures are available
with us.

I would like to go with my hon. friend
on one more point—how this tender was
given. It is not correct that the pre-
vious Governmeni. gave this particular
work 1o Brown & Root. This Govern-
ment has given this particular contract.
I must say that, unfortunately, we are
too much obsessed by their doings or
un-doings. We believe ourselves and

us, though it died in the country of on-
gin but it appears to be haunting Indian
tcam currently.

must plainly say that it will not
correct to assume that an
has been done in this contract. The
Government was _approached by the
QONGC for this Bombay High Crude,
and associated gas to be brought to the

B
g
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shore and pipes width of 30" and 26
diameter size were to be purchased and
laid. We do not have the capability
in this country to do this submarine pipe-
laying. Moreover, this work was to be
covered by loan from the World Bank.
We had to float global tenders in accor-
dance with the World Bank regulations.
Having floated the global tender as per
regulations of  the loaning party—the
World Bank—we had seven companies
from all over the world to tender.

E.T.P.M. of France

Netherland Offshore  Company of
Netberland

Brown & Root of United States of
America

SAIPEM of Italy
Santa Fe of Italy

Viking Off-shore Pipeline of Switzerland

Seven companies were there. Then re-
mained in the final analysis two companies
who staked their claim to the contract

Both were from the United States of
America—one was oceanic and the other
was Brown & Root. These two firms
contested or staked their game.

The Steering Committee of ONGG
went into the whole thing. They cal-
culated  everything. Brown & Root
were lower by $ 10 millions, Brown
& Root had given the quotation of § 68.
millions. The other party quoted § 78.

Then the matter came before the
Government. Oceanic contractors have
their Co. & representatives in India.
Their name is Mjs Roberts MaClean
Co. of Calcutta. Shri K. Thaparia is
the Chairman. This company wrote to
the Prime Minister, to myself that they
were the lowest. Sir, at the instance
of the Prime Minister, not only me, but
my Ministry, the Finance Ministry and
everybody concerned went into it and
ultimately the Prime Minister also went
through the whole exercise. Before
going to the Finance Ministry, I said:
Let me convince myself whether or not
my officers were right on this score.
Mr. Thaparia was given this chance.
This is not normally done. He was
gi.\renthecha.lmemeomeandm the
record and find out from the papers as
to whether his claim was right or wrong.
He went away from me after discussing
the whole thi with me. I was con-
vinced about t. Here was an offer
which was 10 million lower. Had I given
it to Oceanic people I would have been
flayed by the whole country saying that
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I have wrongly given it to some people
who have quoted 10 million more
Of course, some say, 1o million; some
others say 8 million; whatever it is, in no
case it is less than 8 million. Therefore
we gave this contract to this particuar
company. This was something which was
processed by the Steering Committee of
the ONGC, the Secretaries Committec
of the Government of India, the Petro-
leun Ministry, the Finance Ministry,
.and the Prime Minister. They went into
the matter in great depth. Brown and
Root’s offer was the lowest and therefore
they were given this work. The final
.decision was taken on 12-9-77 at a meeting
held in the Finance Minister's room at-
tended by all the officers concerned.
“The matter was again  dicussed and
Ainalised there.

SHRI BIEDABRATA BAR(#A
Kaliabor) : have t respect for
-{the hon. Minister and El:: for r;:r hon.
sriend Shri Jytirmoy Bosu, who raised this
matter. 1 would like to know from you,
Mr. Deputy Speaker, whether a dis-
cussion can be held like this under Rule
4777 This is my submission and Point of
‘Order.

SHRI JOYTIRMOY BOSU: We are not
following whatever was hap; ing
during the last five yers. The House is
seized of this matter and this is a very im-
portant economic issue. The Minister is
only making a statcment on this and
there is no discussion.

SHRI BEDABRATA BARUA : With
all respect to you, what I would like to
know is this. We have got certain
rights ~ and privileges as Members of
Parliament. we want [0 raise
a subject, it has to be hallotted; we have
to give proper notice to the Speaker or
the Chair and the Chair has to permit it;
and only after the  Ghair has given the

ission can the matter be raised,
Eow can we have a discussion just when
a matter is raised under Rule 3772

MR. DEPUTY-SPEAKER : You
have riased a point; let me answer that.
Now, there is no discussion at all. Mr.
Jyotirmoy Bosu had raised some point
“inder Rule 377. The Minister can
reply to it, if he wants to, under Rule
-g77. Hc is only replying to that now;
that is all.

SHRI H. N. BAHUGUNA : I was
only saying that the terms of the tender
have not been violated. We have to
go by international pmctisoc.‘W= arc also
ndering in many | S0 o tn

ise questions in this a
:c;‘nmcrqud‘lich will hit us adversely else-
avhere. As the House is aware, w2 arz
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doing jobs outside the shores of this country.
We take contracts; we also sub-let them to
number of E:lrﬁe;. In this particular
case, there been a sub-letting by
Brown and Root. The ONGC felt that
it would not be correct in giving this
work piecemeal; this work has got to be
done only in fair weather, that is to say,
we gave the order by the 13th of Sep.
tember, 1977 and we expected them to
complete it by May, 1978. This long
route pipeline to be laid; stones
have to be blasted; trenches have to be
dug. Thxtshwu a snln.ll work which was
given to those c. Somebody asked
why did not the ONGC give it 4 ra:‘cly
to them. Sir, if we have more n one
contractor, who is going to say whether the
trench was all right or not and whether
the pipeline was all right or not?

Here, the complete 'rcspons.ibilily is
on one person. is is too vital a
matter to be trifled with in this manner
by distributing it to different people
1 have therefore got up to answer this
for two good reasons—firstly, there has
been, of late, some unnecessary spscu.
lation. I am  therefore grateful to
Mr. Bosu for giving me this opportunity
to clear up the mess in the contract to
the firm—Brown and Root. I am willing
to show every picce of paper to Mr. Bosu
and the hon. Member can go through the
file. That is bscause the hon. Member
has raised this question. If he wants to
bring with him any hon. Member, [
have no objection to that also. ’

My poinltmi: thlsh If he could con-
vince me that we have e w
this, then, T will be thcg?:s: pemr:logn c::
quit and go. This is not something in
which I will say that others are res-
ble. I feel that the responsibility
is e1ual.ly mine and I must say very
clearly and correctly that if a mistake
is found out, I am not going to say that
the officers are wrong. It is the Minis-
ter because he is not able to get the things
done. We have had enough of ir. We
better stop callmg bureaucracy every
time by putting the blame on their
shoulders. 1 take the responsibility on
my shnuldcn. and say ‘Look here, we
have looked into it. It is my responsi-
bility. I must say that in this case, I am
more than satisfed.” If Mr. Bosu has
no trust in my assessment of the situation,
I would only plead with him not to be
misled by the pres reports which are
-endentious. This is being raised for
various reasons. This particular Oceanic
Contractor and Brown and Root have
nothing to choose between them. Un-
fortunately we have no capabilities of
our own so far. Today this types of high
sea operation on submarine pipeline—
I hvc!ngnyso-—wﬂl be a feat. [ had been
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[Shri H. N. Bahuguna}

to foreign countries recently. The Bri-
going to be a feat if we d have the
pipelines ready in time in this fair weather

job of it. I am not giving a general
certificate for them. But, so far as this

i jot]is concerned, I find that
there is nothing wrong in the proposi.
tion; nor do I find anything wrong in
Brown and Root giving their subcon-
tract to another Indian firm. They will
be responsible to me—I mean the prime
contractor is responsibile to me. So far
as Brown andmhlloot is témwemed, it is
their responmsibility to discharge their
obligation. With these words, T would
like to state that in this country, this is
2 new job and that job has been done by
the ple with great responsibility,
Theypes‘;'nmﬂd not be dampened utz.
necessarily.

SHRI j"l'()'l'lai'lsvng B_OSUh: I Il:.m:l an
appmhmmon at 1 why have
brought it before you. In the meantime,
if T have something to be clarified by you,
1 shall place it ﬁm you,

SHRI H. N, BAHUGUNA : I may
invite you to come and see me in that
regard.

15+ 58 hrs.

INLAND STEAM-VESSELS
(AMENDMENT) BILL

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : Mr. Deputy-Speaker,
Sir, I beg tomove :

“That the Bill further to amend the
Inland Steam-Vessels Act, 1917, be taken
into consideration”.

MR. DEPUTY-SPEAKER : Motion
moved :

“That the Bill further to amend the
Inland Steam-Vesscls Act, 1917, be taken
into consideration.’”

Shri Kadam
15 59 hrs.

[Smrt B. N. Tiwasw in the Chairl[.
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SI_-IR! B. P. KADAM (Kanara) : Mr,
Chairman, Sir, may I know why the Minis-
ter does not want to make a statement
after moving the motion for consideration
in support of the Bill?

becs*aHRI CHAhI:I? RAM : That was
use the . uty-Speaker had
already called you. Dep pe

SHRIB. P. KADAM : Therefore, I
am helping you.

SHRICHAND RAM : Mr. Chairman,
Sir, the necessity for bringing forward this
Bill has been briefly explained in the objects
and reasons of this Bill. The parent Bill
was enacted in 1g917—almost six decades
ago. An amendment of this Bill was brought
about inig5r. Bhagwati Committee was
set up to report about the inland water-
ways. They made certain recommenda-
tions. Now, the recommendations were
processed in consultation with the State
Governments as well as the Inland Water
Transport Corporation, which is a Corpora-
tion under the public sector. Now, this
Bill has been brought forward as a result
of that recommendation and consultation.
Certain deficiencies were felt in the Parent
Act and the present Bill seeks to fill up
those deficiencies. At this , I do not.
want to take more time of the House except
to say that the various lacunae that we had
been experiencing have been made up in
this Bill.

16 hrs.

When the parent Act was enacted, there
used to be steam driven ships. Now,
during the course of time instead ofsteam
driven ships other mechanically propelled
ships have come into operation. Thetitle
of this Bill has been changed. One of the

isions also makes it obligatory for the
insurance of the passengers. Similarly,
vision has been made against overload—
ing of cargo and carrying of more passen-
gers. Those whodefy this provision will
be penalised. Similarly, pirovision has
been inserted to make financial assistance
available to those who want t operate on
these lines. The Parent Act was also
silent about the mortgage of vessels, Now
mortgage of vessels with the banks and
others financing institutions has been
made possible, Earlier there was also
sometime dispute between  -different
States regarding fixation of rates Now,
if there is a dispute between different
States any State can refer the matter to the
Central Government and the Central
Government will decide the rates.  Earlier
there was also difficulty in respect of

clearance of blocked channels due to acci-
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dents. Now, provision has been made to
remove that lacuna. With these words I
move.

SHRI B. P. KADAM (Kanara) : Mr.
Chairman, Sir, I wish to support this Bill.
One can very well say that the Inland
Steam-vessels Act, 1917 is largely out-dated
in view of the fact that the steam vessels
have ceased to exist or have been out of
operation as the ojl-fired vessels have come
into existence with the advancement of
technology. One thing which the Bill
wants to introduce is to name the Act
afresh by calling it “Inland Steam-vessels
{Amendment} Act, 1977 and, I think, 1t is
in the fitness of things. Then, of course,
certain change; have been introduced for
the purpose of mortgaging to get financial
dssistance for jmprovement or for pur-
chase of vessels. Then, of course, there is
provision for clearirig of the channels which
are blocked by the wreck or any other
matter, This is very Taen pro-
vision has been made for compehsation to
the trayellin passengers. Tnen tnere is
increage in the insurance faciities., One
More thing which of course is Very w:lcome
IS raising the standard of discipline so tnat
%o engineer or no skilled emplovee will
desert the vessel or be absent without [eave
being sanctioned thus creating impedimeats
and serious inconvenience to the public.
One can realise the importance of thus
measure because the negligence on L€
part of the operators has played havoc
during fairs, during pilgrimages during
stormy weather conditions es?ecnallyon tne
West Coast like ours. During the mo™
soon period, of course, this discipline is
still more essential because the situation
getswossend. At the same€ time, one must
see whether the purpose is served and T 3m
very much anxious to see that the purpst
is very well served.  Goods must reach thie
destination safely, passengers must reacn
the destination safely, Itshould invarianly
lessen the danger to life and property and
the general economic conditions of the
people must be very well served. .
| ]

Sir, I have gone very carefully through
the report of the Bhagawati Committee
to which the hon. Minister has made a
reference. Of course, it is mentioned in
the Statement of Object and Reasons. On
the West Coast, the rains are very heavy
from June to October and the rainfall is
upto 120 inches or sometimes even more.
Floods are routine and at least we have two
or three floods in a year and the rivers
get silted. What is Government going
to do for this? The hon. Minister subs-
tituted the provision in this Bill for clearing
the routes of the waterways whenever they
are blocked, it necessary by blasting.
Unfortunately what happens is that the

rivers are silted up thus creating a problem
and being an impedighent for the naviga-
tion. What has the Minister got to sdy on
this? On page 136 of the Bhagawati Com-
mittee Report, it is stated like this:

‘“Mysore State has a coastline of 285
kms. bordering the Arabian Sea on its
west. The Western Ghats pass through
the state from north to south fairly close
totheseaupto Bhatkal. ..."

Eastward of Western ghats are the
rivers Krishna, Malprabha and Ghata-
prabha. Tungabhadra and the Cauvery.
These rivers flow across the state in an
casterly direction. They carry only the
seasonal flow and are not navigable in
their reaches within the State.”

There is not much impediment except the
Tungabhadra waterways which is to be
attended to. On the West Coast we have got
important rivers—Xali and Sharavati.
The Kaliriver transport carries a minjmum
of 35,000 tonnes of cargo per year and the
Sharavati carries 30,000 tonnes of cargo
per year. The things carried by these two
PI:V;r transport system are timber, bamboo.
and general cargoes. Cargoes like tiles,
timber, bamboos%og;awoodﬁmd, chunam
shells, fish, etc, are carred by this river trans-
port. The timber productlike rose wood and
teak here is one of the finest varieties and
itis perhaps the best in the whole world
which is next or equal to Burma teak.
It is one of the exportable commodities.
Unfortunately the Kali river is silted. The
power launches getstuck up and we have to
wait indefinitely for several hours, Of cou-
rse, the country boats also get stuck up and
they are not be able to move. This problem
is to be looked into. The intention of the
Bhagawati Committee Report and the
intention of this very Bill must be very well
served.

I want to draw attention to this report, on
page 137, Bhagawati Report :

“The mines at Supa and Londoa lie
in close proximity to the Kalinadi. The
:zmits of iron ore stated to be of the

er of 200 million tonnes have been
discovered at these mines. There is no.
rail connection to the port of Karwar,
Trafisportation of orc along the Kalinadi
from Supa and Landa to Karwar for
purposes of cxport provides good poten-
tial for developm nt of irland water
trans 'rl.”h traffic survey is, however,
called for.

This area come: uader the Kalinadi
Hydro Electric Project ; it is a big hydro
clectric project, perlibps the biggest in
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Southeast Asia. The Supa belt covers an
arca of about 48 sq. miles and is going to
be submerged in three or four years. The
iron ore deposits lying under this bed are
estimated about 200 million tonnes and they
must be extracted and exported ; it would
give considerable long time empjovment to
a large number of people. If the jron ore
deposits are not exploited urgently, they will
lie permanently submerged when the jiydro
<lectric project is taken up ; it will be a
loss. Besides, it will help vs to earn foreign
€xchange. In this connection., I should
like the hon. Minister to see that the pur-
posc of this recommendation is carried out.
I will now refer only to page 142 of the
same report ;

“Hydrographic surveys of all the
waterways should be conducted in their
navigable reaches and traffic surveysunder-
taken for formulation of well conceive
scthemes. Detailed cost-benefit study of
the movement of iron ore economically
to Karwar port for purposes of export
along the Kalinadi is necessary.”

Hon. Minister would please do well to
look into these things. Goa is
an area  which has got vast iron
ore and also very beautiful and well con-
nected river channels. The main bridge
at Borim collapsed about 6 or 7 years ago
as a result of the collision with a barge
carryingiron ore. Ilearnfrom my colleague
from Goa that the barge is also lying sunk
and so they now have a make shift bridge by
the Army in existence and it shakes
when people travel over fi. When the Go-
vernment has schemes to clear channels
and waterways, I do not know why this
should not be looked into, Dredging is a
must in all the rivers in the west coast
not only in Kamnataka. ?

1 learn that the iron ore transporters from
Goa arc paying very nominal tax,
1 am sure they will certainly co-Operate
with the Government to sece that the rivers
ar:u iacrlc]l d:edgttcll] I trlrish the Government
w see to it that the e of the Bi
is well served and that c;)::l rbismt be doneBIg:
implementing the suggestions in the report
to which I have referred as bricfly as po:
ssible,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, with the advémt of the
x:;te-ommd Birtish railways, the inland

system in the country was
-destroyed the British Private ?ocw
Railways. Today, what we see is they are
killing the private sector railways and they
have very successfully killed the inland
Water transport also, What is the reason ?
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Has the Government done anything in
the last thirty years ? I ask my friend on
the right, Don’t they owe an cxplantion
to the country as to why this most precious
mode of transport has been allowed to be
destroyed altogether 7 What is the basis
of inland water transport ? In transpor-
tation business, what is the main basic
raw-rnaterial ? It is energy. Where the
consumption of raw material is minimum
and the output is maximum, that is the
most desirable method.

Sir, as regards this Bhagwati Committee
Report, which has been quoted, I happened
to be one of the authors of that Report.
In that we got this from two different in-
ternational mnstitutes. If you come to page
9—It clearly states—it is a fact which
can’t be disputed under any circumstances
that one horse-power is known to move
150 Kgs. on road, 500 Kgs. on rail and
4,000 Kgs. on water. Your basic raw-
material requirement for this mode of
transport is a fraction of what you require
for the road transport. Yes, road transport
is growing by leaps and bounds. What is
the reason ? We have to find out from the
Planning Commission, down to the Mini-
stry and the Directorate. We will find out
that,

Now we have a crisis in crude supply.
Everything is most important. Most of the
petroleurn products are being imported.
Today, in this situation of terrific energy

every where, we are completely
neglecting that mode of transport which
consumnes least encrgy.

Then we are talking about putting a
check on prise rise. In price formula,
how much transport consumes — has
any exercise been done ? Mr. Barua
comes from Assam. If a thing goes from
Calcutta to Assam he has to pay a mini-
mum of 509, more than a Calcutta man
pays. What is the reason ? It is because

everything is carried by road, and very
little bygraﬂ . They have a huge
marshalling in Jogi Gopa and that

is going to vacant winds, What have they
done in 30 years ? I will reveal that on a
future occasion. Then, what is the cost ?
We did an exercise in 1970 and we found
that for a long lead of 600 Kms. and above,
for inland water - and(?e Ol::d was
2+ 5 paise per ten Kms. or , it
was 4009 more. But the rise between
1970 and 1977 i8 much more in the case
of road transport. Today, if you talk
about price rise, you have to lay your
hand on the meode of transport. That is
not being done.

mM_r. (!L:b.angal{am, ouI hag:h taken over
y a few days wi u good
luck here. You have comefroma Knkward
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community. We welcome you. But the
question is, what about the pronouncem=nt
of a National Int=grated and coordinat=d
transport policy ? We havs bzen talking
about it since I came to Parliameat.
‘When you talk about planning, when you
talk about planned economy, you are
silent about the pronouncems=nt a
national integrated and coordinated
transport policy for the simple reason that
there is a very powerful road transport
lobby throwing money everywhere from
top to bottom. I have said this loaz b=fore,
many a time on the floor of this House.

In advanced westera coutrics —30 to
Germany or America—they are expinding
their inland water transpart by leaps and
bounds. We are a backward countey, we
have so much of water flowing everywhere.
Here, the water transport has b=en killed,
or butchered or murdered delibsrately
in a planned manner by people who are
entrusted to look after it. I will coms to
those things later on.

Sir, I am Chairman of the Public Under-
takings Committee At present [ am exa-
mining the activities of the Central Inland
Water Transport Corporation. Very
interesting and revealing information and
evidence is coming before us, but I am not
authorised to  divul anythiog here,
and I shall not do so. Fwill tell the House
through a Report in due course and in due
time. But in the meantime, Mr. Minister,
kindly make sincere efforts. Firstly, pro-
nounce a national integrated coordinated
transport policy and find out why the inland
water transport has been allowed to die—
and it is the cheapest transport and I say
“cheapest’ is not a good enough word—and
in the meantime, make efforts to maintain
and expand the CLW.T.C. If you are
pledged to putting a check on the price rise,
as Transport Minister your job is to sec that
in transport sphere also vou reduce ths
transportation cost to the Minimum.

1 have been enquiring whether any sincere
research has been conducted to develop
a coal-fired boiler (quick-steaming variety)
and at the same time small. No effort has
been made. I went from place to place
enquiring about it three years ago. Nobody
could say that a coal-fired quick-stcaming
boiler suitable for inland water transport
had been developed. It was totally de-
pendent on crude. In the Bhagawati
Committee Report we had clearly reco-
mmended that the maintenance of the
important Fiverways in the country should
be a national responsibility. But what
has happened ? We had made certain
recommendations after doing a strenuous
3 year’s work on this, We did enough home
work. We did enough fact finding. We
toured through the most remote parts of the

country and the Report go=s into cold
storage. My apprehension is that unless
this is done, this Government will not be
able to have a planned economy and will
no: b= able to pat an e >ctive check on the
price rise.

o vgq Fw@ w3 (qforar) -
garifa @Y, w1 9% WASET qrem

HAAA F TR §, T9 GG T A Fg0
2 f& 30 adt ¥ are, grar W famdr
F a7, 38 AR gqfaa s 7Y fear
war W} fex sfs feq  gaar gea
fargar € & A g=T A & fF
a4 AT IMOE  FIGRWA
& o 9z €, w9 g Afea
IT R ATF ST A1T FAT TE T _E
%q% |/q g A1 § g g1 A fE
St qraft w3 71 oo &, Iw H @
Fa@rwar ¢ & 3@ I H &0«
Fda 30 g fRarAreT sqart g
afeT gasr g |gaarT af FT 9 @
2 1 THF I ZATY AT 9T W1 7E3
q2ar § W w7 9T A wAT qLAT § |
gafag § wgar § f5 s w1 @
aF = gt =rfg fr fFg aw@ &
gq wqqrt v IAfa &I AR qEE
SRT F SATRT LA, AN |

gart fagre & = Tar, www,
dgF, T, q1F, AT wifs fe
£ 1 a2 fage & afeai s 9 faer
ZoT & AfFT w1E AT qAG TG G
U HIFC FT TCHF & AT 7 F2g
qIFR 1 TE q--fF =7 Afzwi &
FAAA Fr A ITIFT FL TH | TGF
adfrsrr ag grar § v Ak aar ¥ faaa
| A § gard w30 #1 gheamat §
73 & 39y ST Ay faw fag § A
gl ¥ A 9T § 1 98 gwlad @
2 fe gart fg & waw, Wk 7,
TR IS A STl W qTHYO &
ZH TG F QqTEAT F7 98 qUTA %



275  Inland Steam vessels NOVEMBER 16, 1517

[ s &= F]
AW F § I wEHw F G
AvTe T £ ) O gem ¥ I
ST #Y TAT AT g7 9T ) oA %W
oo & g 2 amex gee v
F1E TS T4 AT & |

ot g ¥ AR S &
FqreT ¥ ®C F A, Q6 NEF, §,
Frat wrfz s afear § I wga wowT
Ioar @ war & | frEEr 2500
frertex # darg e ¥ ¥ W
aTer FY @S aw— Jawr W e
SEXTTE ) T T & 7 TEH gT Fw
¥ AT WY EAT ¥ AL A F oAy
wrewT W AEE & | T Wl 9T o gw
o g e & O az § I W
e 7§ | T wE west
sy srefy oF T & O 1 gl
# wgar § s TR A @ I oA
&1 wnfee |

@ afedi # T & fage @
wpii ¥ g1 gur 3—U% IET fagr
forary sraTdY 46 fwa @ W FEQ
afiqor fargre Foreeft sardy 54 sfererer
& 1w Qe W ¥ W am F fag
ww T fad oF TR IA A
o & sive s o wve e | fad
6t g ¥ T W FEH GEAE A
JHET R
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a}mmai‘nﬁﬁﬂ%tﬁt
safeg ae w7 T3 e ot smede iwd
2 S tm wiawfa & aiznis @
| ot ofoormy ag @ar & 5 oo
F 9w foam @ F o) w6 qwy
A A AR T A @A
g ¢ o Ry a
AR AR s sz s@ s ®E
wgl Figwed Fora § W wAwA aw
¥ whrwif #1 dar 24 § W ofaw
N @@y qEErE gFET & Al
qTE & wETS W AT LA AT @ |

wafad & sz wme § v fag
Y FAAT ¥ AT FY AT 7 g AT
& ¥ wifew 93 W AR &t
HEAWNL TAT U T T FART § F91ar
sar faar s anfge, &% fao #er
s, @v Y onfe ¥ s €Y agaer
& &% | W T8 GATY 9T sreEnt

FT ITAE AT g1 @7 & 1 Wiy §=ER
AT AW T |

SHRI BENABRATA BARUA (Kalia-
bor) : Mr. Chairman, I am in full agree-
ment with what Shri Bosu has just now said,
He had some difficuldes in saying certain
things, but I would prefer to be more
blunt in regard to these things.

It is curious that this inland water
transport in this country, which is ancient
not only in this country but in the whole
world, and which was existing in this
country at a time when there was no road
transport or hardly any railways a century
ago, which continues even in modern
times the most cconomic means of trans-
port, is not being developed. All the

jects for the development of waterways
::ve been cither shelved or sabotaged at
the ministry's level or by persons charged
with the responsibility of looking after the
inland water transport corporation, which
is supposed to run transport in the Bra-
hmaputr aGanga canals and other national
waterways, This is really something pecu-
liar.

1 am glad that Shri Bosu has made my
work simpler by giving the comparative
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costs for the different mca.mof‘u-mlm-t.
If you take the road transport, which is
monopolising the entire transport of the
north eastern areaz and employs about
two crores of people, its fuel cost is 26 times
that of the water transport, according to
the Bhagwati Committee Report—one
House Power hauls i50 Kg. on road and
4000 Keg. by water vessels, Considering
the fact that the fuel cost has gone up now,
ane can imagine what a tremendous am-
ount of saving the water transport can give
today by avmdmg the waste of fued, most
3:1 wtehllch is imported. Therefore, it is ab
u n that water

shou]d be m impetus. But m
actually happemug is just the ite
on this. This system is neglected at the cost
of other systems of transport.

Take the initial cost. It is double the
rate for road transport and six times for
the railwavs, as compared to inland water
transport. So far as maintenance is con-
cerned, it is 4 to 5 times for roadways and

96 times for railways per kilometre. In
Spheof all these favourable points for
waterways, it is the road transport which
is completely ousting the water transport,
and that too in a very vital area where
there is no other means of transport. As
Shri Bosu has stated, now the whole NE
area is in the grip of the transport opera-
tors, who are trying to sec that there is
no improvement in either the railways or
inland water transport.

Before 1950 most of the trade in the
north-eastern areas used to pass through
the stcamers. Even after 1950, about go
per cent of the tea and 80 per cent of the
Jutcmedtogobywabcrtrmq;on Since
then there has been a gradual deterioration
of the channels. In fact, there was no main-
tenance of the channels and after the
trouble with Pakistan in 1965 the main-
tenance was completely abandoned and
there was no navigability, This is really
distressing.

Qur Constitution provides that there
should be national waterways like national

happmodeothncheapu:mmd'u'ms-
pon’Nopa:hmlarmutchd:cmn'y
has been declared as a national waterway
up till now. When the Central Goverament
has not done anything in the matter,
how can the State Governments develop
the waterways when they have no resour-
ces ? When the could be assisted
as early as when Dalhousi was the
Viceroy of India, why is it not possible
at least now to invest some money to
develop the national waterways and
modernise them ?

I do not agree with the Bhagwati Com-
mision whea they say that what the In-
land Water Transport Corporation neceds

is modernisation. They have simply not
utilized even the capacity in their old
vesels. They have fixed the rates in such
a way that they are costlier than private
operators, Then how can they compete ?
Is it a scientific commercial operation to
keep the freight rate higher than the road
rate at any point of tiem ? Will the STC
or any other government
organisation do it ? Then, how can they
this cheap means of transport? [
ave got the worst suspicion that they are
in collusion with the road
operators at various level. That is the reas-
on why in the entire north eastern region
the water transport system has wg;c
completely neglected. Because the cost
differentials are vast, it is not possible
for them. to do it. When goods come to
Asmam or the north-castern area, they
come by trucks because they offer lower
rates, but  why should there be an impch
diment m the Act itself ? If it is a private
concern, canundmundu, but so far as
this Cmpm-auon is concerned, it should
simply get in. You have to go to the north-
castern area to sec to what condition they
have reduced the roads there. Because
thousands of trucks are operating in the
entire area inhabited by two crores of
people, mahngnocmlvsopcru:ntpmﬁt
and raising the cost of articles in conse-
quence but also makmg it impossible to
maintain the roads in the monsoon season.

The question is one of management. T
rmdltmano&lcrfommalmm Bombay.
is Do question asked when a cor-
poration like this, with its cost structure and
pmhon.mahnalunofRs..{.mrcaa
year, The man in charge must take the
rqcmtlhtyforn.ldono:gomﬂle
question of there may be
some legal udties. Itma;rbethauhc
enstofma.mum the waterway has also
bwn put on the ton, may
reasons, but there must be some-
y,lcthlmbeannhmpemnlfyou
lﬂ,butﬁncbudywhownlluy“mm-
sense’ and get done, The waterways
hnebemrmed,mybedmwhumnml
roasons or negligence, but they must be
kept open.

Gmli; one of my demands, tll::tdthe
anga-Brahmaputra route must ec-
lared a national waberwﬁy. After the
Bhagavati Committee’s Report which
came in 1970, things have moved very
fast. In 1971 Bangla Desh was liberated
and we have not had problems with Bangla
Desh affecting our transport from Calcutta
to Dibrigarh because Bangla Desh i
baucall}' interested in the maintenance of
transport through the waterway.
'D:m:hmhmanumbcr of ts
with them. So, there is no ty or

278
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pretext. The Bhagavati Committee’s Report
-is not the last word. Things have
advanced so much today. 53, in the in-
terests of the nation, in the interests of
conservation of fuel, in the interssts of the
.development of the entire north-eastern
area and its communications, Government
should certainly declare this route as a
national waterway and do all that is
necessary to keep this open as it was open
:from the stone age up to the beginning of
the century. I am not demanding much
more than that. [ want Government to
give this their full consideration.

= TR v A (gt
|qATYA AEIEA, WA HAT ST A AT
weguy areq s (g ) fadas
FEA ¥ o frar & Suer § awda w3
g A 3¢ iy 5 o=l & 30 879
1% 9 qfagT & fagg & <t 1917
T TN FIA A7 JAH AT F A
of g sqaear 1 38 W ¥ gAre /v
W HoE TE@ A A FET AR §
Wfad & T T@a F@TE |

aamafa o, forg s & wofa 7
TAHT WG qAUEH & § ST gEC
Afeat Y gardl wrsfas avaar § e
ITEM FOE T Aaw F g A
o forma wreor gy afcaga 3w
Faga wgfaargEd 1 gmaramd fmm
@ &, 2@ 4 % w & ow { oA
O & fa% swar S FTC FHAT Jo
Yo g% qIFY ¥ SEST TWTAT FET A
I T & § AR w7 AT TGEAT FEN
4t | Ffee oy & w0 & I FEAT
F1 g H< faar mar | fag ¥ afeat
I § )

AT O QY A S S 7 @
¥ AT T aF qgdr & 1 WY g
& uF Aaf| ¥ dma #7 @R § a9
AT @ I H e wiwar fwar 97 )
Iaq W TW A9 ¥ g &) A 2 F
‘A TH WA-JIRT FT I T | "
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3| & g1 Hgar 95t ¢ F feaw dw
TR & BrEF A fady ot asw
THTT ¥ AT AH-=780T & H AT
w9 gfcagT F9@ o1 #1% o g
= R g

FE gTE Niaay fagre s
F1 6, 7 A1@ w941 faar F o qifE
sr-afcag &t faan & fage e 3o
Faw I5, AfeT g AT dAv T B
SrTaT 97 ar  Ftey fay San av | 39
Ja-af@eT Tmiziz WO FIA HT
feram o T H F0T aERT d |

#r 7f 5 wmafaga & fEr =
arrEE 2|

awrefa oft, & = Aremw ¥ oF
R I7T Fgar wvgar g ot 5w faw
Fwema femrmard 1 1917 F oY FA
§ U T a A oy wv
wfgsT 7€) a7 | wrae F#RE Fr oo
F HTEIL T T T A 37 FH
1 #fgw fear w@ & 5 ag weer
T § T FTOLE a5 |

ol 9% Ja-9(@gd ¥ J99 I
A HT AYA AT B (G A HE
ATGET A 9T | Tdra 741 g a1 5
sferad, s fa st Araeiia aee 7 #4177,
T @R AT ¥ 9 Fana F gEEl
A & | ATFT W A F wwa W
ST FT aaqT F TE ¢ fF sw-afagT
¥ 9o qw arfagt #1 o grar @
e Y ST |

| 71 & § Wl wEey w1 A
TF T T FT AT ATHE FAT F1gav
g | ¥5g Sw-gfags & g
FEEIT A2 F FEATA A€ qF A0
U TF STy &4 2, fEd 150,200
FHATY FE & | F219 F FICT a8
afqw a2 & | 0% @0 S A7 drgy Arar
9T, TH-HT AT 7T AT AT, FRENET
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uTZ ¥ FFATT TS TF AT F S0GT qT,
a7 AT T AN IFTCASTEATR |
zafad fF FrvTET a1z ¥ ST 59% w2y
ﬁ'ﬁﬂgg,mmﬁ‘ﬂ'o g o
€Yo TTT TATAT AET 74T & | THY FTCor
gt 9T AT AT -9 @@ HTeqr
Fza e

AT T AEY, AT I F G
st wrer-qfeags saear #1 7€ &, AN
SrEde GO A S gAwE w1 F,
AqAr G IAF T 7 @ o oqw
smard g fF o dwmag &
sgaaar & fF aoerd sE ¥ s
2,000 ®Z HT TET T TS < TEIS SATA
a1 6y & 1 Iaw afe geffae w
gfefede Fw< TzTsr FomAT AR 4T,
#fT ag a7 FeEd AT § 1 g T
SgSr A § ey S g w
N s qfeagy favmr w1 w= @
& 3a% ¥ F anar g3t & F swgaw
fe sa-83-v7 37 faug § ¥ a@r
fagre awe #1957 of gy & amwer
# wre fie a3 & &3, sqgear &7
grz 7 & fay sferfadw 2 1 qme &y
M FAT qFT F qg A 7 FEO
AT fagr & ot 47 2, 399 7 IHST
BAT ATFST FLAT ATEaT 3 | T8 FHI 48
& T Wil & av § fagre &1 v
T TATHT §, AT IF § FFC T AT
A wfag M Mg F g 7
fram &7 faar mar @r1 AT ag
g & o ¥ aET gra W TR
T T 9T &, ar ww w1 9 =-
qiagd T sAa%qT g7 § 994 3%
UT IAH HAATAT ZTA 79T STAT AT
R T aaF g @I E |

n

FIWFAT 39 T 1 9 fF oo

S R Eade Y A g, I we-afagy F
¥ Foqaedr F1 qATT fEwe F AT

oF fadas a1 #7 fagre FY aeqd aor-
FEGIT FY FTHTL & seaeta of foar oy,
aife afmt o7 T &mwT G gz,
foet are aafe 3 9 wae g
¥, 37 ®Y yure far STy

T FH-9ITET AT FoET
TASET F ST G0 & woran o, ar
ae% of@gr &1 wie @ Fw @
ST | T wTe-afiagw qv aga
W a3 & wror ofewded ¥ afaar
w§ & WX ATA-WTST Y aga ag wATE ¢
wv-afcaga & W A o F ¥ v
sa-9fag & fasra &Y gravaear § |

e aTET FiEve FRwT
FHAT HTFHT, TR HIT G247 F
FIH T & | WY 1 A FTqTo9 g0
f& 37 & =i 92 wr ferar smar @,
T 37 & fag @ A 1 918 syaeaT
TE & 1 3T FY afvgw & g, faw &
Ffogz =7o T fag, oo Yo &, 77
wiw &t € ¢ f5 I & wY qeg d
9 ¥ &9 oF far #1 oF v o AfE

oY &F T SETe 78 fmarmar g

IT FHE FY 7T AT wIEqT
2 fr 9 afew & avaw ¥ woT 319 FY
sgfera O § | WY HaAt A §H
fadas § 37 ST % forg WY& axaeqr
L, & 7T g1aT |

# serafeasa sqasar 1 @Y 3w
¥ 799 &9 ¥ 99 ¥ fog A7y wgey
a @R fqazw 5 gu 3 fagaw
& q0GA F@TE |

SHRI PRASANNEHAI MEHTA
(Bhavnagar) : Mr. Chairman, Sir, at
the ouwet, I appreciate the measure
taken by the Government to bring forward
this Bill to make a legal provision accor-
ding to the requircments of the country.
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In the western most part of our country,
there is a long pending project, namely,
the Ghoga Dahej service project. I wonld
like to put it pointedly to the notice of
the hon. Minister through you, Sir, that
this Ghoga Dahej service project is- a
long pending proposition. It will cater
not only to my constituency but also
the western—most part of our country.
Tt has a good hinterland alo. In my
home town of Bhavnagar, a public under-
taking factory is coming up, mamely,
the Machine Tools Factory. Its require-
ment is a cheaper transport system.
This project is an important factor. for
the Machine Tools Factory because
it will reduce the cost of the tools manu-
factured in that factory.

As you are very well aware, in any
production, the cost of transport is a
major factor. If you want to reduce the
cost of the capital goods and other goods,
it is very necessary that wherever water
transport is available, you should utilise
the water tr system. Therefore,
I bring to the notice of the hon. Minister
this kmﬁ pending project, namely, the
‘Ghoga Dahej service project.

It has not taken shape yet. It is said
by the Government, time and again,
that it is under consideration. I would
urge upon the Minister to look imto it
and implement it as carly as possible,
"That is my first point.

My second point is that there is rural
area called ‘Bhal’. There is a creek between
Bhal and other parts of my constituency.
A small boat is running there but it is
very irregular and nobody comes forward
to cater to this rural area. Therefore,
I would s t that Government should
imitiate and give a mechanised boat
wessel for this rural arca for the village
people which will help boost their economy
-also. This is not only a question of my
constituency but the whcﬂe area will be
benefited and will help boost the economy
-of that distant part of our country,

SHRI SAUGATA ROY (Barrack-
pore) : I rise to support the Bill since
there is nothing in the Bill that is very
o];jectioml?lc, The Minjster, after beco-
ming Minister, has brought forward this
Bill. It is also our intention that, in his
maiden venture of introducing the Bill
.and getlia g it passed in this House, he
should e helped by everybody. Of
cours his career is very interesting.
Immediately after becoming ini
‘the lhon. Minister Shri Chand Ram
wert for a long sojourn abroad and we
saw his statement from London that
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he was going to buy some trawlers from
Poland. T want to tell him that there
are deep waters. He is from a land-locked
State like Haryana State and we come
from a riverine State. You buv a ship.
It may cost Rs. 6 crores or Rs. 10 crores.
You buy it from Yuposlavia, Japan, or
Poland, but vou should be very careful
about this shipping business.

Coming back to the problem of inland
shipping this internal shipping has been
an area which has been neglected in our
CO'!.I!'I"I’Y.. and I am to say that after the
Britishers went away from this country,
the condition of internal shipping has
deteriorated very much in our countrv.
Especially those of us from the castern
region, those who have the advantage
of having Ganga and Brahmaputra as
our life-line, know that specially after
the partition of the country all the river
routes which started from Calcutta and
went up to Upper Assam, most of them.
were blocked for a long time. But now
that we have got a protoco! with Bangla-
desh, it is necessary to gear up the operation
of merchant ships and others through
Bangladesh, through different water ways
as a whole. I believe Mr. Jyotirmoy Bosu
bas also brought forward various irregu-
larities, various acts of omission and
commission by the Central Inland Water
Transport Corporation Ltd. which has
its head quarters in my State, 1 can
only say that after Meneil Berry gave
over the companv after 1965 when its
ships were acquired as an enemy property
by Pakistan Government, after the Govern-
ment took it over, the condition of the
CIWTC has deteriorated cvery day.
I find neo logical reason why internal
shipping should not be a profitable venture
especially in the castern region where
the road routes arc more difficult, more
costly to maintain than the water routes,
For this pt;?«e what is necessarv is
setting up a chain of internal river
ports, and it was proppsed at one time
that an internal river port on the Ganges
at Frakka would be set up. All this depended
on the flow of water into the main channel
of Hooghly river from the Farakka barrage,
and now in the last three months n.l%:r
the recent conclusion of the Farakka
Agreement, all hopes of any internal
water transport in the Hooghly are going
down. This morning I had the opportuni
to mention that even an oil tanker whi
was bought for the purposes of servi
the oil jetty at Haldia Port ran aroup
at Haldia and it was in the danger of
being broken up a rty worth Rs.
6 crores or mort wo have broken
up and gone down the water. Unless
this whole problem of Ganga waters
can be resolved, we do not have any
future for water communication, not



285

only in the southern reaches of the Ganga,
from Farakka downward to the sea, but
also in the upper reaches of the Ganga
as somebodv was saying, from Raj Mahal
to Buxar. The flow of water to Farakka
will affect the water transport throughout
this area, So, I take this opporhunity of
debate on  the Inland Steam-Vessels
{Amendment) Bill to disapprove of the
recentlv  conclyded Agreement  with
Bangladesh and to emphasize that it has
been a sell-out of the interests not anly
of West Bengal but also of the whole
country under foreign and domestic
pressures, and unless the waterway of
the Ganga can be revived, there is no
future for internal water transport and
navigition in this area—especially in
the eastern region.

I also want to emvphasize at this stage
that this Ministrv of Shipping and Trans-
port is an expert in closing down concerns.
The Minister may or may not be aware
that they have already closed down the
Central Road Transpert Corperation,
a public sector undertaking, and I hear
that a proposal has been mooted. in the
Ministry for closing down also the Central
Inland Water Transport Corporation
which employs a large number of persons.
We strongly object to any such step being
taken by the Government; we want
this Central Inland Water Transport
Corporation to survive and thrive carryin
the enormous amount of cargo that is
being carried on throughout this eastern

egion.

Lastly, I want to say this. Naturallv,
the Act which was passed in 1a17 needs
a lot of amendments. But all the amend-
ments that the Government is bringing
are piece-meal amendments ; they are
not wholesale amendmenis. This new
amendment that has come does not
implement in full the recommendations
of the Bhagavati Commitice, It would
have been better if the Ministry had
brought forward all the necessary changes,
as recommended by the Bhagavati Com-
mittee, for improving the inland water
transport in the country instead of bringing

iece-meal legislations, small legislations,
or amending, for instance, the name
of ‘stearn vessel’ to in vessel or mech-
anically propelled vessel. These are minor
changes. What is necessary is a structural
change in the whole internal water tran-
port system of the country, so that it can
really survive.

I have only spoken of the eastern
part. I need not emphasize that there is
also scope for inland water transport in
the south India and, to some extent,
though not very much, in the western
India. But I would say that our main
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waterways, the Ganga and the Brahma-
putra, being in the eastern region, the
needs of the eastern region have to be
specially kept in mind, and I request the
Minister to take immediate steps so that
the original and promised inland port
at Farakka can be set up at the earliest
and also the inland water communications
system near the Sunderbans, which
is the life-line in the south of West Bengal,
can be revived,

With these words, I give my support to
this Bill.

17 hrs.

[Surt M. SaTraNaryaN Rao gn  the
chair]

SHRI PURNA SINHA (Tezpur):
Sir, it 15 a good aurgury that the Prime
Minister chose to have the active associa-
tion of Shri Chand Ram as Minister of
State in the Ministry of Transport and

ipping. He being a person associated
with the Inland Water Transport movement
in India, we very much expect that
things will develop considerably and that
we will be able to see a lot of imporovement
in the inland water trapsport system in
India.

India is mainly a riverine country where
there are so many big rivers. Coming as
I do from Eastern India and having been
born and brought up on the banks of the
Brahmaputra, we used to avail ourselves
of the river transport system as school-
boys and college-boys to go to Gauhati for
our education. The train services had

me Tater : the river system was the
original and basic system on which we de-
pended. Now, the history of river trans-
port in Assam is such that river steamer
services used to play not only along the
220 kilometres of the Brahmaputra which
passes through Assam, dividing the State
into two, up to Bengal, but also upstream
along the Ganges to Uttar Pradesh. In
those days, when communication was so
very difficult, it was the river transport—
not only the earlier vessels of our indi-
genous type but also steam vessels run by
the British companies—which used to
maintain the cultural link between North
India and Eastern India so that the people
of the Gar ges Valley and the Brahmaputra
Valley had emotional integration by this
mode of transport. But now the picture is
a dismal one. The joint Steam ¥
formed by combining the I
River Steam Naigation Company and
the River Steam Navigation Com-
pany owned by the British used
o Jy a large number of vessels—about
600 to 700 vessels. Not only steam vesscls
but other type of vessels used to ply
for the purpose of carrying goods produced
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in Assam and Eastern India to Calcutta,
and other imparted materials from Calcutta
onwards, at a rate: at one time the
cargo rate used to be Re. 1/- per maund.
The Steamer Companies used to ply light
steamers on the tributaries of the -
putra also, apart from the main rivers of
Brahmaputra and the Ganges. They
used to go several kilometres inside dis-
tricts and they used to carry all the agri-
cultural produce into the markets of Cal-
cutta and also textiles and other consumer
into the rural areas. But after the
ndo-Pakistan war of 1965 and the taking
over of the steamer services in Eastern India
and the formaion of the Central Inland
Water Transport Corporation, things de-
teriorated so much that, from the beginn-
ing, this Corporation created by the
Government of India and financed by it
helped only to murder and destroy the
whole inland water transport system in
Northern and Eastern India, I was President
of the workers’ union of the Central Inland
Water Transport Corporation for many
years. I have some insight into the affairs
of this Corporation. This Corporation
has been there only to lose. Now, during
the Indo-Pakistan war, most of the ser-
viceable steamers were left in East Pakistan.
What happened thereafter > The Joint
Companies kept the serviceable steamers
in that country and the unservice-
able ones, the old ones, were left over in
the Indian waters. The Central Inland
Water Transport Corporation which had
acquired 670 vessels over the  last ten
years after their creation since 1g67 have
destroyed as many as 500 vessels worth so
many crores of rupees. If the Members of
Parliament go over to that area., they will
find many vessels  grounded on the banks
of the river and rusted and used by
homeless people. Either the vessels have
been so destroyed or sold as serap.  This
Corporation has been incurring a loss of
Rs. four crores a year on an average and
according to my information, they have
sustained a total loss of Rs. 20 crores till
now. What justification has this Corpora-
tion to exist as a public sector undertaking,
I do not know? I feel that the earlicr
it is disbanded, the better it will be. All
its assets can be taken over by the concern-
ed State Governments and they can form
their own corporations, if necessary, or
ese services can be taken over by the
Transport Department of the State Govern-
ment. They can run with the available
vessels short-distance ferry services to
carry passengers and the cargo.

In my State, not less than five lakhs of
people cross from the north bank to the
south bank and vice-versa of the
“putra river from so many ghats. Some
of thete ghats are by the State

Inland Steam vessels NOVEMBER 18, 1977

(Amendment) Bill 288

Government Inland Water Transport
Department. The rest are auctioned
to the private mohaldars. They charge
any rate they like. But for a river like
this when it is in high spate you require
big steamers or vessels run by steam en-

gines or diesel engines so that they can
carry the passengers and the cargo from

one hank to the other when the river is
in flood. What happened this time
when floods occurred 'in Assam. I
regret to mention in this House that about
175 people died because of floods this
year in Assam in the rivers of North-East.
If some vessels or diesel vessels were
available there, some lives, property
and some cattle stock could have been
saved, The Central Inland Water Trans-
port Corporation has been an idle
spectator to these happenings in that area
If the Government of India, that is the
Ministry of transport and Shipping
had cared for the development of river-
communication in those part, particularly
the States of Asiam, West Bengal, Bihar
and Uttar Pradesh, things would have
been much different from what it appzars
today. should have been able to
create employment opportunities to a
large number of people. You know the
river craft trade and the particulac Nevik
people, that is, those who ply boats
in Bihar, Assam and UP have almost
become extinct now. These people are
being shifted from river transportation
to seeking land for cultivation which they
do not get because there is not enough
land. If, on the other hand, the Inland
Water Transport Corporation develops
the river transport, then I hope lighter
vessels like the Hovercraft can be gain-
fully used as they do in Europe. Also
Hydrofoils which are plying in the ljords
of Norway can be gainfully used in strong
current rivers. They can ply at shallow
wanrs upstream to Sadiya and further
inlam 1.

A the same time there is no conservancy
systzm.  You know after 1950 because
of the earthquake the Brahmaputra has
become shallow and the tributarics have
become unnavigable, If lighter river-
crafts are iniroduced, they can gainfully
maintain part of the river transport system
that is essential in that part of the country.
At the same time, they can ply ferry boats.
Ferry boats are not s0 very costly as big
steamers, They can be plied gainfully
from one bank to the other, from upstream
to downstream and from downstream to
upstream, and cargo and passengers can
be transportad at cheaper rates.  Now, road
trausport 15 10 competition  wi rail
and river transport.

Road wansport is very costly. On
foodstuffs and garments and oOcher con=
sumer goods which are carried from Cal-
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Money could be made available
and with the money the much wanted
dev ent of road and river transport
should be achieved. '

1 would like to say that at one tim€
Sodia-Dhubri 720 km. could be reached
by river. To-day on 230 km. route from
Gauhati to Neamati it is impossible to ply
freight stcamers. We have never seen
any steamer plying from Gauhati upstream
during the last four or five years and gra-
dually whatever is available at Gauhati
and at the so-called dry dock at Pandu
would also be reduced or taken away and
ultimately the river transport will be the
story of the past. I would submit to our
Minister Incharge of Transport and Shipp-
ing to pay a little personal  atteniion to the
position now existing in so far as tl;ij w%r
Transport Corporation is concerned. e
wholepg;stem in the Eastern part and
also in the Western part as Shri Saugata
Roy and others were saying is ht
belooked into. There is enough possibility
of developing inland water transport in
India. People can regain cheap transport.
Economy 0fpthc country can be improved
and the consumer can be provided with
things at a cheaper rate.

There was once steamer service from
Calcutta to Silchar by Surma-Barak River
touching (Karimganj vig Kushiara river.)
This is not existing now.

There should be some measure of effort
in our conservancy to pIY light steamers.
Iknow river hasgone shallow consequent
upon earthquake happenings.

There were days when water could be
diverted with the use of bamboos. Now
the dredger provided islying idleat Gau-
hati, It is said that there is no driver.
Driver could not be put on the dredger
which has been l;ii_lﬁg idle for the last so
many years. is is too  dismal
Eicture of the river transport system. I

ope our Ministry will take into considera-
tion all these aspects and try to inculcate
some spirit of service-business like and
gainful in the Cental Inland Water Trans-
port Corporation. This Corporation has
shown a loss of Rs. 2o crores. Other’s show
profit but this Corporation shows loss.
The whole thing should be recast and re-
modelled and improvements should be
brought about.

MR : g8 N wERAT I
ar goia faw & O fear qr 3z o
FAL [1E AHET gaedt F qya e
@ § | & amar g 5 g aw fag &Y
AT WICHT FT FATH § YA AL H
2377 LS—10,
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geafa & = I% wwga faam 0
saffrg @I 9X "TAEE GS) A 39
game faq & 5 Aoy o= &R ®
gaTa W SR ST JEA SW
S0 | AT At FIW A FAEF W
T F qIX A T | GAL AT AT
¥ oY wgr & i GEI-BT WG 9T G
afeq a1 w@aw afaw w® & aUAT

=1fgq

W A ¥ gk fod o= feewa @,
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aaT 41, £ Tt ¥ wHEe 4 J@
L AT g AT W A 927 g
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T AT g2ed] 7 FgT & fF g
wradt #421 fone # g #1 g fawr-
Faarer #Y ooy 481 frar g o famr &
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qfey 3 T @Y 2 1 ow, & feef
T & o @A A A W, AW a
T[T FT AT E HIT FA F AT A
frmm g i mfamdamrdan g
woagal g 5 <z aadiea F gfaar
et ATT A WOA-HIAY Fow § o
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Wt ST A &, TEY 9 AW 9% -
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FHATA FAT G AT NI FEqfAai
FT o qwdt § )
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g *=7 5 g0 §® ¥ w® w0
e &) & o ow Al dew
AT 7T FAN | qIAAE gEe wrd
Wgar & o afaw F a ¥ w71, www
ey & Sgw &1 fas fear ) 99% ant
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FT 9FH2 qgT ¢ [% ¥ Afafaw SiF ag
¥ warf ww | fage % &€ gwAw
el A w7 2 i &0 afew a1 w2-
afgni s agmfeni s E 1 g X o
st srfaer e & T sy aier 7 e
fear «@r, st ®arfai 4 & 9o,
AT &1 Frreara ST g AT A
offmde Tiivg g 7T 3% qumaen far
ST, T ¥ o afq¥T 3 w1 § 39 g
g | 3@ & aEez § € adAed
¥ Fiada Fear iR F o7 afa@w 9%
AT 29 L |

JraT grEaTe A o gare far 617
7 fa=r #Y st qwd= fear &, 99 ¥ fag
9 g g |
MR. CHAIRMAN : The qusstion is :
“That the Bill further to amend the
Inland Steam-vessels Act, igiy, be
taken into consideration.”

The motion was adopted

MR. CHAIRMAN : Now we take up
cause by clause consideration. There

"
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are no amendments. So, I put all the
Clauses together, The question is :

“That Clauses 2 to 34, Clause 1,
the Enacting Formula dad the Title
stand part of the Bill.”

The motion was adoptéd.

Clduses 2 to 34, Clause 1, the Endcting
Formula and m@mg‘. l?“ added to

SHRI CHAND RAM : I move :
“That the Bill be passed.”
MR. CHAIRMAN: The question is t

“That the Bill be passed.”
The motion was adopted

17,32 hrs,

MOTION RE. TWENTIETH, TWE-
NTY-FIRST AND TWENTY-SECOND
REPORTS OF THE COMMISSIONER
FOR SCHEDULED CASTES AND
SCHEDULED  TRIBES AND DIS-
CUSSION ON EMPLOYMENT OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES IN - SERVICES
AGAINST RESERVED QUOTA—
contd,

MR. CHAIRMAN : The House wil]
now take up further consideration of the
following motion moved by Prof. Madhy
D:lndavate on the 28th July, 1977, na-
mely —

“That this House do consider the
Twenticth, Twenty-first and Twen-
ty-second Reports of the Commi-
ssioner for Scheduled Castes and
Scheduled Tnb:)dfbr the years
19y0-71, 1971-72 1972-73 and
1978-74, laid on the Table of the House
on the 11th May, 1978, 28th August,
1974 and 5th May, 1976, respec-
tively.”

and substitute motions moved on th
2Bth July, 1977, and further discussion
on the employment of Scheduled Castes

Tribes in services against
reserved quota,

SHRI T. BALAKRISHNIAH (Tiru-
ﬁ:hl) H ‘mhzr (?Laiﬂm, Sir,flthem“ld
10 on the reports of Co-
mmisioner for the Welfare of Scheduled
Castes and Scheduled Tribes under

-

Article 338. Nearly 1/5th of the total
?l?ap;l}ation gl‘ the coun:‘r;r consists of the

ijans and girijans, - per 1971 census
the population of the Schadulmg:!? Castes
communities is about 12 crores. They are
the most neglected depressed section of
the people in the socicty from ages,
They have got innumerable problems.
The main problent of the Harijans is a
socio-economi¢  problem. ' They = ate -
soclal‘ly oppressed and economically
exploited. Even earlier to Mahatoia
Gandhiji the caise of the down ‘trodden
millions of this historic country was taken
up and fought out for their emadcipation
by the most respected religious Gurus
likce Ramanujacharya, Sankarachraya
and others.

Onc of the preceptors of Shri Ramas.
%‘;".Il“dlm Wa%anjan. His name was

iruppanawar. e was much
liked by Ramuiachary:.%manu-
jacharya called the mtouchables as
“Thira Kulathar” meaning people of
noble descent. When Ramanuja escaped
from Srirangam afraid perse-
cution by Saiva Chola kings, he was taken
care of and looked after by the Ghandalas
in Nilagiri forests.

The great Sankaracharya was tested
by a Chandala and the former surrender+
ed to the latter from whom he got spiritual
cnlightenment. He said that a Brahmin
can learn from a Chandala who is learned
in Vedas with due obedience and respect

to the preceptor.

These incidents indicate to us that the
evil of untouchability in Hindu Society
had been fought out from time imme-
morial by the great men of this country.
But u ormnau:gi the caste structure in
this country created untouchability among
the caste Hindu people. The unfor.
tunate people of this country numbering
about twelve crores are subject to the
stigma of untouchability and they are
treated worse than animals.  Why [ quoted
religious  Gurus like Rmanujacharyn
and Sankaracharya is that these two
Gurus are the great Gurus of Vaishna-
vaites and Saivaites,

Recently I read a news item on page 1
of the rrth July, 1977 issue of the Natio-
nal Herald under the caption “Land dis-
pute or war on Meerut Harijans”, In
this it is said :

“Mr. Bains said that the dispute
between the Harijans and the influen-
tial people was basicallv a social
problem because somchow the Hari_
jans were not acceptable as standary
iluman beings to the rural rich.”
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To convince those people that the Hari-
Jjans are in no way dnferior to other caste
people,* I quoted the preaching -of thesc
e ot moble. desent Vo

ing people of n t. You
can gemand from that what respect
was given for Harijans. But unfortu-
nately some’ people in thi¢ Northérn part
have given inhuman * treatment to these
Harijxns. It ‘is ‘most regrettable:

(01:301_'-’. P.) G. wMA\&AhIANKARS
dhivagar) : . airman, Sir,
theré: is ‘no-qmorum. There is no Mxl
nister- of Cabinet: rank. -

MR. CHAIRMAN : Five Ministers are
there.

PROF. P. G. MAVALANKAR :
The point is that we are discussing a
very important issue . In the last
session, the House decided to discuss this
matter even in this session, It is true-
that the discussion came up at this hour.
But there is no quorum and no Minister
of Cabinet rank. It is not fair. Indeed
this complaint was made against the
previous Government. Let us mot have
the same difficulty about the new Gos
vernment.

MR, CHAIRMAN : When there is no
quorum; fet the quorum bell be  fung—
the bell i3 being rung.

MR. CHAIRMAN : Now thefe i
quorum,

SHRI T. BALAKRISHNIAH : In
the 2oth century, Mahatma 'Gandhf wha
met inhuman treatment at the hands of
white people in South Africa returded to
India and took up the cause of the Sche-
duled - Castes and Tribes, He named them
as Harjjans and since then they are called
Harijans. Mahatma Gandhi protested
against the award of the British Prime
Minister for separate electorate for Hari-
j:d"hcg:.d undertook a fase umoh”deah

id not agree to give up his fast
ualess the move came from a Harijan
leader,: Then Dr. Ambedkar who fought
for separate electorate for the Harijans
yielded at last to save the life of Gandhiji.
You know what Gandhiji said at that
time

v
“I will get Swaraj and your rights
will be written in g'trllden I:om in the
Constitution that we are !.ﬁns- to
frame for this country.”

True to his promise the rights of. the
Scheduled Castes are guaranteed under the
Constitution  which was drafted under
the chairmanship of a Harijan, Dr.
Ambedkar. stich guarantee is givert
in article 46 :

“The State'shall promote with special
care the edudational and  economic
interests of the weaker sections of the
people and in particular, of the Sche-
shall protect them from social in-
Justice and all forms of exploitation.*

3 Qyrite contrary to this the party in power
is violating this provision; not only that;
it. is ‘abso encouraging people to commtit:
atrocities-on Harfjans. The lands given
to Harijans ecarlfer by the previous

vermment were being taken away ﬁ.:
cibly by the feudal lords and the rural rich.
What step have you taken to give them
protection ? Are you sticking to this

iutional - ol ?

I read a newnitem on page 4 of Patriot
dated l'*:'!f‘.??? l-wd'-'l_; tie caption :
“Region terror on H: P. Harijans.”
And it said :

“Land lords in Himachal Pradesh
have let loose a reign of terror on
Harijans and tenants since the recent
elections and have resorted fo destruc-
tion of their- immovable property
and standing crops in i dis=
trict. It is alse aleged tiat the per-
petrators of the incidents got an im-
petus  from the contradictory state-
ments issued by the Janata ministers
on land reforms.”

I want to quote what the Janata Minister
of the Himachal Pradesh government has
said. Iread in the papers a statement by
the Prime Minister that the economic
committee of the Janata Party had dis-
cussed land reforms and had fixed a three
year period to implement them. I do not
know why they should take three years
and why they caonot do it immediately.
After all they have taken enough time to
discuss 30 many other items, Why can-
not they take up- this item which will go
a long way to serve the poor, starving m-
llions in our country ?

This is what the Janata Minister of
Himachal Pradesh Government has said.
“The first statement of Revenue Minister,
Jagdev Chand conferred on the landlords
the right to eject tenants from lands fall-
ing within the ceiling limit of ten acres”
A Minister, who is supposed to be res-
ponsible, can he make this type of stare-
ment? If a Minister makes this type of
statement, how can you expect that the
Harijans will Fve peacefully? How can
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you expect that the harijans will hold the
lands and live peaccfully? Why I say that
the party in power is not interested in the
welfare of Harljans. The moment the
Janata Party came into power, it I8 said,
that the feudal lords thought that they
can do whatever they wanted against the
harijans who are innocent people. It is
further said that the district authorities
were feeling |helpless. In taking action
against the landlords, the district aythe-
rities were helpless because the landlords
enjoyed the sympathy and patronage of
the ruling Sparty Very recently, the Prime
Minister, Shri Morarji Desai said “banish
fear” from the minds of the people, It
is good. But I quote here from Span dated
August 1977 page 1o & 11 — “Speaking
on April 7, before a meeting of non.
aligned Nations in Nc\_\:.Dclhi he said —
We learn from Gandhiji that there is o
nobler quest than work for justice and
better life for one’s fellow brethern, There
has to be a moral and spiritual base for
development along with its materialistic
content. Freedom from want and freedom
from fear have to be secured to make that
base. We have dedicated ourselves o the
task of achieving these freedoms along
with right to liberty,” But quite contrary
to what the Prime Minister has said, to.
day, one hundred millions of the Country
who are Harijans are not free from the
fear of hunger, the fear of torture and the
fear of caste feeling and [f:rtjudnces Out
of the total population of the world, 400
million people are suffering from hunger
and poverty, But in our country out of
600 million people, 100 million people
who are Harijans are suffering from
verty and hunger and they are subject
to torture and humiliation, Poverty and
hunger are common in other countries,
but the torture and inhuman treatment
are not common in other countries, I
want to ask, have you banished fear from
the minds of the feudal lords to torture
Harijans? What for fear has been banish-
ed? Is it to torture and ill-treat Hari-
jans? There are commissions to probe
into small individual offences, like Sun-
darkali uil:I/. Sundarkali is an ele-
phant wm ied. The Central Go-
vernment has apPointed a Commission
to probe into the *fall of the elephant, but
no commission has been appointed to
- prove into Belchi murder and for all these
things, they say, it is sub-judice, and it is
a matter to be dealt with by the State
Government. Where is justice? Is the
Government giving any assistance to the
poor people? You are appointing Com-
issions commissions for individual
offences and broadcasting to the nation
through the radioc and TV misusing the
radio and the mass-media and you criti-
cise somebody for having misused the
masé media. Why are you doing so? The

papers are not giving publicity, the radio
is not giving publicity about the attro-
cities on Harijans. Is this the way the Go-
vernment is going to protect the Harijans
and the interests of Harijans? It is very
regrettable;

1 want to know whether fear.has been
banished from the minds of the people or
from the minds of the rural rich to commit
atrocities on Harijans who are innocent,
helpless and dejected.

In this connection, I want to quote one
roverb: *‘Durbalasya Balam Raja"—
aja is the strength for the weak people,
if the king fails to protect people from
injustice, whom shall they al:ﬁ'm"d'?
C.B.I. has reported that the more

the Scheduled Castes and Scheduled
Tribes people are conscious about their
rights, the more are the brutal resistances-
and the village oligarchy of the upper
castes are resisting the economic and edu-
cational progress of the Scheduld Castes
and Scheduled Tribes out of fear of losing
their age old, but respectable positions.

In this connection the Home Minister
on more than one occasion in this august
House has given figures. About what?
About the atrocities committed during the
previous regime and also the atrocities
committed during the last eight months,
But I am not interested in these figures,
‘The number would have been larger, but
he cannot say that ‘I should reach the
target'. Does he want us to wait till he
reaches the target on committing atro-
cities or does he want to take prompt action
to put an end to these atrocities?

“Indian situation makes it impossible
to stop caste crimes. The ce men and
officers themselves are corrupted and full
of caste prejudices.” The clite of the
country are not yet aware of this situa-
tion. ql'hqr are found to come out with
organised protests against barbarities in
other countries. They are completely
silent about the worst type of Indian
barbarity agalnst humanity.

Because of the inhuman treatment, many
got converted into Islam and fought against
the Hindus. Many got converted into
Christians and enlarged their strength
in India to support the Britishers.

Coming to recruitment (Article :35)—
the number of officers under Central Go-
vernment belonging to Scheduled Castes
and Scheduled Tribes in various grades—
there is no adequate representation. You
know what is the reason? Under Article
335 it is said that they can be given properg,
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representation subject to suitability. In
all the advertisements they say that if
‘suitable’ candidates are not forthcoming
from the Scheduled Castes and Scheduled
Tribes, the vacancies will be filled™ by
candidates belonging to other commu-
nitics, So, whoever comes from the
Scheduled Castes and Scheduled Tribes,
they say they are not suitable. I will
give you ome instance. Very recently
we had been to Madras to see the recruit-
ment position for Harijans and Girijans.
We took up and examined the recruit-,
ment position in the Central Excise De-

partment, There one lady candidate,
aﬁpeaﬂ:d for interview for the post of UDC.,
She is a graduate. She got 50 per cent
marks in English, 70 per cent marks in

Arithmetic and 20 per cent marks in
General Knowledge. But she was not
sclected. The Finance Department issued
a G. O. saying that the aggregate marks
are not to be taken into conmsideration,
but for each subject the candidate must
get 4o per cent. You sce how they are
circumventing the sityation and how they
are preventing the Harijans from getting
jobs. I say that among candidates of
Scheduled Castes and Scheduled Tribes
who appeared for this selection or recruit-
ment, you must take their aggregate marks
into consideration and on that basis select
them for the vacancies reserved for them.
But why do you prevent them from getting
the posts reserved for them? When so
many posts are reserved for the Scheduled
Castes and Scheduled Tribes, they are
doing like this for many years. For three
years they do like this and then the officer
concerned writes to the Central Govern-
ment that ‘‘suitable candidates are not
forthcoming.  These should go to the
General A Then the vacancies
will go to the General Pool. In this
manner, reservations were not being pro-
peily implemented, and the vacancies
not properly filled by - scheduled castes
and scheduled tribes candidates. Thijs
is the justice done by officers and by go-
vernment. If this type of things conti-
pues, do you expect that the educated
Harijan youth will get employment?
They have no land to plough and po
money to do business with. They get
only education at the cost of the govern-
ment. Do you want them to turn into
robbers, thieves or vagabonds? It is a
shame that Government should have issyed
this type of a G.O. and not taken action
against the officers who issued it. The
vacancies should be filled according to
merit only among the SC and ST candi-
dates. This demand had been denied all
these years. Is it going to be dcnied in
future also?

Now about promotion from posts like
Dml:yuiupwinbendmtl to IPS, Deputy
C to IAS, comstables to head
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constables and SIs to Inspectors. The
promotion given is mil. If a Harijan is
recruited as a deputy collector, he will re-
main so, because his personal file is not
good. Similar is the case with Central
Government  employees. Promotion
is nil, because the superior officers are
not well disposed towards their Harijan
subordinates. I will read out some
figures.

In Class I posts, out of a total of 125
posts, Scheduled Castes” share is 2.36%,
and that of STs. 0+ 4% in; Class II posts,
the total is 2578 and the share of SCs
is 3:84% and of STs. 0-4%; in Class ITI
posts, the total number is 1,95,091 and the
share of these communities is 9-9% and
1- 47% respectively; in the case of ClassIV
posts, the total number is 2,78,107 and the
share is 22-30% and 3-4% respectively.

T - L
b In the case of IAS cfficers. the numn 1
is only g63; and the number of IPS
officers is 171. This is the position ob-
taining in June 1974

Speaking on the standard, the Prime
Minister had said in Parliament that there
were no qualified people among the SCs
and STs, de. people coming up to the
standards prescribed. What is the yard.
stick to measure their capacity? When
Britishers came to India, they said that
Indians were fit only to be sergeants and
chaprasis. But to-day, Swaraj has help.
ed caste Hindus to gei good jobs and good
business, and has enabled them to increase
their richness and wealth, But Swaraj
has not helped the poorman and the Hari-
jan. The Harijan is a Harijan whether
be is a Minister, Collector or a Member
of Parliament.That is the position to-day.

During the first Five-Year Plan, i,
between 1951 and 1956, the allotment
of expenditure towards Scheduled Castes
was about Rs. 30-04 crores. I will now
give the total expenditure of the Govern-
ment of India, and the expenditure to-
wards the welfare of the Scheduled Castes
and Scheduled Tribes, for the years 1976-
77 and 1977-78. The total expenditure
for 1976-77 is about Rs. 8554 crores.
For 1977-768 the total expenditure is Rs.
9,487 crores. The expenditure on the
welfare of Scheduled Castes and Scheduled
Tribes as percentage of the total expendi-
ture is - 017 for 1976-77 and - 016 for 1977~
»8. If this trend comtinues, I do not
know how there can be economic develop-
ment for the Scheduled Castes and Sche-
duled ‘[ribes.

18 hra.

During the elections the Janata Party
carried a propaganda among the caste
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Hindus voters that the Congress Govern-
ment was spending money, giving lands
and protection only to the harijans. Now
they plead that the erstwhile Government
did not do much for the harijans. So they
are contradicting their own statements
made during the elections. At the same
time, we find that the money allotted for
the welfare of the Scheduled Castes and
Tribes is going down.

I would suggest that there should be a
separate Ministry dealing with the wel-
fare of Scheduled Castes and Scheduled
"Tribes. It should not be under the Home
Minister but should be under an indepen-
dcot Minister. The Janata Party Go-
vernment should come out with a prog-
ramme for economic and social develop-
-ment of the Scheduled Castes and Tribes.

‘Finally, I want to state that Shri Ram
- Dhan, M.P, in his letter has deplored and

regretted - the atrocities committed on
wjm ans;i" the failure of the Bihar
ent to any Protection to the
harijans. ‘Government should take action
against those who are found guilty.

STt wwewT™ g K (qreArave)
W AERET—

-MR. CHAIRMAN : He can continue
his speech tomorrow.

18- 02 hrs.

The Lok Sabha then adourned till Eleven
of the Clock on Thursday, November 17,
1977 Kartika 26, 1899 (Saka)
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